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RAJYA SABHA
Friday, the 26th February, 2016/7th Phalguna, 1937 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Accounts (2014-15) of the National Legal Services Authority (NALSA),
New Delhi and related papers

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 18 of the Legal Services Authorities Act, 1987:—
(a) Annual Accounts of the National Legal Services Authority (NALSA),
New Delhi, for the year 2014-15, and the Audit Report thereon.
(b) Statement by Government accepting the above Report.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4124/16/16]

Copy (2014-15) of Public Enterprises Survey (Volume I and II)

y¥ S iR A1, SeM wAl (3 e Wa): weley, § 2014-15 & 9¥ & forg
JIh ITH FAET (@Us [ AR 1) BT g Uiy (@RIsT a1 ==t ) 991 el IR adl gl
[Placed in Library. See No. L.T. 4104/16/16]

Report and Accounts (2014-15) of the Apparel Export Promotion Council (AEPC),
New Delhi and related papers

THE MINISTER OF STATE IN THE MINISIRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Santosh Kumar Gangwar,
I lay on the Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Apparel Export Promotion Council

(AEPC), New Delhi, for the year 2014-15, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 4132/16/16]
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I. Report and Accounts (2013-14) of the Andhra Pradesh State Agro Industries
Development Corporation Limited, Hyderabad and related papers

II. Report and Accounts (2014-15) of the National Council for Cooperative
Training (NCCT), New Delhi and related papers

III. Report and Accounts (2014-15) of the National Horticulture Board, Haryana
and related papers

B T M Bearor Furer § g @t (3 HigAuE Hearoeiurg peaRan:

Tgiey, H frafaRed o3 9wl ded R I@dr §—

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-fifth Annual Report and Accounts of the Andhra Pradesh State
Agro Industries Development Corporation Limited, Hyderabad, for the
year 2013-14 (extended upto 01.06.2014), together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4111/16/16]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report of the National Council for Cooperative Training
(NCCT), New Delhi, for the year 2014-15.

(b) Annual Accounts of the National Council for Cooperative Training (NCCT),
New Delhi, for the year 2014-15, and the Audit Report thereon.

(¢) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) and (b) above.
[Placed in Library. See No. L.T. 4110/16/16]

III. (a) Annual Report and Accounts of the National Horticulture Board, Gurgaon,
Haryana, for the year 2014-15, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for delay in laying the papers mentioned at
(i1) (a) above. [Placed in Library. See No. L.T. 4112/16/16]
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PETITION PRAYING FOR ENACTMENT OF A SEPARATE
LEGISLATION FOR OFFENCES OF ROAD RAGE

SECRETARY-GENERAL: Sir, I report to the House, the receipt of a petition
signed by Shri Gurjit Singh, a resident of Patiala, Punjab, praying for enactment of

a separate legislation for offences of road rage.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I present the following Reports
(in English and Hindi) of the Department-related Parliamentary Standing Committee

on Science and Technology, Environment and Forests:—

(@)

(i)

Two Hundred Seventy-first Report on Action Taken by the Government on
the recommendations contained in the Two Hundred Fifty-sixth Report of the
Committee on Demands for Grants (2015-16) of the Department of Atomic
Energy;

Two Hundred Seventy-second Report on Action Taken by the Government
on the recommendations contained in the Two Hundred Fifty-fifth Report
of the Committee on Demands for Grants (2015-16) of the Department of

Space;

(ii1) Two Hundred Seventy-third Report on Action Taken by the Government

on the recommendations contained in the Two Hundred Fifty-eighth Report
of the Committee on Demands for Grants (2015-16) of the Department of

Science and Technology;

(iv) Two Hundred Seventy-fourth Report on Action Taken by the Government

)

on the recommendations contained in the Two Hundred Fifty-ninth Report
of the Committee on Demands for Grants (2015-16) of the Department of
Biotechnology;

Two Hundred Seventy-fifth Report on Action Taken by the Government
on the recommendations contained in the Two Hundred Sixtieth Report of
the Committee on Demands for Grants (2015-16) of the Ministry of Earth

Sciences;

(vi) Two Hundred Seventy-sixth Report on Action Taken by the Government on
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the recommendations contained in the Two Hundred Fifty-seventh Report
of the Committee on Demands for Grants (2015-16) of the Department of

Scientific and Industrial Research; and

(vii) Two Hundred Seventy-seventh Report on "The Compensatory Afforestation
Fund Bill, 2015".

EVIDENCE TENDERED BEFORE DEPARTMENT-RELATED
PARLIAMENTARY STANDING COMMITTEE ON
SCIENCE AND TECHNOLOGY, ENVIRONMENT
AND FORESTS

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I lay on the Table, a copy of
the Evidence tendered before the Department-related Parliamentary Standing Committee
on Science and Technology, Environment and Forests in relation to its Two Hundred

Seventy seventh Report on 'The Compensatory Afforestation Fund Bill, 2015'".

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON DEFENCE

sft eRdwr (r): wEigy, # fwr ddfaa e ddeh dudy el afafy
(2015-16) & frfaRad uftdel o ve-ye gy (@Fsh qur 2=t #) 991 ged
W Gl §—

(i) Fourteenth Report on Action Taken by the Government on the recommendations/
observations contained in the Second Report of the Committee (Sixteenth
Lok Sabha) on 'Demands for Grants (2014-15)' of the Ministry of Defence
on General Defence Budget (Demand No. 20, 21 and 27);

(i1) Fifteenth Report on Action Taken by the Government on the recommendations/
observations contained in the Sixth Report of the Committee (Sixteenth Lok
Sabha) on 'Demands for Grants (2015-16)' of the Ministry of Defence on
Civil Expenditure of the Ministry of Defence and Capital Outlay on Defence
Services (Demand No. 21, 22 and 28);

(ii1) Sixteenth Report on Action Taken by the Government on the recommendations/
observations contained in the Eighth Report of the Committee (Sixteenth
Lok Sabha) on 'Demands for Grants (2015-16)' of the Ministry of Defence
on Navy and Air Force (Demand No. 24 and 25); and
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(iv) Seventeenth Report on Action Taken by the Government on the recommendations/
observations contained in the Ninth Report of the Committee (Sixteenth Lok
Sabha) on 'Demands for Grants (2015-16)' of the Ministry of Defence on
Ordnance Factories and Defence Research and Development Organisation
(Demand No. 26 and 27).

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Shri Vijay Goel stating that due to a serious accident, he is unable
to attend the sittings of the current (238th) Session of Rajya Sabha for fifteen days.

Does he have the permission of the House for remaining absent for fifteen days
of the current (238th) Session of Rajya Sabha from 23rd February, 2016?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Yes, permission to remain

absent is granted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, with your permission, I rise to
announce that Government Business during the week commencing Monday, the 29th

of February, 2016, will consist of:—
1. Consideration and passing of the following Bills, as passed by Lok Sabha —
(1) The Election Laws (Amendment) Bill, 2016 — 1 hour
(i) The National Waterways Bill, 2015 — 2 hours
(ii1) The Carriage by Air (Amendment) Bill, 2015 — 2 hours
(iv) The Bureau of Indian Standards Bill, 2015 — 2 hours

(v) The High Court and the Supreme Court Judges (Salaries and Conditions
of Service) Amendment Bill, 2015 — 3 hours

2. Further consideration and passing of Whistleblower Protection (Amendment)
Bill, 2015 — 3 hours
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3. Discussion on the Motion of Thanks on the President's Address — 12 hours
4. General discussion on the Budget (Railways) for 2016-17

5. Consideration of any item of Government Business carried over from today's

order paper.

RE. RAISING OF VARIOUS ISSUES LIKE JNU AND HURTING OF
RELIGIOUS SENTIMENTS BY HON'BLE MEMBERS

Gt ARTERH (IR IQ): A SUGHTART ST, iU 3R JIfed & Ao 7 S
T4l Id B! T ...(FGE)...

MR. DEPUTY CHAIRMAN: No, no. One second. I will allow you. Just a

minute. [ only want...

Joft AT g9 Uil g8 Aredl ® P SR SR iR v sifer ol aws
PP I U S W AFEII HA B S[A19 T AR .. (L), ..

SHRI ANAND SHARMA (Rajasthan): Sir, before anything is raised, we would

like to draw the attention of the Chair. ...(Interruptions)...

Gt ARITER: AR, MY BT BT H AN SR J f$de H1 596 S ...(FAIH). ..

MR. DEPUTY CHAIRMAN: I got the point; I understand. Your point is valid.

I will come to that. ...(Interruptions)... 1 will come back to all of you. One minute.

sft &, . @t (T2@r): 9=, S 987 ArgmEd St 7 wEr 8, § SHET 9 $edl
gl ...(Fag)....

sft Suwwmafa: @ S, 9fSTl LL.@@a™)... 1 will call you. I have only one
request. Kumari Mayawati has raised a point, very relevant and pertinent. Mr. Anand
Sharma, you too want to say something. I will allow you. But first, I would listen
and react. After that, let us keep quiet. Even yesterday, we could not take up Zero

Hour. Today we have to take up the Zero Hour. Many Members are after me.
SHRI BAISHNAB PARIDA (Odisha): Sir, when will the Minister reply?

MR. DEPUTY CHAIRMAN: I would be coming to that. I said, that is a subject.
...(Interruptions)... Mr. Anand Sharma, let me first dispose of this matter first, as she
stood up first. Kumari Mayawati, your point is this. You have said that an assurance
was given by the Minister. Isn't it?

Goft ARITERtt: AT SUGETART ST, AR 98 bel § b Siuy SR s [T &
AU 984 & Ae@yUl Bl 0 SN ol f¥de T I AN, I9 W AFG 7 Bl
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ST ST AT, AP B Ioi SABI R SAE el [T #_ I8 RFdwe ©
AR 73 B FedT H AT 9 SR 9 39 f$9C &1 99E 1 39F oy Sexd @
Al T SIRY SffeR &R Faead offar &t off wwis &, I8 9gd Srodt 81 w3l St on
TS, MU 3N Aifery fF 3 SHHT SaE S L. (au). ..

SHRI TIRUCHI SIVA (Tamil Nadu): No, no. ...(Interruptions)...

SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, I have a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. No point of order now. ...(Interruptions)...

Sit down. Let me respond to a Leader. ...(Interruptions)... You may sit down.
SHRI ANAND SHARMA: Mine is also a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, I will call you next. One minute.
Let me deal with that. Otherwise, everything would go fopsy-turvy. ...(Interruptions)...
I am assuring you that I would call you. Now, the first point is, on the matter raised
by Kumari Mayawati, the Chair is also involved, because the day-before-yesterday,
Kumari Mayawati has made a demand, and that demand is known to everybody. It

was that a dalit member should be appointed in the Judicial Commission.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): That

is our demand too.

MR. DEPUTY CHAIRMAN: On that ground, the House was stalled for three-
four hours and finally, some leaders of the parties came to me and requested me,
saying that I should also take an initiative in resolving it and, therefore, there was
some kind of an agreement. It was that the Government, or the concerned Minister,
while replying, would respond to that particular question. Then, the hon. Member,
Ms. Mayawati, said that the Chair should endorse that and should also say that.
Because I was so cager to see the House functioning smoothly — otherwise, 1 should
not have been party to that — because I was anxious to see the House functioning
smoothly, I also agreed and endorsed what the Government said, that her specific
demand will be responded to. I too made an additional comment from my side 'that
the Government may consider it seriously'. So, I made that remark. Therefore, your
demand is correct. ...(Interruptions)... No, no. Let the Minister also listen. It is for
the Government or, whoever is the Minister responsible, to come to the House and
respond to the demand of Kumari Mayawati, which is a commitment here. That
is number one. That has to be done. We will decide the time. ...(Interruptions)...
Now, you must keep quiet. Let me say. What is your problem? ...(Interruptions)...
Mr. Anand Sharma, be brief and speak to the point. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, I am on a point of order. ...(Inferruptions)...

Mr. Deputy Chairman, I want your ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Cooperate with me. ...(Interruptions)... Cooperate

with me. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we, as Members of this House, take oath as
Members to uphold the Constitution. Now, the Constitution of India does not allow
anything which can be said or uttered which is blasphemous. If there is any legal
sanction that they can be repeated for what is inflammatory, provocative, insulting
and disrespectful about any God, Prophet or Goddesses ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Silence please. ...(Interruptions)...

3} oV T AR, W 91 YU, TART GHS 9gHHl SEIST 7, I8f g & 99
T § 3R B ¥ BT RIER BT G ol [l 7 fHA & 7% $ IR #H, qdi-qad
P IR H B 7 6 aafd 7 gaR sl A 3k <o & are} @Y Rwelt @1 &, v
forar 8, ®I$ dre g1¢ &1 S 9 WA J HW WeR T8I fhanl afg R U
P IREA 8, Ol TWHR & G H T ...(TGEF)....

AR, H qol Ared g 6 ois i 9w, 49y IR ) $oig 430 o9 wed | ==l
BT IR < I8 Bl, R VAT BIs 910 P, o fb muRies 7, sq™oH=d 8,
e a8 fosdl ff 1 B, faeft 7 off o) B, S Ao d ® SR <9 & Al Bt
HIIIRIT B SH UEANRN &, Pel off Aol 87

HEIGY, Bl ¥ed | g Al F IR H [ 7 FEI, I MY AREIR &, dRars
PN H 9D F_1 T8 wR W@ g, e A1 7 €, afew H @ 1 § 6 eRars i
PN, Rifs TWHR F MMT &1 g A & IR H Hel Sl TAMSHS a1 Fed § dal
TS, S H 3T B Ve fb S0 g HRY, offed var =81 foar mn, safaw o9
TH 9 TR AMG! el 8Kl ...(@GE)... [ want your ruling that nothing which is
blasphemous will ever be said in this House against any Prophet, God or any deity.
...(Interruptions)... 34 ¥ Rafe 9 farfagl ag o9 wiierd 981 gl ..(F9YT ).

JATHEF A AAGI H AT HAl qAT WG B HAT WO WA
(3 &R @ T&Hdl): AR, bl AR AR 7 o Rerrs g ik Refrs &
g o IR &+, f59 aRe & & gan SR 59 oRe 9 9ed @l pRidare! @l
AT B BT YA far Tl . (ae). .

MR. DEPUTY CHAIRMAN: Please ...(Interruptions)... No, no. ...(Interruptions)...
Mr. Anand Sharma, let me solve it. ...(Interruptions)... Let me solve it. ...(Interruptions)...

Let me hear it. ...(Interruptions)...

Y JER JAN Thdl: TR, A A< I S 9 B MG 8, T AP
Tgd WM BT gl d 3R g9 o4 § o dfdar § gart @ et €1 84
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S & fob gl AT 1 W) STYHIE T8l BT A1EY R AR Al BT A SUHE L BT
Y| & 4 § b dfdem § gt @ iRyt €1 89 98 W 9ed § 6 qw
H R HEl DIy AR R eXhd 81 T 8, Al SW W Adh B JAHR & < &
Sfdgm 7 2 S B 98 89RT daed ® 3R S9¢ oy gART SffieHe g9 anfeul
.(FAIH)... TR, SO AT B b F99 qe Bl AR AGRONY 3779+ M1 Sl 7 3TART
gs 3R F9l & 918 MR &1 Rals o1, 98 =& 81 ™1 8, df 991 oal © b
39 9 Ay H§ Rl ®I o oYl 3R Reelrs &1 qR1 T8l #1, A 59 Rao
fAfRer SaT Rerg $S=y SN dd d gargit {6 S| w1 B8l 3R Iqh aR
H BT T Bl ..(FEAH). .

SHRI ANAND SHARMA: 1 want your ruling. ...(Inferruptions)... I want your

ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will give you. ...(Interruptions)... 1 will give you

my ruling. ...(Interruptions)...

SHRI ANAND SHARMA: I want your ruling f& &sla #31 51, S U1 &1Tel
By, forr sk gfer T, S wed H GRI US), S8R AURISHS R SIHSTD
ara o, Y §AR I F 100 BRIS AN DI &1 wia=iell &I o9 ugdl, o T
S 9 R ¥ & R F U, S 89 B WIPHR HY? B BR P A} 98
T, A H 98 UGl TN .. (FAUH)... S dF 91 DI ArSl-ARIST T &, foIa!
ST BH WHR B dled T8l 2l ...(qagm)...

MR. DEPUTY CHAIRMAN: Let me deal with this. ...(Inferruptions)... You
sit down. ...(Interruptions)... Let me deal with this. ...(Interruptions)... Now, Shri
Sukhendu Sekhar Roy. ...(Interruptions)... Mr. Sukhendu Sekhar Roy, what do you

want to say? Do you want to say something on this subject?

SHRI SUKHENDU SEKHAR ROY (West Bengal): Yes, Sir. Sir, nobody can
hurt the sentiments of our people, so far as the religious sentiments are concerned.
Particularly, there cannot be any derogatory remark against any God or Goddess,
including Maa Durga. Therefore, whatever has been said and printed about Maa
Durga by making some derogatory and insulting remarks should be also condemned
by each and all. This is my submission. ...(Interruptions)... Hi §7TT DT &H oI G|
g1 | gl Bl 1 e wrge T8 81 Fobdl

MR. DEPUTY CHAIRMAN: So, what should the Chair do in this?

2 JEg AR : B BT goods &I 81 Febell d= & ferql o ave f g
BT AT fHam 11 &, SR W deH HRAT TSI .. (FIHH). ..
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sft . . @t @), . auE)...

MR. DEPUTY CHAIRMAN: Yes, Tyagiji, do you want to speak on this subject?

Then only, I will allow.

SHRI K. C. TYAGI: Yes, Sir, I want to speak on this subject. ...(Interruptions)...
W, o H® T9T A ... (FGHF)...

SHRI BAISHNAB PARIDA: Sir, under the Constitution, one can worship any
God. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Parida, sit down. ...(Interruptions)...

SHRI BAISHNAB PARIDA: Everyone has a right to worship...(Interruptions)...
One can worship Maa Durga; one can worship Mabhishasur...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tyagi, you speak. Mr. Parida, you sit down.

...(Interruptions)...
SHRI BAISHNAB PARIDA: No one should object to it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Tyagi, you say briefly in one sentence.
3it &. At @i § 9ga Sl @8 @ g ...(FaUH)...
MR. DEPUTY CHAIRMAN: I have to take up Zero Hour.

SHRI K. C. TYAGI: 1T want to speak. ...(Interruptions)... He is speaking

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing him. Only Mr. K. C. Tyagi...
(Interruptions)... 1 have to take up Zero Hour. ...(Interruptions)... Mr. Parida, sit
down. ...(Interruptions)... Mr. Tyagi, what do you want to say?

3t &R A AHdl: ITS 91 o9 AR AR Ml 9 ... (aUH). ..
SHRI K. C. TYAGI: Sir, very humbly, I want to say fise & o9 #eHl 4
..(FAUH)... T &I e ¥ =H R

2 STFHTIRT: $HUh IR H PO dlel & 1 dlelll 89 9T HIAT &, BH &1 DA
2, Il ... (FGE). .

sit &. 4. [Pl ST U Whe Bl B} $ Uh Udl AN SR 4SW | Bl
...(TALT)....
MR. DEPUTY CHAIRMAN: No, I don't want to hear all those things. What

should I do in this case? Have you got any suggestion?

sit &. A |t )7 I FE T LL(FaUE)...
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MR. DEPUTY CHAIRMAN: What should I do in this case? You give your

suggestion.

sft &. 3. @ R, )T TGO I8 T IR H U PIs TRH ol HRAT dredl,
fe=g 81 a1 guoE, R 81 a1 S918 81 ...(aum). ..

3t IyquMRy: I8 99 B AT T

st &, . @rf: BN 9 g, <t SR QA b 9N W 9ed b 9} Sl
geAY Tl §, SUd] o BT a9 &1 IEHT ..(auT ). .

it Syumafe: 9 T €, ot | &R 8, 98 9l

sft &. . @ri: w2 A8Iey A1 G AIBI ARM A1RY 3R A AT &
AR €, O A $I drardl ¥ e S @l L (cau). .

MR. DEPUTY CHAIRMAN: No; I don't want to continue this discussion. I want
to move to Zero Hour. ...(Interruptions)... Zero Hour is there. ...(Interruptions)... You
go back to your seat. ...(Interruptions)... SR 3R O 81 What is this, Mr. Tapan

Kumar Sen? ...(Interruptions)... Your Zero Hour is there. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, this derogatory demeaning of
God to divert the offences that they have committed ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar Sen, you tell me as to what
should T do.

SHRI TAPAN KUMAR SEN: By picking up wrong men with concocted evidence

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No; it is not allowed.
SHRI TAPAN KUMAR SEN: *

MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...
Have you got any suggestion to the Chair to solve this issue? If not, keep quiet.

...(Interruptions)... Sit down. ...(Interruptions)... All of you sit down. ...(Interruptions)...

SHRI JAVED ALI KHAN: Sir, I want to say something on this issue.

...(Interruptions)... 1 have a point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you sit down. Let me solve this.
...(Interruptions).... All of you sit down. ...(Interruptions)... 1 cannot allow that point
of order now. I have to solve this. ...(Interruptions)... See, 1 was only asking...

(Interruptions)... Have you got a suggestion? ...(Interruptions)...

* Not recorded.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Sir, may I say something?

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Have you got a

suggestion to the Chair to solve it? Then I am ready to listen to that.
SHRI JAVED ALI KHAN: Sir, I am giving a suggestion. Please listen to me.

MR. DEPUTY CHAIRMAN: Before that, hon. Minister, would you like to say

something now? ...(Interruptions)... No reply.

SHRIMATI SMRITI ZUBIN IRANI: Mr. Deputy Chairman, Sir, I am just making
a statement here. ...(Interruptions)... I am not replying. I am just making a statement

here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I only said, no reply now. ...(Interruptions)... On
this point, have you got anything to say? ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Yesterday, I declared that I was humbly
hearing every voice in this House. There were challenges thrown with regard to the
veracity of certain statements made. Anand Sharma ji very rightfully says that we all
spoke about what is free speech under the Constitution that binds us in this House
and the other. The Leader of the House also spoke about what is free speech, and,
whether hate speech or seditious speech is a free speech. That is a matter of record.

Another gentleman in this very House...
MR. DEPUTY CHAIRMAN: Don't go into that. ...(Interruptions)...

sft kST IR (SR W) IE W dlc b fAU & & B L..(FGUF)... dI B
IS B TR Bl L (HaT). .

SHRIMATI SMRITI ZUBIN IRANI: Sir, please allow me to...

MR. DEPUTY CHAIRMAN: You stick to this point. ...(Interruptions)... No, no.
...(Interruptions)... Only on this specific point. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I will sit down after I finish.
...(Interruptions)... Hon. Deputy Chairman, Sir, all I would like to say is that I was
asked yesterday pointedly as to whether what I was reading was authentic. These
are authenticated documents from the university itself, which has been proclaimed as
a temple of learning and internationally acclaimed. These are not documents of the
Government. | read them because I was asked to give a proof. Here, I would also
like to say... ... (Interruptions)... 1 would also like to say, I myself am a practicing

Hindu. ...(Interruptions)... 1 myself am a Durga worshipper. ...(Interruptions)... 1 said



Re. Raising of various... [26 February, 2016] ...by Hon'ble Members 13

it with a lot of pain, what is a free speech that certain political entities are giving

respectability to. ...(Interruptions)... All other statements that I made... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You can say all these things at the time
of reply. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: There is absolutely no problem quoting
these very things. ...(Interruptions)... What they have a problem is in my reading out

authenticated documents highlighting what they supported. ..(Interruptions)...
SHRI ANAND SHARMA: This is politics. ...(Interruptions)... This is unacceptable.

MR. DEPUTY CHAIRMAN: Okay. Now, Zero Hour submissions. ...(Interruptions)...

Mr. Pramod Tiwari. ...(Interruptions)... Mr. Pramod Tiwari... ... (Interruptions)...

2 3= T B9 39 WeR T8 PR Adhd| ...(FAUH)... 89 AT T8l ol
e Ig & fp R forelt 9 91ex Pz Wit 919 Hel © I T 3N ST IBT SIENT
IEd 82 ...(FIUH)...

3t SIaE 31t @M: JAMUB! B AT H R WA 87 ...(FAEH)....

___(C,glblv\‘a>_-- o SU e S MU S U S UT Lol U gl Olst

MR. DEPUTY CHAIRMAN: Don't you want me to take up Zero Hour.

...(Interruptions)... No, no. You cannot derail Zero Hour like this. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we want Zero Hour. ...(Interruptions)... Every day,

there is... ... (Interruptions)...

sft areft sFaR 3Rt (ER): 3 wfem < ARTYI ..(@aem)... 39 981 # Ug
&1 1Y ... (FAH).... AMTDT WieRT AMMRY| Hel W o H, 99 H dRE-dR8 & Td ded
g, S° o] I8l ug faar oy, o faeft & dfcicy o1 ...(@aum)... 39 wfer
IRTYI SRR FAT IS ...(FAE)... RIT §d 5?7 T8 AGH! T I BYATHR W dedr
THdl Bl BIg A dear Fohdl Bl MY wfer ¢ SRY {5 &l &1 $Ig gaf, dRex aras
Igl 39 a1 Sg? 98 |1 ad@T 82 M WAl Bl A1 HICl I8 gRUEr i @
& B Bl W gl ATHY IS UG M (AT, .

MR. DEPUTY CHAIRMAN: You are correct. I posed the question to the House.
..(Interruptions)... MY SN BT, SId Tl ...(TALT)...

sft 3rell AR SRY: BIS dTEY BT AT 9471 IMUDT FATSIT & ATHN ... (HIALH)...

st SuwwTafc: oy 9fSwl § St a1 wES WA gl L..(@ag)... Y 93yl
...(TAI).... MY S HET, 98 SIP Bl ...(qaET). .

T Transliteration in Urdu script.
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sft STR<T IR TR A H T IM1T ©, 9 AN I8 AThY UG <72 ... (IUH). ..
it 3relt IFaR SRY: 3T wierm © vy

MR. DEPUTY CHAIRMAN: What you said is correct. I am not disagreeing
with you. I am telling you that I asked the House: Is there any suggestion for the
Chair? ...(Interruptions)... Nobody said. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, every day, the Zero Hour is killed. ...(Interruptions)...
We want Zero Hour. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Anyhow, yesterday, I had committed that today
there will be Zero Hour. Now, I am taking up Zero Hour. I have to take it.

...(Interruptions)...
3t TR IR W), SAS S B B AT Bl L (TIEF). ..

SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, you have asked the
House ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please ask your Members to keep quiet.
...(Interruptions)... 1 have to take up Zero Hour also. Please cooperate with me.

...(Interruptions)...

SHRI GHULAM NABI AZAD: We will cooperate. We are very much interested

in cooperation. We are very much interested in running the Business of the House.
MR. DEPUTY CHAIRMAN: What is your suggestion? Please tell me.

SHRI GHULAM NABI AZAD: But it is a very serious issue, which we are

discussing at this moment.
MR. DEPUTY CHAIRMAN: What should I do?

SHRI GHULAM NABI AZAD: It is very simple. The hon. Minister should
apologize to the House for what she has said yesterday. Y JHH T SR TR

PR oAl &, o b gART Al s s el S | garn g9 d9gd 9R R
TH ¢, 3¢ Rgas af gFm W F va BT BT B, 7 7 | F W T,
dfeh &9 ST Sl JaT #,

S O e Win 58 DA S O com 58 Gl o Dl a2 Sl Ll

Ot G0 o) oo 35S OV m U5 e S5l S g om SN (o Us GnpesS
the same language we never use either in the Press or in the media, print or

electronic, and least on the floor of the House. ...(Interruptions)...

+ Transliteration in Urdu script.
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SHRI TIRUCHI SIVA: Sir, every day this is happening. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; please don’t ...(Interruptions)...

3t [eE T STE: SAY SHHT URNTST | M <1 A1l L (@auT). .
3R SEA Ul ATHI AETT DAY ... (HIALT)....

Db (alataa) e Lo JSG o SaSpus g S Gl a8 Gal 1 AT o aME liaf

SCENEURS W 7 PR\ DYy PIPNS, P O

o JEIR AN AHA;: T, AR oIS 3 T AUIRE o U 91 $el ol
g9 fUod &1 959 4 Ud 91 <@ 8 § (& Ueh "ic SRTA", &1 "BIen A" AR
T "apology” ¥ BIAT § 3R A § BIs W) ARRAfea &M =&l g1l ...(caaam). ..
U e SRR fSIBIA BN, &1 "BIfeNT ST B AR T "apology” BRI
...(FGE)....

SHRI SITARAM YECHURY: Sir, this is unfair. ...(Interruptions)... This is unfair,

Sir. ...(Interruptions)...

At &R ™ AHdl: eon feafey, safery & s w8 fRar i g
el B AEEIRAT F B H RRGRY, AR T8l B ARy? L (FAH)...
®E a1 & Sl $® a8l 81 BT A1, SO < & M AR @I B AT &
Bl ...(FIH)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)...

A JER A THA: 81 I8 BB QA1 [ 8 U & Adpanedl b Ay
DI FHASIAT T B ...(TALH)... MM il {6 T21 "apology” A ...(TILH)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Mr. Minister, please

sit down. ...(Interruptions)...

3l J&IR FE AHal: AT S B, 98 Yug AR 8F Sl Y, 98 AY0Y, I8
TE Tl ... (IGHT). ..

MR. DEPUTY CHAIRMAN: Now, all of you please sit down. ...(Interruptions)...
Hon. Members, please sit down. ...(Interruptions)... Mr. Minister, please sit down.

...(Interruptions)...

#t &R IR AHA: I B U B AHA < fod # T B, 7 oS e
gl ...(FaHH)...

MR. DEPUTY CHAIRMAN: Mr. Minister, please sit down. ...(Inferruptions)...

3 AR AN AHA: TART MU ARG § b .. (aem)..

T Transliteration in Urdu script.
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SHRI SITARAM YECHURY: Sir, that can't remain on records. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, ..(Interruptions).. No, no; I am not

allowing anybody. ..(Interruptions).. Let me say. ...(Interruptions)...
SHRI SITARAM YECHURY: That can't remain on records. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing. ...(Interruptions)... Sit down.
...(Interruptions)... Let me say. ...(Interruptions)... You sit down. ..(Interruptions).. Hon.
Members, I have to say something. Now I am forced to say this. It is a tradition of
this House from the very time this House is constituted that no blasphemy will be said
here by any Member. Nothing will be said which hurts the feeling of any community.
That is a tradition of this House. ...(Interruptions)... Therefore, what I can do now...
...(Interruptions)... Please keep quiet. ...(Interruptions)... Therefore, what I can do

now ...(Interruptions)...

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, I have one thing to say.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; you please sit down. You are a Vice-Chairman.
I am speaking. Why do you want to intervene? You create problem and put me into
trouble. ...(Interruptions)... If you want, you can solve it. I know it. ...(Interruptions)...
Now, listen. Now you want me to take the burden. So, I am telling you, I will
go through the record. Anything that is blasphemy or amounts to blasphemy will
be expunged. ...(Interruptions)... That's all what can I do? ...(Interruptions)... That

is over. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the Minister has accused us. ...(Interruptions)...
The Minister has accused us that we want only Short Duration Discussion and Calling
Attention Motion, and we don’t want to pass any legislative business. That's a wrong

accusation. ...(Interruptions)... We have ..(Interruptions)..
MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Anand Sharma, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Minister of Parliamentary Affairs should

withdraw his allegation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Zero Hour, Mr. Pramod Tiwari. ...(Interruptions)...

Mr. Pramod Tiwari. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he has to withdraw his accusation.

...(Interruptions)...

3l &R A AHAl: SER A GEF R b ...(FAYH). .
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MR. DEPUTY CHAIRMAN: Mr. Pramod Tiwari, please say. ...(Interruptions)...
You speak. You ignore all others. ...(Interruptions)...

it wracht: SUHHURT HElY ...(RAYH)... UMW JEed, §ARI Uil |
A2 I & AW H ART B ofY, Iqh IR F IS SId19 & AT B ... (FALTH)....

it g foar) (SR UQen): ST JE16Y, ol 9 $B 3 g ... (aum™). .

MR. DEPUTY CHAIRMAN: In your case, I will give direction after this.
...(Interruptions)... 1 have called him. He is speaking. I will come to you.
...(Interruptions)... 1 know that. ...(Interruptions)... 1 will do that. ...(Interruptions)...

I will do that. § &&, MY IfSTI ... (@AuH)... MM MY, H HHA .. (GEM)....
ot gHIe far ..(@aEm). ..

st Side Iell @H: WX, 89 W U <! Ul & ey B
O s S FOL 5 SO e mr o (Gl N OB Ao msla il

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Please. ...(Interruptions)...
Please. ...(Interruptions)...

st Sde el @ : g8 9 Hier fear Sy
e L a8 e e ey t(OmR gAY OB Ae gl ol

MR. DEPUTY CHAIRMAN: Tiwariji, are you speaking? ...(Interruptions)... Do
you want to speak?

SHRI PRAMOD TIWARI: Yes, Sir. ...(Interruptions)... 1 am speaking.
...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Need for CBI inquiry into the launch of cheapest mobile phone for I 251

3t gHiE fEl (STR U<3): #8I6d, IS 4 $ (&7 U8l IR Ue & ANge
¥ TP g3 9IOT9T & Adl, S riesid Hed & 9o g, Sd! SuiAfd # 251 ®UT
H e BIF <7 BT U HRIGH AT fHar ™1 T 251, | am using the word. 9%,
FIT 251 BT H WIS B QAT ST FHhell 82 W, 6 IS B Bl i1 g 7 3iR
251 ®UY & RO A I8 WHH dbsl BRIsl § ol 8 39 BH b SRR T g
Pel ¥ fh &9 919 39 B &I wWiic A, o 84 BIF 1400 § TSN 3 U 1400 H
MU 3R 251 ®UY H 9901 R, § [fead w9 § RI9 e 9redn g 6 98 SRR
U Fgd dSl °Ieral R Sl 81 g1 § de aedl g & Sude & f3a dReror &

T Transliteration in Urdu script.
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EIREICRNEING

fou 9 U @1 YR @1 SiYl # g =Sl SR Sae deH H o wedl g e
9 % 7 98 $81 ® 98 VS WA P! §HM aah ol SHD U BIs assets el
21 R, 314 GURT HaTdl IS § b 3R 251 WUY § WIC B §9d & Al fhR WRBR
20 BIR 3R 30 IR WUY H Sl B9 a1 &1 &, O 1 a1 98 TTad g 3R ST
HICTAl ®XT I8l & T Y§ EISTell BRI Of Jel &l

AR, BH SN ggd WHIRAT A &I ofdl, Wfh b WRGY Sl UIet & A1l B
IURRT # I8 drede g gan & FTaH ST & U1 &1 agd g1 =ieral 8 S
RE1 &, g4y § =edl § & o WeR &I (8 § iR ARGR I8 AR B
5 251 WU 91T S g ATl &1 8T 8, NaH 396 11 Gg e &1 J $ad o
A R ST 9ISl & I Aisi Bl g, [ AR § ¥g 9 8l 51 § g I8
®IC] 3P! @l Fhar § R S AT Fied IR R Fhdl g o Al Bl
IURART H I8 o gl W1, H U A § 91 s BT gl W, APbs| Al IS WUy
fae e & M1 Bl g &1 gy A%1 Mf¥ed R & {6 g8 Ry S urdd
% AR H BF T G g1 gierell 81 9l 9 dR § IR Jid oad < &
IUHIITST BT U1 YR @1 S, S96T UAT Bl Fel SIg A1 20 B9R WUg
TS B I @ €, SO ! fReR) § a1 59 251 wUU A e ardl B #
0! RRIERT 21 § I8 98d IBEN A MUY dHeAl dredl g

SHRI V. HANUMANTHA RAO (Telangana): Sir, 1 associate myself with the

issue raised by the hon. Member.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate

myself with the issue raised by the hon. Member.

SHRI PANKAJ BORA (Assam): Sir, I also associate myself with the issue raised
by the hon. Member.

SEVERAL HON. MEMBERS: Sir, we also associate ourselves with the issue
raised by the hon. Member.

2l N eI (RISRAT): Heled, H 59 A & WY (U1 Pl THg DRl gl
3t AR @R (SR Y=w0): wEed, H§ Al 39 1 HYM A U7 Bl Feg Bl gl
3t I JF (ABRTS): W), § 39 HeH A AU Bl Tg Bl g
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MR. DEPUTY CHAIRMAN: Now, Shri Tarun Vijay. ...(Interruptions)... Shri
Tarun Vijay. ...(Interruptions)... Shri Tarun Vijay. ...(Interruptions)... Shri Tarun Vijay.
No? ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... It is Zero Hour. You
cannot interrupt. ...(Interruptions)... Sit down. ...(Interruptions)... Shri K. C. Tyagi.
...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... Not during Zero Hour. Sit
down. ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)...

sft IR IR TR, 98 e TE B L(FaEE)...
Concern over recent death of soldiers in Siachen Glacier

sft &, . At (BR): W, § d I 7' AT B R®RE MadT S
BT HRAT ATl § AR ML a1 § b Aied & B3 9a® W qad W
WHR HT U& G| T, ST AR 9 3T AF TR = o1 ARl @) e
P Y WEIE gUI W, TAR X Wed &1 R I76 G 3 Fhal 81 IX, Mo
I HGIfd < Bl 987 TR AT 45 9§ "N 50 fEt SRER YEdT Bl &R AT ®s
IO AT 3ER A WY 3R BeR W i WRA B 99 @i Iqoig e ver w99 o, H9
THEAR-S] I gdT o {6 S8 U Uga d_ &1 AT fhar o f g9 a’w
P IWBR VAT $B a9 BN [$ g8 TR ATHI &1 $9 a8 B 8lad 9 81 U

¥R, 981 W Wl & HYY &I ST I 8, g8 200 wUY H RyAm # ugeE g
RGRIT @I WXBR AT &b 60 Al & drg 1 VAT Pls Sao¥ T8l R UTs b
Fus Wl < H I BN T W Yd & HA WRISy 99 8, I I F9g qdb e HA
Re ©, U. &. il Aredl H =g b 9 W g9d A weg ) g8l WS A
P fIU Sbcw o W& € 3R O A o @t 7l o JE €, 99 fage @) &+ g
9 39 TP | gl PR I & b g R @ISl W fbebe BIMT @Ry A1 &
B ARy, § Iofg gae St 9 em-are |afed e 9 a8 arat wef g
a1fEY, PIaArg H B A12Y AT PEl AR B! d12Y? AT IF UR gl R I8 8, df
3119 9 gR UIHRI A Sl ardl Y, I9H g8 91d A B Gfb a8 no men land
g, safoy agt & Il @) QReM & FAGH & A1-wy ardt F g8 Y wnfrer fean
@I WEIRd BT FHARIT 9 8l I8 Q91 U ©, g9y § =g 6 g % i
g I BN, SER Al &7 H1 off Bs IR IRy fawai w Ao 8, ofeT §
g 6 9RT e §9 WR U T e Y iR gHR AT B Sl AR d9eis
BT Bl &l 8, SHDI XDl o b, GG

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the mention made
by the hon. Member.

SHRI DEREK O’BRIEN (West Bengal): Sir, I associate myself with the mention
made by the hon. Member.
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with
the mention made by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I associate myself with the mention
made by the hon. Member.

it faemR vare fFue (TR ueEn: ST9HEid 7RGy, A Hed 1 Sl v
SO B, H AU B S GHE Bl g

it faeiia aR fast (@NfSem): STa9f Aeiey, AT 9w o S fawg Iern
2, § U Bl THY g bRl g

it vg e (SR uQEn): STl #EIy, A e 7 S fava Sern
2, H T Pl THY WHEg BT g

sfiveht FEde WA ([TER): ST A8Igd, AT 96w 1 <1 vy Iorn
g, o B 58 WEE Rl g

Ongoing plight of Tamil Nadu fishermen

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the plight of the Tamil Nadu fishermen,
who are being harassed by the Sri Lankan Navy, is an issue which we have been
raising time and again in this House. And all my esteemed colleagues have joined
me. But this has become a sermon, for no improvement is seen. We have been
raising this issue in every Session. We have to raise this issue. We have been
struggling for the past three days to bring this issue. The fishermen’s livelihood is
at stake in Tamil Nadu.

On 31st January, Tamil Nadu fishermen from Jegadapattinam and Kottaipattinam
in Pudukottai District were out on fishing. They were arrested and about fifty
fishing nets had been damaged by the Sri Lankan Navy while they were near the
Anaikkadutheevu.

On 11th February, 12 Tamil Nadu fishermen were arrested by the Sri Lankan
Navy personnel for allegedly crossing the International Maritime Boundary Line near
the Katchatheevu.

On 15th February, ten Tamil Nadu fishermen were attacked by the Sri Lankan
Navy personnel using iron rods and ropes while fishing near the Katchatheevu.

Sir, these incidents have happened after the Ninth Joint Commission Meeting
between our External Affairs Minister, Shrimati Sushma Swaraj, and her Sri Lankan
counterpart in Colombo where they were to discuss bilateral and regional issues.

Sir, the Katchatheevu issue is yet to be settled. But, at the same time, the
Katchatheevu Agreement gives access to our fishermen to dry their nets on the island
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and take rest as well as to visit Anthoniyar Temple. But even that is not entertained.
The moment they go out for fishing, they are severely attacked by the fishermen. We
thought that after the visit of the External Affairs Minister and after their meeting,
some fruitful things will come to us. But so far, nothing has happened. As per the
Agreement, the Indian fishermen have not been given any right entitled to them.

On 26th October 2008, the Indian Government reached an agreement with the
Sri Lankan Government to put in place some practical arrangements to deal with the
bona fide Indian and Sri Lankan fishermen. But no further development has taken

place, for the harassment by the Sri Lankan Navy is going on for ever.

Given these circumstances, fishermen from eight coastal districts in Tamil Nadu
have decided that they will lay siege to the Deputy High Commission of Sri Lanka
at Chennai on 29th February. They are demanding the release of 29 fishermen who
have been arrested and have been languishing in the Sri Lankan prisons. Also, they
are demanding the release of 78 fishing boats that have been seized by them. In
this light, it is very, very pertinent that the Union Government steps in and takes

necessary steps to put a full stop to this harassment and humiliation being meted out.

MR. DEPUTY CHAIRMAN: Time is over. All the names of the hon. Members,

who have associated with the mention, may be added.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the mention made
by the hon. Member.

SHRI S. THANGAVELU (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

3t g PAR HIIY (SR IT): IYQUMNT FBIed, A1 e o Sl fawy
IBRAT B, § 3T B 3T TG bRl gl

it faemR vae e (ITR ueEn: IT9HEi 7RGy, A ded J Sl vy
IBMAT B, § 307 B 3T TG Bl gl

sft SIdg Sl WM (IR USYN): SUHHMRT HEIGY, AFE W q ol fawg
ISR &, H 30 Bl 390 FEG Bl gl

2 2 e e s g Cilen O (Ol ) OB e asla qliag
052 S e = ol S L—‘é‘ (B L:.‘L@j‘ & s se

MR. DEPUTY CHAIRMAN: Now, Shri K. T. S. Tulsi, not here. Now, Shri
Vijay Jawaharlal Darda.

T Transliteration in Urdu script.
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Problem of water scarcity and drought in Maharashtra

it faoTa STaTEReTd TS (TERIS): ITFHNNT F816d, § AeRTE & IR &3
& AT B FHRAS & Ui $9 F&T B &M BT BT ATed] g AR b
fou a1 fagy 99 $eaTd € 81, 39 A1 SFaR] ¥ bR 25 BRaN] dd 124 Al
T HERTE H JATHERT DI gl I§ 92 FGa HERTSG ARPR o g 85 DI b Jax
BB &l G US a1 I8 © b AR gAY 99l R, & R @l ISl ®
3R STHE 9§ WRI &T R o I8 &l $Hd dd9[d &g TWHR 1 I AP
& oI oI v T8 fhar ® &R 7 & &3 o fd 9918 Bl

TS 14,000 P BRIG Al BT (AT 98T T &1 HERTSE H IS ATell SR Tl
P gE ool 40 auf A 4 PR © IR T894 ARdl AT g9Ifad 81 & 8, g
STTET IR IRl 6Y V8 & 3R g Bledy S Y8 &l e ) ARy g 9y
2 fb AR & ARISdTS] § AR el & 1< ST e Ul gl 2l S9! avls |
PRIG-HYG 500 SN §F §U ©, DIl 49 ©, BliRUCed &b AaR il ATIeH &l I8
J, 4§ €, 45,000 AN AT IISM-RIST W Gb & 3R 40 R AN $9 el Gbe A
&1 T2 E1 T8 U @l Oells SH]i | B Y@ § iR ST JMeH! B HI TMI W U
WIS IS T &l Io 9 8 YAYSS! UMl &l Awels 9d g8 ol I8 4 SEHER
BIh] UTSUATgd a1 off, olfhs I8 H T8 gl & qAT UM Vold Sh”i A Ul
P IS P 970 B BT 81 A short-term SURT &

39 999 ¥ U IR Ag@yul 919 o @redl g & a1 faeneft 59 eR & foy
9l A F Y qre H g, A1 9 Sdfed H B Y SR I SFl B g 8l T
3R Famine Code &I WF] &< &I SN fhar 141 BId1, I IS 9 F=di dl o1
g el oft IR T | T AHT ATl

TSt Y fHAHEl TR ESIRI PRIS WYY BT AM 8, WY B I UR bl AR AEHRI
BT M A 7, Ry foam o & forv are 81 2 € oIk e ar & § ghen
gl IR ==l Brar ¥l g R var € & 6 Ul @l N b BRU A8 b el T
{9 el &l Al a% 7 A1 GaAaSl Ugd 81 8 3R 7 8 &9 Bl re-structuring 81
B 21 O IR & 89 AT da1 b foU B R @ E, S99 uhR I fhamEt & for
BT Bl B I 21 N Bl DI q9i6t & 915 fHam B 9 O By I fewrs
BT 8 3R 9 & 9% PIs FEral e & gl

§ PR ¥ AR AT § 6 F8RTg DI S1fIRad 20,000 BRI HIY HT Thol
e &1 S, $5 &R IS B T W1 Bl HATRR AN F A1 WYad w9 d

HERTE, & AT & ISR & oy o fhar Sy &R S99 @ ®I {997 re-structure
fpar SQI § a1diel Rl § b HBRTSE & 31<R ARISATS] IS ®l 3fHTd F qaT &

oy q@d U 6y S| ... &t Eeh...
SR o It (MERTSY): WEiey, H W& &I 39 vy & Q1Y Weag Rl gl
2} JAollg AR FIRTS): Weley, § W ®I 39 9 & Aq1T T=g dRal gl
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Si. o R (o) Ay, § W Bl 39 vy & 9 9g Rl gl

DR. M. S. GILL (Punjab): Sir, I also associate myself with the matter raised
by Shri Vijay Jawaharlal Darda.

SHRI AJAY SANCHETI (Maharashtra): Sir, I also associate myself with the
matter raised by Shri Vijay Jawaharlal Darda.

SHRI ISHWARLAL SHANKARLAL JAIN (Maharashtra): Sir, I also associate
myself with the matter raised by Shri Vijay Jawaharlal Darda.

Need to take urgent steps to combat Zika Virus

#t s e e dmen: W, S, sden R WIed U $ a8 TP 3R
IS AN ST BT dR% 81 BT &, a1 3—Rrer arrsl gfear § s9
IRRE & HUR 1952-53 H last study BT T8 o AT 39b IR H dls IR oftl I8
IR 39 e MRBI, 3NbIdT I BT Y d8d ol I A¥Y-53¢ YRIT &1 TREB
3 Y& Bl 9% R H IRd WK AR TAR WRY HATAT Bl Dl BRI 8l &l
d UHeHd guard 99 U &1 SHDT A Al BIS prevention fHAT ST T&T &, T TAD! BIg
monitoring Eﬁm@%\',:{ﬁmmmkit Bl W,Woutbreakmlﬁﬁ
2 & 3R BHIM BT dX8 B outbreak 11 & 9T 3G ST BN, SAY 3T & b 39
TR Sieg ¥ Sleg HRATS & ST § 9P ATTH F & e BT BT HRAT T
g % 39 W Sieg ¥ e BRAls B Y 3R $9d prevention &l IURI AT Y|

AR, & S IRRY Bl IRE fe@d 8 3R 9R siacd o I8 A 4 foran & fob o
ST & 980 AR HUS B &, STH BT b W HAS R SfeT AfSHd TR
Bl advisory dd gIY DX Ell % & pregnant woman ERIGE] \_rITQI D Jldl sHD
SR Bls HRATS 8l bl TS Bl

W, H F&d P QT GAI 918 7 PR gY 3MUdb AEgH F WBR Pl Hdd
AT ATEdl § b 9 W eg I Sfeg HRATS bl Yl

# 9 T [ (FRES): FEIeY, § W Bl 59 AV $ @Y ARG bRl g

sft Y. delrar (UfegHt §ren): weley, § W Wd @1 39 vy & 9y 9Wg
EaGI

3t &. F. I[N (BRA): HeIed, § Wl W Bl 39 AW & WY TG BT g

it Sareran gl (@ er): Heied, H o W B 39 A & AR weEg R gl

it . THT @ @ ITE): JEiey, § W WY Bl 39 fAvy & A1 A Bl gl

St HEhen AN (ER): Aeied, H W) W 3l 9 fawy & 91 Gwig Hal gl
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i A G Sferdt ([AER): A81ey, § W) 94 51 39 fAvg & AT Frig bRl gl

Ela S g pmse ) S 358 o Um s 1(Ub) sl Jen o2& Uiy
-use UUS S

2 RS IWR (SR U<¥): AEIed, H WY W Pl 59 [A9g & A1 Arg BT gl
2 ol AR (FIRTS): Aeled, § W W &l 59 Ay & Wy g Rl gl
PV AFAN G Hely, 89 W W Bl 39 AV & WY I9E bR o

Closure of Beedi manufacturing units affecting crores of workers

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, I would
like to draw the attention of the entire House and particularly the Government to
the fact that for the last ten days or so, all the major beedi manufacturing units
in the country, right from extreme south to extreme north, have stopped their
production. The factory owners have closed down their production against the
Health Ministry notification that the size of the pictorial warning on the bundles or
packets has been enhanced from 45 to 85 per cent. On cigarette packets it is 85
per cent. It is understandable and workable. But you know that the beedis, tobacco,
the poor man's smoke. But the pictorial warning on bundles with 85 per cent is
impractical. We have drawn the attention of the Government much in advance.
But no action has been taken. The notification that has been issued will come into
effect from 1st April, 2016. All the beedi owners have shut down their factories.
Workers are not cooperating. So, they urged the workers to join them to protest,
but they refused. Because of the closure of beedi factories, more than a crore
workers who are working in the organised sector, in the beedi segment, have lost
their earnings. Their earning is linked to the number of beedis they roll out. Now,
there is no production. In this connection, I have already spoken to the hon. Labour
Minister; and also to the Health Minister to immediately intervene. I urge, through
you, upon the Government that they should call the owners of the beedi factories

and direct them to open their factories immediately.

At the same time, while addressing the health concern, please take into account
the reality both in the organised and unorganised sectors in the beedi factories. More
than ten crore people's livelihood, rozi, roti is dependent on two crore workers working
in the beedi industry. There should be timely rehabilitation of these workers along
with adjusting your health concerns which should go hand in hand. Otherwise, you

can't throw ten crore people in the lurch. People mostly from downtrodden, backward,

T Transliteration in Urdu script.
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Dalit and minority sections of the society are working in the beedi industry. So, this
human concern along with your health concern should go together. Otherwise there

will be a massacre, misnomer in the society.

Therefore, I urge upon the Government to intervene immediately, exercise power,
and call the factory owners, and ask them to open the beedi industry in order
to save one crore beedi workers along with five core of their families and their
livelihood. Thank you.

it el 3FaR N (RER): W, 98 WM W AfRed Wt 99 & &xal 2l
..(FFUF)... B3 Il § g2 N B HRA Bl ... (FIHH)...

MR. DEPUTY CHAIRMAN: Okay, Mr. Ansari is supporting. Next Mr. Sanjiv

Kumar.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I associate myself with
the issue raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
issue raised by the hon. Member.

SHRI OSCAR FERNANDES (Karnataka): Sir, I also associate myself with the
issue raised by the hon. Member.

Problems being faced by people of Koyalanchal, in
Jharkhand due to underground fire

2l dolld AR (FRES): IYFHURT FEIGd, ARES DA & ARG
TRAT H 16 HBREX, 2016 B gEIG Tl & g™ S8 & AP 8199 il d Y-
-/ g3T 81 $UH By WX S P AR Tl Y, By IV °R-e §Y IR PV W
Y| SIS 3 & HRU SRIRIGSA, WG SIRAT §eATeh H Y-8 & BRI AN
®1 ARAL G- qd18 BT 3 I1d gl o™ S8 bl °gcl dls ghaldl gedl Tal
gl -9 U4 $9P PR SH-AIA I d_aral $I Sl °geAn 8l 8 & o § g3
g, STH 1 e, 2016 Bl PYST XeId BISh P UM, 5 BRARI, 2016 FYST URAT &
P SIE H, 17 3R, 2015 AT Sl & ARMEN H, 1 TdaR, 2015 Bl Y SIg Bl
A Bl H, TdaR, 2015 BT 9 SIE IR &b U R 22 JFI&R, 2015 DI BARM
P PAA R PR Ul &b U Y FSA gs ol U BRI Y-GAT Bl G, AR
AT BT Hid, 37T S)aTel Bl T IJeRUTSS 3T & geqAV UB bs D I SR
£ ud sfswurss sfaerd ¥ <9 2l

HEIey, U UhR SHIUa URAT H FREAT Td g9$ AU & Sl H -Gq
A 919 B BT B H H R v & 91SHT Wa W AT A1l 987 SN € 9T, I8
ot S arar o1l U o gR) AISHT IR SATE! b B0 WSl § AR B
N g g=A S| P 3feR FE dahdl Bl
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[+ &otta $ar]

HqeIed, # ggel W 91 g1 § 6 diat $fean, wiex RIS IR, At
3R BRI AR BT TG 81 U IRB Al Bl Y-GAH Sclld A YR gcih H g
BT B Igd AfdG M1 T, 981 IR Td DI BT Plell HATs FRAR Joll Tl
SIRGIE

HEIqY, e & wedd A § A7 Rl g b Pla §f$q1, WHR BCCL 3R ECL
q-GATT APl F STea A STea ARN Pl JRIAG WIEl W UgdM 31 BIRE & A1,
gIdTS |

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

T R el (SR Y20): HEIed, H WA Bl 395 Sooid A qHlg DR gl

e Sl S OV S 358 (e csdsee 1 (O A1) asle U3Ee s R

.
0 B S A dia

2 9 T @ FIRES): FEeY, H WA Pl 57h ool A Ag Bl gl

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

Need to declare 9th May, a Public holiday on the

Birth Anniversary of Maharana Pratap

31, dor g (3rH): Heled, AU J9 99Y {3, s9& fou 9gd-aga g=arel
9 TS, 2016 BT HERIU YT S B S &1 H < & Fdred Ied H IRT & A
F waifte aedl, aR, Ferl g afder YRAR AlGT I -G THT A
B 371 1d G ATed g1 9RA H dMd U F81gesl + o foran 7, e
Siiee Had 8 95 UGl & ol ARTER Td eyl b1 $a 8T &l U 8l U URH
e, IR RRMEM, 91d: @R Al BT 9 & H8RION Jdm|

IqTs & U Sd g St &) 23 GdH § 999 g FEROM yd™ {8 91 3
o S g @ 9g & a5 1572 | ya™ (g o9 7€) 9R 93, 99 % b aRfRAfrl
T Ufgpe offl el ARIPH 7haR T Ul W 3R eI A AfHaR IToyd
DT F FEdr % I or A R forn o, g Aats & on 39w fE A
FHER DI WRIEFAT WBR TEl DI T3 BT FHAT BT & Y Ta19 B A 9
TSI B B MMaeIhRdl off, e v MR 9 arfdy o1 98RO Jdrg 9 379+
o, 99 I AF-alel & aRd- H YIS 8] B3, AEHd & € UR 8l Q| S8

T Transliteration in Urdu script.
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yfasm < 5 1 & 9o B9, SHEIF IR QT 3R St d Y2 SHel 59 ufas
H A b SN R VAT AR Tl b T Faw ) ufcrs off {6 Ay o ven &
forg o= fdd, w g T

FHIR - HERTON YT Bl IWRRA BIT & U 2 ARG AP Bl AHRIE IR
JaARTS A P ~Iged H XA (AT HERIOM Jarg &I A1 H Pael 22,000 G5
HERIUN U9 & <Iged 9 Beal ©1cl ¥ URIEING g §oT 3R (0 | 10 1 4 4
JHfAd IS [T IR FSRIVN TG B FF1 AR ST 9 B Id% IR FaR gl
HERTUM 7 3(chel &1 BRI G AhI BT FeR ATl ABRIOM U9 7 919 8 &
SR 9 8R &1 dIH1 3R Sl Bl Y18 off q27 981 A Gl AT IR MbHY SR
RGNl IHIR 7 TSI-ART B SR N &1, fbw] AERION U9 &1 RIS T8l B
|HT| AERIUM U9 7 O BT ST WA AT TS5 SR G|

HqBIGY, T, O, WP, WA Ud WA B 6T R el dR RRE0T
HERT U9 BT Siia- Fal 8 8 Gl & oIy UM 3iR 3Pyl &1 $g 8l gl U
YT 3R Al Algl B ST IR SR Yo WBR o [47d 2015 I AGSITeb
GBI BI G BT &l HEG, § AP LYW F WRBR 4 fFdew HRA1 arsdn g &
fergdl qF AR YdATY &I STA< UR TSI+ ATHTL DI YU BRI Pl B PN

DR. M. S. GILL (Punjab): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI V. HANUMANTHA RAO (Telangana): Sir, I too associate myself with
the matter raised by the hon. Member.

3 fISa STaTeRaTe gt (MBRIS): Heigy, § ¥y $l $77d Scoid ¥ Adg Bl gl

SHRI VIVEK GUPTA (West Bengal): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I too associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

Separate Crematorium System for Scheduled Castes in many

Southern States, especially in Tamil Nadu

it a1 I (STRIES): STHTRT AEIGd, H 3MTdh FHeT Udh IQid THR THwI
ST =Tl g1 89 AT Sl ®1 a1d $Rd 8, olfd 7 Al & G A S faan
ST 8 3R A 8 W 9 AR fear orar 81§ SRS A 3l g1 g8l W AfRRT |
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[T awur faor]

WA R Il diel Tl o9 g8l U Mad! gferd Afgel a9 g drel 92 & forg
A AR g, A IFDI GIST T BH ART 39D (oY IroguTed 9 frel, &= WAl Bl
o for@r SR g8l R s<lad fda1, fb=g BIs HrIare! T8l gs, dich ISPl gHHT]
T 6 PR gH ITET ERT 9911 3R 89 Ribrad &R0, a1 89 gadl o@ ol

AR, W H SfRror # Aferg T ol AR U gfefd T Y 3R HEd ol P
3T AR W W BH IRAT T8I S| g8 W &I-3] BRI d91¢ TQ 1 $B AR 0
3119 I gSI ST &1 HEd & H Pedl g b arR<id § g$! S b1 ael g, Sl A1
g, AfpT S g1 91T &7 EHR G §, IR<d H 98 Il SIfd &1 8 g1 !
9 BIET S BT PE 81, 98 BRI Yo & AR 3 H d81 qS! ST Bl 8, b
I ST dTel BT MY BT ff AT <d B

H A PR g 6 S Q1 B, & g g Red afferg @R e
TRl H SR ®, 396 f[Awg @ Sdl B Ub9e 8M1 @RVl Uh S AgS SIfa
B AIRY| ST & SMIR TR HIRAT AeT-3TelT el 8 a1y, AfKR AeTT-3TelT
TE B @IfEYl Fe@! Ydhojedt & gAY Ui ¥, BRI U 2| WRER B 39 W
HRIATS! BT AT

B § U SfId dAS®H! Bl SR FMHEAT PR b ol HoqR fhar e
g, Afed o T & dRU S99 efad gt 1 IS W WeH I87 R SSrIT A8l Sl
HI T8 ST SAA1? FT fold 81 919 8?7 o1 &feld 8 & oIy Siodl & & a8
M@ ITSTHIfTd et & Hag 81, a9l SHBT U IoTAT SIQIT| I 99 ATl Fdgaid
BN T1RY 3R gAH BIs Wl ISIIHRU T8l @l ST Ayl I8 S &1 HieRd,
S F SR AR H g™ BT AR e <, I8 g W Peid g 3R gD
f[%g ol ARPR Bl Ji< HRIAE] Bl dM8Q 3R 3fialed I a1feul 9 AR
IR gog BF =R, S W@eedl & RraR W g, S gAR Ml 961 & 96 99 o
R, dUgSH R Al @I el a1y ol ST Sl b1 del =18yl ITd!
RIS T ABRT A I918Y, Ih] G A Si &1 3R ITah! 9o W I I8! T4
gHe PRI S g1 M BT JEHR GH dTcl & d B ©, Idb [dwg dridrel sl
1Tl I8 BIST SIfd 3R gt Sfd &1 3iax e =@1fey ik amiie G- &f
a1 B AR ...(FAUM)... ST W Afgerrsii &I w6y § gder &1 rgafa T8l B

...(ILT). .
it Yuifaera R Sea (e<iiTe): Weiey, § 9 Ay & 319+ 3fud! 9wg Bl gl

it SifaATer I @ (@oTE): W), H A sHeT gweT Rl gl

MR. DEPUTY CHAIRMAN: Okay, now, Mr. Minister, I want to know. See,

already. ...(Interruptions)... No, please. ...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I want to know....(Interruptions)... Mr. Minister,
already a commitment is given to Km. Mayawati. I want to know when....

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH : Sir, he was speaking about Tamil Nadu.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The commitment is that a specific demand would

be responded to. ...(Interruptions)... When are you going to do that? ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : No, Sir, I want to respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : No, please. What is this? ...(Interruptions)..., what
is this? Sit down, sit down. ...(Interruptions)... What is this? 39 Jfsul

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI) : Sir. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH : Sir, I want to kindly respond to his

statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, it is not going on record. ...(Interruptions)...
Don’t do that. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: *
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: Sece, you are my dear sister. Sit down.

...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN : Now, Mr. Minister, see the commitment given
to Km. Mayawati has to be fulfilled. ...(Interruptions)... When are you going to do
that? That is no.l. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH : *
MR. DEPUTY CHAIRMAN : Can you say something about that?
#f JER s AHdl: W, iad fifey I8 W s[dead 2

*Not Recorded
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MR. DEPUTY CHAIRMAN : Agreed. ...(Interruptions)... Okay.

# YR @ AHAN: AR AT A8 & Al AT FTE! S T R g BT @
...(EE)....
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN : No, no, please. ...(Interruptions)... It is not going

on record. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN : I will allow you a separate chance. ...(Interruptions)...

Give a notice. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *
MR. DEPUTY CHAIRMAN : You give a Zero Hour Notice. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *
MR. DEPUTY CHAIRMAN : No, you give a Zero Hour Notice. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN : Give a Zero Hour Notice. ...(Interruptions)... You

can say it. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN : No, it is not going on record. ...(Interruptions)...
Why don’t you give a Zero Hour Notice? ...(Interruptions)... It is not going on

record. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *
3 TR A AHA: TR, T gER GG B G (AL, .

MR. DEPUTY CHAIRMAN : Yes, please. ...(Interruptions)... Then, speak louder.

...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH : *

o YR I Fdhd: 5 vy o Ared St ¥ Sorr € S99 IR § g
Pl U1 P o9 siRae fifiey Rers o3l 99 Sa R 3l 3l sifRad
AR g8l €, S9a1 Rw©s &d 81 gal &, clfeb JRTal S &1 il Wi FeT &,

*Not Recorded
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MR. DEPUTY CHAIRMAN : When, when? ...(Interruptions)...

3 &R FER THal: SHS IR H 3R ¥ el g dl just now, immediately
I o9& B L..(HaHT). ..

MR. DEPUTY CHAIRMAN : No time, now. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI : It is all right. ...(Interruptions)... ar 2:30
ol IR SR ol (3rfeHe) fd, 2016 7, fo ©X WgAfd g & S9! 9 a1 2

MR. DEPUTY CHAIRMAN : That is already there. ...(Interruptions)...

3l IR A AHAl: ITS 919 ARAe e Rers & wadt 8

MR. DEPUTY CHAIRMAN: Okay, that means, between 2.30 p.m. to 3.00 p.m.
SHRI MUKHTAR ABBAS NAQVI : Yes, Sir.

Gl AT (SR Y<wN): eI, I8 BH HOR T8l ] Usel &4 A/ ARY, ISP
Tg f9a =rfzyl ..(aus)...

MR. DEPUTY CHAIRMAN : Okay. ...(Interruptions)... No, no. That is not a
problem. ...(Interruptions)... We will do one thing.

goft ARl e SaE ARy R e =yl

sft Sumamaf: e 2, 1 will come to that. Already in the presence of the
Chairman in the morning, there was a consensus among the leaders that the Bill,
which is the consequence of that agreement, has to be taken up. So, we will pass it
without discussion. So, that needs only ten minutes. Now, we will take up the Private
Members’ Bill at 3.00 PM if the House agrees, from 3.00 PM. to 5.30 P.M., so
that even if the Bill has taken ten minutes, you have twenty minutes. Even otherwise,

I have no problem either way.

goft A - A SugEa Sfl, o I8 Redve § 6 A @3 o
A A I a9 § & AR 39 d&d H gy 1 9 91d @ B, SUb I8 Y
et o amdl

MR. DEPUTY CHAIRMAN: Okay, now, the hon. Minister.

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Sir, I have requested that this is a very important Bill because elections are going

to be held in West Bengal in May. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : No, no. Don’t worry. ...(Interruptions)... 1 agree

with you. ...(Interruptions)...
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SHRI D. V. SADANANDA GOWDA: Many of them are agreeing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I see the importance. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, if the House agrees. Just now, we will

pass it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Just now, it is Question Hour. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal) : Sir, it is not only Behenji’s
question, but we also have questions that need answers. You must answer Behenji’s

question and other questions also.
MR. DEPUTY CHAIRMAN: That is what I told you.
SHRI SITARAM YECHURY: I have lots of questions.
SHRI MUKHTAR ABBAS NAQVI: That is all right, no problem.

MR. DEPUTY CHAIRMAN: In that case, the only way is that at 2.30 P.M., Behenyji's

question will be replied to and the rest will be taken up later. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: No, no. At 2.30 p.m., the Bill will be

taken for 10 minutes and then Behenji's question will be taken up. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have decided about 2.30 p.m. It is now Question

Hour time. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the Minister has given a statement. We are not
interested in anything except for Short Duration Discussion. We are not interesting in
passing legislations. ...(Inferruptions)... We have already said, we are not interested.

...(Interruptions)...

SHRI MUKTAR ABBAS NAQVI: But we are interested. ...(Interruptions)...

12.00 Noon
ORAL ANSWERS TO QUESTIONS
(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Hon. Members, it is Question Hour. ...(Interruptions)...
Please resume your seats. ...(Interruptions)... Now, we take up Question No. 31.

...(Interruptions)...
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Setting up of cold storages under Integrated Cold Chain Project

*31. SHRIMATI AMBIKA SONI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of cold storage units sanctioned under the Integrated Cold Chain
Project in the country along with those proposed to be set up in the next two years

and in the current year;

(b) whether they would meet the requirements of handling capacity of milk and

dairy products, fruits, vegetables, fish, marine products and cereals; and

(c) if not, the shortfall estimated and the manner in which Government plans

to meet the deficiency in the handling capacity?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI HARSIMRAT
KAUR BADAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Ministry of Food Processing Industries (MoFPI) is implementing a Central
Sector Scheme of Cold Chain, Value Addition and Preservation Infrastructure for
setting up integrated cold chain and preservation infrastructure facilities both for
horticulture and non-horticulture produce since 2008-09. So far, 138 Integrated Cold
Chain Projects have been sanctioned by the Ministry. Of this, 74 Integrated Cold
Chain Projects have achieved completion and commenced commercial operation, 61
Integrated Cold Chain Projects are in various stages of implementation and 3 projects
have been cancelled/withdrawn by the Ministry due to non-implementation by the
promoter. The implementation schedule for the cold chain project is 24 months in
general areas and 30 months in difficult areas (North-Eastern States, Sikkim, Jammu
and Kashmir, Himachal Pradesh and Uttarakhand).

(b) The existing cold storage/cold chain infrastructure is inadequate to meet the

requirements of handling of perishable agri-produce in the country.

(c) Dr. Saumitra Chaudhuri Committee constituted by the Planning Commission
in 2012 had indicated cold storage requirement of 61 million tonnes. The present
capacity of cold storage is estimated at around 32 million tonnes in the country.

Thus the present gap is around 29 million tonnes.

To meet the deficiency in cold storage/cold chain capacity, Government is providing
assistance through the schemes of Cold Chain, Value Addition and Preservation

Infrastructure of Ministry of Food Processing Industries and Mission for Integrated
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Development of Horticulture (MIDH) of Department of Agriculture, Co-operation and
Farmers Welfare. The proposal(s) under the scheme of Ministry of Food Processing
Industries are invited through publication of expression of interest based on number
of projects approved by the Government from time to time. However, the proposals
under MIDH scheme are accepted round the year. These schemes are demand driven
from entrepreneurs, private companies, co-operatives, farmers groups, self-help groups,
etc. for which assistance in the form of Grant-in-Aid/subsidy is provided by the

Government.

SHRIMATI AMBIKA SONI: Sir, considering the Minister's reply, it really gives
us all the details which are academic. It was the UPA Government, which realized
the potential of India to contribute to this fast growing sector of agriculture and
horticulture. In 2011, they set up the National Centre for Cold Chain Development.
The economy was given a boost by all the new factors zeroed in on the policy, the
new Ministry of Food Processing will set up. I am not really asking the Minister in
general terms what the things are. I want to know from her as to why there is this
40 per cent wastage because we don’t have adequate cold storage facilities. What
are the numbers and the capacity of cold storage or cold chain storages in the last

three years, especially, in the State of Punjab?

SHRIMATI HARSIMRAT KAUR BADAL: Sir, as for the cold chains that
are being created by my Ministry, it is written in the answer. If you were to go
through it, it would tell you exactly what the cold chain capacity is. But to give
you a broader picture, there is no doubt that there are high wastages, especially of
perishables, wherein in our country, the horticulture produce has been growing at a
much faster pace than the grain produced, almost doubled in the last few years. The
only study that was done by the Sumitra Choudhary Committee, as I have said in
my answer, showed that there was a shortage of almost 29 million metric tonnes.
In 2008, this scheme for Integrated Cold Chain was launched and 138 projects were

sanctioned from 2008 up till the time that we took over.

SHRIMATI AMBIKA SONI: I want to know about the last three years, especially

in Punjab.

SHRIMATI HARSIMRAT KAUR BADAL: In the last three years, like I said,
out of 138 Cold Chain Projects which were sanctioned, half of them have been
completed and the rest of them are in the process of being completed. As far
as the State of Punjab goes, there were 8 cold chains which are ongoing at the
moment. There were four completed projects and another four are ongoing in the

State of Punjab.
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SHRIMATI AMBIKA SONI: Sir, I am compelled to ask the second question,
without getting a straight reply to the question. How many cold storages in the last
three years have been opened in Punjab, which is, primarily, an agrarian State? I
know, the Minister is telling me the number since 2008. We understood the importance
of this sector in the UPA Government. I want to know in the last three years what

have they done. Well, I did not get an answer.

SHRIMATI HARSIMRAT KAUR BADAL: I think what you are not understanding
is that we do not set up cold storages. That is set up by the Ministry of Agriculture.
The Ministry of Food Processing sets up an Integrated Cold Chain, which is from
the farm to the fork, which is processing IQF, waxing, grading and sorting the whole
chain. Out of those, we have set up eight in total. Four had come up earlier in the
last three years and four more are ongoing. As for details about how many cold
storages have come up, I do not give grants from my Ministry for any cold storage
as a stand-alone project. If you want to know the entire number of cold storages
in the country, I could have the data given to you, or I will talk to my colleague

in the Ministry of Agriculture and have that data sent to you. ...(Interruptions)...

SHRI RAJEEV SHUKLA: The Minister of Agriculture, sitting here, should

respond. ...(Interruptions)...

SHRIMATI HARSIMRAT KAUR BADAL: The Ministry sets up cold chains,
and I have answered ...(Interruptions)... The main question is on Integrated Cold
Chain projects. It is not on cold storages. There is a difference between a storage

and a chain. I think the hon. Member has not understood.

SHRIMATI AMBIKA SONI: I do understand. Our Government understood
that and that is why we created this whole policy, and the new setup was put for
cold chains and not for cold storages alone. I am asking how much fund has been
allocated by your Ministry for cold chains in the last three years. Don't tell me
those projects were started in 2008. I am aware of that. Some of them have been
completed and some of them have been written-off by you because the pace was
slow. How much fund has the NDA Government, which goes on emphasising the
importance of infrastructure and 'Make in India', given to Punjab in the last three

years to justify the creation of your Ministry?

SHRIMATI HARSIMRAT KAUR BADAL: Sir, as you know, our Government
has come in just 20 months ago. And, this scheme, as I said, was started in 2008.
When we took over in 2014, most of the cold chain projects were all delayed and,
practically, one-third had been completed. So, before asking for more funds, I first had

to complete what was already ongoing. Now, about the exact funds given to Punjab, in
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[Shrimati Harsimrat Kaur Badal]
specific, as I told you, I can tell you about the number of projects but I do not have
the exact break-up of funds allocated for the eight projects, I have got the details of

what, exactly, is being created out of that. But I can give you the break-up.
MR. CHAIRMAN: Let that information be given to the hon. Member.

#Y oo W TR, H AU ARGH A ARG HIA S A AT AR g b
AR WRGR H VAT BIs AT & IT 98 39 W Aol fh 91 § Sl Tadige dee
7 Aeqarse fSRgacd g, 3R d8f dles o9 o8 Sl 2, df U9 YRS & forg
IE dR W) S RIrgd € ol 8, 99¢ $uR W BIs 3R Rarad 5 &1 wifgsH
forar S Adhar &2

el eXRAERT SR gIed: W), H376d & d8d Sl dles I &I Yoide 8, SAh
g BI5 A1 TS R Tl 8, BIg individual, IS Self-Help Group, I HHR I,

DY organisation, anybody is allowed to apply for it. We give special emphasis to

hilly areas and the North-Eastern areas where they get 75 per cent of the project
cost up to a maximum limit of I 10 crores, whereas in general areas, it is only up

to 50 per cent. There is no other specific thing given for Naxal areas.

sft Jwrg gRen: W, a8 giferlt Hex B My supplementary is this. In India,

many of the States lack this cold chain facility and they are not able to preserve
the foodgrains which they produce, and my State, Odisha, is one of them. Is there
any policy with the Central Government to help those States build up this cold
storage or cold chain process?

SHRIMATI HARSIMRAT KAUR BADAL: Sir, as I said, when we give cold
chain projects, people have to apply. An ad comes out in newspapers, and the
Expression of Interest is invited by the people. For people, who apply, there is a
marking system, a very transparent marking system, which is there on the website,
and on the basis of that, the numbers, which are being allocated, are given to the
people who fit the criteria. As far as Odisha is concerned, there are two ongoing
projects of cold chain in the State which have been sanctioned by the Ministry and

these are going to be ready very shortly.

3l I TGS : WX, WERTE H 9gd a1 9, 9ga Arell 9 B YRATS H dles
RS & R | 91 8l Y&l 81 I8l dReel YRAT 8, 981 98 UM W fishing BT 2,
Afh g8t Ples RS &l 8F I gofg | SIdh! g1 fadhd Mt & iR S9a! o
ursd e aifRy, a8 =l fradr 81 #eRI< Tadc 9 $9& iU assistance 29 &
Y b5 AR F ARY HAT 81 R ARHR g9F IN A IR H¥f?

Sl ARG SR a1ed: IR, S §7 H81 {6 89 AN Bles 99 oI 8, Ples
TSl T8, integrated cold chain, ST&f bRl =9 complete Bl ...(RGYT)...
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SHRIMATI RENUKA CHOWDHURY: Sir, I seek your protection. The Ministry
is constantly contradicting her own Ministry. I would like to draw her attention to
the question — this is in English — which is very specific. It says, "The number
of cold storage units sanctioned under the Integrated Cold Chain project." That is

English. For her to say 'that we don't sanction cold storage', misleads the House.
MR. CHAIRMAN: Let us proceed with the reply. Renukaji, please sit down.

SHRIMATI HARSIMRAT KAUR BADAL: I think, Madam, you are not
understanding yet again what I have said. The Integrated Cold Chain project..

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: It is you who have not understood. This is

what your Ministry has put in writing. You pushed the envelope... ... (Interruptions)...

MR. CHAIRMAN: Renukaji, you have made your point. Please sit down.

...(Interruptions)...

SHRIMATI HARSIMRAT KAUR BADAL: May I answer, please? If you see,

the question is 'setting up of cold storages under the Integrated Cold Chain project'.
SHRIMATI RENUKA CHOWDHURY: Exactly...(Interruptions)...

SHRIMATI HARSIMRAT KAUR BADAL: May 1 finish? Under the Integrated
Cold Chain project, if you were to look at the norms of the Cold Chain project, it is
up to the individual to decide which component he wants to take, whether it is a cold

storage, whether it is reefer van, whether it is a processing norm. ...(Interruptions)...

sft wTafe: MUt HaTel T8 81 ...(aE™)... Renukaji, please... ...(Interruptions)...

One minute, please.

SHRIMATI RENUKA CHOWDHURY: No, Sir; you have to protect us in
this House. She has not understood the question. She cannot give this answer.

...(Interruptions)...

SHRIMATI HARSIMRAT KAUR BADAL: Can I finish? ...(Interruptions).... Can

you have the patience to hear me out? ...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: She tells...(Interruptions)...
MR. CHAIRMAN: It is not your question. Please sit down. ...(Interruptions)...

SHRI RENUKA CHOWDHURY: It doesn't matter. I am a Member of this House.

I am entitled to... ... (Interruptions)...
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SHRIMATI HARSIMRAT KAUR BADAL: Is the Minister entitled to answer?

...(Interruptions)...

MR. CHAIRMAN: Just one minute, please. All of you, please sit down. There
is a set procedure. ...(Interruptions)... Just a minute, please. If the question is wrong
or if the answer is wrong, there is a procedure for correcting it. You can ask for

that. If the answer is inadequate, you can point that out.
SHRIMATI AMBIKA SONI: Sir, the question is not wrong. ...(Interruptions)...

SHRIMATI HARSIMRAT KAUR BADAL: Sir, if they will not allow me to
complete my answer and keep butting in the middle, then, how can I complete?

...(Interruptions)...

3t U 3T ST a1 A1 G AT (AT, ..

SHRIMATI RENUKA CHOWDHURY: You categorically made a statement....

...(Interruptions)...
MR. CHAIRMAN: Precious time is going. Let us hear her answer.

SHRIMATI RENUKA CHOWDHURY: But, Sir, the answer is wrongly...

(Interruptions)...

MR. CHAIRMAN: Shrimati Ambika Soni, you have had your question and two
supplementaries answered. Please sit down. ...(Interruptions)... Will you finish quickly?

I want to go on to the next question.

SHRIMATI HARSIMRAT KAUR BADAL: Yes, Sir, if they would allow me, I
would like to finish quickly. Sir, I would yet again start off by saying that we do
not ask people, Do you want to set up a cold storage?” We ask them, "Would you
like to set up an Integrated Cold Chain?' It is entirely up to the entrepreneur what
he wants to put up. Now, which of them have put up a cold storage, I can give
her this break-up. I can only tell the hon. Member as to how many Integrated Cold

Chains have been put up, which is what the topic of this question is.

Now, to come back to what the hon. Member asked about Maharasthra, I would
like to highlight to the hon. Member that in Maharashtra, we have got nine on-going
Cold Chain projects, out of the total of 27 which were sanctioned to Maharashtra, 18
have been completed and nine are ongoing. So this Ministry has sanctioned quite a
huge bulk of the cold chain projects to Maharashtra and like I said, DI W IS
Y DT &1 SFH 50 per cent of the cost Tb ®I Uie &I faiffic Bl & IR STHT
up to 10 crores &1 SITAT 81 HERTSE ¥ Sled 27 Wolaed e gU 2, R d 18

P B U 8 3R 9 3T Bl
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MR. CHAIRMAN: Thank you. The Chair is compelled to point out that the
wording of Part (a) of the question says, 'the number of cold storage units..." So,
the answer to that has to be specific. Was there a number of units, x, y, z. That is
all. Maybe, that can be corrected later. Let me go on to the next question. Question
No. 32.

SHRIMATI HARSIMRAT KAUR BADAL: Sir, the answer is given.
MR. CHAIRMAN: The question is about units.

SHRIMATI HARSIMRAT KAUR BADAL: Yes, Sir. But my answer says that
it is implementing a Central sector scheme of Cold Chain, Value Addition and
Preservation Infrastructure. That is what we put up for setting up an Integrated Cold

Chain. We do not give a grant for just setting up a cold storage.
MR. CHAIRMAN: Not units, but projects.
SHRIMATI HARSIMRAT KAUR BADAL: Units may or may not be a part of it.
MR. CHAIRMAN: Let this be examined. Let us go to Question No. 32.
People fallen out of PDS ambit

*32. SHRI RITABRATA BANERJEE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that a large number of people have fallen out of the
ambit of the Public Distribution System (PDS) in West Bengal; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) A Statement is laid
on the Table of the House.

Statement

(a) and (b) The Government of West Bengal has begun the implementation of the
National Food Security Act (NFSA) 2013 in all of its districts w.e.f February 2016.
Under the NFSA, 2013, the State is entitled to cover 74.47% of its rural population
and 47.55% urban population, based on the Census of 2011, which works out to
601.84 lakh beneficiaries in the State. The task of identification is in the domain
of the State Government. The Government of West Bengal has identified 545.62
lakh beneficiaries so far, to be covered under the Act. Based on the provisions of
the NFSA, wherein subsidized foodgrains @ I 2/kg. for wheat and ¥ 3/kg for rice,
the Government of India has allocated a quantity of 3.01 lakh tons of foodgrains
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per month to West Begnal from February 2016 onwards as against an allocation of
2.74 lakh tons per month under the erstwhile Targeted Public Distribution System
(TPDS) scheme.

SHRI RITABRATA BANERIJEE: Sir, the answer does not mention what is
happening in Bengal. Three crores of people are falling outside the ambit of PDS
and big agitations are there everywhere, in every district. On February 11th, Sir,...
(Interruptions)...

MR. CHAIRMAN: One minute, please ...(Interruptions)... This is not correct.

...(Interruptions)...
SHRI RITABRATA BANERJEE: Let me put my question. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, the information is wrong. The fact is wrong.

SHRI RITABRATA BANERIJEE: This is the difficulty. You have a problem even
if I put a question also. ...(Interruptions)... Sir, 1 need your protection. Let me put

my question, Sir. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, Question Hour is not Zero Hour.

MR. CHAIRMAN: This is not a debate...(Interruptions)...The Minister is fully
competent to deal with the question. Please...(Interruptions)... Sit down everybody...
(Interruptions)...Let the question be asked. ...(Interruptions)..Let the Member ask
the supplementary. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, it is an accusation, not a question

...(Interruptions)...

MR. CHAIRMAN: You are going to ask your supplementary. ...(Interruptions)...
You will get your chance. Please, go ahead.

SHRI RITABRATA BANERJEE: Sir, on February 11, 2016, in Burdwan district,

in Raina, there was a demand for...

SHRI DEREK O'BRIEN: Sir, these are allegations; where is the supplementary?...

(Interruptions)...

MR. CHAIRMAN: Let the Minister deal with it...(Interruptions)...Derek, please...
(Interruptions)...Hon. Minister is competent to deal with it...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, this is a supplementary. ...(Interruptions)...Sir,

what is claimed by the hon. Minister is not seen on the ground...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, can I ask the supplementary? Sir, I need

your protection...(Interruptions)...] want to ask the question.
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MR. CHAIRMAN: Please, sit down...(Interruptions)... Will you please be specific
with your question?
SHRI RITABRATA BANERIJEE: I will be specific, Sir.

Sir, I just want to know from the hon. Minister whether the Government is
aware of such a situation wherein every district of West Bengal ...(Interruptions)...

MR. CHAIRMAN: Oh, ho!

SHRI RITABRATA BANERIJEE: Sir, I need your protection. I want to ask the

question ...(Interruptions)... Sir, 1 need your protection. ...(Interruptions)...

MR. CHAIRMAN: This is not your question ...(Interruptions)... This is not your
question ...(Interruptions)... This is not a debate that you are interjecting without
permission ...(Interruptions)... Please, let him ask the question ...(Interruptions)...

SHRI AHMED HASSAN: Sir, it is not a question. ..(Interruptions)...
MR. CHAIRMAN: Who are you? Please, sit down ...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, I will be very specific. I want to know
from the hon. Minister whether the Government is aware of agitations going in every
district of Bengal and on February 11, in Burdwan, one farmer ...(Interruptions)...

MR. CHAIRMAN: Let the Minister deal with it, bhai. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, it is an allegation, not a question

...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, I need your protection. ...(Interruptions)...
I need to ask the question, Sir...(Interruptions)...

MR. CHAIRMAN: No, no. This is not fair ...(Interruptions)... This is not
fair ...(Interruptions)... It is between the questionnaire and the hon. Minister
...(Interruptions)... Let the hon. Minister deal with it. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, the supplementary must be relating to
the main question...(Interruptions)...He cannot make allegation...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, can I ask the question?

MR. CHAIRMAN: Look, it is for the Minister to say that. It is not for you
to say that...(Interruptions)...The hon. Minister will deal with the question as he or

she deems fit...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, he is making an acquisition.

...(Interruptions)...This is not relating to the main question.
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SHRI TAPAN KUMAR SEN: Sir, it is absolutely relating to the main question...
(Interruptions)...What hon. Minister claims and what is happening on the ground is

entirely different...(Interruptions)...

MR. CHAIRMAN: Why are we wasting time? Mr. Tapan Sen, please, sit down...

(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, definitely, it is relating to the main question

...(Interruptions)...

MR. CHAIRMAN: Why don't you let the hon. Minister deal with it?

...(Interruptions)...

SHRI MD. NADIMUL HAQUE: Sir, you know that it is a political statement...

(Interruptions)...

MR. CHAIRMAN: What is this excitability for nothing? It is waste of time...

(Interruptions)... Please, go ahead with your question quickly ...(Inferruptions)...
SHRI RITABRATA BANERIJEE: Sir, I want to know from the hon. Minister...
MR. CHAIRMAN: Otherwise, I will go to the next question.

SHRI RITABRATA BANERJEE: ..whether the Government is aware of the
situation where there are agitations in every district... ... (Interruptions)... Sir, 1 need
to ask the question...(Interruptions)... What is this? ...(Interruptions)...What is the
problem? ...(Interruptions)...What is their problem? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, it is a political question. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is a House of politics...(Interruptions)... You

cannot say that it is a political question...(Interruptions)...

MR. CHAIRMAN: Please, sit down. Please, sit down. I plead you, gentlemen...
(Interruptions)... There is a procedure. It is his question. If his question is not related
to the main question, the Minister is in a position to answer it. Why are you pre-

judging?...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sir, it is recorded. ...(Interruptions)...
MR. CHAIRMAN: Nothing is recorded ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Political accusation is recorded.

...(Interruptions)... Political accusation is recorded...(Interruptions)...

MR. CHAIRMAN: Please, don't convert the House into a public meeting...

(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, political accusations cannot be recorded

in the House ...(Interruptions)... It is not a question. ...(Interruptions)...
SHRI RITABRATA BANERIJEE: Sir, can I ask my question? ...(Interruptions)...

MR. CHAIRMAN: Okay. You have asked your question. Please, sit down...

(Interruptions)...

SHRI RITABRATA BANERIJEE: No, no. I have not asked the question. I have

to finish my question.

MR. CHAIRMAN: Look, I will be compelled to go beyond this question to the

next one. You cannot hold the House to ransom.

SHRI RITABRATA BANERJEE: I want to ask the question. If I am disturbed,

how can I ask the question?
MR. CHAIRMAN: Please, ask your question quickly.

SHRI RITABRATA BANERJEE: I am asking a specific question: Whether the
Government is aware of these agitations in which, on 11th of February, one farmer
has been killed ...(Interruptions)... He has been demanding legitimate foodgrains
...(Interruptions)... 1 want to ask the hon. Minister whether the Government is aware

of the situation. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: It is an irrelevant question. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: It is absolutely a relevant question. ...(Interruptions)...

MR. CHAIRMAN: alright. Listen ...(Interruptions)... Let the hon. Minister deal

with it. Please, sit down ...(Interruptions)...

3 YA IEE: W), UfREH! e § BReR) 2016 9 B RaIIRET vae |r
B3T &1 B R gae o] 814 $ Ygel QUL o1, dfigel o1 3R s=<aled ol
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g1 S Al S9N S €, 9 89 81 a9 ©, dfcd qaadt @i dHRe T 9 B
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MR. CHAIRMAN: Thank you. Now, you may put your second supplementary

question.

SHRI RITABRATA BANERIJEE: I think, I have asked specifically whether the

Government is aware. I think, the Government is not aware that the people are killed.
MR. CHAIRMAN: That is your surmise.

SHRI RITABRATA BANERIJEE: I want to ask the second question, Sir. My
second question specifically is, the hon. Chief Minister of West Bengal, from the
headquarters, has categorically said that you don’t need ration cards, you don’t need
digital ration cards and that only the picture of the Chief Minister will be enough

for the collection of food grains. My experience is that ...(Interruptions)..
MR. CHAIRMAN: What is going on? Please sit down. ...(Interruptions)...

SHRI RITABRATA BANERIJEE: It is happening, Sir. He was about to answer.

...(Interruptions)...

MR. CHAIRMAN: Please sit down, everybody. ...(Interruptions)... Stop this
indiscipline. Please sit down, everybody. Do I have to reiterate for the education of
those Members who don’t care to read the rules that supplementaries can relate only
to the question asked and the answer given? So, don’t bring your wider political

agendas into supplementary questions. ...(Interruptions)...

SHRI RITABRATA BANERJEE: Sir, I am not bringing. I have a specific question

regarding the answer; it is related to the answer.

SHRI TAPAN KUMAR SEN: I have a point to make, Sir. The question is
whether it is a fact that a large number of people have fallen out of the ambit of
the public distribution system in West Bengal. So, the Minister has given a figure
of what the total number should be. He has rightly answered it to be 74 lakhs and
that 56 lakhs are yet to be covered. ...(Interruptions)... TR @t S forve 7, S9H
A AR B Mardt f&ar a1 T8l L. (cad)...

MR. CHAIRMAN: Why are you bringing your political battles into the House?
This is a simple Question Hour. ...(Interruptions)... No, it is not; I am sorry to say

that. ...(Interruptions)... 1 am sorry.

SHRI RITABRATA BANERIJEE: Sir, I have to ask my question, the second
supplementary. H3i1 Sil, H 3UT GART Ayl YBT dT&dl § ...(dgH). .

Nt YMREN a9, SUGT S/ s9Y Bl $9H AWiHeN] Bl Bls ST’
i 21 5, ST foraT gon Siad B % 6 RIS 1 A 84 BSIR @I Pl TS el
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eV, g8 &1 PR °e a1 ¥UY fhall <cfl & A1 U Uy fbell acfl 81 Ife 31 29
fhal el & A WRA PR 28 BUYY G981 BRcll ol [l 5T H, S Afferg g,
8T 100 UfIeId ST WRBR <<l g1 3MMUD JgT ARS Th UV &l X I fFadr &
S TP BUAT g8 PRa] 2 AR & BUY HOYAR G889 BRAT 8, clihd 98 F9dl 6
RIS 1 ARG 84 BOIR ANl BT 81 34 81 IR BRI § P8 RRINST gae Ar] g
81 31 g8l Ui BRIS 45 A 62 BOIR 91 &, B $el b gUH 56 g 22 8K
gl 81 MY ST WPR A HeV b I9 56 @@ H HI9 MeH g M1 & AT DI
e gl B, 9P IR H 3R I WHR foree Worll, d IqHI 89 e B il

MR. CHAIRMAN: Okay. That is all. ...(Interruptions)...

SHRI RITABRATA BANERJEE : No, Sir. I want to ask the specific question
that whether the Government will ...(Interruptions)... provide more foodgrains to
Bengal ...(Interruptions)... because you are going to the shops ...(Interruptions)... with
the picture of the Chief Minister...(Interruptions)... Food grains are not available, Sir.

...(Interruptions)...
3l 99 PAR A9: Yoo drell 1 81 disputed B ...(GHT). .

SHRI RITABRATA BANERIJEE: I want to know whether the Government, Central
Government, will allocate more foodgrains to Bengal because we are going with the

picture of the Chief Minister. Foodgrains are not available, Sir. ...(Interruptions)...

MR. CHAIRMAN: You have not asked that question. ...(Interruptions)... You went
on a fishing expedition. ...(Interruptions)... That is not correct. ...(Interruptions)... 1

am afraid, I will have to go to the next question. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, last supplementary ...(Interruptions)...

MR. CHAIRMAN: No, I am sorry...(Interruptions)... 1 am sorry, Mr. Derek.

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, the indiscretion of the questioner ...(Interruptions)...
Sir, why would a supplementary question be penalised because of his indiscretion

and his ideal of petty politics on a question like this?...(Interruptions)...
MR. CHAIRMAN: Mr. Derek, please ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, the same questioner ...(Interruptions)...
MR. CHAIRMAN: Am [ compelled ...(Interruptions)...

SHRI DEREK O'BRIEN: No, no, Sir...(Interruptions)...
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MR. CHAIRMAN: One minute ...(Interruptions)... Let me read the question.
...(Interruptions)... What is the question? Will the Minister be pleased to state (a)
whether it is a fact that a large number of people have fallen out of the ambit
of the PDS in West Bengal and (b) if so, details thereof and the reasons thereof.
Now, the answer to that is either 'yes' or 'mo'. Have a large number fallen out or
not fallen out? Okay. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, supplementary question ...(Interruptions)...
MR. CHAIRMAN: No, no. ...(Interruptions)... Just a minute ...(Interruptions)...

SHRI DEREK O'BRIEN : Sir, I am not on the content of the question.

...(Interruptions)... There is an indiscretion ...(Interruptions)...
MR. CHAIRMAN: Mr. Derek, you have no locus standi.

SHRI DEREK O'BRIEN: Sir, there is an indiscretion. You are penalising those
who put supplementary questions...(Interruptions)...

MR. CHAIRMAN: Because you won't allow me to proceed. ...(Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. I am requesting you, Sir. ...(Interruptions)...
MR. CHAIRMAN: What is your locus standi at the moment?

SHRI DEREK O'BRIEN: Sir, the question is on my State. ...(Interruptions)...
Please allow my colleague. ...(Interruptions)...

MR. CHAIRMAN: No, it has nothing to do with the State. It is an individual's
question, addressed to the Minister ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, allow us a supplementary, don't penalise.
...(Interruptions)...

MR. CHAIRMAN: Okay; I will allow the supplementary, but don't interrupt.
...(Interruptions)...

SHRI DEREK O'BRIEN: Thank you. ...(Interruptions)... 1 will not interrupt.
...(Interruptions)...

MR. CHAIRMAN: I have never seen such indiscipline in the Question Hour.
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, allow his supplementary first. ...(Interruptions)...

MR. CHAIRMAN: Please, one second. ...(Interruptions)... Let somebody else
ask another supplementary question ...(/nterruptions)... Come on; on this only.

...(Interruptions)...
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SHRI DEREK O'BRIEN: Yes, Sir.

MR. CHAIRMAN: You are not a pleader on his behalf, Mr. Derek.
...(Interruptions)... 1 am sorry. ...(Interruptions)...

# a5 W ;A A 37 IET § gAY VAT BN . (FEHTH). ..
MR. CHAIRMAN: Please address the Chair.

SHRI SUKHENDU SEKHAR ROY: Sir, 80 per cent of the people in West
Bengal are provided with subsidised foodgrains in spite of the fact that many people
in the backward areas, particularly, the Maoists-affected areas used to eat and take

...(Interruptions)...
SHRI RITABRATA BANERIJEE: Sir ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Now, it is not your question.
...(Interruptions)... Listen, please. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, they used to take ...(Interruptions)...

MR. CHAIRMAN: Now, it is not your question ...(Interruptions)... Will you
ask your question?

SHRI SUKHENDU SEKHAR ROY: Yes, Sir. I am coming to that.
...(Interruptions)... Sir, I am coming to that. ...(Interruptions)... People used to eat
and take...(Interruptions)...

MR. CHAIRMAN: Please ...(Interruptions)... What is the question?
SHRI SUKHENDU SEKHAR ROY: Sir, my question is, ...(Interruptions)...
MR. CHAIRMAN: Just your question, without any alaap.

SHRI SUKHENDU SEKHAR ROY: Sir, my question is whether the Government
shall allocate more quantity of foodgrains so as to enable the Government of West

Bengal to provide all people of the State at subsidised rate, particularly, rice and
wheat under NFSA basis.

MR. CHAIRMAN: Fine...(Interruptions)... Hon. Minister, answer that question.
That is all. Okay.

St I IRIAE: Ul "EISY, YR ARGR ST b HI SATh H 74.47%
TAT e TATH H 47.55% dF fafed @ & fog < afe #1dhe X 31 v9an §
3R 28 TTAT H T W ¥ 3R ST AR AU Gibe A TH AT & ¥UAT ¢ V&l B,
39 aRFRAURT § 99 o] € & mud! Aad! <7 8, a1 26 RS AN BT 3T RIT Tl
T Td 87 ...(FaUM)... AU ITh1 W < AT AT BIF Aeball 87 379 ARG
IBR PR & 7, d T I DIg b & 872 ...(AGEM)....
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2 A5 IER I: AT 946 < X2 & I qald I8 I8 87 ...(haH). ..

MR. CHAIRMAN: No. That is all. ...(Interruptions)... No argumentation.

...(Interruptions)... Listen to the ...(Interruptions)...

it MR YIRIE™: 89 WaTe el Y9 I2 &) 89 Sl 81 Hedl 9I8d © 1P qRd
PR - ps AR vae ar far 81 ...@agm)... s RaRIRe! tae & d8d
Ugel FIT ST Thivd, didive ok oicdiey § fadr o, S99 &9 A/¥H 319 Tl
T AT SMART, ST 3fTST A JMANT &, S99 &% I’ & folg TR &7 Yo
T B & Hel & a8t 74.47 IRAC TNV ST H AR 47.55 URHC WS AT
A BRI AT Bl T AR ST HIR AfTeigss ¥e IR AT da8d! ©, dl 349
WARPR Bl a1 B R Aol 2

SHRI PAVAN KUMAR VARMA: Sir, I just want to say that the hon. Minister

has corrected himself now. But in his initial reply of the question, he has referred

to the Planning Commission. But the Planning Commission stands abolished. 1 am

sure, the Minister will correct himself.
MR. CHAIRMAN: I think he has corrected himself.

ot IHfIE™ 9EE: R, g Bel B Usdl I8 AN WA o7 3R I i
AT B

#t [ T IeiTe: W, B AR T SRV 954 Tdd e @I AT B
A TT in the sense, oI ARG Bl A BI| ARSTS, MY a3l 3R HUCH
ff, TUdh W resource mobilization %‘, SIRCRI %{Nﬁl ST WRAN b TN IUA a1
%, g8 B excise 3R excise particularly.

ot 1o O Sl bl L Lo 1S Sl Lo g ol 0 i 38 ¢ sal ST e aDE clia g

resource Ll Sl (Gpe SIUS ol (i sl saadl G306 Jal LS b S 550 Jels 5 sl

o5l excise o5« Lt dm e oy S IS a5 (S s < mobilization
-excise particularl

SHRI D. RAJA: It is liquor.

SHRI GHULAM NABI AZAD: Yes, liquor 3R ¥R §IRE WX dHET 18 A
20 AR FRIS ...(TIL)...

SHRIMATI VIJILA SATHYANANTH: Sir, I am sorry to interrupt. It is not only

from liquor... ... (Interruptions)...

SHRI GHULAM NABI AZAD: This is not specific to Tamil Nadu. ...(Interruptions)...

+ Transliteration in Urdu Script.
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MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... What has gone
wrong with you people today? ...(Interruptions).... Please sit down.

SHRI GHULAM NABI AZAD: When I took the name of Tamil Nadu, it does
not mean that I am speaking against Tamil Nadu. I am saying that they can mobilize
additional resources, this includes Tamil Nadu. I am not just talking about Tamil
Nadu, but Andhra Pradesh and Karnataka have this as one of the most important
areas wherefrom they can mobilize additional resources to the tune of ¥ 17,000 crores
to T 20,000 crores. But this is not available with other States. Jammu and Kashmir,
North-East and smaller States are dependent on the funding from the Government
of India. They have hardly any resource mobilization from other sources. There are
bigger States also which do not have this type of area wherefrom they can mobilize
the resources. They have to depend on the Government of India only.

MR. CHAIRMAN: What is the question?

SHRI GHULAM NABI AZAD: The question is & aT@! ¥ccq t oraw 4 &
TEl S Siafe e ST 27 I8 gAY I 91! Wl & Ty U RAR™
TEl ¥ IR I WA 3% gfear w iR <& g

il YA IREE : HBIGd, YoM T4l JATSTE St 89R QR {3 €1 98 g
O T T 81 R, 5 JaTs, 2013 Bl S RARIRST gae o] 81 1l I F9g
g8 99 IS AN B WA g Aol off P fha w_ife ARl &1 grior gard |
a4 fier T SR eredt gare # fvas Wi &1 e o9 R forg gae & o % ua
ATl & 3eR B IS H Y8 5 TS, 2014 Tb N &1 ST AMMSY| 34 g 28 5|
# I AN B T 21 3G Il H Il o TET g Bl SFR MU Pl Al Ik AW
AT b1 B BT 1 3 A A B QAN 89§49 G Bl A & b TH-HHR
g TRIG I T, AT FAR 99 BI5 VA TR T8 7, e d8d 99 q™ies dl
IGT || B, 3R I TSl 31l &, a1 faery Ry # faviy sgawen ot Sl 2

3t AR IR : ST 313 AT P AH Fa1 STl

SHRI AHMED PATEL: It includes Gujarat also.

Providing clean and hygienic bedding to passengers

*33. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Railways are aware that bed sheets, blankets and pillows supplied to
passengers of III tier AC coaches stink and most of the time they are not completely
dried; and

(b) whether Railways would consider outsourcing the laundry service in order

to provide clean and hygienic bed sheets, blankets and pillows to passengers?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) No, Sir. Bedrolls items, being provided in Air Conditioned (AC) coaches
including IIT tier AC coaches, are washed and dried properly prior to provision to the
passengers. References regarding quality of bedrolls provided, however, are received

from time to time from passengers and these are acted upon appropriately.

(b) Laundry service earlier completely outsourced was regular source of complaints
for poor washing quality. Accordingly, Railways decided to set up mechanized laundries
on Railway land under its control. In this regard, 41 mechanized laundries have
already been set up. Significant improvement has been reported in washing quality

of linen cleaned in these laundries.

%ﬂ{ﬂﬂ‘lﬁlﬁg?ﬁzw, WW@E‘?W@&WWW%aﬂdheing
an Indian, I welcome the Rail Budget. I was very happy to listen to the entire Rail
Budget sitting in the Lok Sabha Gallery. Sir, coming to my question, I just want to
know as to what is the Budget allocated for cleaning, ironing, packing and delivery

of bedrolls. And, as there is a provision of 'carry-away-beddings' for passengers with

reservation,W%Wﬁwmm%,mmwmw%,
carry-away-beddings I8 Bl g1 § @] & IR 9T MY $HD! X <% H 8% oA H
AR &R B WG @ T A7 TE? PR AN B I E, A B dP AR BRA?

#t 7S RaeeT: WRigy, AT 9eR BT Sl o U9 8, 98 linen ®1 WSl B
FIfAIET B AABY Bl 3 H SR! goic BT fJavor WY UL BRGNS ST
Irer ¥ f& &= 9 s outsourcing ®X &I ST, al uget TE outsourcing I AT
off, Afhd IR-IR RIHRI el off| sy AR YT 7 2009 H mechanized laundries
T BT ol foraml 3T S H 41 mechanized laundries @ <1 7T €, T @ T
40 JfIeA linen SUST& & &1 § 3R AC class @1 AC first, AC second and AC third
H gAY A RAECH IVRS &1 oW TIIT 83T & 3iR &4 S04 5-6 doll & N H Il
H U8 &l ST TP linen BT quality P v § WY g1 3T &I ARG H ST 26 IR
B Bied materialise 8T &, SHH 1337 @M 7 &8 B fF linen @1 quality 376 &
Tl SITETAR < 1 S 38T 3R Fdyol-d il Bl

S8l I f3avvr &1 qard 8, § AT e Pl AT H G| oI I8 Sl
4781 & & goie =1 vdide gan 2, a1 § s9a! I8 JIHaR! Wd: Sudel -1 gl
ﬂ@m%%ﬂﬁﬁww# mechanized laundries R¥ &1 & T ¥ linen I
quality H HTH FIR o 21 & RO @ AAfeT W a7 @ € 3R 8IR Yed
BT Peld S9 W 9¢ T 8, Sdid Jgat RIbrad sarer i off|
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SHRI ANUBHAV MOHANTY: I would like to thank the hon. Minister, but §
ST RERE BRAT A b PR $97abT o SRR Gl H Uab Uil oddl 81, ol gl
experience BT o 3NTd 91 T § 3R Yo a8f WfdFedell RIT experience PR I
g1 3 Rt linen AR BT <@ I &, olfh Ydb IR AT I linen HAR Pl IAR B
W, A1 X1 & pillows W FIYRT f&@d €, because I have a personal experience.
it $o B a7 ugd €, § dion T8 aredr 6 B9 A 3T | Bul § el o @l

T, 1 had a very poor experience in the train.

MR. CHAIRMAN: I think, you should name the specific journey. Only then,
can the Government look into it.

SHRI ANUBHAV MOHANTY: Of course, I will. But # @df &1 § f&b I8 Ry
IS I A H A8 81, I§ EEN T =T | Bh, may be, he is not aware of that.
...(Interruptions)... My second supplementary is still pending. Ygal Si 319 outsourcing
PR T ¥ IR S9 F AU FE laundries BT mechanism start THAT B, what is the
budget difference in it? YRR Y BI fba- U1 &1 BIIGT g AT JHAM T2
3MA™ ST 41 mechanized laundries & X H %8l ¥, is it enough to meet the entire

nation's railway requirement of cleaning linen? Is it enough for that?

st g9 Rieen: 789y, 89 o T 9 oG USE 89X J1ERT @l Ufifes bedrolls
?I'@I'I?iL PR B AR sﬂ'ﬁf 41 mechanized laundries S99 & 91€ 89 40 ufaera Jf>ai ot
TEYTA B U I8 © AR 25 3R S sanctioned mechanized laundries &, 89 d wefug
PR, AT H SRS BRal g B 85 I 90 URIRIT RN BT 89 @A $HR Febill g8l
disposable bedrolls & IR H ST T8 AT, A1 98 A4 B9 Ui WA IR TAT $&
selected trains § SUYTE HRAT AT Bl 140 $UY H 2 Fefie 3k 1 dfwan ik 110
JYY B, IE! O TIE F 918 of Gl g 1 U8l ¥ S §P B Ghll ol
B9 $9P! UA-SfSAT F 37 dTel 6 HEM H AT BT DI BRI B

SHRI ANUBHAV MOHANTY: Sir, ...(Interruptions)...

MR. CHAIRMAN: Your question has been answered. ...(Inferruptions)... No, you

cannot. ...(Interruptions)...

S AEARMAV SfeAr : FHRT S, § Veld @1 $9 "YU BT WR bRl §
5 M AR BT fIaR Suel BRIM & U SO I IRed Fae &1 =9Iy &l 3
TS S & b Ife R Ah-garT 81 2, A1 S9®l 3R @R R Us Ahdl
2l sufely 9gd et Sl § & favaR & |ig-arg S afean 7, IR-9R @id 98
S & PR F g8 dfhdT Wol & TA1 f&@rg <a1 81 fbg i1 3”&l material ©,
TP IR-IR FBIs 7 8l, SABT BIs Y= 7 8l, dl Ig Sib gl gl -1 do! AT
B 8 3R 39 @ =T B Tl 81 8, afehe omue garar fo enft I8 40 wfera
B BT B gty wa-ufoRrd @il & g saet vee e & fog, 9 a' Amen
WY § AR B, 396 o TRGR F1 SUF N, § ga1 S @nedn gl
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st Al : [9REE Jpr Fo &1 R RaeeH 9ga sreeT o1l

s wAre Rieet QU Sff, @9 wew 9 91 9 ®el ©, Sisl-oiel 84
mechanized laundry § gelTs T8l X T ¥& T, g8l 89 SHdI outsource fhaT gaml
2l Bed rolls, towels, pillow covers AR w, B SN & 918 sddnhl goﬂé EaRSIG]
2, blanket @I 8H &1 HEM ¥ Udb IR gdnd ol 19 a1 &1 R A dew °
far %, gH SHPT IRT &1 gd B BF periodical inspection PR VBT Bl H W
3IeTT HRAT ATEdl g [P AT & @ReF B ol 3R gelts o1 399 orastt W
IR X BT SR 8 3R ¥ 8% BIeld H maintain a1 g

#t 99 T T AW, A XA gole UG [BAT T AR Bl gl IR o
6 U9 <2 B $B S I UY B Al Bly o o] Abdl, i g9 99 Pl Al &H
Ha+ <@ 81 &4 $aT disappointment el fb 4R <91 W& I8 T

%ﬁﬂ—*[,%ﬁﬁ?rﬁtravelWﬁ%‘,ﬁﬂﬂﬂﬁmgﬁ?ﬂ?{ﬁaﬁtravelWib"[
T ATl Bed rolls, ﬁ, pillow covers 3R blankets g9 d\g J stink a8 fb
gg dgd gl gﬂi"'ﬂ"{“‘f 2l UBel I outsource BIAT AT, fhY 3T AN - mechanized
system TFIATI I8 YH H S o, AT 3@ v agl gden ¥l W), I ineffective Bl

it |umaf: ST AT gfeu

#f 99 I [ W, I8 UH 984 serious health hazard 81 3T bael S &l dISil
BT Har SIRTY, 9T 1 3MT AT $B Tl B TSI Bed rolls, bed sheets, I a1 &
B, 3P WY T WY Ao e w8 W, 596 aR H AT R Y PR I
g, 39 $9Pb IR H $B g, Al AqP! BT BN

st g9 R=r - 9uufy Sft, A9 9eR Bl Yo AT B BT G e,
T g1 o7 6 9 aRaR e H & T B A1 H STBT quls <ol g B S
I W 6 S8l P! G TS| IE S S BT WHRY §l PR FY Sl IR W o
M ..(agT). ..

st |umafa: il

it e Rise: g9 die AU R Tyt @ie &k AR Y of S, o1 S
gt T8l fe@rg s I F1 fe@dr g, § 98 SHar g, s9felg d I[eikis |qard
T P

o1 ST ¥ & He¥ ¥ TP 91 del § & 89 TRl ¥ Hel ared © 6
bed rolls @I quality 3R bed linen SIb WS &I, Yod 9P guI U1 HR &l B

2009 H WRGY Nl 1 U8l A g U] Y Bl oY, Rl AN BT TG94 RIbprad 31
& i1 ST 89 B8 hd © fd 9 Rrbrad &9 gs ol

S8l q% W BT qATd g, 981 41§ A1 g b T8l [ § GUR PR bl
aHT &, de1 94 & | Hfeuel ge1 <l =fevl gufery gq ufcregei oiR fadmey
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Syael o771 feu B I 9 @ U R 9 @ T of 8k 9 91 A SS9 U fdden
Iqd 7, 9 fedhe & A1 36T WHT g6 HR Fdbd ol

ot o SrareRea st gumafa S, § A X9 @3 S § FE 9
$9 |&T ¥ hygienic bed sheet, linen, pillow, I I BT BHLMM d1&T B3Nl B, TR SAD
FESIE AT TP AR Fed I Jel 7 & P S97 =12y, I97 TE1 §3M 21 MU SHah!
mechanized f&aT B, I8 ggd 37l gl S BT AW mechanized system P o
el %, ERECICE] outsourcing P Bl PR T quality maintain &l BN B %, ar @
MY P! blacklist HIIA?

T 914, 39 HIAT I§ qa b Il ey [y weley o ue gema e
b 3T TG bed roll TTBR Tel| FAT T D! AR B2

T TR 919 I8 © 5 SMUBT <89 e T & 3R Y P 37X AT 5HB
P TR I AN P2

3t w9 Riser: QUi Heley, AFg 9e | 9gd el g feur g &R
3ITIBT 1 ITHT TG 318, oI Il & b R ANl Bl WY wde g a1 AR X
DI PIS AMURT TE1 &1 I8 ST a1 &, R IRURT Bl 37T IGRAT S| SEH 3MTIPT
FEIN e, a1 931 o § 6 T Q9 g9 B

Sci NopeT =eRY: Sifel-aIfd HIY| I8 el Tl @I g arars 2l
st At wiSt, Yot S
Sl Yot Siedt: TR, TR T

it A1 RiseT: wEIeY, A 9eR 1 Sl $E) 919 el § i glseie de-
I SUS 8, Il 89 59 oIy qRI BIRMET HR I &l Sl 25 AhAgdrcs digol o,
MY el I g9 § 9 Ht T H B B NI A 85 H 90 Ufred Al wF 'H
I g% & o1 < H S T gedt o <@ 7, < @ merdl off dgcht o W& T,
I AU H AT BF I H HAhASoS digiel |l T

Reduction in area of cultivable land

*34. SHRI BHUPINDER SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total area of cultivable land in the country in the year 2005 and the
present status thereof, State-wise; and

(b) whether it is a fact that cultivable land is reducing day-by-day, if so, to
what extent it will affect production of foodgrains by 2020?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) and (b) A Statement is laid on the Table of

the House.
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Statement

(a) As per report on Land Use Statistics for 2012-13 (latest available), State-wise
details of cultivable land in the country during 2005-06 and 2012-2013 are given in
the Statement (See below).

(b) The cultivable land in the country has marginally declined from 182.7
million hectares in 2005-06 to 182.0 million hectares in 2012-13. The decline in
agricultural land has been mainly due to diversion for non-agricultural purposes such

as urbanization, roads, industries, housing etc.

As cultivable area in the country is limited, in order to boost agricultural production
by enhancement of productivity of various agricultural crops, Government of India
has been implementing various Crop Development Schemes/ Programmes such as
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY),
Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Mission on Oilseeds and
Oil Palm (NMOOP), Bringing Green Revolution to Eastern India (BGREI), National
Mission for Sustainable Agriculture (NMSA), Mission for Integrated Development of
Horticulture (MIDH) etc.

Under the above schemes/programmes, funds are provided to States for
implementation of State-specific agricultural strategies including incentives to farmers
for use of quality seeds, Integrated Nutrient Management (INM), Integrated Pest
Management (IPM), Farm mechanization, issuance of Soil Health Cards etc. The
States are also provided support for creation of agricultural infrastructure for optimal

use of water and other natural resources.

In order to enhance agricultural productivity in the country, the Indian Council
of Agricultural Research (ICAR) is conducting basic and strategic research related
to improvement and production of rice, wheat, maize, millets, fodder crops, oilseeds,
pulses, sugarcane, cotton and other fiber crops through 26 commodity/theme based
research institutes and 33 All India Coordinated Research Projects (AICRPs) and All
India Network Projects (AINPs), mostly situated in State Agricultural Universities
(SAUs) to develop location specific, high yielding crop varieties and matching

technologies as per the agro-ecological needs.

As a result of above initiatives, the agricultural production in the country has
been following an increasing trend except in the years affected by drought, floods,
and other natural calamities. Despite marginal reduction in cultivable land the above

trend is expected to continue in future.
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State-wise details of cultivable land in the country during 2005-06 and 2012-13

States Cultivable Land (000’ Hectares)
2005-06 2012-13
Andhra Pradesh 15772 15930
Arunachal Pradesh 418 424
Assam 3224 3217
Bihar 6638 6582
Chbhattisgarh 5590 5552
Gujarat 12409 12661
Haryana 3784 3664
Himachal Pradesh 819 811
Jammu and Kashmir 1048 1070
Jharkhand 4299 4336
Karnataka 12905 12846
Kerala 2323 2280
Madhya Pradesh 17337 17264
Mabharashtra 21167 21129
Manipur 232 316
Meghalaya 1058 1056
Mizoram 219 408
Nagaland 644 694
Odisha 7473 6743
Punjab 4248 4286
Rajasthan 25621 25548
Tamil Nadu 8164 8126
Tripura 311 277
Uttarakhand 1504 1547
Uttar Pradesh 19268 19075
West Bengal 5749 5673
Others 462 436
ALL INDIA 182686 181950
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3t yfiex Rig: 99Ul 78IGT, WX U &1 Sl Sfa/9 371 8, 98 el Tel AT
21 H 3MMUPHT S 3 FAvET B IR AT e § 6 AT S ugel ward o1, 98
o7 6 2005 | IR Uoic TeH H weareyl fha tHidenr o, $N &I S =t
8?7 SHPHT A1 2005 I bR 2012-13 Tb DI 3MMIT &I A AT Sl q1& o1, &1 ure,
I9H HY I8 Yol o1 P 2020 T@ BRI Ps Ursderd FT BN, fhdn v, cife
YBT 2020 & IN ¥ PO W TEl B8l TN A(AY, T HBI AT 8l, AlbT ARPR o Sl
a1 & 7, S9e SHUR wad Y8 ofdl gl

it |urafd: oma ware gfeul

3t yfier Rig: W), 9a1d I8 gl R, 39®1 ft 3My IRGUI The question is with
you and the answer is also with you. Why is it happening? WX, ﬂ?;{ I I ey
e 8l

MR. CHAIRMAN: Please.

it yfiex Rig: $© UIca™ Y that the Government should come out with

the answer properly. Is it expected from the Government that we will get this type

of answer? ...(Interruptions)...

MR. CHAIRMAN: All right. You have raised a question that the answer in your

view is not adequate. ...(Interruptions)... Let the hon. Minister reply.
SHRI BHUPINDER SINGH: Not in my view but in the view of the entire country.
MR. CHAIRMAN: You can speak only for yourself at this time. ...(Interruptions)...

SHRI BHUPINDER SINGH: No, Sir. I need protection from you, Sir. I want

to know your view also. You give me protection.

MR. CHAIRMAN: I am afraid I need protection from you if you are taking

precious time. Please let the hon. Minister clarify.

SHRI BHUPINDER SINGH: Sir, I will ask the question. 2005 ¥ 2013 T 3R
Tfihear o Udh oG gdcdy ©el 8, dI 2020 db 3 S & ged I ol e
BT I W IR TSI, R ITP N § WHR o Gl &2 39 IR F G5 off qard]

sft <1em AEd Rig: 9819y, AT 9GS BT Sl 991 8, S9d] SR 59 O/d9
# B BIR HAreg dl fAfe ANt 9 2012-13 9F & S e el €, SR g
SUAY PRAT B, DI QX WS & AR &9 39T § IR ¥ SR H I8 9N ©
% &9 Sl B8 UBal Bl §, ITP YRV WHY <9 H HN-IAET g, 916 U4 A
UTphicrd MUl | J9Iad a8l | BIedHY Udh 9l gs UgRT Bl AFHIU B I8
g olR orR feca =ifey, a1 ag Wt § smusl 59 a¥ @1 S fg<di wERie emn
2, 99 fUoe i 4 A9 IRE B9 a9 g8 o), 39 dR A9 14 HH 99 g, R
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A S ST @t waia 7, e St Giemg 9d @ €, 96 RO fd el
H Sl AN T &, ST 59 IR IAdH IATGT BN 314 §9P! 98 & oy &H
FIT-RIT PR TG §7 3P A9 H§ W1 § STh] ARR A a1 =angm & 59 < &
gl 999 Ugel ol I8 g #IAl N Ryrs IS 21 e wae H e b s9d
forg & Y Tt By TN e o, 5300 BRIS BART SN a9 BT AT, SHB! 97 B
7000 BRIS fBaT Tl S URfAe Foie o, wd W a9 gU AR I HAd $9 B
B IR T T, v FA BN RiErs Ao & g g i 9818 iR 9 R 6
155 SIRBIRAT BT g8 f$fgae sRIRM @M a9 & forg ¢ <1 81 g1 el &
%ﬁ?ﬁﬂéﬁiﬁmﬂﬂﬁgl 135 RSTeil # District Irrigation Plan 9 B Tl
AR d% <2 & G4 Tl BT Irrigation Plan TR 81 SIQT H w\eidl § fb 89R
AR GeR I8 WIBR Bl {6 IAGdhdT 9¢M H 39T 9gd a1 QT 8Tl

ERI, § S9! a1 AR 6 59 <2 9 1 fBAE ©, P! g & 72l 7 B
IET S A B, WA ® AT 9 R, S9N BIF-diF I fERY 7 3R S9¢ fog wi
A gar, foa 7 | < 8, feat @ o € A fhaer Wi <A ' 2007-08 #
ﬁwwaﬁw%ﬁﬁéaﬂmﬁa’cﬁsm Health Managementfﬁaﬁ%,ﬁﬁm
Sl R3S <X, STh JJAR Ofd 8 GRPR H AY, ST U8 IR < & F
ITSAT BT Soil Health Management & fog 72 #_Ts $Uy faU 1T 9| § A9 A&
B JAET TS § b ITEHAT 9 B et A 18 WS & A=_R &l Al DI Soll
Health Management é5%1'(’288 WW%QW%I

ORI, Sd] TSR H § g8 W1 A1 aredl § P $9d U8 Soil Health Card
P forg T BT rer T W Yy & feIm Srar o1l S YT Soil Health Management 3R
T HY fJ@r AT & fofg SIem o1, 21 Ui 9 Soil Health Card & fofg U9
IREASIRSISIRI

MR. CHAIRMAN: Thank you. ...(Interruptions)...

st e A RiE: H arear g 6 a9 95’ Bl Sh 9% BT AdIS D
TR T Bl

MR. CHAIRMAN: No, no. We have to take up other questions.

it e Higq Rig: 39 TeR SAEed & oy g9 959 9N oM §1 o9
39 favg w == grfl, 99 fRaR & &9 S97d IR # qardd

MR. CHAIRMAN: Thank you. ...(Interruptions)... One minute.

i} <1 WEd RiE: s @ BIRRT @ 6 Scuredar 9¢ 3R 2020 S17d-3id fAfeed
™I W AR SATGHAT AR g

MR. CHAIRMAN: Thank you. Second question.
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3t yfiexr Rig: 9=, IR A< 8N 1 7 89 9 PV T8I BN, Hifd 3F IP
S Q¥ P [HA A 81 8 U B, B9 gl 91 BT 5 ©l 39 91 Bl A A}
ST 2, GRT 9 A ST & 3R IRT 291 ft S 8, offed 39 folv 89 et
= St &1 & Rwifiee T8 794 81 L..(aEe). .

it |umafd: o9 ware gfeu

A yfier Rig: R, W1 AR a1 I8 & 6 I8 W 2020 ¥ fHar dreaRH
Y, Ih gR H HA S 7 guit AR &1 &1 geid el b Sd st gl &,
1 disaerd "edl 8, el dl UISa’ d3 &l Vel 2

IR, 3811 IB R S W gdTs ©, offbd 39 A H Add! 39 91d W Sg
2 f¥ 39 AR & M ¥ U2l I SN e FIe1 ) I3l Bl 100% Al
firerch) oft, <fe o/ 99 AfILT BT 100% I TS FR 50% B fSIT AT 81 RIT T
qa 9 g A1 T8I

Horticulture Mission & fog <21 & R feRgaew &1 T faar siram o, saa!
geT foar T B, |7 U8 919 9 © A7 81 anfeen § §dY 30 el @ Horticulture
Mission & dTgd IgadT g St off, S9! uer fear ar & a1 [gi?

MR. CHAIRMAN: Thank you. ...(Interruptions)...

it qffex Riw: M Al 4 Ri=E o gRagr $37 2, R 9 1 & (A &
fTT IRBR Minimum Support Price @1 S@Tg, ) Wred?= g8 Ihdl B, el al fharl
P IR Y Tl A gl g9 B I8 S| R 5Hh dR H PR | $Y Al 8?

3t [Tl U Yo A1 fha warer ge forg g7

it ‘jﬁﬂ_\' Rig: =, BT AT UdH Bl gl Sir, the question is one, with parts 1,
2 and 3.

MR. CHAIRMAN: No; only one part would be answered. I leave it to the

Minister to answer.

st <rem wEq Rig: weicy, s=i4 faffs JIoEmel 9 sl B 98Il o B 91d
®E! ©l 39P! gal B b g A0 B sremedr § g At a1 oY, R I Sl
60:40 BT VeIl TI B, SH & MUR W AT BI FEIA & S B Bl G g
IS BT R IIE BN [P A1 @1 =4l B 2, H AT GG Bl AT
e B 2014-15 3 I SN B AT & A S U Y I, g8 100 BRI
TUg Y 3nft T@ NS WHR Wd 781 B U8 8l FR 39 fuset 10 I8! &1 Rare
S, A1 ae! Ae 'R 6 ufa av <At B S e frear 1 8, S9S g |
R I1odl @1 gg RRIRT <& B Ife S ad @1 Ur wd e g @ R g
4 F IHBT TG BT ¥l $E IRBR BT A1 JHAM el g 8, AT T &
fraMT &1 JHAM 19T BT B
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T O & {5 3w Ig # 9 39 IS DI oWl H 3¢ U OR SAfrmRAy
P T JST AT AT P U U B B TS B, oAfe S o Y4 AT O =T R,
I8 U1 g 81 81 UT R8T 8 3R B Al SHPT SIY 8l W8T Bl

#f 3w g ¢ IS b U WEl 9o 9= UK AT & Al Bl
#t yfier Rig : 99, g9 W U2 &1 IR el e B

2 wrem Wed Rig : oy ol A1 ®T SR G ol AT § SO S 2020
TP IAEDHA & F&g § Je a1 8, § us! qame1 aedl g & gAR J8f w®
IAEHAT B Sl UHT &, SHD Jdlldd I 91 98d A% & [P IcaGHd IR agd
31feres SRR Tl TS g9 folg M affdrs Ay U &, S 91 ued R W Y
g1 affdsl @I TgRT I8! St € fF 2020 -3 Wit B SHIA B B & draclE
Al NI SUTSHAT 9¢ 8! 81 39 HFel H 9B] 9gd Afd IR T8l IS Tl

SHRI ANIL DESAI: Sir, the hon. Agriculture Minister has stated in his reply
that by 2020 also the trend of foodgrains and the trend of agricultural produce

will go on increasing and that exceptionally during drought or floods it may come
down. One part is, productivity is okay. For the National Food Security and to make
available foodgrains to the people, we need to see what arrangements are there in
the agricultural strategies regarding the facilities like warehousing, cold-storages and

then the poor condition of FCI godowns because of which ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI ANIL DESAL.... the wastage of foodgrains is taking place. Are there any
measures to be taken which should be very effective because these wastes amount
to not less than 30 per cent of the production? And also what action is being
taken regarding the middle-men who are there in the chain from the producer to

the consumer?

MR. CHAIRMAN: One question. ...(Interruptions)... Please don't make a speech.

...(Interruptions)...

SHRI ANIL DESAI: We have witnessed during the scarcity of tur dal that it
is imported. But what has happened to the hoarders from where a lot of dal was

taken off? I want the Minister to enlighten the House about it.

MR. CHAIRMAN: Please answer one of the various questions raised.

S1. Wolld AR Fiferae: Gy q8i9d, JIRERSH 3R hles RS Hl Sl
TP Ugd ¥ Tl &) T, 9 3l ff § 3R IR SNy X2 Uhles b aR | Sl
AT 8, SABT SId1d AT haid 731 S < Wdd &l I8 9el & {6 <9 7 qrell a1
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[S1. Wsita R d1ferar]

Tede™ HH ¢ 3R fUsd <1 99 9 W %A |1, o3I 18 ¥ 21 fferwd e & 99 #
B9 A 2 ol Ued a1d 9 B9 A1, IAH Usd Al I8 Ifdel 19 Tb gl TAT Al
fieel a1 A1 g@ @1 aois 4 I8 RAfT g8l ...(agm)... Ued | 9@ @l 9o
{ I8 A 1 fUsel I 9uf § FAR gET BT S NFSM (National Food Security
Mission) ¥, S9H SII & UQeN & 3Mmdfed BIar o, df 3l TRHR o 50 WRUT Hdd
el & fU fEar 81 WReR &1 Y & 6 <1l & WS ag

SHRI D. RAJA: Sir, when the Parliament passed the Food Security Act and when
the Parliament discussed the legislation of Land Acquisition, a concern was expressed
that agricultural land is increasingly transferred to non-agricultural purposes. The
answer admits that the decline in agricultural land has been mainly due to diversion
of land for non-agricultural purposes. At the end, the answer says, "despite marginal
reduction". I don't know what you mean by 'marginal reduction'. Has the Centre

had at any point of time, any discussion with State Governments on this question?

3. ¥ollg AR qiferaE: GUTafd 7eIgd, ST AR $1 Aded I8 § 6 anfl
REFM & IR # 2005-06 A 2012-13 TH BT Sl Bg WHR & UG I 2| cled
THeaRd oe & R 0.74 FfeT gacar &1 Rea= gon gl oifd, w & |y
2007 H 1§ Ulldear diferdl g off, a1 9t e Ta-Hed &I Fal Tar o1 fb S
SIS 7, Y Hifd [depd TH Tel B Fdbd, Aoy T fhar 9i1g & i1 dwe
e B, IHH WIS ol I RE & BT IUANT non-agricultural purposes &g STHIA
& forg forar Sy, V91 WA fear SIg1 a8 2007 § W T TAEHCH B USarsd
forar T ol 39d I AR I SR ®1 S ke ofe B, S99 W) g9RT VN 8
5 I ofe B &9 Gidhedd ofs & A< Hac Y bl

3t feg Fw=1: weley, § e A | AR HA Sl ¥ U e gol arsdl
gl HAT S 7 SR ¥ FEl [ IUeHal &R A 91 © AR A gl 1 S8l e
gaq! 9l St 8, O fhaml @Y IR Rl 96 Sl 87 SHBT BRI HT 82

3t e AWigw Rig: P99 & MR 89 &1 Sl RO B, ITH e sl
PR Y8 ¢ [P IUET @1 Sl IqDI AN B, 98 WIIET B, SUCHAT HH § Al
I 38T I el Meaar 81 Sid WIdfad MUSrel § Ied R FHIW 8l S T,
Al e F B L (@aE)... 3T JF gl H e QT @1 g1 ) g A,
IqP 915 IfY| G Al IATed AN SATET 8§ 3R GRT, SUGHAT HH & AR 78T
I ...(FIEH)...
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WRITTEN ANSWERS TO STARRED QUESTIONS
Procurement of wheat in Delhi, Punjab and Haryana

*35. SHRI PARVEZ HASHMI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is unable to purchase wheat from farmers in Delhi,

Punjab and Haryana;

(b) if so, the total quantity of wheat produced and the quantity purchased in

these States from farmers during the last three years; and

(c) whether farmers have been given proper rates by the Government, if so, the

amount given per quintal during this period, year-wise?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) No, Sir. The Government
agencies have been procuring wheat in Punjab and Haryana over the years. In Delhi,

the production and marketable surplus is limited, therefore, procurement is not regular.

The Statement showing production and procurement of wheat for the last three

years is enclosed. (See below).

(c) The Central Government extends price support for the purchase of food-
grains through Food Corporation of India (FCI) and State Government Agencies.
Foodgrains conforming to the prescribed specifications are bought by the public
procurement agencies at the Minimum Support Price (MSP) plus incentive bonus, if
any announced by the Central Government. The farmers have the option to sell their
produce to FCI/State Agencies at MSP or to sell it in the open market, whichever
is advantageous to them. The Statement showing rate of MSP of wheat, paid to the

farmers during last three years is as below:—

® Per Quintal)

RMS Wheat
2013-14 1350
2014-15 1400

2015-16 1450
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Farmers seeking suicide clearance in Maharashtra

*36. SHRI AVINASH PANDE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has taken note of the incident of several farmers in
Wardha district of Maharashtra approaching district authorities to obtain a "suicide
clearance", effectively seeking Government's permission to commit suicide, due to
the alleged failure of Government to redress their grievances and provide adequate

compensation for crop failures;

(b) if so, the measures being taken to provide adequate assistance to these

farmers, economically, socially and psychologically; and

(¢) whether Central Government is planning to set up any mechanism to detect

and prevent cases of farmers' suicides in various States of the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) As reported by the Government of Maharashtra,
in Wardha District, 102 farmers of Waghoda Village of Tehsil, Karanja, 6 (six)
farmers of Wadad village of Tehsil, Wardha and 1 (one) farmer of village Antora
(New) of Tehsil, Ashti had given application regarding permission to obtain suicide
clearance. Further, the State Government has reported that these applications are due
to low yield of Kharif crops, and not due to failure of Government to redress their

grievance and provide adequate compensation to crops.

(b) Government of Maharashtra has also reported, that in case of farmers of
Waghoda village, they are demanding debt relief as there is failure of Kharif crop; that
the Tehsildar and his team visited this village and counselled them; that in the case
of farmers of Wadad village, they are demanding assistance for loss of Kharif crop of
2014. The State Government has further reported that, an assistance of ¥ 28350/- was
provided to these farmers. In the case of Shri Sheshrao Thakare, the farmer of the
village Antora (New), Tehsil Ashti, the Tehsildar and his team personally visited him
and counselled him. It is also reported that in Wardha District, a scheme of assured
health service is being implemented which includes provision of psychological help
desk at District Hospital; that Health Department is also implementing Prerna Project
which includes survey of farmers by Aasha Workers through which Aasha Workers
are identifying the psychologically depressed farmers and also the farmers suffering
from chronic illness; and that these farmers are being provided with medicines and

counseling.

(¢) During the year 2015-16 (including Kharif 2015), the State Government of

Maharashtra has submitted a memorandum seeking financial assistance for drought
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from the National Disaster Response Fund (NDRF), amounting to ¥ 4002.82 crore.
The Central Government has approved an amount of ¥ 3049.36 crore for Maharashtra
under NDRF.

Apart from the above, the Government of India is implementing a number of

schemes to help the farmers in increasing their productivity by reducing cost of

cultivation, achieving higher yield per unit and realizing remunerative prices. Some

of the important new initiatives in this context are:

(@)

(i)

(iii)

(iv)

V)

(vi)

Soil Health Card (SHC) scheme by which the farmers can know the nutrient
status of their soils and undertake judicious use of fertiliser application
and thus save on cost of cultivation. The balanced use of fertiliser will

also enhance productivity and ensure higher returns to the farmers.

Neem Coated Urea is being promoted to regulate use of urea, enhance
its availability to the crop and reduce cost of fertilizers application. The

entire quantity of domestically manufactured urea is now neem coated.

Parampragat Krishi Vikas Yojana (PKVY) is being implemented with a
view to promoting organic farming in the country. This will improve soil
health and organic matter content and increase net income of the farmer,

so as to realise premium prices.

The Pradhan Mantri Krishi Sinchai Yojana (PMKSY) is being implemented
to expand cultivated area with assured irrigation, reduce wastage of water

and improve water use efficiency.

In addition, the Government is also implementing several Centrally Sponsored
Schemes - National Food Security Mission (NFSM); Mission for Integrated
Development of Horticulture (MIDH); National Mission on Oilseeds and
Oilpalm (NMOOP); National Mission for Sustainable Agriculture (NMSA);
National Mission on Agricultural Extension and Technology (NMAET);
Unified National Agriculture Markets; and Rashtriya Krishi Vikas Yojana
(RKVY).

Government has recently approved a new crop Insurance scheme namely
Pradhan Mantri Fasal Bima Yojana (PMFBY) to replace National Agricultural
Insurance Scheme (NAIS) and Modified NAIS (MNAIS) from Kharif 2016
season. PMFBY has addressed all the shortcomings in the earlier schemes
and would be available to the farmers at very low rates of premium. This
scheme would provide insurance cover for all stages of the crop cycle

including post-harvest risks in specified instances.

Salient features of the PMFBY are:

(a) Farmers have to pay the lowest ever premium rate.
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(b) There will be a uniform premium rate for farmers for entire country-
2% maximum for Kharif food and Oilseed crops, 1.5% maximum for
Rabi food and Oilseed crops and 5% maximum for Annual Horticultural/
Annual Commercial crops.

(¢) The remaining financial burden will be borne by the Government.

(d) Famers will get full insurance cover—there will be no “capping” of the

Sum Insured and consequently, claim amount will not be cut or reduced.

(e) For the first time, inundation has been included under localized risk cover,
in addition to hailstorm and landslide. Individual farm level assessment

of crop loss will be done for this.

(f) For the first time, post harvest losses arising out of cyclones and
unseasonal rains through out the country have been covered.

(g) For the first time, emphasis has been given to mobile and satellite
technology to facilitate accurate assessment and quick settlement of claims.

(h) Crop Insurance Portal has been launched. This will be used extensively
for better administration, co-ordination, dissemination of information and

transparency.

(i) Coverage of areas to be increased from 23% (at present) to 50% in 2
years.

(vii) The Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention
Scheme (MIS) for procurement of agricultural and horticultural commodities
not covered under the Minimum Price Support Scheme on the request of
State/UT Government. The MIS is implemented in order to protect the
growers of these commodities from making distress sale in the event of
bumper crop when the prices tend to fall below the economic level/cost of
production. Losses, if any, incurred by the procuring agencies are shared
by the Central Government and the concerned State Government on 50:50
basis (75:25 in case of North-Eastern States). Profit, if any, earned by the
procuring agencies is retained by them.

Compensation under national crop income

insurance scheme

*37. SHRI K. K. RAGESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the total number of farmers, who have applied for claims for insurance
benefits under National Crop Income Insurance Scheme during the financial year
2015-16, State-wise; and
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(b) the total number of farmers, who have been compensated under the Scheme

against their claims during the financial year 2015-16, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) Government of India has not approved/
implemented any scheme under the name of National Crop Income Insurance Scheme
during the year 2015-16.

(b) Does not arise.
Training milk producers in innovative technologies

+*38. SHRI MEGHRAJ JAIN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is providing financial assistance to States to establish

dairies under any special scheme;

(b) if so, the quantum of assistance provided to States during the last three

years and in the current financial year;

(c) whether Government has any plan to give training in innovative technologies

to milk producers to develop dairy production with advanced technologies; and
(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) and (b) The Department of Animal Husbandry,
Dairying and Fisheries, Government of India is implementing the following schemes
to promote dairy development in India, including provision for financial assistance

to States to establish dairies:

(1) National Dairy Plan (Phase-I).

(i1) National Programme for Bovine Breeding and Dairy Development.

(ii1) Dairy Entrepreneurship Development Scheme.

The quantum of assistance provided to States and implementing agencies, under these
Schemes, during the last three years and in the current financial year, is as follows:-

® in crore)

Scheme 2012-13 2013-14 2014-15 2015-16
National Dairy Plan (Phase I) 123.00 139.79 164.00  300.00
National Programme for Dairy Development  89.10 74.79 89.95 66.97

Dairy Entrepreneurship Development Scheme 310.00 28430 154.59 116.64

T Original notice of the question was received in Hindi.
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(c) and (d) The Government gives training in innovative technologies to milk
producers to develop dairy production with advanced technologies, with the help of
National Dairy Development Board under National Dairy Plan-I (NDP-I) and National
Dairy Research Institute. Under NDP-I, NDDB imparts orientation on improved
practices on animal rearing and milk production. So far, under NDP-I, 8586 number
of milk producers and 17675 Technical Officers/Trainers and Local Resource persons
have been trained during the last three years in village based milk procurement and
ration balancing. National Dairy Research Institute organizes training programmes
on “Commercial Dairy Farming” and provides knowledge to milk producers in the
areas of scientific milk production including recent developments related to animal
selection; breeding; health management; feed and fodder management; animal shelter
design and construction; economics of milk production and prospects of value addition.

Quality of food provided by private vendors

*39. SHRI KIRANMAY NANDA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that after privatizing the food vendors, the quality of
food served in trains has deteriorated; and

(b) the criteria of Railways to select contractors for supplying food in trains
and at stations, the details thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) No, Sir. In
its endeavour to provide quality and hygienic food to the passengers, Railways have
developed and operationalized an institutionalized mechanism for monitoring of quality
and hygiene of catering services through regular inspections at the ministerial, zonal
and divisional levels to address catering complaints and thus improve passenger

satisfaction in this regard.

(b) In pursuance of Catering Policy 2010, selection of the licensee for provision
of catering services on trains and stations is done either through two packet tender
system based on the Standard Bid Documents (SBDs) or calling of application through
press notification. Allotment of all Major units and General Minor Units (GMUSs)
at ‘A’, ‘B’ and ‘C’ category stations is done through Two Packet Tender System.
Packet ‘A’ contains the techno-commercial bid in which aspects like reputation,
experience, track record, financial standing, size of establishment, quality certification,
location of unit, legal standing etc. of the bidder are assessed through a transparent
grading method by a Selection Committee for award of catering contracts. Packet
‘B’ contains the financial bid. Under Two Packet Tender System, the contracts are
awarded to the highest bidders who qualify techno-commercial eligibility defined in
the bid document.



68 Written Answers to [RAJYA SABHA] Starred Questions

Allotment of all Special Minor Units ie. reserved units at all category of
stations and General Minor units at ‘D’, ‘E’, and ‘F’ category of stations is done
through ‘Calling of Applications’ through Press Notification. In case of allotment
being done through ‘Calling of Application’ predefined weightage (marks) is allocated
to each parameter by the nominated Selection Committee. The details of weightage
to each parameter and the selection criteria is notified in the advertisement inviting
applications as defined in the Catering Policy, 2010, which include, inter-alia,
(i) reputation/business standing of the applicant, (ii) Turnover of applicant’s business
in catering for the last 5 years, (iii) Financial standing, (iv) previous experience in

catering service (v) location of the unit, (vi) domicile of the units.
Formulation of a New Consumer Policy

*40. SHRI DILIPBHAI PANDYA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has constituted a Committee for formulating a New

Consumer Policy;
(b) if so, how many members are there in this Committee;
(¢) whether any time-frame has been set for submission of its report;
(d) if so, by when the Committee is likely to submit its report; and
(e) the main objectives which will form part of the New Consumer Policy?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) to (e) Government constituted a Committee with
nine members on 26th July, 2004 to formulate National Consumer Policy. The Committee
submitted its report on st April, 2005. It was decided that provisions envisaged in
the draft Consumer Policy can be included in a comprehensive amendment to the
Consumer Protection Act and by doing so, the Department will be able to put in
place a legal framework for provisions which were to be declared as consumer policy.
The Government has introduced a fresh bill titled “Consumer Protection Bill, 2015
in Lok Sabha which seeks to bring about comprehensive amendments to the existing
Consumer Protection Act, 1986. The objectives of the Consumer Protection Bill are to
(a) modernize the legislation on consumer protection to keep pace with the changes in
markets; (b) enable consumers to make informed choices; (c) ensure fair, equitable and
consistent outcomes for consumers; and (d) enable swift executive intervention in the
nature of class action to prevent consumer detriment. The enactment of the Consumer
Protection Bill, 2015, will provide the legal framework covering all issues relating to

consumers and constitute the policy framework.
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Upgradation/renovation of train coaches

*4]1. SHRI BHUPENDER YADAYV: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Railways are presently in the process of upgrading/renovating train
coaches for the benefit of passengers; and

(b) the salient features of Railways' plans in this regard, including the time-frame
therefor?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) and (b)
Upgrading/renovating of train coaches for benefit of the passengers is a continual
process. This is being done either through refurbishing as done in case of Mahamana
Express coaches with additional amenities and pleasing colour scheme or through
gradual replacement of conventional Integral Coach Factory Design (ICF) coaches
with safer and more comfortable Linke Hofmann Busch (LHB) coaches in Mail and

Express trains.

Non-lifting of imported pulses quota

by State Governments

*42. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that most of the State Governments have not lifted
imported pulses offered by Centre at subsidized prices which are still lying in Central

pool;

(b) if so, the total quantity of pulses imported during 2015, alongwith the States
which have lifted their quota and the reasons why other States have not lifted their
quota so far;

(c) whether it is also a fact that private importers of pulses have resorted to

cartels, hoarding stocks abroad, to jack up prices; and
(d) if so, the details thereof and the action being taken against such importers?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) To improve the
domestic availability and thereby moderate prices of pulses, Government decided
last year to import pulses. Accordingly, a total of 4927 MT of Tur was imported
through the Metals and Minerals Trading Corporation (MMTC). The imported Tur
has been allocated after mutual consultation and also based on specific requirement
of the States. Of the total imports, an amount of 4422 MT has been allocated to/
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lifted by various State Governments including Andhra Pradesh, Uttar Pradesh, Tamil
Nadu, and Telangana. Of the balance of 505 MT available, an amount of 395 MT
has now been allocated to Manipur. Details of the imports including quantity lifted
by various State Governments/agencies are given in the Statement (See below).

(c) and (d) There have been reports that some private importers did attempt
forming cartels and cornering stocks of certain pulses in producer countries with an
objective of delaying their arrival in India, thereby increasing its prices. Domestic
searches and surveys have been conducted on a number of importers, traders and
financiers engaged in pulses trade. A Group of Officers has been set up for regular
monitoring and exchange of information on hoarding, cartelization etc. to facilitate

coordinated action.
Statement

Allocation/distribution of imported tur by Government

Sl. No. State/Agency Allocation(MT) Lifted(MT)
1. Andhra Pradesh 1872 1872
2. Tamil Nadu 1105 1000
3. Telangana 800 500
4. Odisha 300 Nil
5. Uttar Pradesh 500 500
6. Manipur 395 Nil
7. Delhi  Mother Dairy 300 300

Kendriya Bhandar 500 250

8. (i) ToraL LiFTED 4422
(i) ToraL ImporT 4927

(ii1) BALANCE 505

Note: The imports were channelised through the Metals and Minerals Trading Corporation (MMTC),

Department of Commerce.
Completion of broad gauge conversion of railway lines

*43. DR. K. P. RAMALINGAM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Railways have completed the work of broad gauge

conversion of railway lines in many sectors, if so, the details thereof;

(b) whether it is also a fact that safety inspection has been carried out on the

completed broad gauge converted lines; and
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(c) if so, the details thereof and whether any suggestions have been received

by Railways during track inspection?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Conversion of
Narrow Gauge (NG) lines, wherever feasible and Meter Gauge (MG) lines into Broad
Gauge (BG) have been taken up by Indian Railways, as a part of Uni-gauge policy
in phases, depending on overall availability of funds and relative priority of the route.

At the time of launching of this policy, Indian Railways had 23283 Km MG
and 4066 Km NG lines, out of which 18376 Km MG and 1769 Km NG lines have
been converted to BG lines till 31.03.2015.

(b) and (c) Railway lines, including the newly converted ones, are opened to
passenger traffic only after safety inspection by railway officers and authorization by
Commissioner of Railway Safety. The suggestions for improvement received during
these inspections are examined and suitable measures are taken for ensuring safety

of the passengers.
Train accident in Anantapur, Andhra Pradesh

*44. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that a flatbed truck carrying huge granite monolith
crashed through a railway level crossing near Madakasira in Anantapur district of
Andhra Pradesh just as the Bengaluru-Nanded Express train was passing through and

rammed the side of the carriage; and

(b) whether it is also a fact that five persons were killed in the said accident,
including a legislator of Karnataka, if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Yes, Sir.
While Train No.16594 Down Bangalore City-Hazur Sahib Nanded Express was on
run between Rangepalli and Penukonda Jn. stations in Bangalore-Dharmavaram section
of Bangalore Division of South Western Railway, an overloaded road lorry No. AP
16 TT 9885 carrying a heavy stone dashed with it resulting in derailment at Special
Class Interlocked manned level crossing No.77 at about 02.15 Hours of 24.08.2015.

(b) Yes, Sir. 5 persons were killed in the said accident including Shri Venkatesh
Nayak, a legislator of Karnataka. Out of those killed, 3 were passengers, one was
a Railway staff and a S5th person was travelling in the lorry. 2 persons suffered
grievous injuries, out of whom one was a passenger and another a contractor’s bed
role attendant travelling in the train. 2 others suffered simple injuries, out of whom

one was a passenger and another a Railway staff.
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Reducing travel time of Andhra Pradesh Express

*45. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) the steps being taken by Railways to reduce the travel time of Andhra

Pradesh Express by converting it to Rajdhani/Duronto;

(b) the steps being taken by Railways to attach sleeper coaches to Andhra

Pradesh Express with neat and clean bogies; and

(c) the details of representations pending with Railways from Andhra Pradesh

in this regard and by when action would be taken thereon?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Unlike
Rajdhani/Duronto Express group of trains, which inter-alia, have limited stoppages
and have safety clearances to run at maximum permissible speed of 130 Kmph on
certain sections, Train No. 22415/22416 Visakhapatnam-New Delhi AC AP Express
with 19 stoppages enroute is only cleared to run at 110 Kmph for major part of the
journey. The train connects important towns/cities of the state of Andhra Pradesh to
other important towns, enroute, as well as the national capital, which, as a concept,
is not in the nature of the Rajdhani/Duronto Express group of trains. Given these
constraints, any reduction of travel time of Train No. 22415/22416 Visakhapatnam-
New Delhi AC AP Express to bring it closer to the travel time of Rajdhani/Duronto
Express would necessarily mean upgradation of the maximum permissible speed
of the train as well as reduction in the number of stoppages, which has not been

found feasible yet.

(b) Train No. 22415/22416 Visakhapatnam-New Delhi AC AP Express was
announced in the Railway Budget 2014-15 as a daily AC service. Attachment of
non-AC sleeper coaches would change the very nature of the service it is providing

and, hence, has not been found feasible at present.

(¢) Requests/representations for speeding up of trains or/and attachment of
coaches including sleeper class coaches are received at various levels of Railways
administration viz. Stations, Divisional level, Zonal level and Railway Board's level
and action as found feasible is taken from time to time. However, Indian Railways

do not maintain a compendium of such representations.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Area under irrigation and cultivation of different crops

320. SHRI DEREK O’BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total area under cultivation of different crops, especially pulses, year-wise

and State-wise during last ten years; and
(b) the proportion of this area that is irrigated?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KLYANJIBHAI AKUNDARIYA):
(a) and (b) Details of total area under cultivation of different crops including
pulses for 2005-06 to 2014-15 and percentage area under irrigation for 2005-06 to
2012-13 (latest available) in respect of major crop growing States of the country

are given in the Statement.
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White paper on agriculture in the country

321. SHRI AJAY SANCHETI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether in view of the hardships being experienced by our farming community,
there is a need to issue a White Paper on Indian Agricultural, clearly spelling out
a road-map for the well being of our farmers and accelerate growth process of the

agriculture sector; and
(b) if so, how does Government propose to deal with this issue?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a)
and (b) There is no such specific proposal under consideration. However, Government
believes, that farmers welfare will improve if there is increase in net income from
the farms. With this end in view, the approach is to reduce cost of cultivation,
enable higher yield per unit and realize remunerative prices of farm produce. Some

of the important new initiatives in this context are:

(i) Soil Health Card (SHC) scheme by which the farmers can know the major
and minor nutrients available in their soils which will ensure judicious use
of fertiliser application and thus save money of farmers. The balanced use
of fertiliser will also enhance productivity and ensure higher returns to the
farmers.

(ii)) Neem Coated Urea is being promoted to regulate urea use, enhance its
availability to the crop and reduce cost of fertilizer application. The entire

quantity of domestically manufactured urea is now neem coated.

(iii) Parampragat Krishi Vikas Yojana (PKVY) is being implemented with a view
to promoting organic farming in the country. This will improve soil health
and organic matter content and increase net income of the farmer so as to

realise premium prices.

(iv) The Pradhan Mantri Krishi Sinchai Yojana (PMKSY) is being implemented
to expand cultivated area with assured irrigation, reduce wastage of water

and improve water use efficiency.

In addition, the Government is implementing several Centrally Sponsored Schemes
viz. National Food Security Mission (NFSM); Mission for Integrated Development of
Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural
Extension and Technology (NMAET); Unified National Agriculture Markets; and
Rashtriya Krishi Vikas Yojana (RKVY).
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Government has also recently approved a new crop Insurance scheme namely
Pradhan Mantri Fasal Bima Yojana (PMFBY) to replace National Agricultural Insurance
Scheme (NAIS) and Modified NAIS (MNAIS) from Kharif 2016 season. PMFBY has
addressed all the shortcomings in the earlier schemes and would be available to the
farmers at very low rates of premium. This scheme would provide insurance cover

for all stages of the crop cycle including post-harvest risks in specified instances.

Salient features of the PMFBY are:
(a) Farmers have to pay the lowest ever premium rate.

(b) There will be a uniform premium rate for farmers for entire country-2%
maximum for Kharif food and Oilseed crops, 1.5% maximum for Rabi
food and Oilseed crops and 5% maximum for Annual Horticultural/Annual

Commercial crops.
(¢) The remaining financial burden will be borne by the Government.

(d) Famers will get full insurance cover — there will be no “capping” of the

Sum Insured and consequently, claim amount will not be cut or reduced.

(e) For the first time, inundation has been included under localized risk cover,
in addition to hailstorm and landslide. Individual farm level assessment of

crop loss will be done for this.

(f) For the first time, post harvest losses arising out of cyclones and unseasonal

rains through out the country have been covered.

(g) For the first time, emphasis has been given to mobile and satellite Technology

to facilitate accurate assessment and quick settlement of claims.

(h) Crop Insurance Portal has been launched. This will be used extensively
for better administration, co-ordination, dissemination of information and

transparency.

(1) Coverage of areas to be increased from 23%, at present to 50% in 3 years.

Further the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Minimum Price Support Scheme on the request of State/UT Government.
The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below
the economic level/cost of production. Losses, if any, incurred by the procuring
agencies are shared by the Central Government and the concerned State Government
on 50:50 basis (75:25 in case of North-Eastern States). Profit, if any, earned by the

procuring agencies is retained by them.
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Use of UAV/Drone technology in farming

322. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government is considering to use Unmanned Aerial Vehicle (UAV)
or the 'Drone Technology' for precision farming, which can help in assessing the

exact nature/area of crop damage during natural calamities;
(b) if so, the details thereof indicating the scheme evolved in this regard; and

(c) whether Government is taking support from experts/institutions for availability
of UAV/Drones at cheaper cost?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) and (b) The new Crop Insurance Scheme - Pradhan Mantri Fasal Bima Yojana
(PMFBY) provides for use of UAV/Drone technology for quick estimation of crop
losses and early settlement of claims under crop insurance schemes. Department of
Agriculture, Cooperation and Farmers Welfare has launched a pilot project called
KISAN [C(K)rop Insurance using Space Technology and geoinformatics] under which
it is planned to use drone imaging services for better assessment of crop condition
and crop losses/yield in conjunction with ground observation and satellite data in
Rabi 2015-16 season.

Also under another project called CHAMAN (Coordinated Horticulture Assessment
and Management using geo-iNformatics) for horticulture assessment, drone imaging
services will be used for precision farming applications. Since there are no definite
guidelines developed by Directorate General of Civil Aviation on use of UAV/Drone,

Government has consulted some experts/institutions for availability of UAV/Drone.

(c) Yes, Sir. This Department, for the above mentioned KISAN project, is taking
support from Government/semi-Government organizations such as North East Centre
for Technology Application and Reach (NECTAR) of Department of Science and
Technology; North Eastern Space Applications Centre (NESAC) for availing UAV/

drone imaging services at low cost.
MSP for agricultural products

323. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of Minimum Support Price (MSP) for various agri-products fixed

during last three years; and
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(b) the demands of farmers pending in this regard and by when action would

be taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a)
Minimum Support Prices (MSPs) of various crops for 2013-14 to 2015-16 is given

in the Statement (See below).

(b) Representations are received from time to time from various organizations

requesting for increase in Minimum Support Prices (MSP) of various crops.

Government fixes Minimum Support Prices (MSPs) on the recommendations of
Commission for Agricultural Costs and Prices (CACP), views of State Governments,

Central Ministries/Departments and other relevant factors.

Regarding the demand for fixing MSP at 50% more than the weighted average
cost of production, the recommendation of National Commission on Farmers headed
by Dr. M.S. Swaminathan in this regard has not been accepted by the Government
because MSP is recommended by CACP based on objective criteria and considering
variety of relevant factors. Hence, prescribing an increase of at least 50% on cost

may distort market.

Government ensures remunerative price to the growers by offering to procure
their produce at MSP. However, farmers are free to sell it to Government agencies

or in the open market as is advantageous to them.
Statement

Minimum Support Prices

® per quintal)

Commodity Variety 2013-14 2014-15 2015-16

Kharif Crops

Paddy Common 1310 1360 1410
Grade A 1345 1400 1450
Jowar Hybrid 1500 1530 1570
Maldandi 1520 1550 1590
Bajra 1250 1250 1275
Maize 1310 1310 1325

Ragi 1500 1550 1650
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Commodity Variety 2013-14 2014-15 2015-16
Arhar (Tur) 4300 4350 4425
Moong 4500 4600 4650
Urad 4300 4350 4425
Cotton Medium Staple 3700 3750 3800
Long Staple 4000 4050 4100
Groundnut in shell 4000 4000 4030
Sunflower seed 3700 3750 3800
Soyabean Black 2500 2500 -
Yellow 2560 2560 26003
Sesamum 4500 4600 4700
Nigerseed 3500 3600 3650
Rabi Crops
Wheat 1400 1450 1525
Barley 1100 1150 1225
Gram 3100 3175 3425%
Masur (Lentil) 2950 3075 3325%
Rapeseed/Mustard 3050 3100 3350
Safflower 3000 3050 3300
Toria 3020 3020 3290

Other Crops

Copra Milling 5250 5250 5550

Ball 5500 5500 5830
De-Husked Coconut 1425 1425 1500
Jute 2300 2400 2700
Sugarcane# 210 220 230

Note: "Bonus of I 200 per quintal is payable over and above the Minimum Support Price.
*Bonus of ¥ 75 per quintal is payable over and above the Minimum Support Price.
$ Single MSP of soyabean is fixed irrespective of variety.

# Fair and Remunerative Price (FRP).
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Amalgamation of major irrigation programmes

324. SHRI D. RAJA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that the three major irrigation programmes at present
are under three different Ministries i.e. Rural Development, Agriculture and Farmers
Welfare and Water Resources, hampering thereby the overall growth of the irrigated

area under cultivation;

(b) if so, the details thereof and the measures proposed to be taken to amalgamate

these programmes; and

(c) the details of the total sown area of different crops and out of this the

percentage of area under irrigation as on date and ten years ago?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANKJIBHAI KUNDARIYA):
(a) and (b) Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) has been conceived
amalgamating ongoing schemes viz. Accelerated Irrigation Benefit Programme (AIBP)
of the Ministry of Water Resources, River Development and Ganga Rejuvenation
(MoWR, RD&GR), Integrated Watershed Management Programme (IWMP) of
Department of Land Resources (DoLR) and On Farm Water Management (OFWM)
of Department of Agriculture, Cooperation and Farmers Welfare. PMKSY has been
operationalised from 1st July, 2015.

The overreaching vision of PMKSY is to ensure access to some means of
protective irrigation to all agricultural farms in the country, to produce ‘per drop
more crop’, thus bringing much desired rural prosperity. PMKSY is strategized
by focusing on end-to end solution in irrigation supply chain, viz. water sources,
distribution network, efficient farm level applications, extension services on new
technologies and information etc. based on comprehensive planning process at
district/State level.

(¢) The details of crop-wise sown area and proportionate coverage under irrigation
for 2003-04 and that of 2012-13 is given in the Statement.
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Statement

Total sown area and area under irrigation of different crops in the country

Crops Area under crops Percentage of
(Thousand ha.) Area Irrigated
2003-04 2012-13 2003-04 2012-13

1 2 3 4 5

Rice 422933 42757.4 52.9 58.3

Jowar 9403.0 6301.2 7.6 9.7

Bajra 10960.6 7668.0 6.3 9.1

Maize 7274.9 8562.3 19.3 25.5

Ragi/marua 1779.4 1117.2 7.2 7.1

Wheat 26963.7 30495.1 89.6 93.4

Barley 674.9 701.5 65.4 76.5

Other Cereals and Millets 1163.8 795.2 0.95 4.6

Total Cereals and Millets  100513.5 98398.0 49.6 58.5

Gram 7083.9 7974.3 30.4 36.5

Tur/Arhar 3451.4 3499.0 4.4 4.0

Other Pulses 13922.7 10485.6 7.4 9.8

Total Pulses 244579 21959.0 13.7 18.6

Total Food Grains 124971.4 120357.0 42.6 51.2

Sugarcane 4497.7 5442.9 923 95.1

Other Sugars 64.0 453

Total Sugars 4561.7 5488.2

Black Pepper 235.5 122.2

Chillies 868.3 671.9

Ginger 99.2 117.8

Turmeric 157.4 204.9

Cardamom 73.7 87.0

Betelnuts 362.4 450.1

Others Condiments and 1398.7 1658.5

Spices

Total Condiments and 3195.1 3312.4 62.4 73.8

Spices
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1 2 3 4 5
Mango 1289.8 1462.3
Citrus fruits 374.0 477.9
Banana 441.1 587.7
Grapes 61.6 121.4
Pome Fruits 101.4 94.4
Papaya 58.8 69.3
Apple 48.4 64.9
Others 836.0 888.0
Total fruits 3211.0 3765.9
Cashew nuts 644.9 525.3
Other dry fruits 46.4 14.8
Total dry fruits 691.3 540.1
Total Fruits 3902.3 4306.1
Potato 1349.6 1650.9
Tapioca 217.9 175.0
Sweet Potato 123.4 81.8
Onions 561.3 549.3
Others 3176.1 3047.8
Other Food Crops 69.8 205.5
Total Food Crops 142128.8 139173.8 45.7 54.3
Groundnut 6185.2 5276.2 16.8 26.0
Castor Seed 785.5 1223.1
Seasamum 1949.8 1786.2 9.5 10.9
Rapeseed and Mustard 5179.7 5953.9 71.5 76.5
Linseed 440.6 228.9 4.3 6.1
Coconut 1884.7 1890.4
Nigerseed 452.9 272.8
Safflower 467.9 241.9
Soyabean 6528.7 10944.0 0.6 0.6
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1 2 3 4 5
Sunflower 2089.4 931.6 22.7 29.7
Other Oilseeds 261.6 348.0
Total Oilseeds 262259 29097.0 25.0 28.4
Cotton 8044.7 11880.9 323 33.8
Jute 859.5 780.1
Mesta 173.9 74.7
Sannhemp 50.5 19.5
Other Fibres 38.9 37.6
Total Fibres 9167.5 12792.8
Indigo 3.9 1.8
Others 42.4 50.4
Total 46.4 52.2
Opium 16.6 6.9
Tobacco 444.8 431.5 50.2 55.2
Cinchona 8.6 8.6
Indian hemp 0.0 0.2
Tea 588.1 597.4
Coffee 316.0 3553
Rubber 525.9 600.5
Others Plantation Crops 414.1 728.9
Total Plantation Crops 2314.0 2729.3
Fodder Crops 8701.4 9187.8 29.3 28.7
Green Manure Crops 77.5 378.4
Other Non-Food Crops 999.7 987.6
Total Non-Food Crops 47532.4 55225.1 27.5 30.8
ToTAL AREA SowN 189661.2 194399.0 41.1 47.6

Source: Directorate of Economics and Statistics, Ministry of Agriculture and Farmers welfare.

Note: ‘0” relates to the area below 500 Hectares.
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New Crop Insurance Scheme

325. SHRI D. RAJA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that a new Crop Insurance Scheme has been announced

by Government; and

(b) if so, the salient features thereof and the expected coverage of the total crop
area by its implementation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) and (b) Yes, Sir. Government of India has recently approved Pradhan Mantri
Fasal Bima Yojana (PMFBY) which would replace the existing schemes of National
Agricultural Insurance Scheme (NAIS) and Modified National Agricultural Insurance
Scheme (MNAIS) from Kharif 2016. The scheme is optional for States/UTs. So
all States/UTs can notify areas and crops under the scheme. Salient features of the

scheme are given in the Statement (See below).

In addition, a Unified Package Insurance Scheme (UPIS) has also been approved
for implementation on pilot basis in 45 districts of the country from Kharif 2016
season to cover the other assets/activities like machinery, life, accident, house, student-
safety of farmers alongwith their notified crops (under PMFBY and Weather Based
Crop Insurance Scheme-WBCIS).

The scheme inter-alia envisages to enhance the coverage from existing 23% to

50% of gross cropped area of the country in next 2-3 years.
Statement

Salient Features of PMFBY

(1) Provide comprehensive insurance coverage against crop loss on account
of non-preventable natural risks, thus helping in stabilising the income

of the farmers and encourage them for adoption of innovative practices.

(i1) Increase the risks coverage of Crop cycle—pre-sowing to post-harvest
losses.

(iii)  Area approach for settlement of claims for widespread damage. Notified

Insurance unit has been reduced to Vilalge/Village Panchayat for major crops

(iv)  Uniform maximum premium of only 2%, 1.5% and 5% to be paid by
farmers for all Kharif crops, Rabi Crops and Commercial/ horticultural

crops respectively.
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™)

(vi)

(vii)

(viii)

(ix)

x)
(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

The difference between premium and the rate of Insurance charges payable

by farmers shall be shared equally by the Centre and State.

Uniform seasonality discipline and Sum Insured for both loanee and non-

loanee farmers

Removal of provision of capping on premium and reduction of sum
insured to facilitate farmers to get claim against full sum insured without

any reduction.

Inundation has been incorporated as a localized calamity in addition to

hailstorm and landslide for individual farm level assessment.

Provision of for individual farm level assessment for Post harvest losses
against the cyclone and unseasonal rains for the crops kept in the field

to dry throughout the country.
Provision of claims upto 25% of sum insured for prevented sowing.

“On-account” payment upto 25% of sum insured for mid season adversity,
if the crop damage will be reported more than 50%. Remaining claims

based on Crop Cutting Experiments (CCEs) data.

For more effective implementation, a cluster approach will be adopted
under which a group of districts with variable risk profile will be allotted
to an insurance company through bidding for a longer duration upto 3

years.

Use of Remote Sensing Technology, Smartphones and Drones for quick

estimation of crop losses to ensure early settlement of claims.

Crop Insurance Portal has been launched. This will be used extensively for
ensuring better administration, co-ordination, transparency and dissemination

of information.

Focused attention on increasing awareness about the schemes among all

stakeholders and appropriate provisioning of resources for the same.

The claim amount will be credited electronically to the individual Insured

Bank Account.
Adequate publicity in all the villages of the notified districts/areas.

Premium rates under Weather Based Crop Insurance Scheme (WBCIS)
have also been reduced and brought at par with new scheme. Further,
capping on Actuarial premium and reduction in sum insured has been

removed in this scheme also.
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Miserable condition of farmers in Marathwada

326. SHRI MAJEED MEMON: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that farmers in Marathwada region are facing a catch-22
situation as they are unable to bear the growing expenses on fodder, drinking water

and water for animals;

(b) whether it is also a fact that despite their willingness to sell their cattle to
get fodder and water for their animals to save them from starvation, there are no

takers for animals;

(c) if so, the steps taken or being taken to prevent the drought situation from

going bad to worse; and
(d) the detailed report thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
AND FARMERS WELFARE (DR. SANJEEV KUMAR BALYAN): (a)
Marathwada region had deficit rainfall and, therefore, the State Government has
organised 237 cattle camps in this region and 2,01,298 animals are kept in these

cattle camps.
(b) No, Sir.

(c) Various fodder development schemes like fodder seed and saplings distribution,
distribution of power driven chaff cutter, assistance for Hydroponic fodder production

etc. are implemented.
(d) The information is given in the Statement.
Statement

Details of rainfall and various fodder development Schemes

in Marathwada region

1. Rainfall: In Marathwada

Normal Rainfall Rainfall received during Percentage of Normal
(mm) monsoon 2015 Rainfall
(Up to 30-9-2015)
(mm)

778.88 404.0 51.86
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2. Fodder situation in Marathwada Region

A. Fodder availability (as on Dec 2014) and requirement (upto June, 2015)

for Livestock of Marathwada region

Total Requirement  Availability of  Shortage of % of Fodder
Livestock of Dry Fodder Fodder Fodder Shortage
(in MT) (in MT) (in MT)
6715281 6212131 4141467 2070664 33.33

B. Implementation of Fodder Development Scheme:

Seed Distribution Distribution of Approximate Area Approximate Green
(in kgs) Saplings (No.) (Hectare) Fodder Yield
(M.T.)
495839 664285 10004 250100

C. Distribution of Power Driven Chaff-Cutters

NLM (S.C.P) C.S.S. NLM (General) Total

No. T in lac No. T in lac No. T in lac No. T in lac
181 22.44 190 21.15 1950 151.12 2321 194.71

D. Accelerated Fodder Development Programme (AFDP): (Agricultural Department)

Expenditure Number of Seed Distribution
® in lac) Demonstrations (in Quintal)
(Area in Hac.)
1133.48 75190 14265

E. Establishment of Hydroponic Fodder Production Unit:

No. of Units Subsidy Amount (X in lac)
5876 352.56

F. Provision of Supply of Drinking Water to Livestock:

As per “Manual for Drought Management” Published by Department of
Agriculture and Cooperation Ministry of Agriculture. Government of India, New
Delhi in November, 2009. District Collector of Marathwada Region are executing the
mitigation of Drought Situations Schemes. For providing essential drinking water for
the Livestock as per Water Policy of Maharashtra State, Animal Husbandry Department
had already issued letter to Collector’s Vide letter No. FDV/A-6(20)/5975-6098/2015,
AH-14, Pune-7, Dt. 2-11-2015.
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Public and private investment in agriculture

327. DR. BHALCHANDRA MUNGEKAR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of public and private investment in agriculture during 2012-13,
2013-14 and 2014-15; and

(b) the steps being planned to increase both public and private investment during

the next three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) As per estimates released by the Central Statistics Office (CSO), details of public
and private investment measured in terms of Gross Capital Formation (GCF) in

agriculture and allied sector during 2012-13, 2013-14 and 2014-15 are given below:—

Year GCF in Agriculture and Allied Sector (X crore)
Public Private Total

2012-13 36078 217230 253308
2013-14 32472 244693 277165
2014-15 36061 220434 256495

(b) As agriculture is a State subject, it is also the responsibility of States
to take necessary steps for holistic development of agriculture based on local
needs and priorities. However, Government of India supplements the efforts of
the State Governments through various Crop Development Schemes/Programmes
and it has taken several steps for increasing investment, improving farm practices,
rural infrastructure, areas under protective irrigation, delivery of credit, technology,
other inputs, extension, marketing etc. The steps initiated to optimize investments
in agriculture sector include enhanced institutional credit to farmers; promotion of
scientific warehousing infrastructure for increasing shelf life of agricultural produce;
improved access to irrigation through Pradhan Mantri Krishi Sinchai Yojana; Scheme
for Soil Health Cards; setting up of Agri-tech infrastructure Fund for making farming
competitive and profitable; developing commercial organic farming in North East
Region, etc.

Further under the Rashtriya Krishi Vikas Yojana (RKVY), which is a major
scheme for incentivizing States to increase public investment in agriculture and
allied sectors, 35% of annual outlay has been earmarked for infrastructure and
asset development.
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Small and marginal farmers in the country

328. SHRI PARVEZ HASHMI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of small and marginal farmers in the country as per the recent

agricultural census, State-wise;

(b) whether the number of small and marginal farmers has decreased during

recent years;

(c) if so, the details thereof, State-wise with particular reference to Uttar Pradesh,

Madhya Pradesh and Punjab for each of the last five years;

(d) the reasons identified behind decrease in the number of small and marginal

farmers; and

(e) whether Government has taken concrete steps to protect small and marginal

farmers, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) to (c) Agriculture Census collects information on operational holders, defined as
the person who operates, “all land which is wholly or partly used for agriculture
production, and is operated as one technical unit by one person alone or with others
without regard to title, legal form, size or location.” A comparative Statement on
State-wise, total number of small and marginal operational holders, in the country
as per the recent Agricultural Census 2010-11 and Agriculture Census 2005-06, is

enclosed (See below).

During 2005-06 to 2010-11, at the national level, small and marginal operational
holders taken together have increased. The States of Uttar Pradesh, Madhya Pradesh
and Punjab have also maintained the same trend. Details are given in the above

Statement.
(d) Question does not arise.

(¢) The Government has taken several measures to protect the small and marginal
farmers by ensuring a fixed amount of allocation of funds for them or providing them
higher subsidies, in its various schemes. Government is providing assistance to various
categories of farmers, including small and marginal farmers, through programmes
like Sub-Mission on Agricultural Mechanization (SMAM), Sub-Mission for Seed and
Planting Material (SMSP), National Food Security Mission (NFSM), Bringing Green
Revolution to Eastern India (BGREI), Crop Diversification Programme (CDP), National
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Agroforestry and Bamboo Mission (NABM), Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY), National Mission on Agricultural Extension and Technology (NMAET) etc.,
Support is provided to farmers on seeds, bio-agents, bio-fertilizers, planting material,
other improved farm implements, Agriculture Credit etc. As per revised guidelines
on Priority Sector Lending issued by RBI, focus is being given on credit to small
and individual farmers. Besides, the Government has approved Prime Minister Fasal
Bima Yojana (PMFBY) for implementation from Kharif 2016.

[RAJYA SABHA]

Statement

Unstarred Questions

State-wise number of marginal and small operational holders as per
Agriculture Census 2005-06 and Agriculture Census 2010-11

Sl.  States/UTs Total number of small and marginal
No. operational holders (Below 2.00 hectare)
2005-06 2010-11
1 2 3 4
1. Andaman and Nicobar 6941 7041
Islands
2. Andhra Pradesh 10056571 11343072
3. Arunachal Pradesh 47195 40789
4. Assam 2344420 2327689
5. Bihar 14117737 15692114
6.  Chandigarh 967 586
7. Chhattisgarh 2678235 3013952
8. Dadra and Nagar Haveli 11707 12080
9. Daman and Diu 7330 8174
10.  Delhi 19738 15825
11. Goa 48533 69717
12.  Gujarat 2930390 3244655
13.  Haryana 1075675 1092960
14. Himachal Pradesh 812270 845021
15. Jammu and Kashmir 1292135 1373742
16.  Jharkhand* NA 2277185
17. Karnataka 5669075 5987042
18. Kerala 6817275 6759863
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1 2 3 4
19. Lakshadweep 10078 10121
20. Madhya Pradesh 5346641 6339668
21. Mabharashtra 10268671 10761351
22.  Manipur 125325 125585
23.  Meghalaya 167820 160469
24.  Mizoram 74462 79963
25.  Nagaland 25847 26814
26. Odisha 3753326 4286943
27.  Puducherry 28677 31260
28.  Punjab 317824 359870
29. Rajasthan 3394225 4022580
30.  Sikkim 56378 57417
31. Tamil Nadu 7461759 7447899
32. Tripura 545017 554097
33. Uttar Pradesh 20610278 21567603
34.  Uttarakhand 821095 829468
35.  West Bengal 6680382 6832514

All India 107623999 117605129

Note: (1) * Agriculture Census 2005-06 was not conducted in Jharkhand.
(2) Total may not tally due to rounding off.

New Crop Insurance Scheme

329. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has recently launched a new Crop Insurance Scheme,

if so, the salient features thereof;

(b) whether free crop insurance would be ensured for the small and marginal

farmers of Maharashtra and rest of the country; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):

(a) Yes, Sir. Government of India has recently approved Pradhan Mantri Fasal Bima



102 Written Answers to [RAJYA SABHA] Unstarred Questions

Yojana (PMFBY) which would replace the existing schemes of National Agricultural
Insurance Scheme (NAIS) and Modified National Agricultural Insurance Scheme
(MNALIS) from Kharif 2016, Salient features of the scheme are given in the Statement.
[Refer to the Statement appended to the Answer to U.S.Q. No. 325 Part (a) and (b)].

In addition, a Unified Package Insurance Scheme (UPIS) has also been approved
for implementation on pilot basis in 45 districts of the country from Kharif 2016
season to cover the other assets/activities like machinery, life, accident, house, student-
safety of farmers alongwith their notified crops (under PMFBY and Weather Based
Crop Insurance Scheme-WBCIS).

(b) and (c¢) Premium for all farmers including small and marginal farmers of
Maharashtra has been fixed at the lowest level under PMFBY and restructured Weather
Based Crop Insurance Scheme (WBCIS). It is maximum 1.5% for Rabi crops, 2%

for Kharif crops and 5% for annual horticulture/commercial crops.
Development of cold chains through MIDH

330. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is promoting development of cold chains through the
Mission for Integrated Development of Horticulture (MIDH) in the country, if so,
the details thereof; and

(b) the number of cold chains proposed to be developed in Maharashtra under

MIDH during the ensuing three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a)
Department of Agriculture, Cooperation and Farmers Welfare is implementing Mission
for Integrated Development of Horticulture (MIDH) for development of horticulture
in the country which includes assistance for creation of post-harvest infrastructure
including establishment of cold storages, processing units, pack houses, pre-cooling
units, controlled atmosphere storage, reefer vans, integrated cold chain and setting

up of ripening chambers.

Under Post harvest component credit linked back ended subsidy @ 35% to
@ 50% of the project cost is available.

(b) The component of post harvest management including development of
cold chain under MIDH is demand/entrepreneur driven from entrepreneurs, private
companies, cooperatives, farmers groups etc. through commercial ventures for which

Government assistance is credit linked and back ended. Allocations to States including
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Mabharashtra under MIDH for' implementation of various components including cold
chain development are based upon Annual Action Plans prepared by the States.
Maharashtra has reported that 25 per cent of yearly allocations for next three years

will be for development of post harvest including cold chain in the State.
Implementation of Crop Insurance Scheme

331. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that many problems are surfacing in the implementation
of the Crop Insurance Scheme being run by the Central Government, as agriculture

is a State subject, if so, the details thereof; and

(b) whether the Central Government is taking a special initiative to resolve those

problems and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a)
The Crop Insurance Schemes, National Crop Insurance Programme (NCIP) with
its three component schemes viz. Modified National Agricultural Insurance Scheme
(MNAIS), Weather Based Crop Insurance Scheme (WBCIS) and Coconut Palm
Insurance Scheme (CPIS) and National Agricultural Insurance Scheme (NAIS) are
being implemented by the State/UT Governments concerned. Several challenges faced
by State/UT Governments are-poor awareness among stakeholders including farmers,
dependence of Crop Cutting Experiment for claims payment, limited infrastructure to
conduct required number of CCEs, poor coordination among the stakeholders, poor
density of Automatic Weather Stations, inadequate budgetary provision and delay in
release of funds resulting in delay in payment of claims, inadequate claims in the

risky areas etc.

(b) The existing schemes have been comprehensively reviewed and Government
of India has recently approved Pradhan Mantri Fasal Bima Yojana (PMFBY) which
would replace the existing schemes of National Agricultural Insurance Scheme (NAIS)
and Modified National Agricultural Insurance Scheme (MNAIS) from ensuing Kharif
2016. The scheme has been improved from earlier schemes on several counts viz.
lowest and one premium rate on pan-India basis for farmers i.e. maximum 1.5%, 2%
and 5% for all Rabi, Kharif and annual horticultural/commercial crops respectively;
no capping on premium resulting no deduction in sum insured; inundation has been
incorporated as a localized calamity in addition to hailstorm and landslide for individual

farm level assessment; for more effective implementation, allocation of districts/areas

T Original notice of the question was received in Hindi.
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on cluster/group basis and for longer period to insurance companies as well as use
of remote sensing technology and use of smart phone for getting images of Crop

Cutting Experiments etc. for early settlement of claims have also been introduced.

WBCIS has also been restructured by making the premium of the farmers, selection

of insurance company and administrative and operational structure at par with PMFBY.

In addition, a Unified Package Insurance Scheme (UPIS) has also been approved
for implementation on pilot basis in 45 districts of the country from Kharif 2016
season to cover other assets/activities like machinery, life, accident, house, student-
safety of farmers alongwith their notified crops (under PMFBY and Weather Based
Crop Insurance Scheme-WBCIS).

Constitution of Hindi Salahkar Samiti

1332. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Hindi Salahkar Samiti of the Ministry has been constituted, the date
on which its last meeting was held and since when its due constitution is awaited;

and

(b) if the above Samiti has been constituted, the details of meetings of the

Samiti organised so far and the members of the Samiti?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) and (b) No, Sir. The constitution of the Hindi Salahakar Samiti is under
consideration, since constitution of the Sixteenth Lok Sabha. This Committee will

be constituted shortly.
Fish production in the country

333. SHRI T. K. RANGARAJAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of total fish production in the country during last three years,

State-wise; and

(b) the details of Centrally Sponsored Schemes in force for enhancement of fish

production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV KUMAR BALYAN): (a) The details of total

T Original notice of the question was received in Hindi.
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fish production in the country during the last three years, State-wise, is given in the

Statement (See below).

(b) Recently, the Government has accorded approval to the restructured Central
Sector Scheme “Blue Revolution: Integrated Development and Management of
Fisheries” by integrating the existing schemes of fisheries of the Department, with
the following broad components:— National Fisheries Development Board (NFDB)
and its activities, Development of Inland Fisheries and Aquaculture, Development
of Marine Fisheries, Infrastructure and Post Harvest Operations, Strengthening of
Database and Geographical Infmation System of the fisheries sector and National
Scheme of Welfare of Fishermen, with an overall objective to enhance fish production

and productivity.
Statement
Fish Production during 2012-13 to 2014-15

(In tonnes)

SI. No. States/UTs 2012-13 2013-14 2014-15(P)
1. Andhra Pradesh 1808077 2018416 1876775
2. Arunachal Pradesh 3710 3625 3849
3. Assam 254270 266700 283182
4. Bihar 400140 432298 459014
5. Chhattisgarh 255611 284959 302569
6. Goa 77879 114059 121108
7. Gujarat 788490 798493 847840
8. Haryana 11480 105580 112105
9. Himachal Pradesh 8561 9834 10442
10.  Jammu and Kashmir 19950 20000 21236
11.  Jharkhand 96600 104820 111298
12.  Karnataka 525566 555310 588628
13.  Kerala 679736 708645 751439
14. Madhya Pradesh 85165 96258 102207
15.  Maharashtra 586374 602679 638925
16.  Manipur 24502 28541 30305
17.  Meghalaya 5417 5752 6107




106 Written Answers to

[RAJYA SABHA]

Unstarred Questions

S1. No. States/UTs 2012-13 2013-14 2014-15(P)
18.  Mizoram 5430 5940 6307
19.  Nagaland 7130 7465 7926
20.  Odisha 410143 413785 439357
21.  Punjab 99130 104020 110448
22.  Rajasthan 55160 35100 37269
23.  Sikkim 490 420 446
24.  Tamil Nadu 620397 624296 662877
25.  Telangana* - - 265379
26.  Tripura 57460 61950 65779
27.  Uttarakhand 3847 3889 4129
28.  Uttar Pradesh 449750 464484 493189
29.  West Bengal 1490016 1580647 1678331
30. Andaman and Nicobar 36620 36948 39231

Islands
31. Chandigarh 46 113 120
32.  Dadra and Nagar 50 50 53
Haveli
33.  Daman and Diu 19012 19860 21087
34.  Delhi 690 880 934
35.  Lakshadweep 12372 18717 19874
36.  Puducherry 41066 42081 44682
TotaL 9040337 9572270 10164449

* Telengana State was formed on 02.06.2014.

New Crop Insurance Scheme

334. SHRIMATI JAYA BACHCHAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has launched a new Crop Insurance Scheme for farmers,
if so, the details of the Scheme;

(b) how is the Scheme different from earlier schemes, the details thereof; and

(c) the details of financials, targets and coverage under the Scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Government of India has recently approved Pradhan Mantri Fasal Bima Yojana
(PMFBY) which would replace the existing schemes of National Agricultural Insurance
Scheme (NAIS) and Modified National Agricultural Insurance Scheme (MNAIS) from
ensuing Kharif 2016. The scheme is optional for States/UTs. So all States/UTs can
notify areas and crops under the scheme. Salient features of the scheme are given
in the Statement [Refer to the Statement Appended to the Answer to U.S.Q No.
325 part (a) and (b)].

In addition, a Unified Package Insurance Scheme (UPIS) has also been approved
for implementation on pilot basis in 45 districts of the country from Kharif 2016
season to cover the other assets/activities like machinery, life, accident, house, student-
safety of farmers alongwith their notified crops (under PMFBY and Weather Based
Crop Insurance Scheme-WBCIS).

(b) The scheme has been improved from earlier schemes on several counts viz.
lowest and one premium rate on pan-India basis for farmers i.e. maximum 1.5%, 2%
and 5% for all Rabi, Kharif and annual horticultural/commercial crops respectively;
no capping on premium resulting no deduction in sum insured; inundation has been
incorporated as a localized calamity in addition to hailstorm and landslide for individual
farm level assessment; for more effective implementation, allocation of districts/areas
on cluster/ group basis and for longer period to insurance companies as well as use
of remote sensing technology and use of smartphone for getting images of Crop

Cutting Experiments etc. for early settlement of claims have also been introduced.

(c) The scheme envisages increase in coverage from existing 23% to 50% of the
gross cropped area in next 2-3 years. For the purpose, total expenditure is expected
to increase from about ¥ 6000 crore in 2015-16 to about ¥ 15500 crore by 2018-19,

which would be shared by the Central and State Governments on 50:50 basis.
Spurious pesticides

335. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether there have been reports of misuse of pesticides in the country, if

so, the details thereof;

(b) whether it is a fact that 25 per cent of the pesticides being used across the
country are spurious resulting in huge damage to crops, reducing the fertility of soil

at large and creating severe environmental impact;
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(c) if so, the details thereof along with action taken by Government to check
this menace and punish the concerned manufacturing companies/distributing agencies;

and

(d) whether Government is contemplating to enact a law in this regard and

provide compensation to the affected farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV KUMAR BALYAN): (a) The Central
Government monitors pesticides residues in various agricultural commodities etc.
under the central scheme “Monitoring of Pesticides Residues at National Level”
(MPRNL). The annual report of MPRNL for 2014-15 shows that 2.6% of all samples
of commodities contained pesticide residues above the Maximum Residues Limits
fixed by the Food Safety and Standards Authority of India.

(b) and (c) The Central and State Governments have notified 168 and 11,645
Numbers of Insecticides Inspectors respectively under the provisions of the Insecticides
Act, 1968 to check the use of spurious pesticides. In 2015-16 (upto December,
2015) a total of 44139 pesticides samples were collected by pesticides inspectors for
analysis, of which 1167 samples i.e. 2.64% of the total were found to be misbranded.
Prosecution has been launched in 166 cases as per information provided by State

Governments.

(d) The Pesticides Management Bill, 2008 is pending in the Parliament with a
view to substitute the Insecticides Act, 1968. The Bill has proposed more stringent
punishment for import, manufacture, sale etc. of spurious pesticides. Further, the Bill
also proposes compensation under the provisions of the Consumer Protection Act,
1986.

Use of drip irrigation and water soluble fertilizers

336. SHRI AVINASH RAI KHANNA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that more area can be irrigated by adopting drip irrigation

than that by flow irrigation, if so, the details thereof;

(b) whether the yield of various crops using drip irrigation with water soluble

fertilizers is higher than the conventional fertilizers, if so, the details thereof;

(c) the details of import of water soluble fertilizers during last three years and

the current year, country-wise;

(d) the names of Indian companies producing water soluble fertilizers; and
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(e) the steps taken by Government to promote drip irrigation and indigenous

production of water soluble fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Yes, Sir. More area can be irrigated by adopting drip irrigation than that by flow
irrigation as the water use efficiency of drip irrigation is as high as 80-95% where
as it is only 30-35% in conventional/flow irrigation. There is upto 40% saving of

irrigation water under drip irrigation.

(b) There is higher water and nutrient use efficiency in drip irrigation thereby
comparable crop yield can be obtained with water soluble fertilizers utilizing less
amount of water and fertilizers. As per report (2004) of Task force on Micro Irrigation,

the yield details of various crops using drip irrigation are as under:—

Sl.  Crop Average Productivity, MT/ha
No. Without Drip With Drip
1. Widely Spaced Crops suitable for Drip 4.00 7.50

Irrigation
2. Closely Spaced Fruit crops suitable for 40.00 70.00

Drip Irrigation

3. Crops suitable for Sprinkler Irrigation 2.00 2.75

(¢) The details of import of water soluble fertilizers during 2012-13, 2013-14,
2014-15 and current year 2015-16 (up-to October, 2015) is given in the Statement-I,
Statement-II, Statement-III and Statement-IV respectively (See below).

(d) The names of Indian companies producing water soluble fertilizers are given
in the Statement-V (See below).

(e) This Ministry is promoting Micro Irrigation (which includes both drip irrigation
and sprinkler irrigation) through Centrally Sponsored Scheme on Micro Irrigation
under the component “Per Drop More Crop of Pradhan Mantri Krishi Sinchayee

Yojana”.

Seventeen water soluble complex fertilizers have been incorporated in the Fertilizer
(Control) Order, 1985. The general specifications of 100% water soluble mixture of
fertilizers have also been specified under the Fertilizer (Control) Order, 1985. Besides
this, the Indian Council of Agricultural Research (ICAR) imparts training, organizes

field demonstrations to educate farmers on advantages of use of water soluble fertilizers.
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Statement-V

Names of Indian companies producing water soluble fertilizers in the country

1. Coromandel International Limited, Vizag, Andhra Pradesh
Coromandel SQM (India) Pvt. Ltd., Andhra Pradesh

Gujarat State Fertilizers and Chemicals Ltd., Vadodara, Gujarat
India Farmers Fertilizers Cooperative Ltd., (IFFCO), Kandla, Gujarat
Mangalore Chemicals and Fertilizers Limited, Bangalore, Karnataka

Rashtriya Chemicals and Fertilizers Ltd., Trombay, Maharashtra

NSk wN

Zuari Rotem Specialty Fertilizers Ltd., Maharashtra

Reduction in contribution of agriculture
and allied sectors to GDP

337. SHRI N. GOKULAKRISHNAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the reasons that the contribution of agriculture and allied sectors to GDP

has come down from 18.4 per cent in 2011-12 to 17 per cent in 2014-15;
(b) what is the figure relating to 2015-16;
(c) the reasons behind drastic reduction of 1.4 per cent in just three years; and
(d) how the Ministry is planning to rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) to (c) As per estimates released by Central Statistics Office (CSO), the contribution
of agriculture and allied sector in the overall Gross Domestic Product (GDP) of the
economy at current prices has declined from 18.5% in 2011-12 to 17.4% in 2014-15.
Total contribution of agriculture and allied sector in the overall GDP of the country
in 2015-16 is estimated at 17.0%.

The decline in contribution of agriculture and allied sector in the overall GDP
of the country is mainly due to shift from traditional agrarian economy to industry
and service dominated one. This phenomenon is expected in the normal development

process of an economy.

(d) As agriculture is a State subject, it is primarily the responsibility of State
Governments to take necessary steps for the holistic development of agriculture. Though,

the reduction in share of Agriculture and Allied Sector in the Total Economy is a
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natural phenomena in the developmental process, Government of India supplements
the efforts of the State Governments through various Crop Development Schemes/
Programmes such as National Food Security Mission, Rashtriya Krishi Vikas Yojana,
Mission for Integrated Development of Horticulture, Bringing Green Revolution to
Eastern India, Pradhan Mantri Krishi Sinchai Yojana, National Mission on Oilseeds
and Oil Palm, National Mission for Sustainable Agriculture etc. to increase production

and productivity of crops and the overall GDP of the country.
Financial crisis in NAFED

338. SHRI MANSUKH L. MANDAVIYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is aware of the financial crisis in National Agricultural
Cooperative Marketing Federation (NAFED);

(b) if so, the updated status of steps taken to bring it out of this crisis, especially
in view of it being a Central nodal agency for procurement of oilseeds, pulses and

cotton under Price Support Scheme;

(c) whether Government would consider a one time bail-out package or any

other feasible action to revive this cooperative; and

(d) if so, the details thereof and if not, the reasons therefor, especially in view
of NAFED being involved in the field of farmers' welfare?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) to (d) Yes, Sir. The Government had constituted a committee under the Chairmanship
of Additional Secretary and Financial Adviser, Department of Agriculture and Farmers
Welfare to explore possibilities for revival of NAFED from its present financial crisis
in consultation with the lender banks. The Committee also asked NAFED to finalise
a One Time Settlement (OTS) amount with the lender banks.

Miserable condition of farmers due to

continuous drought situation

+339. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether the condition of farmers has become miserable because of continuous

drought for the last two-three years;

T Original notice of the question was received in Hindi.
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(b) whether farmers are facing serious problem of lack of potable water along

with irrigation due to deficient rainfall, if so, the details thereof; and
(c) the steps being taken by Government to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBAHI KUNDARIYA): (a)
to (c) State Governments initiate necessary relief measures to farmers in the wake of
drought and other natural calamities from State Disaster Response Fund (SDRF) which
is readily available with them. Additional financial assistance to State Government,
over and above SDREF, is considered from National Disaster Response Fund (NDRF)
on receipt of relief memoranda from State Governments and in accordance with

extant norms and procedures.

Department of Agriculture, Cooperation and Farmers Welfare is concerned with
coordination of relief measures necessitated by drought. The details of financial
assistance approved State-wise by the Government of India in the wake of drought
from National Disaster Response Fund (NDRF) for the last two and current years

are given in the Statement (See below).

Central Research Institute of Dryland Agriculture (CRIDA), in collaboration with
State Agricultural Universities has prepared contingency plans for 600 districts for
implementing location specific interventions to sustain agriculture production in the

eventuality of any extreme climatic events.

Besides other measures and provisions of funds under SDRF as also NDRF, the
following interventions have been made in the wake of deficient rainfall as per IMD

forecast of below average monsoon:
(a) Implementation of Diesel Subsidy Scheme for protective irrigation of crops;

(b) Enhancement of ceiling on seed subsidy to partially recompense the farmer for
the additional expenditure incurred in resowing and/or purchasing appropriate

varieties of seeds;

(c) Implementation of interventions on perennial horticulture crops under Mission
for Integrated Development of Horticulture (MIDH);

(d) Implementation of Additional Fodder Development Programme (AFDP) as a
sub-scheme of Rashtriya Krishi Vikas Yojana (RKVY).

States have also been advised to ensure availability of short duration and drought
tolerant varieties of seeds so as to be in a position to supply them to farmers in case
such a need arises. All State Governments have also been advised to initiate advance

remedial action e.g. constructing water harvesting structures under MGNREGA and
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other such schemes, promoting agronomic practices for moisture conservation, promoting
cultivation of less water consuming crops and restoring irrigation infrastructure by

desilting canals, energizing tube-wells, replacing/repairing faulty pumps, etc.
Statement

Assistance approved from the National Disaster Response Fund (NDRF)
for drought, in 2013-14, 2014-15 and 2015-16

( in crores)

Sl. No. State 2013-14 2014-15 2015-16
1. Andhra Pradesh 254.54 237.51 433.77
2. Bihar 931.87 -

3. Chhattisgarh - - 1276.25
4. Haryana - 168.87

5. Karnataka 226.57 200.85 1540.20
6. Odisha - - 815.00
7. Madhya Pradesh - - 2032.68
8. Mabharashtra - 1962.99 3049.36
9. Uttar Pradesh - 777.34 1304.52
10. Telangana - - 791.21

Suicide by farmers

340. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of the number of farmers committed suicide in 2016 till date,

State-wise;

(b) whether 89 farmers have committed suicide in the month of January, 2016

in Maharashtra alone, if so, the details thereof, district-wise;
(c) the reasons for such a large scale of suicide by farmers in the country; and

(d) the concrete measures Government would take to mitigate farm distress and
suicide by farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) to (c¢) National Crime Records Burecau (NCRB) under the Ministry of Home
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Affairs, Government of India, compiles and disseminates information on suicides, in
its publication titled ‘Accidental Deaths and Suicides in India’ (ADSI). ADSI report
includes profile of suicide victims classified according to profession. These reports
on suicide upto 2014, are available at its website. The Reports for the subsequent
years (2015 and onwards) have not been published yet. These Reports, as and when
published by NCRB, may be seen at its website (http://ncrb.nic.in). However, State
Governments have been requested to furnish the required information, which would
be laid on the table of the House.

(d) The Government believes, that farmers’ welfare will improve if there
is an increase in the net income from the farms. With this end in view, the
approach is to reduce cost of cultivation, enable higher yield per unit and realize
remunerative prices for farm produce. Some of the important new initiatives in

this context are:

(1) Soil Health Card (SHC) scheme by which the farmers can know the major
and minor nutrients available in their soils which will ensure judicious use
of fertiliser application and thus reduces fertilizer cost. The balanced use
of fertiliser will also enhance productivity and ensure higher returns to the

farmers.

(i) Neem Coated Urea is being promoted to regulate urea use, enhance its
availability to the crop and reduce cost of fertilizer application. The entire

quantity of domestically manufactured urea is now neem coated.

(ii1) Parampragat Krishi Vikas Yojana (PKVY) is being implemented with a view
to promoting organic farming in the country. This will improve soil health
and organic matter content and increase net income of the farmer so as to

realise premium prices.

(iv) The Pradhan Mantri Krishi Sinchai Yojana (PMKSY) is being implemented
to expand cultivated area with assured irrigation, reduce wastage of water

and improve water use efficiency.

In addition, the Government is implementing several Centrally Sponsored Schemes
viz. National Food Security Mission (NFSM); Mission for Integrated Development of
Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural
Extension and Technology (NMAET); Unified National Agriculture Markets; and
Rashtriya Krishi Vikas Yojana (RKVY).

Government has also recently approved a new crop Insurance scheme namely
Pradhan Mantri Fasal Bima Yojana (PMFBY) to replace National Agricultural
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Insurance Scheme (NAIS) and Modified NAIS (MNAIS) from Kharif 2016 season.
PMFBY has addressed all the shortcomings in the earlier schemes and would be
available to the farmers at very low rates of premium. This scheme would provide
insurance cover for all stages of the crop cycle including post-harvest risks in

specified instances.

Salient features of the PMFBY are:
(a) Farmers have to pay the lowest ever premium rate

(b) There will be a uniform premium rate for farmers for entire country - 2%
maximum for Kharif food and Oilseed crops, 1.5% maximum for Rabi
food and Oilseed crops and 5% maximum for Annual Horticultural/Annual

Commercial crops.
(¢) The remaining financial burden will be borne by the Government

(d) Famers will get full insurance cover — there will be no “capping” of the

Sum Insured and consequently, claim amount will not be cut or reduced.

(e) For the first time, inundation has been included under localized risk cover,
in addition to hailstorm and landslide. Individual farm level assessment of

crop loss will be done for this.

(f) For the first time, post harvest losses arising out of cyclones and unseasonal

rains through out the country have been covered.

(g) For the first time, emphasis has been given to mobile and satellite Technology

to facilitate accurate assessment and quick settlement of claims.

(h) Crop Insurance Portal has been launched. This will be used extensively
for better administration, co-ordination, dissemination of information and

transparency.

(i) Coverage of areas to be increased from 23%, at present to 50% in 2 years.

Further the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Minimum Price Support Scheme on the request of State/UT Government.
The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below
the economic level/cost of production. Losses, if any, incurred by the procuring
agencies are shared by the Central Government and the concerned State Government
on 50:50 basis (75:25 in case of North-Eastern States). Profit, if any, earned by the

procuring agencies is retained by them.
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Productivity of mangoes in the country

341. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is aware that mango productivity per hectare in India
is very low in comparison to other countries like Bangladesh, Brazil and Pakistan,

if so, the reasons therefor; and

(b) the steps taken by Government to help mango growers in increasing yields by
providing new technologies such as Ultra High Density Mango Plantation (UHDMP)?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) The mango productivity in India is low in comparison to Bangladesh, Brazil and

Pakistan. The major reasons for low productivity are as under:
(1) Pre-dominance of old/senile/unproductive orchards, seedling orchards,
(il) Predominance of irregular bearing varieties,
(ii1) Low adoption of canopy management and crop health management practices.

(iv) Inclement weather during flowering and hail storms often during fruiting.

(b) The Mission for Integrated Development of Horticulture (MIDH), a Centrally
Sponsored Scheme is being implemented by the Department of Agriculture, Cooperation
and Farmers Welfare for the holistic development of Horticulture. The mission envisages
production and productivity improvement of horticulture crops including mango through
new technologies like micro irrigation, coverage of area with improved cultivars,
rejuvenation of senile orchards, protected cultivation, creation of water resources,
adoption of Integrated Pest Management and Integrated Nujtrient Management, in situ
production of organic inputs and establishment of high density plantation are the major
components of the Mission. Financial assistance @ 40% cost upto maximum ¥ 1.50
lakhs/ha is provided for establishment of new orchards. There are options for adoption

of all range of planting system from ultra high to low.
Availability of green fodder for animals

1342. SHRI P. L. PUNIA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether the availability of quality green fodder for animals in the country
is very low and it is adversely affecting the health of animals, if so, the details

thereof along with the demand and supply of the above;

T Original notice of the question was received in Hindi.
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(b) the action plan formulated by Government to provide quality green fodder

to the animals, the details thereof; and

(c) whether Government proposes to formulate any national policy on green

fodder for animals, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (DR. SANJEEV KUMAR BALYAN): (a) Sir. As per ICAR-
Indian Grassland and Fodder Research Institute vision-2050 document, at present
the country faces a net deficit of 35.6% green fodder (supply of 526MT against
demand of 817 MT)

(b) and (c¢) Government of India has already taken necessary steps to increase
fodder production in various part of the country by providing financial assistance to
the States/UTs under Centrally Sponsored National Livestock Mission of Department
of Animal Husbandry, Dairying and Fisheries (DADF) with a Sub Mission on Feed
and Fodder Development. Government formulated Accelerated Fodder Development
Programme in 2011-12 under Rashtriya Krishi Vikas Yojana (RKVY) of Department
of Agriculture, Co-operation and Farmers Welfare upto 2013-14. From 2014-15 for
drought affected areas, Additional Fodder Development Programme under Rashtriya
Krishi Vikas Yojana (RKVY) of Department of Agriculture, Co-operation and Farmers
Welfare has been formulated, which is continuing at present. Further, in addition to
this, financial assistance is also provided which is supported by Department of Animal
Husbandry, Dairying and Fisheries under RKVY for other fodder developmental
activities planned by the States.

Decrease in the number of peasants

in the country

343. SHRI K. N. BALAGOPAL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total number of agricultural labourers in the country for the last five

years, State-wise and year-wise with male female break-up;

(b) the total number of peasants in the country for the last five years, State-wise

and year-wise; and
(c) the reasons for the decreasing trend in the number of peasants in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) As per the decennial Census conducted by the Registrar General of India, the
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total number of agricultural labourers have increased from 106.8 million in 2001

to 144.3 million in 2011. State/UT-wise number of agricultural workers with male

female break up is given in the Statement-I (See below).

(b) and (c¢) The number of peasants or cultivators in the country as per Census

have decreased from 127.3 million in 2001 to 118.8 million in 2011. State-wise

detail is given in the Statement-II (See below). The decrease in the number of

peasants is ascribed to factors such as continuous sub-division of land holdings due

to population pressures.

Statement-I

Number of agricultural labourers in the country as per Census 2001 and 2011

(In million)

SI.  State/ UT 2001 2011
No. Male Female Total Male  Female  Total
1 2 3 4 5 6 7 8
India 57.329 49.446 106.775 82.742 61.591 144.334
1. Jammu and Kashmir 0.190  0.056 0246 0414  0.133 0.548
2.  Himachal Pradesh 0.056  0.039 0.094 0.103 0.072  0.175
3. Punjab 1.104  0.386 1.490 1.239  0.349 1.588
4. Chandigarh 0.000  0.000  0.001 0.001 0.000  0.002
5. Uttarakhand 0.190  0.0609 0.260  0.287  0.117  0.403
6. Haryana 0.717  0.562 1.279 1.041 0.487 1.528
7. Delhi 0.011 0.005 0.016  0.031 0.008  0.039
8. Rajasthan 1.055 1.468  2.524  2.133 2807  4.940
9. Uttar Pradesh 8246  5.155 13401 13.803  6.136 19.939
10. Bihar 8.730  4.687 13418 12.571 5775 18.346
11.  Sikkim 0.009  0.008 0.017 0.013 0.013  0.026
12.  Arunachal Pradesh 0.010  0.009 0.019 0.018 0.018 0.036
13. Nagaland 0.016  0.015  0.031 0.032  0.031 0.063
14. Manipur 0.050  0.064 0.114 0.046  0.069  0.115
15. Mizoram 0.013  0.014 0.027 0.022 0.019 0.042
16. Tripura 0.163  0.113 0276 0214 0.140 0.354
17. Meghalaya 0.091 0.081 0.172  0.106  0.092  0.198
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1 2 3 4 5 6 7 8
18. Assam 0.833  0.431 1.264 1.129  0.716 1.845
19. West Bengal 5.080 2283 7363 7453  2.736 10.189
20. Jharkhand 1.485 1.366  2.851 2342  2.094  4.436
21. Odisha 2.587 2412 4999 3482 3258  6.740
22. Chhattisgarh 1.263 1.829  3.091 2345 2747 5.092
23. Madhya Pradesh 3518  3.882  7.401 6.311 5.882 12.192
24. Gujarat 2510 2652 5162  3.650  3.190  6.839
25. Daman and Diu 0.000  0.001 0.001 0.000  0.000  0.001
26. Dadra and Nagar 0.005  0.009 0.015 0.005 0.012 0.018

Haveli
27. Maharashtra 4924 5891 10815  6.775  6.712 13.486
28. Andhra Pradesh 6.454 7378 13.832  8.130  8.838 16.968
29. Karnataka 2.621 3.606 6227 3283 3.873  7.156
30. Goa 0.016  0.020 0.036  0.015 0.012  0.027
31. Lakshadweep 0.000  0.000  0.000  0.000 0.000 0.000
32. Kerala 1.078  0.542 1.621 0.858  0.465 1.323
33. Tamil Nadu 4256  4.381 8.638  4.843 4764  9.607
34. Puducherry 0.042  0.030 0.072  0.043 0.026  0.068
35. Andaman and 0.004  0.001 0.005  0.004  0.001 0.005

Nicobar Islands

Source: PCA, Census of India, 2011
Statement-I1

Number of cultivators in the country as per Census 2001 and 2011 (in Million)

SI. No. State/UT 2001 2011
All India 127.313 118.809
1. Jammu and Kashmir 1.592 1.245
2. Himachal Pradesh 1.955 2.062
3. Punjab 2.065 1.935
4. Chandigarh 0.002 0.003
5. Uttarakhand 1.570 1.580
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Sl. No. State/UT 2001 2011
6. Haryana 3.018 2.481
7. Delhi 0.037 0.033
8. Rajasthan 13.140 13.619
9. Uttar Pradesh 22.168 19.058
10. Bihar 8.194 7.196
11. Sikkim 0.131 0.117
12. Arunachal Pradesh 0.279 0.303
13. Nagaland 0.549 0.538
14. Manipur 0.380 0.574

(Excl. 3 Sub-Divisions)
15. Mizoram 0.256 0.230
16. Tripura 0.313 0.296
17. Meghalaya 0.467 0.495
18. Assam 3.731 4.062
19. West Bengal 5.654 5.117
20. Jharkhand 3.890 3.815
21. Odisha 4.248 4.104
22. Chbhattisgarh 4311 4.005
23. Madhya Pradesh 11.038 9.844
24. Gujarat 5.803 5.448
25. Daman and Diu 0.004 0.002
26. Dadra and Nagar Haveli 0.039 0.028
27. Mabharashtra 11.813 12.569
28. Andhra Pradesh 7.860 6.492
29. Karnataka 6.884 6.581
30. Goa 0.050 0.031
31. Lakshadweep 0.000 0.000
32. Kerala 0.724 0.670
33. Tamil Nadu 5.116 4.248
34. Puducherry 0.011 0.012
35. Andaman and Nicobar Islands 0.021 0.017

Source: PCA, Census of India, 2011
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Aid to NGOs associated with farming

1344. SHRI MEGHRAJ JAIN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether any financial aid is provided to the NGOs associated with or involved

in farming under any scheme in the country including M.P;

(b) if so, the State/UT-wise names of the NGOs provided financial aid during
the last three years and the current financial year; and

(c) the details of the financial aid provided to the States and NGOs and the
amount allocated to each of them during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Normally, assistance to Non-Governmental Organizations (NGOs) working in the field
of Agriculture is not provided directly by the Government of India. The States are free

to provide such assistance under some schemes and programmes. For example:-

Scheme for Support to State Extension Programme for Extension Reforms
(ATMA) under Sub-Mission of Agriculture Extension (SAME) provides that State
Governments may use at least 10% of the allocation on recurring activities at district
level which is to be incurred through Non-Governmental Sector viz. NGOs, Farmer
Organizations (FOs), Panchayati Raj Institutions (PRIs), Cooperatives, Para Extension
Workers, Agri-preneurs, Input Suppliers, Corporate Sectors etc.

Under the Centrally Sponsored Scheme of Mission of Integrated Development of
Horticulture (MIDH) funds are released to State Governments. Mission for Integrated
Development of Horticulture is not releasing funds directly to NGOs in the State
of Madhya Pradesh. However, funds have been released under National Horticulture
Mission (a sub-scheme of MIDH) to National Horticultural Research and Development
Foundation (NHRDF), Nasik, an NGO declared as National Level Agency under MIDH
for monitoring programmes relating to development of vegetables and vegetable seeds.

Indian Council of Agricultural Research (ICAR) had sanctioned 99 Krishi Vigyan Kendras
(KVKs) under the administrative control of NGOs in the country including 7 KVKs in
Madhya Pradesh. Funds are provided to these NGOs for implementing the KVK activities.

(b) and (c) The details of financial assistance released to NHRDF under MIDH
and KVKs under ICAR is placed in the Statement (See below). Records of financial
assistance provided to NGOs by the State Governments under Sub-Mission of
Agriculture Extension (SAME) are not maintained at Government of India (GOI) level.

T Original notice of the question was received in Hindi.
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Findings of agricultural census

345. SHRI K. C. TYAGI:
SHRI RAMDAS ATHAWALE:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:
(a) the total number of Agricultural Census conducted by Government so far;
(b) the total amount spent on conducting Agricultural Census;

(c) the total financial assistance provided by the Central Government to the
States of Bihar, Uttar Pradesh and Andhra Pradesh under the Agricultural Census

conducted so far; and

(d) the findings of the latest Agricultural Census in respect of the aforesaid
States?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Total of nine Agriculture Censuses have been conducted by the Government of

India, so far.

(b) On the basis of available records, the Government of India has spent an
amount of ¥ 32925.60 lakhs during the period from 1985-86 to 19th February, 2016

for conducting Agriculture Census in the country.

(c) Total financial assistance provided by the Central Government to the States
of Andhra Pradesh, Bihar and Uttar Pradesh for the period 1985-86 to 19th February,

2016 under Agriculture Census is as follows :

Andhra Pradesh - T 1452.52 lakhs
Bihar - T 1123.42 lakh
Uttar Pradesh - T 3376.60 lakhs

(d) Details on findings of the latest Agriculture Census 2010-11 in respect of
the States of Bihar, Uttar Pradesh and Andhra Pradesh is given in the Statement.
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Implementation of crop insurance scheme

346. SHRI K. C. TYAGI:
SHRI KIRANMAY NANDA:
SHRIMATI RAJANI PATIL:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased
to state:

(a) the details of the provisions of Crop Insurance Scheme in the country and
the details of various situations and conditions under which farmers could become

beneficiaries of this scheme; and

(b) the measures taken, so far, and proposed to be implemented to streamline
the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA): (a) and
(b) The existing crop insurance schemes namely, National Crop Insurance Programme
(NCIP) with its three component schemes viz. Modified National Agricultural Insurance
Scheme (MNAIS), Weather Based Crop Insurance Scheme (WBCIS) and Coconut
Palm Insurance Scheme (CPIS) and National Agricultural Insurance Scheme (NAIS)
provide comprehensive risk coverage against natural calamities and adverse weather
conditions in respect of notified crops and notified areas. These schemes except
CPIS are compulsory for loanee farmers in areas/crops notified by the State/UT

Governments and voluntary for non-loanee farmers.

The existing schemes have been comprehensively reviewed and Government of
India has recently approved Pradhan Mantri Fasal Bima Yojana (PMFBY) which would
replace the existing schemes of National Agricultural Insurance Scheme (NAIS) and
Modified National Agricultural Insurance Scheme (MNAIS) from ensuing Kharif 2016.
The scheme is optional for States/UTs. The scheme envisages insurance protection to
farmers against the yield losses in the life cycle of the crop viz. prevented sowing
due to adverse weather conditions, mid-season adversities, losses to standing crops and
post harvest losses due to cyclonic/unseasonal rains. Salient features of the PMFBY
are given in the Statement. [Refer to the Statement appended to the Answer to USQ.
No. 325 Part (a) and (b)]. However, WBCIS provides claims against the deviation
in notified weather parameters from the specified limits during notified risk period.

Production of pulses

347. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the quantum of production of pulses during the last three years in the
country, pulse-wise and area-wise;
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(b) whether there has been shortage of production of pulses during last year, if
so, the details thereof;

(c) the reasons for shortage of production and whether it is a fact that the area

of production of pulses has been shrinking; and

(d) if so, the reasons therefor and the steps taken to boost production of pulses
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) The State-wise (area-wise) details of production of pulses in the country during
the last three years i.e. 2012-13 to 2014-15 are given in the Statement (See below).

(b) The annual production of the pulses in the country has been generally lower
than their requirement and the gap is met through imports. As against projected
demand of 21 million tonnes of pulses during 2014-15, their production has been
estimated at 17.15 million tonnes.

(c) and (d) On account of cultivation of pulses on the marginal land under
rainfed conditions, low area coverage due to risk of pests and diseases, higher
profitability of other competing crops etc., area and production of pulses in the
country has remained low. Depending on yearly variations in weather, rainfall
situation etc., area under pulses in the country during the last few years has

followed a mixed trend.

In order to increase production of pulses in the country, Government of India
has been implementing through State Governments, the National Food Security
Mission (NFSM)-Pulses since 2007-08. Presently, around 50% of the funds under the
umbrella scheme of NFSM are allocated for promoting cultivation of pulses. Since
2014-15, NFSM-Pulses is being implemented in 622 districts of 27 States including
all districts of North-Eastern and hill States.

Further, since 2010-11 the Scheme “Bringing Green Revolution in Eastern
India (BGREI)” is being implemented in Eastern States of Assam, Bihar, Odisha,
Chhattisgarh, Jharkhand, West Bengal and Eastern Uttar Pradesh. To give a boost
to their area and production, pulses have also been included under BGREI from
2015-16 as part of demonstrations under cropping systems based approach to target

rice fallow areas.

In order to increase productivity of pulses and to make the country self-
reliant, the Indian Council of Agricultural Research (ICAR) has undertaken research

programmes in different pulses at commodity based research institutes. The research
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programmes include basic and strategic research related to crop improvement and
production technologies in different pulse crops. For developing location-specific
varieties/hybrids and suitable production technologies of pulses to improve their
production and quality, the research findings are validated in relevant agro-ecologies
by crops-specific All India Coordinated Research Projects (AICRPs), mostly situated
in the State Agricultural Universities (SAUs). To demonstrate the potential of latest
pulses production and protection technologies, extensive demonstrations under NFSM

have been undertaken.

To encourage farmers to grow more pulses by ensuring remunerative prices, the
Minimum Support Prices (MSPs) of pulses have also been increased over the years.
Further, for 2015-16, over and above MSPs, the Government has announced a bonus

of ¥ 200/- per quintal for kharif pulses and ¥ 75/- per quintal for rabi pulses.
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Modification of National Crop Insurance Programme

348. SHRI N. GOKULAKRISHNAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government has decided to modify National
Crop Insurance Programme after consultations with State Governments and other
stakeholders;

(b) if so, the details thereof and the issues identified by Government after

consultations; and
(c) by when the revised Crop Insurance Programme is going to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) and (b) Yes, Sir. National Crop Insurance Programme (NCIP) has been reviewed
recently in consultation with various stakeholders including States, farmers, insurance
companies etc. The major issues identified in the existing crop insurance schemes were
high premium rates to be paid by farmers, different premium rates in neighbouring
districts, capping on premium resulting in reduction in sum insured and lesser claims

for farmers, delay in settlement of claims, less use of improved technologies etc.

(c) After detailed discussion Government of India has recently approved Pradhan
Mantri Fasal Bima Yojana (PMFBY) which would replace the existing schemes of
National Agricultural Insurance Scheme (NAIS) and Modified National Agricultural
Insurance Scheme (MNAIS) from ensuing Kharif 2016 season. Premium rates under
Weather Based Crop Insurance Scheme (WBCIS) have also been reduced and brought
at par with new scheme. In addition, a Unified Package Insurance Scheme (UPIS)
has also been approved for implementation on pilot basis in selected 45 districts of
the country from ensuing Kharif 2016 season to cover the other assets/activities like

machinery, life, accident, house, student-safety and crops of the farmers.
Compensation package for farmers

349. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the measures taken by Government to provide adequate Minimum Support

Price (MSP) for major agricultural produces in the country;

(b) the steps taken by Government to protect the interest of millions of small
and marginal farmers and the compensation package provided per acre land during

any calamities or floods;
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(c) whether Government has plans to increase the MSP and the compensation

package provided to the farmers; and

(d) the funds allotted for assistance to farmers and compensation packages

provided to Tamil Nadu from 2011 and till date, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) to (d) Government fixes Minimum Support Prices (MSPs) of various crops on the
recommendations of the Commission for Agricultural Costs and Prices (CACP), views of
State Governments and Central Ministries/Departments and other relevant factors. Statement
showing MSPs for 2014-15 and 2015-16 are given in the Statement-I (See below).

The objective of the Government’s price policy is to ensure remunerative prices
to farmers for their produce. However, farmers are free to sell their produce to

Government procurement agencies or in the open market as is advantageous to them.

Government has taken several initiatives to increase production and productivity of
farmers including small and marginal farmers which, infer-alia, includes Soil Health
Card (SHC) scheme; promotion of use of Neem Coated Urea; Parampragat Krishi
Vikas Yojana (PKVY); Pradhan Mantri Krishi Sinchai Yojana (PMKSY); National
Food Security Mission (NFSM); Mission for Integrated Development of Horticulture
(MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension and
Technology (NMAET); National Crop Insurance Programme (NCIP); Unified National
Agriculture Markets (UNAM); Kisan Credit Card (KCC) and Rashtriya Krishi Vikas
Yojana (RKVY) etc.

Central assistance provided by Government under National Disaster Response
Fund (NDRF) for natural calamities (Drought, hailstorm, pest attack and cold wave/
frost etc.) to the States in 2015-16 is given in the Statement-1I (See below).

For the State of Tamil Nadu, assistance of I 624.69 crore was provided from
NDRF in the wake of drought-kharif during the year 2012-13.

Funds allocated to the State of Tamil Nadu under various schemes implemented
by Government between 2011-12 and 2015-16 is as below:

® in crore)

Year Funds allocated
2011-12 660.30
2012-13 945.29
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Year Funds allocated
2013-14 600.61
2014-15 625.09
2015-16 535.41
Statement-1
Minimum Support Prices
(} per quintal)
Commodity Variety 2014-15 2015-16
Kharif Crops
Paddy Common 1360 1410
Grade A 1400 1450
Jowar Hybrid 1530 1570
Maldandi 1550 1590
Bajra 1250 1275
Maize 1310 1325
Ragi 1550 1650
Arhar (Tur) 4350 4425
Moong 4600 4650
Urad 4350 4425
Cotton Medium Staple 3750 3800
Long Staple 4050 4100
Groundnut in shell 4000 4030
Sunflower seed 3750 3800
Soyabean Black 2500 -
Yellow 2560 26008
Sesamum 4600 4700
Nigerseed 3600 3650
Rabi Crops
Wheat 1450 1525
Barley 1150 1225
Gram 3175 3425%
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Commodity Variety 2014-15 2015-16
Masur (Lentil) 3075 3325%
Rapeseed/Mustard 3100 3350
Safflower 3050 3300
Toria 3020 3290

Other Crops

Copra Milling 5250 5550

Ball 5500 5830
De-Husked Coconut 1425 1500
Jute 2400 2700
Sugarcane# 220 230

Note: "Bonus of I 200 per quintal is payable over and above the Minimum Support Price.

*Bonus of I 75 per quintal is payable over and above the Minimum Support Price.
$ Single MSP of soyabean has been fixed irrespective of variety.

# Fair and Remunerative Price (FRP).
Statement-I1

Assistance from National Disaster Response Fund (NDRF) for Natural Calamities
(Drought, hailstorm, pest attack and cold wave/frost) in the States in 2015-16

® in crore)

1.  Karnataka Drought 1540.20
2. Chhattisgarh Drought 1276.25
3. Madhya Pradesh Drought 2032.68
4. Maharashtra Drought 3049.36
5. Odisha Drought 815.00
6.  Telangana Drought 791.21
7. Uttar Pradesh Drought 1304.52
8. Andhra Pradesh Drought 433.77

TotAL 11242.99

Note: The proposals for other two States i.e. Jharkhand and Rajasthan have also been finalized.
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Production of coconut, mango and other horticulture

produces in Tamil Nadu

350. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the details of the projects carried out to support and improve production of

organically grown coconut, mango and other horticulture produces in the country;

(b) the break-up details of funds allocated, disbursed and expenditure incurred

for the above purpose during the last five years;

(c) the steps taken by the Central Government to provide adequate financial,
logistic and technical support to Tamil Nadu to improve production of coconut,

mango and other horticulture produces; and

(d) the steps taken by Government to support the revenue loss to farmers due

to natural calamities like heavy winds/rainfall and subsequent floods?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Mission for Integrated Development of Horticulture (MIDH), a Centrally Sponsored
Scheme is being implemented during Twelfth Plan w.e.f. 2014-15 for holistic growth
of the horticulture sector covering fruits, vegetables, root and tuber crops, mushrooms,

spices, flowers, aromatic plants, coconut, cashew, cocoa and bamboo.

Under MIDH, organic farming in horticulture is being promoted to harness
environmental and economic benefits by way of adoption of organic farming along
with its certification for perennial and non-perennial fruits including coconut, mango
and other horticulture crops. However, Government is promoting organic farming
through various other schemes like National Mission for Sustainable Agriculture
(NMSA), Paramparagat Krishi Vikas Yojana (PKVY), National Mission on Oilseeds
and Oil Palm (NMOOP) and Network Project on Organic Farming of ICAR.

(b) Details of funds allocated, disbursed and expenditure incurred under MIDH

is as under:
® in crore)
Year Budget Estimate Revised Estimate Expenditure/Release
2011-12 2036.00 1865.00 1858.00
2012-13 2212.00 1902.75 1859.86

2013-14 2556.00 2948.73 2856.79
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Year Budget Estimate Revised Estimate Expenditure/Release
2014-15 2263.00 1990.07 1958.73
2015-16 2000.00 1769.59 1436.62*

*upto 23.02.16

(c) MIDH is a demand driven programme. Under the programme, funds are
released to the State Horticulture Missions (SHMs) in accordance with the Physical
and Financial achievements during the year, proposals made in respective Annual
Action Plan and capacity of the SHM to utilize the funds.

(d) During 2012-13, Tamil Nadu Government spent I 1448 lakh for flood relief
for horticulture crops and ¥ 920.46 lakh to meet out the revenue loss to farmers for
horticulture crops affected in an extent of 20844.1 ha. During 2015-16, an amount
of ¥ 4604.67 lakh was spent towards flood relief for horticulture crops affected in
an extent of 35471.4 ha. of land.

Payment of dues to sugarcane farmers

351. SHRI DEREK O’BRIEN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total amount of arrears due to sugarcane farmers from sugar mills/

factories since 2010, year-wise and State-wise;

(b) the number of farmers affected by such overdue payments in each State

since 2010 year-wise;

(c) the number of sugar mills which have received loans from Government to

pay these arrears; and

(d) the proportion of Government loan amount that has been paid to farmers

as arrears?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) As on 15.02.2016, an amount of I 15,949.63 crores
are outstanding against the sugar mills. State-wise amount of outstanding sugarcane
dues pending against the sugar mills for the current sugar season 2015-16, 2014-15,

2013-14 including earlier seasons is given in the Statement (See below).

(b) Payment of sugarcane dues to farmers is an ongoing process. The dues
position of farmers changes continuously on account of fresh supplies received and
payment made for previous supplies. Further, farmer-wise dues position of States is

not maintained by Central Government.



Written Answers to [26 February, 2016] Unstarred Questions 153

(c) 465 sugar mills were provided loans of ¥ 6420 crores under Scheme for
Extending Financial Assistance to Sugar Undertakings (SEFASU), 2014 to clear the
cane dues of farmers. Further under Soft Loan Scheme ¥ 4212 crores were credited
into farmer’s account by banks on behalf of 301 sugar mills towards payment of

canec arrears.

(d) As indicated in reply to part (¢) of the question above, ¥ 10,632 crores has

been paid to farmers against their cane price arrears.
Statement

Amount of arrears due pending during last two years and
current year (as on 15.02.2016)
( in crores)

Sl.  State 2015-16 2014-15 2013-14 Total
No. and Earlier
Seasons

1. Punjab 465.51 0.80 0.00 466.31
2.  Haryana 451.86 10.84 0.00 462.70
3. Rajasthan 0.00 0.00 0.00 0.00
4. Uttar Pradesh 7294.44 599.01 112.26 8005.71
5. Uttarakhand 363.35 34.53 24.92 422.80
6. Madhya Pradesh 177.86 0.00 13.39 191.25
7. Gujarat 486.32 1.11 13.41 500.84
8. Maharashtra 3134.04 249.78 80.96 3464.78
9.  Bihar 0.00 29.19 40.76 69.95
10. Andhra Pradesh 331.50 38.91 0.00 370.41
I1. Telangana 0.00 11.91 0.00 11.91
12. Karnataka 0.00 295.30 312.48 607.78
13.  Tamil Nadu 689.61 318.13 278.49 1286.23
14.  Odisha 28.76 0.58 2.94 32.28
15.  West Bengal 0.00 1.82 0.00 1.82
16.  Puducherry 0.00 0.00 9.09 9.09
17.  Goa 1.76 0.00 0.00 1.76
18.  Chhattisgarh 44.01 0.00 0.00 44.01

ToraL 13469.02 1591.91 888.7 15949.63
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New Drugs (Prices Control) Order

352. SHRI SANJAY RAUT: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the new Drugs (Prices Control) Order notified recently has increased
the number of essential drugs and capped their prices using simple average price

formula, if so, the details thereof;

(b) whether according to Senior Director and Life Sciences leader at consulting
firm, Deloitte Touche Tohmatsu's Indian arm, a string of issues, ranging from
patents and drug safety to pricing and foreign direct investment norms have put the

approximately ¥ 1 lakh crore Indianp harmaceutical industry in uncertainty; and
(c) if so, the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) The Government notified
the National Pharmaceutical Pricing Policy-2012 and subsequently notified the new
Drug (Prices Control) Order (DPCO), 2013 on 15.05.2013 to control and regulate
the prices of medicines in the country. The medicines of dosages and strengths as
specified under National List of Essential Medicines (NLEM)-2011 have been brought
under price control based on a concept of Ceiling Price by having the Simple
Average Price of all the branded and/or generic versions of such medicine having
market share more than and equal to 1% of the total domestic market turnover of
that medicine. The medicines not listed under NLEM-2011 are under monitoring and
no manufacturer can increase the maximum retail price of a drug more than ten

percent of maximum retail price during preceding twelve months.

(b) Regarding patent regime, the amendment in the Patent Act, in 2005,
extended grant of product patent to all technologies including pharmaceuticals.
Since 2005 there have been no further amendments to the Act. As such India has
a stable patent regime. Regarding drug safety, the Central Drugs Standard Control
Organization (CDSCO) has not received any such information. The quality and
safety of the drugs imported, manufactured and sold in the country is regulated
under the provisions of the Drugs and Cosmetics Act, 1940 and Rules made there
under. Regarding pricing, the Government has notified Drug (Prices Control) Order
(DPCO), 2013 on 15.05.2013 to control and regulate the prices of medicines in the
country. The medicines of dosages and strengths as specified under National List of
Essential Medicines (NLEM)-2011 have been brought under price control and the
medicines not listed under NLEM-2011 are under monitoring and no manufacturer

can increase the maximum retail price of a drug more than ten percent of maximum
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retail price during preceding twelve months. Regarding Foreign Direct Investment
(FDI), at present in pharma Sector FDI upto 100% is allowed under automatic route
for greenfield investment. In order to safeguard the domestic generic industry, in
case of brownfield investment FDI upto 100% is allowed through Government route

(i.e. Foreign Investment Promotion Board) in the pharma sector.
(¢) In view of reply (b) above, does not arise.
Redressal of grievances under Pharma Jan Samadhan

353. SHRI AVINASH PANDE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) The number of complaints received under the Pharma Jan Samadhan grievance

redressal system created by the National Pharmaceutical Pricing Authority (NPPA); and
(b) The detailed break-up of the nature of complaints received and redressed?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The web
portal Pharma Jan Samadhan (PJS) was launched on 12th March, 2015 for speedy
and effective complaint redressal system regarding (i) availability of medicines,
(i1) overpricing of medicines, (iii) sale of ‘new drugs’ without prior price approval,

and (iv) refusal of supply or sale of medicines.

The details of complaints registered on PJS and redressal of such complaints

since introduction of the PJS are as follows:

Particulars Nos.
Overpricing 18
Shortage 134
Refusal to sell 147
Without price approval 2

TortaL 301
Action taken/Disposed off 301

Shortage of subsidized fertilizers

354. SHRI MOHD. ALI KHAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of subsidy being provided to farmers in the country; and
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(b) the reasons for shortage of subsidized fertilizers being provided to farmers

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) So far as urea is concerned,
the Maximum Retail Price (MRP) of urea is statutorily controlled by the Government.
The difference between the delivered cost of fertilizers at farm gate and net market
realization by the urea units is given as subsidy to the urea manufacturer/importer

by the Government of India.

In respect of Phosphatic and Potassic (P&K) Fertilizers, the Government is
implementing Nutrient Based Subsidy Policy we.f. 1.4.2010. Under the policy, a
fixed amount of subsidy, decided on annual basis, is provided on subsidised P&K
fertilizers depending on their nutrient content. Under this policy, MRP is fixed by
fertilizer companies as per market dynamics. The details of the subsidy being provided

to the P&K fertilizer companies are as under:

S1. No. Nutrients NBS (R Per Kg of Nutrient)
1. N 20.875
2 P 18.679
3. K 15.500
4 S 1.677

The details of per MT subsidy on various grades of P&K fertilizers covered

under NBS Scheme is as under:

SI. No. Name of fertilizers NBS Rates for 2015-16 (X Per MT)
L. DAP : 18-46-0-0 12350
2. MAP : 11-52-0-0 12009
3. TSP : 0-46-0-0 8592
4. MOP : 0-0-60-0 9300
5. NPS 16-20-0-13 7294
6. NPS 20-20-0-13 8129
7. NPK 10-26-26-0 10974
8. NPK 12-32-16 10962
9. NPK 14-28-14 10323

10. NPK 14-35-14 11630
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Sl. No. Name of fertilizers NBS Rates for 2015-16 (X Per MT)
11. NPK 15-15-15 8258
12. AS: 20.6-0-0-23 4686
13. NP 28-28-0-0 11075
14. NPK 17-17-17 9359
15. NPK 19-19-19 10460
16. SSP 0-16-0-11 3173
17. NPK 16-16-16-0 8809
18. NPKS 15-15-15-09 8409
19. NP 24-24-0-0 9493
20. NP 20-20-0-0 7911
21. NPS 24:24-0-8 9493

The details of subsidy provided to the Importers/Manufacturer of fertilizers during

the last three years and current year is as under:

(in crores of rupees)

Year Imported Imported Indigenous Indigenous
Urea P&K P&K Urea

Expenditure Expenditure Expenditure Expenditure

2012-13 20,016.00 14,576.10 16,000.00 20,000.00
2013-14 15,353.30 13,926.86 15,500.00 26,500.00
2014-15 16,200.00 8,667.30 12,000.00 38,200.01
2015-16 15,948.29 8,911.72 11,388.39 37,852.10

(upto 31.01.2016)

(b) The availability of all the subsidized fertilizers (Urea, DAP, MOP and
NPK) has been sufficient and comfortable both in Kharif as well as in Rabi season

2015-16 (upto January, 2016), the details of which are in tabular form as under:

Fertilizers Kharif 2015 (LMT) Rabi 2015-16 (upto January) (LMT)
Requirement Availability Sales Requirement Availability Sales
Urea 154.50 157.68 154.79 129.52 124.77 114.20
DAP 50.93 59.98 50.62 43.70 41.45 28.26
MOP 18.31 16.87 12.60 13.38 13.01 8.18

NPK 52.73 54.22 44.94 38.37 39.03 28.56
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Direct Cash Transfer in place of subsidized urea

355. DR. T. N. SEEMA: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether the Government has planned any schemes to move from subsidized

urea to selling it in open market through Direct Cash Transfer to farmers;

(b) if so, the details thereof including the time-frame by which the various

schemes relating to these plans, will be rolled out; and
(c) the mechanism used to identify the beneficiaries of these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir. There is no
plan to move from subsidized urea to selling it in open market through direct cash

transfer to farmers.
(b) and (c) Not applicable in view of (a) above.
Capping the share of margins on sale of medicines

356. SHRI D. RAJA: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether it is a fact that MRP of medicines often include a huge share of
margin which goes to the chemists, distributors and wholesalers for pushing particular

brands, if so, the details thereof; and

(b) whether Government has any plan to cap the margin of chemists, distributors
and wholesalers to bring down the prices of medicines to the consumers, if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) The Drug Price Control
Order, 2013 provides that 16% of price as a margin to retailer shall be allowed,
while fixing the ceiling prices of Scheduled formulations and retailed prices of new

drugs. There is no prescribed margin for non scheduled formulations.

(b) A Committee was constituted by the Department of Pharmaceuticals to look
into the issue of trade margins. The Committee has since submitted its recommendations

which are being examined.
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Supply of essential medicines at affordable prices

357. SHRI K. K. RAGESH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether any specific plans to ensure supply of medicines used for the

treatment of cancer and cardio-vascular diseases at affordable prices is in place; and
(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Pursuant to
the announcement of National Pharmaceutical Pricing Policy, 2012, Government
notified Drugs (Prices Control) Order, 2013 (DPCO, 2013) on 15th May, 2013. All
the medicines specified in the National List of Essential Medicines 2011 (NLEM)
have been included in the First Schedule of DPCO, 2013. Out of total 680 NLEM
medicines (628 net medicines) under scheduled category of DPCO, 2013, NPPA has
fixed the ceiling prices in respect of 530 medicines (including 47 for cancer and 53

for cardiovascular diseases).

Subsequently, the Ministry of Health and Family Welfare has announced National
List of Essential Medicines, 2015 (NLEM, 2015). The Government is in the process
of amending the first Schedule of Drugs (Prices Control) Order, 2013 so that NPPA
can fix prices of medicines appearing in NLEM, 2015. This would result in reduction
in prices of Essential Medicines appearing in NLEM, 2015 including those used for

cancer and cardiovascular diseases.
Medicines for treatment of cancer

+358. SHRI MOTILAL VORA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware that the number of cancer patients in the
country is increasing steadily and it is expected to increase by 30 per cent by the
year 2020;

(b) whether Government is also aware that the medicines for cancer are still

very expensive and the new medicines are not available in Indian markets;

(c) if so, whether steps are being taken by Government in the interest of cancer

patients; and

(d) if so, the details thereof and if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) As per the report of
the Task Force constituted by Department of Pharmaceuticals regarding Development
of Manufacturing Capabilities in each Medical Vertical, India is experiencing rapid
demographic and epidemiological transitions with a rising burden on Non-Communicable
Diseases including Cancer. As per the report, India’s share in worldwide deaths due

to cancer is 5%.

(b) The New Drugs used for treatment in cancer are mainly patented drugs which
are costly. However, cheaper generics of the same therapeutic category compared to

the patented medicines are available.

(c) and (d) NPPA has fixed the ceiling prices of medicines appearing in various
strength/dosages form in NLEM, 2011 which includes 47 anti-cancer medicines which
are included in First Schedule of Drug (Prices Control) Order (DPCO). Further, the
Government has issued a compulsory license for a drug “NEXAVAR” used for the
treatment of cancer. The patent is held by M/s Bayer Corporation. After the issue of
the compulsory license, the Indian company M/s Natco Pharma Ltd. has been able
to sell the medicine at a price of ¥ 8880/- for a pack of 120 tablets, which were

earlier costing the patients I 2,80,428/- for one month treatment.
Closure of fertilizer plants for non-supply of natural gas

359. SHRI PARVEZ HASHMI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that eight fertilizer plants in the country are closed for
many years and are not producing urea due to non-supply of natural gas, if so, the

details thereof;

(b) the measures being taken to operationalise these fertilizer plants and ensure

supply of urea to farmers at reasonable rates; and
(c) by when re-starting of these plants would be done?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) No, Sir. Though
Government of India (Gol) decided in 2002 to close operations of all eight fertilizer
units of Fertilizer Corporation of India Limited (FCIL) and Hindustan Fertilizer
Corporation Limited (HFCL), none of these plants had natural gas as its feedstock.
FCIL and HFCL had been consistently incurring losses due to a variety of reasons
and both companies were declared sick by the Board for Industrial and Financial
Restructuring (BIFR) in 1992.
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(b) Cabinet Committee Economic Affairs (CCEA) in 2007 gave ‘in principle’
approval to examine the feasibility of revival of the closed units of FCIL and
HFCL. Cabinet in 2008 accorded approval for revival of the closed units of FCIL
and HFCL subject to non recourse to Government funding. CCEA in 2011 approved
revival of Talcher, Sindri and Ramagundam units of FCIL on nomination basis by
Public Sector undertakings and revival of Gorakhpur and Korba units of FCIL and
Barauni, Durgapur and Haldia units of HFCL through ‘bidding route’ by setting up

new plants.

In order to facilitate the revival of closed units of FCIL, CCEA in 2013 approved
waiver of Gol loan and interest on FCIL to make the net worth of FCIL positive and
to seek its de-registration from BIFR. CCEA also decided that proposal/ action plan

on revival of HFCL units will be taken up once revival of FCIL units is on track.

Recently the Cabinet in its meetings held on 31.3.2015 approved revival of
Gorakhpur and Barauni units and on 21.05.2015 approved revival of Sindri unit
through bidding route on revised terms in accordance with the framework approved
by CCEA in 2011.

Bid process for Gorakhpur and Sindri was initiated. There was lukewarm response
to RFQ for Gorakhpur and Sindri and only one application each was received at
the first stage i.e. for qualification. It has been decided not to proceed further with
the bidding process. Government is considering revision in the terms and conditions
of bidding for Gorakhpur and Barauni units to make the offer more attractive for
prospective investors and also to revive Sindri unit by FCIL itself through joint

venture of Public Sector Undertakings.

(c) Ramagundam unit is due to commence commercial operations by end of
September 2018.

Rehabilitation scheme for HAL

360. DR. CHANDAN MITRA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether a modified rehabilitation scheme for Hindustan Antibiotics Ltd.

(HAL), Pimpri is pending consideration of Government, if so, the details thereof;
(b) the reasons for delay in approval of the draft scheme; and

(c) by when the scheme is likely to be approved and production activities of
HAL are started?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
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FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Yes, Sir. A Modified
Draft Rehabilitation Scheme (MDRS) for Hindustan Antibiotics Ltd. (HAL), Pimpri,
is under active consideration of the Government. The Comments of various stake-
holders have been called for. On receipt of the comments, the MDRS for HAL would
be submitted before the Cabinet Committee on Economic Affairs for consideration.

Efforts to reduce over-consumption of urea

361. SHRI A. U. SINGH DEO: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether rising consumption of highly subsidized urea has resulted in declining
consumption of other fertilizers;

(b) if so, whether Government is considering a revision in prices of urea
or undertaking any other efforts to reduce the over-consumption of urea and the

imbalanced use of soil nutrients, if so, the details thereof;

(c) the current unpaid subsidy bill of the urea sector and whether Government
plans to cut subsidy on chemical fertilizers; and

(d) if so, the details thereof along with the time-line for the same and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Yes, Sir. However, disparity between prices of urea and P&K fertilizers is one
of the reasons for decline in consumption of P&K fertilizers.

(b) No, Sir. The Government of India is promoting the use of Neem Coated
Urea and also promoting soil test based balanced use of chemical fertilizers in
conjunction with bio fertilizers and organic fertilizers.

(c) and (d) The current unpaid subsidy bills for imported urea is I 1164.47
crore and for indigenous urea is ¥ 17513.30 crore.

Steps to reduce prices of medicines

362. SHRI BHUPENDER YADAV: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has been engaged in the process of bringing down the
prices of medicines for such ailments which call for lifelong medication and also

those medicines which are meant for serious diseases like cancer and are very costly;

(b) if so, the details of the steps taken so far or proposed to be taken for the
said purpose; and
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(c) the achievements made so far?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Pursuant to the
announcement of National Pharmaceutical Pricing Policy, 2012, Government notified
Drugs (Prices Control) Order, 2013 (DPCO, 2013) on 15th May, 2013. All the
medicines specified in the National List of Essential Medicines 2011 (NLEM) have
been included in the First Schedule of DPCO, 2013.

Out of total 680 NLEM medicines (628 net medicines) under scheduled category
of DPCO, 2013, NPPA has fixed the ceiling prices in respect of 530 medicines
(including 6 medicines for diabetes, 47 for cancer, 53 for cardiovascular diseases,
20 for HIV/AIDS, 24 for Tuberculosis and 6 for kidney disease).

NPPA has also fixed prices of 106 non-scheduled medicines under paragraph
19 of Drugs Prices Control Order, 2013, out of which 84 are used for treatment of

cardiovascular diseases and 22 for diabetes.

(c) The reduction in prices of 530 scheduled formulations effected under
DPCO, 2013 after price fixation of scheduled drugs by NPPA as compared to the
highest price prevailing prior to the announcement of DPCO, 2013 is given in the
Statement-I (See below). The reduction in prices effected as compared to the highest
price prevailing prior to price capping for 106 non-scheduled medicines fixed under

Para 19 is given in the Statement-II (See below).
Statement-1

Reduction in price of Scheduled Medicines with respect maximum price

% reduction with respect to Maximum Price No. of drugs
0<= 5% 80
5<=10% 50
10<=15% 57
15<=20% 43
20<=25% 65
25<=30% 49
30<=35% 26
35<=40% 34
Above 40% 126

TotAL 530
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Statement-11
Reduction with respect to Highest prevailing MRP under para 19 of DPCO, 2013

% reduction with respect to Highest prevailing MRP (No. of Drugs)

Diabetic Cardiovascular Total
0 <= 5% 7 10 17
5 <= 10% 2 10 12
10 <= 15% 1 11 12
15 <= 20% 1 8 9
20 <= 25% 2 12 14
25 <= 30% 2 7 9
30 <= 35% 2 7 9
35 <= 40% 1 4 5
Above 40% 4 15 19
ToTtAL 22 84 106

Withdrawal of exemption on customs duty on bulk drugs

363. SHRI ANIL DESAI: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether Government has withdrawn exemption on customs duty on certain

bulk drugs;

(b) if so, whether life-saving imported drugs to treat cancer, HIV and cardiac

failures will become costlier;
(¢) whether the industry is unhappy with the move;

(d) whether the withdrawal of exemption will impact imported drugs and those
made in SEZs; and

(¢) whether this is a part of Make in India strategy?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) Yes, Sir.

(b) and (c) As the Notification was issued on 28.01.2016, it is too ecarly to
know the impact.



Written Answers to [26 February, 2016] Unstarred Questions 165

(d) Following the withdrawal of exemptions/concessions, imported drugs/bulk drugs
(including those cleared from SEZ to domestic tariff area) would attract applicable

customs duties.

(e) The above action of the Government to withdraw exemption also contributes

to the ‘Make in India’ strategy.
Measures to supply superior quality fertilizers

364. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether superior quality of fertilizer is absolutely essential to maintain the
fertility of soil for sustained growth of agricultural production;

(b) whether Government has received various complaints from farmers regarding
improper mixing in DAP fertilizer;

(c) if so, the steps taken to ensure that good quality fertilizers are provided to
farmers; and

(d) the measures taken to make testing of fertilizers mandatory at every possible

level right from the factory level till it reaches the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI MOHANBHAI KALYANJIBHAI KUNDARIYA):
(a) Yes, Sir.

(b) No, Sir.

(c) and (d) To ensure availability of quality fertilizer to the farmers, the fertilizer
has been declared as an essential commodity under the Essential Commodities
Act, (ECA), 1955 and the Fertilizer (Control) Order (FCO), 1985 has also been
promulgated to regulate quality, price, trade and distribution of fertilizer to the
farmers. Specifications of all the fertilizers are prescribed in the said order. No
person shall manufacture/import for sale, sell, offer for sale, stock or exhibit for
sale or distribute any fertilizer which is not notified in the FCO or not of standard
prescribed in the FCO. Sample of fertilizers are drawn periodically by the Fertilizer
Inspectors of the State Government from dealers/wholesalers and manufactures
to check their quality as per the parameter prescribed in FCO, 1985. In case of
imported fertilizer, the Fertilizer Inspectors of the Central Government draw samples
from ship/container at port and analyze in their laboratories at Faridabad, Kalyani,
Chennai and Mumbai. Presently, there are 78 notified Fertilizer Quality Control
Laboratories in the country including 4 laboratories under Central Government for

analysis of fertilizer samples.
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Sale of medicines at pre-revised rates

365. SHRI KIRANMAY NANDA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that National Pharmaceutical Pricing Authority has made

a downward revision in the prices of certain drugs;

(b) if so, the details of drugs whose prices were revised by NPPA including
the earlier prevalent prices of these drugs;

(c) whether it is also a fact that most of the pharmaceutical companies are still

selling these drugs at the pre-revised rates; and
(d) if so, the names of such companies?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Pursuant to the
announcement of National Pharmaceutical Pricing Policy, 2012, Government notified
Drugs (Prices Control) Order, 2013 (DPCO, 2013) on 15th May, 2013. All the
medicines specified in the National List of Essential Medicines 2011 (NLEM) have
been included in the First Schedule of DPCO, 2013.

Out of total 680 NLEM medicines (628 net medicines) under scheduled category
of DPCO, 2013, NPPA has fixed the ceiling prices in respect of 530 medicines
(including 6 medicines for diabetes, 47 for cancer, 53 for cardiovascular diseases,
20 for HIV/AIDS, 24 for Tuberculosis and 6 for kidney disease). Details are given
in the Statement. [Refer to the Statement-I Appended to the Answer to USQ. No.
362 Part (a) and (b)].

NPPA has also fixed prices of 106 non-scheduled medicines under paragraph
19 of Drugs Prices Control Order, 2013, out of which 84 are used for treatment of
cardiovascular diseases and 22 for diabetes. Details are given in the Statement. [Refer
to the Statement-II Appended to the Answer to USQ. No. 362 Part (c)].

(c) and (d) Most of the manufacturing/marketing pharmaceutical companies have
complied with the revised ceiling price. However, wherever non-compliance of the

revised ceiling price is reported, overcharging notices are issued by NPPA.
Jan Aushadhi stores

1366. DR. SANJAY SINH: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the number of Jan Aushadhi Stores opened so far or proposed to be opened

T Original notice of the question was received in Hindi.
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in the country to make generic medicines easily available to the common man, State-

wise/district-wise;

(b) the number of such centres opened in the AIIMS, major hospitals and
medical colleges coming under the Ministry of Health and Family Welfare and the

time-frame stipulated for all of them; and

(c) the number of Jan Aushadhi Stores planned to be opened in Assam and

Uttar Pradesh and the procedure adopted therefor along with the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) As on 23.02.2016, 248
Jan Aushadhi Store sare functional across the country of which 152 Jan Aushadhi
Stores commenced operations during the current Financial Year 2015-16. Another
50 Jan Aushadhi Stores are likely to be opened by the end of the current Financial
Year. However, number of stores to be opened depends upon the number of valid

applications received. The State-wise break-up is given in the Statement (See below).

(b) No, Jan Aushadhi Stores have as yet been opened in the AIIMS, Major
Hospitals and Medical Colleges coming under the Ministry of Health and Family
Welfare.

(c) 7 applications from Assam and 25 from Uttar Pradesh have been approved
for opening of new Jan Aushadhi Stores. Once the Drug Licenses are obtained by

the applicants, these stores will be opened immediately.
Statement

The number of Jan Aushadhi Stores

SI. No. States Name No. of Jan Aushadhi Stores
1. Bihar 1
2. Chandigarh 3
3. Chbhattisgarh 106
Delhi 5
5. Gujarat 8
6. Haryana 4
7. Himachal Pradesh 12
8. Jammu and Kashmir 11

e

Jharkhand 12
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SI. No. States Name No. of Jan Aushadhi Stores
10. Karnataka 1
11. Kerala 2
12. Madhya Pradesh 6
13. Maharashtra 11
14. Mizoram 1
15. Odisha 23
16. Punjab 21
17. Rajasthan 1
18. Telangana 1
19. Tripura 7
20. Uttar Pradesh 8
21. Uttarakhand 4

TotaL 248

Regulating the prices of medical devices

367. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether efforts have been made to regulate prices of medical devices in the

country to ensure health security to all, if so, the details thereof; and

(b) whether specifications, standardization and price-range of various medical
devices will be made available in the Government website for taking a prudent

decision and best choice for the patients and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) Some medical devices
are covered under Schedule I of Drugs (Price Control) Order, 2013. As such the
ceiling prices of these medical devices are fixed by NPPA and all the manufacturers
of these devices are supposed to sell their product equal to or lower than to ceiling
price. Further, a meeting of Committee of Secretaries, to discuss the mechanism for
a separate price control order and a separate vertical within National pharmaceutical
Pricing Authority (NPPA) for medical devices, was held under the Chairmanship of
Cabinet Secretary. After deliberation, certain decisions were taken. In pursuance of

the decision taken in the meeting, the Department of Pharmaceuticals had called a
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meeting with the representatives of various leading manufacturers of medical devices.

After detailed deliberations the following decisions were taken:-

(i) All manufacturers of stents/implants will provide the information regarding
‘Price to retailer’ and ‘Maximum Retail Price’ in Form V appended to Drugs
(Prices Control) Order, 2013, to NPPA positively by 30th Nov., 2015.

(i) In the first week of December, the manufacturers will voluntarily propose a
reduction in the marketing expenses of these products and consequentially
on the MRP.

The Government had taken up with the leading manufacturers of stents and
implants to reduce the prices voluntarily. Subsequently, some of these companies
have intimated the reduction in prices of stents and implants/joints.

(b) Suggestive specifications along with safety standards for medical devices have
been approved by the Ministry of Health and Family Welfare, and uploaded on the
website of National Health Systems Resource Centre (www.nhsrcindia.org) and no
price range has been declared by the Government for medical devices.

Uniform policy for pricing of drugs

368. SHRI RAMDAS ATHAWALE:
SHRI K. C. TYAGI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government proposes to formulate a uniform policy at the national
level on the pricing and availability of drugs to do away with discrepancies in prices

of medicines and to prevent sale of spurious drugs;

(b) whether disparities in price of medicines is benefiting the middlemen and
affecting the poor patients; and

(c) the early steps proposed to check the exploitation of patients by the druggists
by taking advantage of variance in prices?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) In pursuance of National
Pharmaceutical Pricing Policy, 2012 (NPPP-2012), the Government has notified Drugs
(Prices Control/Order, 2013 (DPCO-2013). As per the provisions of DPCO, 2013, the
ceiling price of all medicines fixed by NPPA appearing in various strength/dosages
form in National List of Essential Medicines (NLEM), 2011, the ceiling prices fixed
by NPPA are uniform throughout the country. All the manufacturers of these devices
are supposed to sell their product equal to or lower than the ceiling price.

(b) and (c) In view of reply to (a) above, does not arise.
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Capping the prices of orthopaedic implants

369. DR. CHANDAN MITRA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government proposes to cap prices of orthopaedic implants keeping

in view sharp spike in prices of these implants, if so, the details thereof; and

(b) the steps taken by Government to ensure that the prices increase of
orthopaedic implants is less than 10 per cent annually in accordance with the Drugs
and Cosmetics Act and Drugs (Price Control) Order?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI HANSRAJ GANGARAM AHIR): (a) A meeting of Committee
of Secretaries, to discuss the mechanism for a separate price control order and a
separate vertical within National pharmaceutical Pricing Authority (NPPA) for medical
devices, was held under the Chairmanship of Cabinet Secretary. After deliberation,
certain decisions were taken. In pursuance of the decision taken in the meeting,
the Department of Pharmaceuticals had called a meeting with the representatives of
various leading manufacturers of medical devices. After detailed deliberations the

following decisions were taken:—

(i) All manufacturers of stents/implants will provide the information regarding
‘Price to retailer’ and ‘Maximum Retail Price’ in Form V appended to Drugs
(Prices Control) Order, 2013, to NPPA positively by 30th Nov., 2015.

(i) In the first week of December, the manufacturers will voluntarily propose a
reduction in the marketing expenses of these products and consequentially
on the MRP.

The Government had taken up with the leading manufacturers of stents and
implants to reduce the prices voluntarily. Subsequently, some of these companies

have intimated the reduction in prices of stents and implants/joints.

(b) At present, 22 medical devices including orthopaedic implants are covered
under Drugs and Cosmetic Act. As per the provision of Drugs (Price Control) Order,
2013, the manufacturers of these devices are not permitted to increase the prices of

these products beyond 10% per annum.
Penalty on service providers for call drops

370. SHRI GULAM RASOOL BALYAWI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that call drops in mobile telephony is a serious problem
in Delhi and other places;
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(b) if so, the details thereof and the provisions in this regard;

(c) whether any penalty has been imposed on service providers for deficiency

in service; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) Several complaints and references
related to instances of call drops in Delhi and other places came to notice of the
Government in the recent months. During the technical audit of the Cellular Mobile
Services Network in Delhi and several other parts of India, it was observed that
Quality of Services (QoS) parameters as prescribed by TRAI could not be adequately
met by some of the service providers in the respective Service Areas.

Keeping in view the emerging position, TRAI has made the financial disincentives
more stringent in case of continuous non-compliance. The penalties amounting to
% 10,70,35,000/- (Rupees Ten Crores, Seventy Lakhs and Thirty Five Thousand Only)
has been imposed so far on defaulting service providers for not meeting the Quality

of Service benchmarks as prescribed.

TRAI has also notified the Telecom Consumer Protection (Ninth Amendment)
Regulations, 2015 on 16th October, 2015 which comes into effect from 1st January,
2016. As per these Regulations, it has been provided that a maximum of 3 call drops
per day per subscriber are required to be compensated in favour of caller by the
related service provider at the rate of I 1/- per call drop in the given service area.
These Regulations have been challenged by some of the service providers and Cellular
Operators Association of India (COAI) vide Petition dated 9th December, 2015 in
the High Court of Delhi, the judgement is reserved by the Court after the hearings.

In the meanwhile, the number of defaulting service providers for both 2G and
3G services have reduced owing to the efforts made in the recent months.

New cyber space policy

371. DR. K. P. RAMALINGAM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has made it mandatory to keep a copy of all their
communications in the Cyber space, including e-mails and chats for a period of 90
days and be able to make it available to security agencies when demanded, if so,
the details thereof;

(b) whether Government has made it clear that this policy initiative will not

impact the common man; and
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(c) whether according to cyber law experts, the proposed steps would find
almost everyone using the Internet in violation of these rules and that this policy

is detached from the ground realities?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) A High Level Expert Committee’s draft
recommendations on Encryption Policy were put up on the website of Department of
Electronics and IT (DeitY) for public comments. The draft recommendations included
keeping a copy by the users of all communications encrypted by the users. Government
noted the public sentiments viz-g-viz the draft recommendations. Government clarified
that the draft recommendations are not the final view of the Government on the
matter. Further, Government took note of the ambiguity in some portions of the
draft that may have led to misgivings. Hence, the draft recommendations of the
policy were withdrawn. The Government fully respects the upholding of right to
privacy of citizens and acknowledges the need for protection of private data against
misuse. There is no intention by the Government to implement an encryption policy
breaching the right to privacy of public. The encryption has been recognized by
the Government as means to securing data/transactions and the provision in the
Information Technology Act, 2000 enables the use of encryption for such purposes.
Government has initiated steps to revise the Encryption policy recommendations with

wide consultation with stakeholders.
Plan to turn BSNL profitable

372. DR. K. P. RAMALINGAM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL aims to increase its revenue by almost 50 per cent to
% 42,000 crore in next four years as part of its plan to turnaround the loss making
firm by 2018-19;

(b) whether BSNL has prepared a detailed plan to turn profitable in 2018-19;

(c) whether the target set by BSNL is to increase its revenue from I 28,999
crore now to I 42,000 crore in 2018-19 to turn profitable;

(d) whether, as of now, BSNL is paying salaries to its staff and managing

operational maintenance expenses from its own resources; and
(e) if so, the details thercof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (e) Revenue of Bharat Sanchar Nigam
Limited (BSNL) during the last financial year (2014-15) was ¥ 28,645 crores. Being a
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commercial organization, it is constant endeavor of BSNL to compete in the market,
increase its revenue and make profits. BSNL expects to turn profitable in next four
years or so for which BSNL is taking several steps like augmentation of mobile
network as part of its Phase-VII Project to create additional capacity of 15 million
lines, setting up Wi-fi hotspots on revenue share basis, introducing free night calling
tariff plans for wireline, introduction of free national roaming on pan-India basis for
mobile customers etc. to attract more customers. Government has also assigned new
projects to BSNL such as Comprehensive Telecom Development Plan for the North-
Eastern Region for provision of mobile services in uncovered villages in Arunachal
Pradesh and two districts of Assam at estimated project cost of I 1975.38 crore,
implementation of Transmission-Media Plan for North Eastern Region at an estimated
cost of ¥ 295.97 crores, Implementation of providing mobile connectivity in 2199
identified locations in Left Wing Extremism (LWE) affected areas at an estimated
cost of ¥ 3567.58 crores and implementation of Comprehensive Telecom Development
plan for Andaman and Nicobar Islands and Lakshadweep Islands through augmentation
of satellite connectivity/bandwidth at an estimated cost of ¥ 99.03 crores etc., which
will support BSNL in additional revenue generation.

In addition, due to continuous efforts of BSNL, it has also achieved the following:-

e income from services has increased by 4.16% in 2014-15 as compared to

previous financial year.

e Till June, 2015 the average monthly gross mobile connections used to be
in the range of 8 lacs. From July, 2015 this has gone up to an average
of 15 lacs.

e BSNL has reversed the trend of operating loss and earned operating profit
of ¥ 672 crores in FY 2014-15.

e BSNL has obtained mobile number portability (MNP) positive in the months
of July, August, September, 2015 and January, 2016.

e BSNL has launched various customer centric initiatives like Night free calling,

Free Roaming, increased minimum speed of broadband to 2 Mbps etc.

As of now BSNL is paying salaries to its staff and managing operational

maintenance expenses from its own resources.
Financing indigenous projects of high-end technologies

373. DR. K. P. RAMALINGAM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Ministry will finance indigenous projects working
on developing 5G, wearable computers, Internet of Things and other high-end
technologies, if so, the details thereof; and
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(b) whether it is also a fact that Convergence Communications and Broadband
Technologies has invited proposals for financial support from scientists, academic and
R&D institutions among others, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir. DeitY is supporting projects in
the areas of 5G, Internet of Things (IoT), wearable computing, and other high end
technologies through call for proposals amongst academia, R&D institutions and industry
associations which results in development of indigenous technologies. A collaborative
research project on 5G by premier academic institutes - IISc, IITs & CEWiT (Centre
of Excellence in Wireless Technology) has been recently initiated for the development
of advanced simulators and prototype. A Centre for Excellence for IoT in partnership
between Education and Research Network (ERNET) and NASSCOM has been set
up by the department with matching funding from both agencies.

(b) Yes, Sir. More than 40 R&D project proposals have been received in the area
of Convergence, Communications, Broadband Technologies and Strategic Electronics.
The proposals received are presented before the group of experts for evaluation and
recommendations for financial support.

Internet connectivity in villages

374. SHRI VIVEK GUPTA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Ministry is aware that despite its campaign of Digital India,
several villages in the country do not possess internet connectivity and the ones

which possess, have extremely poor internet speeds;

(b) the number of villages which are not connected with internet connectivity

in the country, especially in West Bengal, State-wise and District-wise;

(c) the expected time-limit by which each and every village in the country is
expected to get high speed internet connectivity; and

(d) the measures being taken to improve the poor internet speed provided to
the villages?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) National Optical Fibre Network
(NOFN) project, which is one of the pillars of Digital India Programme, will
provide broadband infrastructure to all the Gram Panchayats (GPs) for utilization
by all categories of service providers on non-discriminatory basis including Internet
Service Providers. First phase of NOFN project to cover one lakh GPs is targeted
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for completion by December, 2016. The status of NOFN, as on 31.01.2016, is given
in the Statement-I (See below).

State-wise and District-wise details of villages in the country without internet
connectivity are not available. Service Area-wise rural/urban subscriber base of
Internet and Broadband for the quarter ending September, 2015 are, however, given

in the Statement-II.
Statement-I

State-wise status of NOFN (BharatNet) as on 31.01.2016

Sl.  States/UTs No. of Gram Pipe laid Optical Fibre = No. of No. of
No. Panchayats (kms.) Cable GPs where GPs lit
(GPs)-Phase-1I (OFC) laid OFC laid
(in kms.)
1 2 3 4 5 6 7
1. Jammu and Kashmir 624 93 69 47 0
2. Himachal Pradesh 283 201 75 14 0
3. Punjab 6128 4432 3280 2055 0
4. Haryana 6090 4775 4340 2776 45
5. Rajasthan 6967 11281 10065 3092 71
6.  Chandigarh 12 18 19 12 12
7. Uttarakhand 1767 1190 862 554 46
8. U.P. (West) 8040 8095 4290 2055 65
9. U.P. (East) 14474 14634 10545 4764 36
10. Bihar 5202 6416 5303 1936 124
11.  West Bengal 2713 1933 1683 619 0
12.  Sikkim 0 0 0 0 0
13.  Assam 1013 1751 1359 515 23
14.  Jharkhand 1388 2600 1862 770 84
15.  Odisha 3388 4086 2960 1355 12
16.  Andaman and Nicobar 69 0 0 0 0
Islands

17.  Arunachal Pradesh 256 272 69 10 0
18. Nagaland 743 1160 509 154 0
19.  Manipur 24 71 73 24 0
20. Meghalaya 638 737 210 47 0
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1 2 3 4 5 6 7
21. Tripura 1021 1277 951 434 40
22.  Mizoram 163 183 0 0 0
23. Madhya Pradesh 10516 15531 12134 3898 26
24.  Chhattishgarh 2110 4368 3913 1258 171
25.  Gujarat 5735 5508 3572 1648 91
26. Maharashtra 12055 11078 7826 3478 37
27. Daman and Diu 0 0 0 0 0
28. Dadra and Nagar 0 0 0 0 0

Haveli
29. Karnataka 5599 9596 9248 4348 2283
30. Andhra Pradesh 0 1913 19 0 0
31. Telangana 2097 3912 2883 1296 5
32. Tamil Nadu 0 0 0 0 0
33. Kerala 977 746 810 1129 1129
34. Puducherry 98 82 92 98 101
35. Lakshadweep 10 0 0 0 0
36. Goa* - - - - -

GranD ToOTAL 100200 117939 89021 38386 4401

*All Gram Panchayats in Goa have already been connected through Optical Fibre Cable.
Statement-11

Service Area-wise, Rural/Urban subscriber-base of Internet for the quarter

ending September, 2015 as reported by the service providers

(Subscribers in Millions)

Telecom Service Area Narrowband Broadband Total Internet

Rural Urban Rural Urban Rural Urban

1 2 3 4 5 6 7
Andhra Pradesh 5.90 8.54 291 6.65 8.80 15.19
Assam 2.84 1.74 0.59 0.86 343 2.60
Bihar 7.12 7.46 1.40 2.50 8.52 9.96

Delhi 0.61 8.23 0.51 10.09 1.12 18.32
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1 2 3 4 5 6 7
Gujarat 4.61 7.83 1.68 6.47 6.29 14.30
Haryana 2.31 2.35 0.74 2.05 3.05 4.40
Himachal Pradesh 1.13 0.70 0.63 0.38 1.77 1.08
Jammu and Kashmir 1.28 1.01 0.50 0.57 1.78 1.58
Karnataka 3.92 7.67 1.74 8.38 5.67 16.05
Kerala 3.38 3.46 3.08 4.42 6.46 7.88
Kolkata 0.20 4.84 0.27 3.34 0.47 8.18
Madhya Pradesh 5.57 7.15 0.68 5.50 6.26 12.65
Mabharashtra 7.19 9.16 2.56 8.80 9.74 17.97
Mumbai 0.16 7.06 0.12 7.94 0.27 15.01
North East 1.57 1.22 0.44 0.61 2.01 1.83
Odisha 3.16 3.11 0.38 1.14 3.54 4.25
Punjab 4.03 4.82 0.72 3.50 4.75 8.31
Rajasthan 5.49 6.35 1.66 3.20 7.15 9.55
Tamil Nadu 4.24 10.61 2.87 9.15 7.11 19.76
UP (East) 9.11 7.45 1.22 2.95 10.34 10.40
UP (West) 4.88 5.73 0.97 3.29 5.86 9.02
West Bengal 5.60 3.27 1.52 1.90 7.12 5.17
TotaL 8431 119.76 27.20 93.68 111.51 213.44

204.07 120.88 324.95

Regulation of installation of mobile towers

375. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is taking necessary steps to regulate the illegal and

unregulated installation of mobile towers in residential areas;
(b) if so, the details thereof;

(c) whether it is a fact that mobile towers have harmful and fatal effect on
health; and

(d) if so, the specific precautionary measures being taken to reduce the effect
of harmful Electromagnetic Field (EMF) radiation on health?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Sir, Base Transceiver Stations (BTSs)
are established by the Telecom Service Providers (TSPs)/Infrastructure Providers(IPs)
at suitable locations, as per their Radio Frequency (RF) Network Planning for proper
coverage of the area and as per their service requirement to fulfil the license conditions.
Prior to installation of mobile towers, the TSPs have to obtain siting clearance from
Standing Advisory Committee on Frequency Allocation (SACFA) of DoT for every
site from the point of view of interference with other wireless users, aviation hazards
and obstruction to any other existing microwave links. However, siting clearances of
DoT are issued without prejudice to other applicable by-laws, rules and regulations
of local bodies such as municipal corporation, Gram Panchayat etc. TSPs have also
to obtain necessary right of way related clearances from concerned local authorities
before installation of tower. Various local bodies/State Governments have formulated
their own policy regarding grant of such permissions for installation of mobile towers.
DoT, has issued advisory guidelines to State Governments on 01.08.2013 for issue
of clearance for installation of mobile towers. These guidelines to State Governments
do not place any restriction on installation of mobile BTSs in residential areas. As
per terms and conditions of access service licenses, the licensee is required to ensure
that the Telecommunication installation carried out by it should not become a safety

hazard and is not in contravention of any statute, rule or regulation and public policy.

(c) and (d) In the area of biological effects of non-ionizing radiation, World
Health Organization (WHO) has referred approximately 25,000 articles that have
been published over the past 30 years and based on in-depth review of the scientific
literature, WHO has concluded that “current evidence does not confirm the existence
of any health consequences from exposure to low level electromagnetic fields”. Several
High Courts in the country have given judgements whereby they have dismissed
petitions, where the mobile tower installations were challenged on grounds of ill
health effects of EMF radiations.

Further, DoT has laid down stricter precautionary norms for exposure limit
for the Radio Frequency Field (Base Station Emissions), which is ten times more
stringent than the existing limits prescribed by International Commission on Non-
Ionizing Radiations Protection (ICNIRP) and recommended by WHO. Keeping the
precautionary EMF safe exposure limits for the Radio Frequency Field (Base Station
Emissions) as 1/10th of the safe limits prescribed by ICNIRP for all areas in India,
eliminates the need for fixing lower limits for specific areas like schools, hospitals,

residential premises, children playgrounds.

In order to ensure compliance to the prescribed stricter precautionary norms

of EMF radiation from mobile towers, the extensive audit of self-certificates being
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submitted by TSPs and BTSs sites is carried out by Telecom Enforcement Resource
and Monitoring (TERM) field units of DoT. All new BTS sites starts radiating
commercially only after self certificate has been submitted to corresponding TERM
Cells. In case, any BTS site is found to violate the prescribed EMF norms, actions
are taken to put a penalty of I 10 lakh per BTS per incidence including closing of
BTS site, if the violation persists. Additionally, the BTS sites against which there
are public complaints are also tested by TERM Cells.

Clarifications from TRAI on compensating

subscribers for call drops

376. SHRI S. THANGAVELU: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that telecos have sought clarifications from the Telecom
Regulatory Authority of India (TRAI) regarding compensating subscribers for call
drops;

(b) if so, the details thereof;

(c) whether it is also a fact that operators want to know the details of
implementation, refund mechanism, who will get penalized, time-frame required and

who will fund the capital expenditure; and
(d) if so, the clarifications made to them by TRAI?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) The telecommunication service
providers through their Association of Unified Telecom Service Providers of India
(AUSPI) and Cellular Operators Association of India (COAI) requested TRAI on 27th
October, 2015 to withdraw the Telecom Consumers Protection (Ninth Amendment)

Regulations, 2015 citing following reasons:
(1) Wireless network cannot be designed for zero call drops;
(i) Inherent flawed assumptions and impractical regulation;
(ii1) Will increase disputes consumer mistrust and costs;
(iv) Service providers are worst affected by call drops;
(v) No basis for compensations; and
(vi) Regulation unprecedented in other service industry.
TRAI responded to AUSPI and COAI on 4th November, 2015 and informed

that extensive consultations were held with the stakeholders including an open house

discussion in New Delhi on measures to provide relief to the consumers in the event
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of call drops. TRAI has taken into consideration the discussions in the open-house
session as well as written comments including the ones that were submitted by
AUSPI, COAI or member service providers. Therefore, the request to withdraw the
Regulations dated 16th October, 2015 was not been agreed to. Consequently, the said
Regulations have been challenged in the High Court of Delhi where the judgement

is reserved after conclusion of hearings.

(c) and (d) TRAI Regulations dated 16th October, 2015 has provided that in
effect from Ist January, 2016, every originating service provider providing cellular

mobile services shall, for each call drop within its network,

(i) Credit the account of the calling consumer by one rupee, provided that
such credit in the account of the calling consumer shall be limited to three
dropped calls in a day (00:00:00 hours to 23:59:59 hours);

(ii) Provide the calling consumer, through SMS/USSD message, within four
hours of the occurrence of call drop, the details of amount credited in his

account; and

(i) In case of post-paid consumers, provide the details of the credit in the next
bill.

Sealing of mobile towers

377. SHRI S. THANGAVELU: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that thousands of mobile towers have been sealed in
many cities across the country by local body Governments for violation of operating

norms, if so, the details thereof;

(b) whether it is also a fact that thousands of such towers are under scanner

with the local body Governments across the country;
(c) whether closure of mobile towers will intensify the call drops; and

(d) if so, the steps taken by Government in this regard to enforce compliance

of operating norms by the telecom service providers?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) It may be true that installation or
operations of mobile towers in the jurisdiction of respective local body Governments
leads to various operational issues on account of norms prescribed from time to time.
This may include denial of permission for the site proposed, delay in granting the
permission, non-availability of electrical supply as requested and sealing of the sites

on different grounds.
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In order to facilitate streamlining of the process of clearance for installation
of mobile towers in various States, the Government has provided the inclusive
guidelines so that the concerns of different nature at local level could be

adequately handled.

As per the Guidelines issued by the Department to all State Governments, the
approach taken is to streamline the overall process of clearance. As per the request, it
may include single window clearance, nominal one time administrative fees, electricity
connection on priority and no sealing of BTS tower or disconnection of electricity
without the consent of respective field offices of the Department (TERM Cells) in
respect of the EMF related issues.

In order to ensure public health and safety, the Department undertakes periodic
inspection of all cellular mobile towers to keep a check on radiation-level of
electromagnetic field (EMF).These measures are important in public interest since
closure of each mobile tower site impacts three to four neighboring sites while could

result in increased call drops at such locations.
Shortage of fixed WLL telephone equipments

378. SHRI K. K. RAGESH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether shortage of fixed WLL telephone equipments has been noticed by
Government, which is hampering the quality of WLL phone service by BSNL all

over the country;

(b) if so, the details thereof and whether Government is taking any specific

steps to address it in a time-frame; and

(c) the total number of customers who have discontinued usage of BSNL's fixed

WLL phone during the last three years?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Bharat Sanchar Nigam Limited
(BSNL) is not facing shortage of Wireless in Local Loop (WLL) telephone

equipments.

(c) Total number of BSNL subscribers who have disconnected usage of BSNL’s
fixed WLL phone during the last three years are as below:

2012-13 2013-14 2014-15

Number of WLL disconnections 17,09,984 7,93,920 4,85,605
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Strengthening of communication system

1379. SHRI RAM NATH THAKUR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is determined to strengthen the

communication system;
(b) if so, the details thereof; and

(c) the schemes formulated by Government in order to improve the communication

system and IT sector in Bihar till date, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) The information is being collected
and will be laid on the Table of the House.

Unclaimed money in various savings schemes of post office

380. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that an enormous amount of unclaimed money is lying

with post offices under various saving schemes;
(b) if so, the details thereof and reasons therefor;

(c) the steps taken by Government to return such money under various schemes

to their depositors; and

(d) whether complaints have been received regarding embezzlement of such

unclaimed money by post office officials, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir.

(b) Scheme-wise figures for the year 2014-15 are given in the Statement (See
below). The main reasons for unclaimed amount are non withdrawal/encashment
of money by the depositors/investors after maturity of investment in small savings

schemes which were discontinued long back.

(c) Efforts are made to make people aware about their unclaimed savings lying

in post offices.

(d) No, Sir.

T Original notice of the question was received in Hindi.
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Statement

Amount of unclaimed money lying in various saving schemes with
Post Offices for 2014-15

SI. No. Name of schemes % in crores
1. Mahila Samriddhi Yojana 2.98
2. Fixed Deposit 24.20
3. 15 years Commulative Time Deposit 14.12
4. Indira Vikas Patras 885.57
5. National Defence Bond 0.11
6. 12 years National Defence Certificate 0.22
7. 10 years National Defence Deposit Certificate 0.54
8. 10 years National Plan Savings Certificates 0.27
9. 5 Years National Savings Certificate 60.00
10. National Savings Certificate (Il issue) 0.92
I1. National Savings Certificate (IV issue) 3.56

ToTtAL 992.49

Review of service conditions of Gramin Dak Sevaks

381. SHRI D. KUPENDRA REDDY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has made any review of the existing wage structure

and service conditions of Gramin Dak Sevaks in the country;
(b) if so, the details thereof;

(c) whether any steps have been taken to improve the working conditions and

pay structure and other facilities extended to them; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir.

(b) The Government has successively constituted Committees for revision of their
wage structure and other service conditions from time to time after each successive
Central Pay Commission. The Government had set up one man Committee under the
Chairmanship of Shri R.S. Nataraja Murti, Retired Member, Postal Services Board,
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to examine the wage structure and other conditions of Gramin Dak Sevaks in the
year 2007. The Committee examined the memorandum submitted by the Gramin Dak
Sevaks and submitted its report to the Government on 29th October, 2008. After
considering the report and recommendations of the Gramin Dak Sevaks Committee,
the Department issued the order on the revised wages, other allowances and Service
Discharge Benefits. Salient features of the said order are given in the Statement-I
(See below).

(¢) Yes, Sir.

(d) The Government has constituted one man Committee under the Chairmanship
of Shri Kamlesh Chandra, Retired Member, Postal Services Board, to review the
remuneration, wage structure and other service conditions of the Gramin Dak Sevaks,
vide this Directorate Order No.17-13/2013-GDS dated 19.11.2015 (e-Gazette No.310
of 19.11.2015). The tenure of the Committee is of one year. As and when, the
Committee submits its report, the recommendations made will be considered by the

Government adopting the usual procedure.
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4. Maternity Grant [effective from 09.10.2009]

Women GDS will be provided Maternity Grant equivalent to three months TRCA
with DA for the birth of two children out of the welfare fund of the Department.

This will take effect from the date of issue of the order.
Revenue loss to MTNL due to mobile number porting

382. SHRI PRABHAT JHA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that call drop rate has increased manifold in Government-
owned MTNL;

(b) if so, the details thereof for last two years;

(c) the number of MTNL customers who have ported their numbers from MTNL

to private operators during the last two years; and
(d) the details of revenue loss incurred during this period?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Telecom Regulatory Authority of
India (TRAI) has laid down two parameters viz. “call drop rate/Circuit Switch Voice
drop rate (benchmark < 2%)” and “worst affected cells having more than 3% TCH
(Traffic Channel) drop/Circuit Switched Voice drop rate: CBBH (Cell Bouncing
Busy Hour) (benchmark < 3%).” From the monitoring of performance of Mahanagar
Telephone Nigam Limited (MTNL) in 2G and 3G Services for the quarter ending
March 2014, June 2014, September 2014, December 2014, March 2015, June 2015,
September 2015 and December 2015, it is seen that MTNL is meeting both the

above parameters in all the above eight quarters.

(¢) The number of MTNL customers who have ported their numbers from MTNL
to private operators are 76,986 and 75,670 during FY 2013-14 and FY 2014-15

respectively.

(d) Details of revenue loss of MTNL due to porting out of its subscribers,
worked out on the basis of Average Revenue Per User (ARPU), during the last two

years are as follows:

(® in crores)

2013-14 2014-15

Revenue loss 7.14 7.00
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Job insecurity in IT industry

383. DR. K. V. . RAMACHANDRA RAO: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the IT industry, particularly MNCs based in Hyderabad and Bengaluru,
are adopting hire and fire practices leading to lack of job security and high levels
of frustration, often resulting in suicides;

(b) if so, the steps Government is contemplating to change the scenario;

(c) whether it is a fact that long working hours in IT companies, involving
regular night shifts, has become a health hazard; and

(d) if so, whether Government is considering to intervene for putting in place

corrective measures?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) No, Sir. According to National
Association of Software and Services Companies (NASSCOM), the Indian Information
Technology & Information Technology Enabled Services (IT-ITES) industry continues
to be the largest private sector employer and a net hirer of personnel, having created
over 1.1 million jobs directly in the last 5 years.

(¢) and (d) No, Sir. The employers in the IT-ITES sector, like other sectors
in India is governed by the Government of India and State Government’s rules
and laws related to labour/employee welfare. According to NASSCOM, most large
and established IT-ITES companies offer Recreation and Gym facility for enabling
a healthy life style within office premises. The IT sector has educated employees,
where increasingly flexi hours, work from home practices are being introduced to
help employees maintain work life balance.

Increase in cyber breaches and crimes

384. SHRI SALIM ANSARI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that cyber breaches and cyber crime threats have increased
in the country;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps Government proposes to take to curb cyber breaches and cyber
crimes in the country?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) With the proliferation of Information
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Technology and related services there is a rise in number of cyber breaches and

cyber crime threats in the country like elsewhere in the world.

(b) Information relating to Cyber Crime cases, cyber incidents and banking frauds

are registered/ maintained in the country by National Crime Records Burecau (NCRB),

Indian Computer Emergency Response Team (CERT-In) and Reserve Bank of India

(RBI) respectively. Central Bureau of Investigation (CBI) also registers such cases.

(@)

(i)

(iii)

(iv)

As per the latest cyber crime data made available by NCRB, a total
of 2876, 4356 and 7201 Cyber Crime cases were registered under
Information Technology Act 2000 (IT Act 2000) during 2012, 2013 and
2014 respectively. A total of 601, 1337 and 2272 cases were registered
under Cyber Crime related Sections of Indian Penal Code (IPC) during
2012, 2013 and 2014 respectively.

As per the information reported to and tracked by CERT-In, a total no.
of 41319, 44679 and 49455 cyber security incidents including phishing,
scanning, malicious code, website intrusion, Denial of Service etc., were
reported during the year 2013, 2014 and 2015 respectively. In addition,
54677, 85659 and 61628 spam (unsolicited email) incidents were reported
to CERT-In. Over a period, the nature and pattern of incidents have become

more sophisticated and complex.

As per the data made available by RBI, 8765, 9500, 13083 and 11997
cases related to ATM/ Credit/ Debit Cards and Net Banking related frauds
were reported by the banks during 2012-13,13-14,14-15 and 15-16 (upto
December 2015) respectively.

CBI has registered 56 cases (regular cases and Preliminary enquiry) during

the last three years. This includes 11, 20 and 25 cases in the year 2013,
2014 and 2015 respectively.

(¢) Government has taken various steps in the form of awareness, training,

legal framework, emergency response and implementation of best practices to prevent

occurrence of cyber breaches and cyber crime threats. Such steps include:

(@)

(i)

(iii)

The Information Technology Act, 2000 provides a comprehensive legal
framework to address the issues connected with cyber crime, cyber attacks
and security breaches of information technology infrastructure.

Government is implementing a Framework for Enhancing Cyber Security,
with a multi-layered approach for ensuring defence-in-depth and clear
demarcation of responsibilities among the stakeholder organizations in the

country.

Government has established National Critical Information Infrastructure
Protection Centre (NCIIPC) as per the provisions of Section 70A of the
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(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

(xiii)

Information Technology Act, 2000 for protection of Critical Information
Infrastructure in the country.

The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on regular
basis. CERT-In has published guidelines for securing IT infrastructure,
which are available on its website (www.certin.org.in). In order to detect
variety of threats and imminent cyber attacks from outside the country,

periodic scanning of cyber space is carried out.

Government has formulated Crisis Management Plan for countering cyber
attacks and cyber terrorism for implementation by all Ministries/Departments
of Central Government, State Governments and their organizations and

critical sectors.

Cyber security mock drills are being conducted regularly to enable
assessment of cyber security posture and preparedness of organizations in

Government and critical sectors.

Efforts towards setting up of National Cyber Coordination Centre (NCCC)
to generate necessary situational awareness of existing and potential cyber
security threats and enable timely information sharing for proactive,

preventive and protective actions by individual entities.

CERT-In, Department of Electronics and Information Technology (DEITY) has
initiated action with active participation of Service Providers and Industry
to set up a Botnet Cleaning and Malware Analysis centre for detection
of computer systems infected by malware and to notify, enable cleaning

and securing systems of end users to prevent further malware infections.

Cyber Crime Cells have been set up in all States and Union Territories

for reporting and investigation of Cyber Crime cases.

Government has set up cyber forensic training and investigation labs in
the States of Kerala, Assam, Mizoram, Nagaland, Arunachal Pradesh,
Tripura, Meghalaya, Manipur and Jammu and Kashmir for training of Law
Enforcement and Judiciary in these States.

Industry associations such as Data Security Council of India (DSCI),
NASSCOM, Cyber Forensic Labs, set up in certain States, have taken
up tasks of awareness creation and training programmes on Cyber Crime
investigation.

Academia like National Law School, Bangalore and NALSAR University
of Law, Hyderabad are also engaged in conducting several awareness and

training programmes on Cyber Laws and Cyber crimes for judicial officers.

Number of Cyber forensics tools for collection, analysis, presentation of
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the digital evidence have been developed indigenously and such tools are
being used by Law Enforcement Agencies.

(xiv) Indian Computer Emergency Response Team (CERT-In) and Centre for
Development of Advanced Computing (CDAC) are involved in providing
basic and advanced training to Law Enforcement Agencies, Forensic labs
and judiciary on the procedures and methodology of collecting, analysing
and presenting digital evidence.

(xv) Government has formulated a set of investigation manuals with procedures
for Search, Seizure Analysis and Presentation of digital evidence in courts.
The manuals have been circulated to Law Enforcement Agencies in all
States.

(xvi) Reserve Bank of India (RBI) issues Circulars/advisories to all Commercial
Banks on phishing attacks and preventive/detective measures to tackle
phishing attacks. RBI also issues advisories relating to fictitious offers of
funds transfer, remittance towards participation in lottery, money circulation
schemes and other fictitious offers of cheap funds.

(xvii) Department of Electronics and Information Technology (DEITY) is
conducting programs to generate information security awareness. Specific
books, videos and online materials are developed for children, parents and
general users about information security which are disseminated through
Portals like “www.infosecawareness.in”, “www.secureyourelectronics.in” and

“www.cert-in.org.in”.
Reasons given by TRAI for call drops

385. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has cited network configuration and synchronization, inadequate

mobile signal strength and transmission problems for call drops;
(b) if so, the details thereof and the action taken thereon;
(c) whether TRAI has urged to add more towers to bolster 2G networks;

(d) if so, whether adequate number of towers have been provided by telecos,
particularly VSNL and MTNL, to improve the quality of mobile services in the country;

and
(e) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (e) TRAI has indicated network

configuration, synchronization, inadequate mobile signal strength and transmission
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problems among the possible reasons for call drops in its Technical Paper on Call
Drop as published in the first week of November 2015.

The actions taken so far to improve the instances of call drop are as follows:

Drive tests were conducted by the independent agencies in Mumbai, Delhi
in June-July of 2015 and consequent meetings with the Chief Executive
Officers of the cellular mobile companies were held to finalise the action
points for improvement of network conditions to reduce instances of call
drops.

The drive tests were again taken-up in these cities along with a few more
cities such as Kolkata, Pune, Surat, Indore and Bhubaneshwar in September
to October, 2015 to assess the improvement in network conditions. Some
improvements were observed but it required further efforts on part of the
service providers to reduce call drops.

To create further deterrent against consecutive non-compliance with the
benchmarks, TRAI had recently notified “The Standards of Quality of Service
of Basic Telephone Service (Wireline) and Cellular Mobile Telephone Service
(Fourth Amendment) Regulations, 2015” on 15th October 2015, providing

for increased Financial Disincentives in such cases.

TRAI, after due consideration with the stakeholders, has notified the Telecom
Consumer Protection (Ninth Amendment) Regulations, 2015 on 16th October,
2015 which came in effect from Ist January, 2016. These regulations mandate
originating cellular mobile service providers to credit I 1/- for a dropped call
to the calling consumers as notional compensation, limited to three call drops in
a day. The service providers and the associations have filed a case in the High
Court of Delhi where the judgment is reserved after completion of hearings.

TRAI has urged the service providers to augment the current network so
that the surge of user generated traffic especially on account of data/video
services could be adequately handled without causing diminishing effect
upon the operational networks.

The service providers have been facing problem in installation of new
towers on account of right-of-way issues, issues by local bodies, resistance
by Resident Welfare Associations on account of fear of EMF radiation,

permission from defense authorities etc.

In order to facilitate the installation and operations of cellular mobile towers
in different areas of India, the Department has consulted with the concerned
stakeholders including State Governments. The guidelines to streamline the
process of clearance for installation of mobile towers through single window

clearance have been issued.
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e The Department as well as TRAI has been spreading the awareness amongst
the general public and mobile users that the radio emissions from mobile

equipments have no potential health hazards.

e In the last six months, the total number of sites added by the service
providers, including BSNL and MTNL, are around 20 thousand for 2G
services and around 45 thousand for 3G services. The efforts are underway
to add further sites at the required locations determined through the drive
test. BSNL, in particular, has added around 1600 additional cell-sites. MTNL
has also made a few additions.

Policy on differential data pricing

386. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has finally spelt out its policy on the differential pricing
on the Internet, declaring that differential pricing for data services through the Internet

will not be allowed;

(b) whether the telecom regulator has chosen to impose a penalty of ¥ 50,000
for each day of contravention, subject to a maximum of ¥ 50 lakh to be paid by

the errant service provider; and

(c) whether the current ruling of TRAI will protect small content providers and
start-ups by providing them a level playing field in competition with the telecom

majors?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Telecom Regulatory Authority of India (TRAI)
has issued the “Prohibition of Discriminatory Tariffs for Data Services Regulations,

2016” on 8th February 2016, wherein following is inter-alia mandated:

(i) No service provider shall offer or charge discriminatory tariffs for data

services on the basis of content.

(ii)) No service provider shall enter into any arrangement, agreement or contract,
by whatever name called, with any person, natural or legal, that has the
effect of discriminatory tariffs for data services being offered or charged
by the service provider for the purpose of evading the prohibition in this

regulation.

(ii1) Reduced tariff for accessing or providing emergency services, or at times

of public emergency has been permitted.

(b) and (c) Yes, Sir.
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Non-implementation of penalty for call drops

387. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the reasons for not implementing penalty on call drops;

(b) whether it is a fact that telecom companies are defying Government and
TRAI order by taking shelter under court;

(c) if so, the reasons therefor and how Government is planning to look at this

maneuvering tactics by private telecom players; and

(d) the efforts being made by Government to request the court to hear the case
early?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) TRAI has imposed certain financial
disincentives on cellular mobile services (2G and 3G) for failure to comply with
“The Standards of Quality of Service for Basic Service (Wireline) and Cellular
Mobile Telephone Service Regulations 20097 dated 20th March 2009. The service
providers have so far paid I 8,74,65,000/- (Rupees Eight crores, seventy four lakhs
and sixty five thousand only).

TRAI vide its Regulations dated 15th October, 2015 has made the financial

disincentives more stringent in cases of continuous non-compliance.

TRAI has also notified Telecom Consumer Protection (Ninth) Amendment
Regulations, 2015 dated 16th October, 2015 which came into effect from 1st January
2016. It provides that a maximum of 3 call drops per day per subscriber are required
to be compensated in favour of the caller by the related service provider at the rate
of Re. 1/- per call drop in the given Service Area. Some of the telecommunications
service providers and Cellular Operators Association of India (COAI) moved a petition
against these Regulations on 9th December, 2015 in High Court of Delhi. In view
of the public interest involved, the Court heard the matter on daily basis and the
judgment is reserved. TRAI has not taken any coercive action within the scope of
these Regulations so far. However, TRAI has expected from the service providers
that they would have taken all necessary steps to implement the provision of the
Regulations subject to the outcome of the judgment from the Court.

Results of TRAI’s call drop tests

388. SHRI ANIL DESAI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether results of the telecom regulator's call drop tests are refuted by the

telecom operators who have asked TRAI to withdraw the report;
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(b) if so, reaction of the Ministry thereto; and

(c) whether to ensure a comprehensive view of the network, drive tests would
be conducted within the municipal boundaries of the city and cover all the major

routes, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) The telecom operators, through their
respective associations, namely Cellular Operators Association of India (COAI) and
Association of Unified Telecom Service Providers of India (AUSPI) have submitted
their representations to TRAI regarding Independent Drive Tests conducted during
December, 2015 to January, 2016 in the seven cities of India. In the representations,
request for immediate withdrawal of test reports, as published on 04.02.2016, has

been submitted.

(b) In reference to the Independent Drive Test conducted during December
2015 to January 2016 in the seven cities, TRAI has considered the representations

submitted on behalf of telecom operators and observed that:

e TRAI officials were also present to supervise the Drive test for proper
conduct as per QoS Regulations. The logs were properly verified by technical
team of TRAL

e TRAI has offered to show and explain the results in case any of the service

providers has any issue with the results published.

e TRAI has clarified that such Independent Drive Tests were undertaken from
a point of view of assessing the Quality of Service parameters rather than
for assessment of roll-out coverage. These have been conducted separately
for 2G and 3G services. The parameters chosen are in line with assessment

of voice quality.

e After meeting with the operators in Oct., 2015, TRAI has added 300 kilo
meter route in Delhi and Mumbai. However, the recent tests undertaken
were not meant to conduct the drive test in all areas/localities of the

city selected.

e The comments of the operators were sought before publishing the results

and the same have been considered while publishing the results.

(¢) Depending upon the objective of drive test to be conducted, it may include
all areas within the municipal boundaries of the city and cover all the major routes.
This may essentially relate to drive test undertaken for planning, quality assessment

or ensuring fulfilment of Rollout obligations.
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Health hazards from EMF emission of telecom towers

389. SHRI B. K. HARIPRASAD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the success achieved by Government for issues relating to health hazards

from Electromagnetic Field (EMF) emission of telecom towers and mobiles; and

(b) the details of major representations received by Government and the steps

taken in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Sir, on the issue of health hazards from
Electromagnetic Field (EMF) emission, World Health Organization (WHO) has referred
to approximately 25,000 articles that have been published over the past 30 years
and based on in-depth review of the scientific literature, WHO has concluded that
“current evidence does not confirm the existence of any health consequences from

exposure to low level electromagnetic fields”.

Further, Department of Telecommunications (DoT) has laid down stricter
precautionary norms for exposure limit for the Radio Frequency Field (Base Station
Emissions), which is ten times more stringent than the existing limits prescribed
by International Commission on Non-lonizing Radiations Protection (ICNIRP) and
recommended by WHO. DoT has also adopted one of the most stringent guidelines
for Specific Absorption Rate (SAR) norms that are for radiation emitted by a mobile
phone. As per the guidelines issued to the mobile handset manufacturing/importing
companies in India, the SAR Value for Mobile Handset has been fixed as 1.6 Watts
per Kg averaged over a mass of 1 gram human tissue. A laboratory has been set-
up in the Telecommunication Engineering Centre (TEC) Delhi for testing of SAR
value of mobile handsets.

In order to ensure compliance to the prescribed stricter precautionary norms
of EMF radiation from mobile towers, the extensive audit of self-certificates being
submitted by Telecom Service Providers (TSPs) and Base Transceiver Station (BTS)
sites is carried out by Telecom Enforcement Resource and Monitoring (TERM)
field units of DoT. All new BTS sites starts radiating commercially only after self
certificate has been submitted to corresponding TERM Cells. In case, any BTS site
is found to violate the prescribed EMF norms, actions are taken to put a penalty
of ¥ 10 lakh per BTS per incidence including closing of BTS site, if the violation
persists. Additionally, the BTS sites against which there are public complaints are

also tested by TERM Cell so as to build confidence in general public.

As on 31.12.2015, out of total of 2,57,457 number of BTSs tested by various
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TERM Cells, a total of 2,57,265 BTSs (i.e. more than 99.9 %) were found compliant

to EMF radiation exposure norms.

(b) Several representations have been received by Government on health hazards
from EMF emissions of telecom towers and mobiles. The apprehensions raised in the
representations have been mostly related to setting up of mobile towers in vicinity of
residential areas, schools, hospitals etc. However, as explained above, EMF radiations
from a mobile tower, which are below the safe limits prescribed by ICNIRP and
recommended by WHO, have no convincing scientific evidence of causing adverse
health effects. DoT has prescribed stricter precautionary norms for exposure limit
for the Radio Frequency Field (Base Station Emissions) which are ten times more
stringent than the existing limits prescribed by ICNIRP and recommended by WHO.
Further, Government of India has taken adequate steps to ensure that TSPs strictly
adhere to these prescribed norms.

Various court cases have also been filed in this regard. However, several High
Courts have dismissed petitions, where the mobile tower installations were challenged
on grounds of health effects of EMF radiations.

As on 31.01.2016, TERM Cells have received around 2964 representations/
complaints regarding perceived health hazards from EMF emission of telecom towers
and mobiles from various sources such as online Public Grievance (PG) Portal, postal
letters, e-mails, District Telecom Committee meetings etc. Out of these complaints/
representations, as on 16.02.2016 a total of 2941 number of complaints/representations
have been suitably disposed off by TERM Cells. TERM Cells carried out EMF testing
to ascertain the level of EMF radiation preferably in the presence of complainant
and it was observed that in most of the cases, the EMF radiation levels are within
safe EMF limits as prescribed by DoT. In all these cases, the complainants have
been suitably advised.

Poor mobile network coverage of BSNL

390. SHRIMATI RENUKA CHOWDHURY: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL has lost about two crore wireless and wireline subscribers
during last one year;

(b) if so, the details thereof;

(c) the reasons for poor mobile network coverage capacity and quality of services
of BSNL; and

(d) the steps takan by Government to increase its subscriber base by improving

network coverage and quality of services?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Bharat Sanchar Nigam Limited
(BSNL) has added a total of 61,34,732 mobile subscribers and lost 18,81,673 Wireline
subscribers during the last one year from Feb., 2015 to Jan., 2016.

(c) and (d) Telecom Regulatory Authority of India (TRAI) monitors the Quality
of Service (QoS) of all the telecom service providers including Bharat Sanchar
Nigam Limited (BSNL). As per the performance monitoring report of TRAI for the
quarter ending December, 2015, for cellular mobile telephone services 2G, BSNL’s
performance is generally comparable with other service providers. As regards Basic
services (Wireline), BSNL is meeting all the parameters in all the service areas.

So far as the enhancement of mobile network coverage, capacity and quality of
services is concerned, BSNL upgrades and augments its network on techno-economical
consideration on a continuous basis. BSNL has taken several steps to improve its

network and quality of service. Some of the steps are as follows:

e BSNL has planned to install 10,510 3G Base Transceiver Stations (BTSs)
and 14,232 2G BTSs under Phase-VII GSM expansion for 15 Million lines.
It has also planned to install additional 9600 3G BTSs and 5300 old BTSs
in North and South Zone. This will also include replacing of 5300 old BTSs
of GSM Phase I, II and Ill. An approximate capacity of 5 million shall be
added in the GSM network of North Zone and South Zone. BSNL has already
commissioned over 16.42 million lines. Out of the planned BTSs, 9829 (3G)
BTSs and 12,491 (2G) BTSs are radiating (Total 22,320). This will improve
2G and 3G network coverage and data capability of 3G network.

e BSNL has planned to implement ERP (Enterprise Resource Planning) as one
of the important IT initiative in two phases i.e. Phase-I Proof of Concept
(POC) and Phase-2 Rollout. The ERP has been implemented in all the 49
units including eight Proof of Concept (POC) Circles .

e During this Five Year Plan (2012-17), BSNL has planned to make the
entire wire line customer base network IP enabled. Next Generation
Network (NGN) equipment based on the latest architecture are planned to
be deployed gradually to replace the entire Circuit Switched equipments/
Digital Telephone Exchanges.

e BSNL has set wireline call centres for the customers of landline and
broadband at Dehradun, Ajmer and Bangalore and traffic from all circles
has been migrated to these call centres. These call centres are accessible
through toll free number 1500 (from BSNL number) and 18003451500 (from

other operator numbers).

e BSNL has launched various customer centric initiatives like Night free calling,

Free Roaming, increased minimum speed of broadband to 2 Mbps etc.
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In addition, Department of Telecommunication (DoT) has also taken up several

projects to improve the telecom network in rural and remote areas through Universal

Service Obligation Fund (USOF). Some of these projects are as follows:

To provide better mobile services in Left Wing Extremism (LWE) affected
areas, USOF has awarded to BSNL to install 2199 (BTSs).

USOF is implementing a comprehensive telecom developing plan for the
North East Region (NER) at the estimated cost of ¥ 5336.18 crores. This
NER scheme has following components:

(i) Provision of mobile services in uncovered villages.
(i) Provision of seamless mobile coverage along the National Highways.
(ii1) Augmentation of Transmission media.

USOF is augmenting the telecom network in Andaman and Nicobar Islands

and Lakshadweep Islands.

National Optical Fibre Network (NOFN) is being implemented to connect
2.5 lakh Gram Panchayats with broadband.

Auction of spectrum in 2016-17

391. SHRI SANJIV KUMAR: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is proposing auction of spectrum in
the Financial Year 2016-17;

(b) how is Government ensuring that the design of the auction is such that it

receives maximum receipts; and

(c) the projected receipt for Government from auction of spectrum during 2016-17?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) The Government has not yet decided the
dates for conduct of next round of auction of spectrum.

(b) The Government had set itself the following objectives in last auction held
in March, 2015:

Obtain a market determined price of spectrum through a transparent process;
Ensure efficient use of spectrum and avoid hoarding;

Stimulate competition in the sector;

Promote rollout of the respective services;

Maximise revenue proceeds from the auctions within the set parameters.
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(c) The projected receipt of Government from Auction of Spectrum during
2016-17 would depend on the bands and quantum of spectrum put to auction, the

same is yet to be decided by the Government.

Agreement with a social media company to

provide internet in rural areas

1392. DR. SANJAY SINH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has entered into an agreement with a foreign social
media company to provide internet facility in rural India or contemplating any such

scheme, if so, the details thereof;

(b) the item-wise details of budget earmarked for this purpose and the share of

the above social media company in the budget;

(c) whether local entrepreneurs would have to bear losses on account of the

use of the foreign social media company; and

(d) whether our country's resources and technology are inadequate for

implementation of Digital India scheme?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) Sir, Government has not entered into
agreement nor the same is being contemplated at present with any foreign social

media company to provide internet facility in rural India.

(d) No Sir, country’s resources and technology are adequate for implementation

of Digital India scheme.
Review of existing cyber laws

393. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY

be pleased to state:

(a) whether Government has reviewed the existing cyber laws in view of the
discussion on Conference on Cyber Crime and Cyber Security, if so, the details

thereof;

T Original notice of the question was received in Hindi.
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(b) whether the laws would be updated to meet the challenges in view of the

emerging new kinds of cyber crimes; and

(c) Whether any specific legislation would be brought to deal with the challenge
of rise of “dark net” where illegal data sharing takes place by individuals, if so, the
details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Various national and international conferences
are regularly organised on the subject of Cyber Crime and Cyber Security by different
forums. Government considers the recommendation and views emerging out of such

conferences.

(b) and (c¢) The Information Technology Act, 2000 provides a legal framework
for addressing all types of prevailing cyber crimes as reported in the country.
However, challenges are faced by Law Enforcement Agencies, when dark net/ dark
web technologies are used by cyber criminals, as they provide restricted access as
well as prevent monitoring through encryption. In view of increasing use of dark net
to carry out malicious activities, evolving effective legal solution has been drawing
the attention of Governments/legal communities worldwide. Government is in touch
with international organisations and keeps track of developments by other nations to

evolve suitable legal mechanism.

Expanding network of common

service centres in villages

394. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether as part of the mission Digital India, Government proposes to expand
the network of Common Service Centres in villages to develop ancillary units in

textiles and handicrafts helping employment generation; and

(b) whether Government has roped in e-commerce companies to make use of
the 1 lakh strong network of Common Service Centres across the country, if so, the
details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) CSC 2.0 Scheme under Digital India-Pillar
3-Public Internet Access Programme—National Rural Internet Mission envisages to
establish self sustaining network of 2.5 lakh Common Services Centres (CSCs) at
Gram Panchayat (GP) level and deliver a large bouquet of Government and non-

Government services including services under e-Commerce.
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(b) CSC e-Governance Services India Limited—SPV (Special Purpose Vehicle)
has tied up with Snapdeal, Flifkart and Infibeam—the major e-Commerce companies
for enabling delivery of e- commerce services through CSCs.

Privacy and security of data under Aadhaar

395. SHRI DEREK O’BRIEN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the measures undertaken by Government to ensure the privacy and security

of data collected under the Aadhaar programme;

(b) the details of regulatory measures implemented to ensure that the data
collected under Aadhaar is not misused; and

(¢) whether Government plans to introduce legislation to give Aadhaar a legal
basis and introduce legal privacy and security requirements, if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) The architecture of Aadhaar ecosystem
has been designed to ensure data security, privacy, non-duplication, data integrity
and other related management aspects of data in Aadhaar database. Government
is fully alive to the need to maintain highest level of data security and integrity
and is constantly upgrading the technology and infrastructure. For this purpose, a
well-designed and robust data security system is in place. Security is an integral
part of the system from the initial design to the final stage and security audits are
conducted periodically. Security of data is monitored at all the times i.e. at rest,
in transit and in storage. Security and privacy of personal data are fully ensured,
without sacrificing the utility of the project. Recently, UIDAI has been declared ISO
27001:2013 certified by STQC with respect to Information Security which has added
another layer of IT security assurance. In pursuance of sub-section (1) of Section
70 of the IT Act 2000, UIDAI data has also been declared as protected system by
National Critical Information Infrastructure Protection Centre. Additionally, various
policies and procedures have been defined clearly which are reviewed and updated
continually thereby appropriately controlling and monitoring any movement of people,
material and data in and out of UIDAI premises, particularly the data centres. Further
strengthening of security and privacy of data is an ongoing process, and all possible

steps are being taken to make the data safe and protected.

(¢) Yes, Sir. The National Identification Authority of India Bill (NIDAI
Bill), 2010 was introduced in the Rajya Sabha on 3rd December, 2010. A Notice
for introduction of the Official Amendments was moved in the Rajya Sabha on
28-11-2013, subsequent to the report of the Standing Committee on Finance. The
Bill is presently pending for consideration of Rajya Sabha.
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Rice and wheat distributed through PDS

396. DR. BHALCHANDRA MUNGEKAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of rice and wheat distributed through the Public Distribution
System (PDS) during 2012-13, 2013-14 and 2014-15, the State-wise details thereof;

(b) whether the allocation made was as per their demand;
(c) if so, the State-wise demand thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) The State-wise details of
foodgrains allocated by the Government of India and lifted by the States/Union
Territories (UTs) for distribution under Targeted Public Distribution System (TPDS)

during the last three years are given in the Statement-I and II (See below).

(b) to (d) Under TPDS the allocation of foodgrains to States/UTs is not based
on demand. The allocation of foodgrains to the States/UTs where National Food
Security Act (NFSA) has been implemented is made @ 5 kg per person belonging
to priority category and @ 35 kg per family per month belonging to Antyodaya
Anna Yojana (AAY) category. Under the Act 75% of the rural and 50% of the urban
population of the country as per 2011 population censes will be covered to receive
subsidised foodgrains under TPDS ie. @ X 3.00 per kg, ¥ 2.00 per kg for wheat

and ¥ 1 per kg for coarse grains.

The States/UTs, which have not implemented NFSA, are allocated foodgrains
under TPDS @35 kg per family per month for all accepted Below Poverty Line
(BPL) families (including AAY families) and @10-35 kg per family per month
for Above Poverty Line (APL) families based on 1993-94 poverty estimates of
erstwhile Planning Commission and March 2000 population estimates of Registrar
General of India. Further the States/UTs which have not implemented NFSA have
been given additional allocation of foodgrain as per Statement-II indicated against

part (a) above.
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Seizure of pulses from hoarders

397. SHRI D. KUPENDRA REDDY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that lakhs of tonnes of pulses have been seized from

hoarders in various States during the last three months;
(b) if so, the details of the quantity of pulses seized;
(c) the steps taken for disposal of such seized pulses; and

(d) whether the same has been helpful in containing the spiralling prices of

pulses in the country, if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (c¢) Yes, Sir. The quantity
of pulses seized and disposed, State-wise is given in the Statement (See below).
Being a statutory process, the disposal of seized pulses is done as per the relevant

provisions of the Essential Commodities Act, 1955.
(d) Yes, Sir. The rising trend of prices of pulses has been contained.
Statement
Details of pulses seized from hoarders in various states during last three months

(As on 23.02.2016)

Sl.  State Raids conducted, quantity seized and
No. quantity disposed (MT)

Raids Qty seized  Qty disposed Balance
1 2 3 4 5 6
1. Chhattisgarh 112 5447.93 5320.56 127.37
2. Haryana 1669 14.60 0.80 13.80
3. Karnataka 1351 25545.83 23708.34 1837.49
4. Madhya Pradesh 969 3144.74 2056.60 1088.14
5. Maharashtra 5250 80167.44 78232.35 1935.02
6. Telangana 1924 6712.51 2923.25 3789.26
7. Rajasthan 875 2614.21 1895.27 714.94
8. Jharkhand 140 282.02 0 282.02
9. Odisha 180 1410.26 1403.86 6.40
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1 2 3 4 5 6

10. Andhra Pradesh 1300 1361.52 352.50 1009.02

11. Gujarat 212 54.11 0 54.11

12.  Himachal Pradesh 500 3.42 0 3.42

13. NCT Delhi 01 81.29 81.29 0

14. Bihar 299 360.03 360.03 0
TotaL 14482 126758.59 116334.85 10860.99

Implementation of the National Food Security Act

398. SHRI RITABRATA BANERIJEE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the National Food Security Act has been implemented throughout
the country;

(b) if so, the present status thereof, State-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (¢) Before implementation
of National Food Security Act (NFSA), States/UTs are required to identify eligible
households and complete other preparatory activities. Based on the preparedness and
identification of beneficiaries reported by 28 States/UTs, foodgrains under the Act are
being allocated to them. Remaining 8 States/UTs, namely Arunachal Pradesh, Dadra
and Nagar Haveli, Gujarat, Kerala, Manipur, Mizoram, Nagaland and Tamil Nadu,
are also at an advanced stage of preparedness. Foodgrains allocation under erstwhile
TPDS is continuing in these States/UTs.

Sugar factories in Maharashtra

399. SHRIMATI RAJANI PATIL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of sugar factories in Maharashtra under various sectors/category,

namely, Government, private and co-operative sector;
(b) how many factories are sick or profit making; and

(¢) whether Government is planning to have a uniform price for sugarcane under

the new Sugar/Agriculture policy all over the country?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) and (b) As on 31.12.2015,
out of 235 installed sugar factories are in Maharashtra, 169 are in cooperative and
66 in private sector. State Government of Maharashtra has informed that 31 sugar
factories are profit making as per the audited balance sheets of Financial Year
2014-15. Two sugar factories in private sector are declared as sick units by the

Board for Industrial and Financial Reconstruction (BIFR).

(c) The Central Government fixes Fair and Remunerative Price (FRP) of
sugarcane having regard to the factors mentioned in Clause 3(1) of the Sugarcane
(Control) Order, 1966. The FRP so fixed is based on the recommendations of the
Commission for Agricultural Costs and Prices (CACP) and after consultations with
State Governments and other stakeholders. FRP of sugarcane is uniform throughout

the country and linked to recovery rate.
Malpractices in printed MRP

400. SHRI BHUPENDER YADAV: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that there are large number of products and
commodities in the market where the actual 94 sale price is far less than the MRP

printed on the product thereby circumventing the requirement of MRP;

(b) if so, the preventive action available under the law or otherwise to check

such malpractices; and
(c) the action Government contemplates to prevent such practices?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) No Sir, prices of the products
and commodities are determined by the market forces. It is not feasible for the
Government to fix the cost price and sale price of such commodities which are
sold through open market competition. Therefore, the Maximum Retail Price (MRP)
of such products sold in the country are determined by the manufactures/packers/

importers themselves.

(b) and (c) The Legal Metrology (Packaged Commodities) Rules, 2011 provide
that commodities in packaged form can not be sold at a price higher than MRP,
in order to protect the interest of consumers. Monitoring whether the commodities
are being sold at more than MRP is done by the enforcement authorities of the
State Governments. The penalty provisions are made under section 36 of the Legal

Metrology Act, 2009 for the violations of the provisions of Act and Rules.
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Raid campaign against hoarders of pulses

t401. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that prices of pulses have increased exorbitantly

due to their hoarding in the country;
(b) if so, whether Government has taken any action against the hoarders;

(c) if so, the number of such traders against whom action has been taken so

far;

(d) whether Government would allow to carry out a countrywide raid campaign

to reduce the prices of pulses; and
(e) if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (e) Yes, Sir. The rise in
prices of pulses is due to several factors leading to demand and supply mismatch.
Hoarding is one such factor. De-hoarding operations are carried out by the State
Governments under the Essential Commodities Act, 1955. All the States have been
requested to enforce the Act effectively. Action taken during 2015 is given in the
Statement-I and II.

Statement-1

Details of pulses seized from hoarders in various States

during last three months

(As on 23.02.2016)

Sl.  State Raids conducted, quantity seized and
No. quantity disposed (MT)

Raids Qty seized Qty disposed  Balance

1 2 3 4 5 6

1. Chhattisgarh 112 5447.93 5320.56 127.37
2. Haryana 1669 14.60 0.80 13.80
3. Karnataka 1351 25545.83 23708.34 1837.49
4. Madhya Pradesh 969 3144.74 2056.60 1088.14
5. Maharashtra 5250 80167.44 78232.35 1935.02

T Original notice of the question was received in Hindi.
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1 2 3 4 5 6
6. Telangana 1924 6712.51 2923.25 3789.26
7.  Rajasthan 875 2614.21 1895.27 714.94
8. Jharkhand 140 282.02 0 282.02
9. Odisha 180 1410.26 1403.86 6.40
10.  Andhra Pradesh 1300 1361.52 352.50 1009.02
11.  Gujarat 212 54.11 0 54.11
12.  Himachal Pradesh 500 3.42 0 3.42
13.  NCT Delhi 01 81.29 81.29 0
14. Bihar 299 360.03 360.03 0
TotaL 14482  126758.59 116334.85  10860.99
Statement-11

Action taken agaist hoarders and violators of orders under
the E.C. Act during 2015.

(Updated as on 22.2.2016)

S States/UTs No. of No. of Persons Value of
No. Raids Arrested  Prosecuted Convicted goods
Conducted Confiscated
® in lakhs)
1 2 3 4 5 6 7
1. Andhra Pradesh 2287 0 23 23 1056.51
2. Arunachal Pradesh 3 1 - - 0.01
3. Assam Nil Nil Nil Nil NR
4. Bihar 299 Nil Nil Nil NR
5. Chhattisgarh 168 0 0 0 5.04
6.  Delhi 20 2 Nil Nil Nil
7. Goa 96 Nil Nil Nil Nil
8. Gujarat 8551 25 16 - 112.31
9. Haryana 1744 123 138 - 120.38
10. Himachal Pradesh 32818 - - - 27.13
11.  Jammu and Kashmir NR NR NR NR NR
12.  Jharkhand 140 NR NR NR NR
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1 2 3 4 5 6 7
13.  Karnataka 3005 145 0 6 16.71
14.  Kerala 8454 18 7 1 63.98
15. Madhya Pradesh 38648 - 111 6 92.46
16. Maharashtra 5906 707 242 2 4362.03
17.  Manipur Nil Nil Nil Nil Nil
18.  Meghalaya 41 Nil Nil Nil Nil
19.  Mizoram 141 - - - -
20. Nagaland Nil Nil Nil Nil Nil
21. Odisha 2291 Nil Nil Nil 0.02
22. Punjab 10443 - - - -
23.  Rajasthan 840 NR NR NR Nil
24.  Sikkim 71 - - - Nil
25.  Tamil Nadu 29 41 41 0 0.09
26. Telangana 4434 321 2 0 595.33
27. Tripura 199 NR 1 NR 57.13
28.  Uttarakhand 5 9 9 1 2.5
29. Uttar Pradesh 2045 107 121 17 274.46
30. West Bengal 780 174 52 - 96.15
31. Andaman and 86 Nil Nil Nil Nil

Nicobar Islands
32. Chandigarh 2 1 17 3 -
33. Dadra and Nagar Nil Nil Nil Nil Nil
Haveli
34. Daman and Diu NR NR NR NR Nil
35. Lakshadweep 3 Nil Nil Nil Nil
36. Puducherry 741 1 2 - 0.63
TortaL 124290 1675 782 59 6882.87

Rise in prices of essential food items

402. SHRI NEERAJ SHEKHAR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether prices of essential food items have shown upward trend during last
three months and all measures taken by Government have failed to check the price

rise in the country, if so, the details thereof and the reasons therefor;
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(b) the details of various kind of pulses imported by Government during 2015

and 2016, so far, to check the price rise; and

(c) the rates at which pulses were imported, import date-wise along with the

details of countries from where they were imported?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) No, Sir. Because of the
measures taken by the Government and fresh arrivals, the prices of essential food
items have registered a decline/remained under control over the last three months.

Details are given in the Statement-I (See below).
(b) and (c) The requisite information is given in the Statement-II.
Statement-1

Trend in monthly Wholesale Price Index (WPI) of major essential food

items during last three months.

Commodities Nov. 2015 Dec. 2015 Jan. 2016 % change Jan. 16

over Nov. 15

1 2 3 4 5
Cereals 236.2 237.1 236.7 0.21
Rice 237.4 237.3 235.9 -0.63
Wheat 2213 222.7 223.5 0.99
Pulses 380.2 378.2 370.1 -2.66
Gram 311.9 311.8 304.4 -2.40
Arhar 417.3 421.3 410.7 -1.58
Moong 441.2 418.4 413.6 -6.26
Masur 369.7 350.8 347.1 -6.11
Urad 509.6 520.1 507.8 -0.35
Vegetables 330.7 3184 289.4 -12.49
Potato 201.0 174.8 151.5 -24.63
Onion 505.5 435.4 348.4 -31.08
Tomato 534.1 384.6 357.4 -33.08
Milk 250.8 250.9 250.8 0.00

Sugar 167.8 169.8 178.4 6.32
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1 2 3 4 5
Edible Oils 150.6 151.5 149.6 -0.66
Vanaspati 114.9 116.0 110.0 -4.26
Groundnut Oil 192.2 193.8 192.2 0.00
Palm Oil 120.6 120.1 120.7 0.08
Rice Bran Oil 150.4 149.8 147.5 -1.93
Mustard and 192.2 193.0 188.7 -1.82
Rapeseed Oil
Soyabean Oil 150.3 150.4 150.4 0.07
Sunflower Oil 134.3 132.4 133.6 -0.52

Source: DIPP
Statement-11

Import of pulses by Government through MMTC during 2015 and 2016
(as on 24.2.2016)

Date Variety Price (US$) From Qty (in MT)
Approved Delivered
24.7.2015 Tur 1078 Malawi 5000 4927
31.12.2015 Tur 1170 Myanmar 1000 Delivery is expected
15.2.2016 Tur 1165 Myanmar 5000 Delivery is expected
15.2.2016 Urad 1214.75 Myanmar 2500 Delivery is expected

Source: MMTC

Functioning of consumer courts

+403. SHRI P. L. PUNIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that provisions of the Consumer Protection Act are not

being implemented properly in the country;

(b) the number of cases filed in consumer courts during the financial year

2014-15 and the number of cases pending so far, the details thereof; and

(c) whether it is also a fact that the Supreme Court has suggested to the

Government to constitute a committee to improve the condition of consumer courts,

if so, the details of the progress made in this regard?

T Original notice of the question was received in Hindi.
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) No, Sir. The provisions of

the Consumer Protection Act, 1986 are being implemented in the country.

(b) As per information provided by the National Consumer Disputes Redressal
Commission, during the year 2014-15, 3,06,712 cases have been filed in the Consumer

Courts and 2,85,445 cases have been disposed of.

(c) The Hon’ble Supreme Court vide order dated 14.1.2016 in Civil Appeal
NO. 2740/2007 has directed the constitution of a Committee to look into the
functioning of the Consumer Fora on aspects such as infrastructural requirements,
vacancy position, need for additional benches, conditions of eligibility of Non-Judicial
Members, administrative powers of Presidents of State Commissions and District
Fora, service conditions, minimum staff required, and a separate cadre for staff.
The Government has accordingly issued a notification on 16.2.2016 constituting the

Committee.
Payment of outstanding dues of sugarcane growers

t404. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) the steps being taken for making payment and providing fair rates of sugarcane
for sugarcane crushing season 2015-16 and for the payments of outstanding dues
to the sugarcane farmers and whether its outcome will prove beneficial in future in

fulfilling the interests of sugarcane farmers;

(b) the details of the quantum of outstanding sugarcane arrears of the farmers,
State-wise; and

(c) the names of products being manufactured from sugarcane in sugar mills at

present, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) The Central Government fixes
the Fair and Remunerative Price (FRP) of sugarcane on the recommendations of the
Commission for Agricultural Costs and Prices (CACP) and after consultation from the
State Governments and other stake holders. The FRP, so fixed, is the bench mark

price below which no sugar mill can purchase cane from cane growers.

T Original notice of the question was received in Hindi.



Written Answers to

[26 February, 2016]

Unstarred Questions 219

Clause 3(3) of the Sugarcane (Control) Order, 1966 stipulates payment of cane

price within 14 days of supply of sugarcane failing which interest @ 15% per annum

on amount due for the delayed period beyond 14 days is payable.

The Central Government has taken the following steps which are likely to

improve the liquidity position of sugar mills enabling them to clear outstanding dues

of farmers and make timely payment of cane price dues to them:-

(i) Notified a scheme on 2.12.2015 to extend performance based production

subsidy @ I 4.50 per quintal of cane crushed to sugar mills to offset the

cost of cane.

(i1) Fixed remunerative prices for supplies of ethanol to Oil Marketing Companies

(OMCs) for blending with petrol; waived excise duty on ethanol supplies to
OMCs during 2015-16 and scaled up blending targets from 5% to 10%.

(b) The details of quantum of outstanding sugarcane arrears of the farmers

state-wise are given in the Statement (See below).

(¢) Sugar mills in the country are producing white and raw sugar from sugarcane.

Besides, bagasse; molasses and press cake are also generated as primary by-products

in the process of sugar production.

Statement

State-wise details of quantum of outstanding sugarcane arrears of the farmers

( in crores)

(As on 15.02.2016)

Sl.  State 2015-16 2014-15 2013-14 and Total
No. Earlier Seasons

1 2 3 4 5 6
1. Punjab 465.51 0.80 0.00 466.31
2. Haryana 451.86 10.84 0.00 462.70
3. Rajasthan 0.00 0.00 0.00 0.00
4. Uttar Pradesh 7294.44 599.01 112.26 8005.71
5. Uttarakhand 363.35 34.53 24.92 422.80
6. Madhya Pradesh 177.86 0.00 13.39 191.25
7.  Gujarat 486.32 1.11 13.41 500.84
8. Mabharashtra 3134.04 249.78 80.96 3464.78
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1 2 3 4 5 6
9. Bihar 0.00 29.19 40.76 69.95
10. Andhra Pradesh 331.50 38.91 0.00 370.41
I1. Telangana 0.00 11.91 0.00 11.91
12. Karnataka 0.00 295.30 312.48 607.78
13. Tamil Nadu 689.61 318.13 278.49 1286.23
14. Odisha 28.76 0.58 2.94 32.28
15. West Bengal 0.00 1.82 0.00 1.82
16. Puducherry 0.00 0.00 9.09 9.09
17. Goa 1.76 0.00 0.00 1.76
18. Chhattisgarh 44.01 0.00 0.00 44.01
TotaL 13469.02 1591.91 888.7 15949.63

Effectiveness of consumer fora

405. DR. KANWAR DEEP SINGH: Will the Minister of CONSUMER AFFAIRS,

FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether any study has been carried out about the effectiveness of Consumer

Fora, if so, the main findings thereof; and

(b) whether there is any proposal to revisit the same?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) Yes, Sir. The Government

had

initiated a study through Indian Institute of Public Administration (IIPA), New

Delhi. The study revealed the following:

(i) Involvement of lawyers in District Forum;

(i) Inadequate lab testing facility;

(iii) Problem in execution of the orders of the District Forum;

(iv) Because of small compensation, consumers lose interest in the case;
(v) Lack of capacity of the members to adjudicate the case;

(vi) Inadequate infrastructure/man-power

(b) The Government has constituted a Committee on the directions of the

Hon’ble Supreme Court in Civil Appeal No. 2740/2007 which will look into the

functioning of the Consumer Fora on aspects such as infrastructural requirements,

vacancy position, need for additional benches, conditions of eligibility of Non-Judicial
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Members, administrative powers of Presidents of State Commissions and District
Fora service conditions, minimum staff required, and a separate cadre for staff for

the Consumer Fora.
Packaging of food items in non-standard denomination

406. SHRI BHUPENDER YADAV: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that market is flooded with confectionary,
eatables and food items which have been packaged in non-standard denominations
of weight or volume and besides that, such packages also carry schemes of extra

or free contents in terms of percentage of content of the package;

(b) whether such non-standard denomination packages are permissible under

Government's rules/guidelines, if so, the details thereof;

(¢) whether Government would agree that such practices are misleading and

consumer unfriendly; and

(d) if so, the steps Government proposes to ensure that consumers are not

misguided by resorting to such practices?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (d) Sir. Under Second
Schedule of Rule (5) of the Legal Metrology (Packaged Commodities) Rules, 2011
there are only 19 commodities which are required to be packed in prescribed sizes.
These 19 commodities are Baby Food, Weaning food, Biscuits, Bread including brown
bread but excluding bun, un-canned packages of butter and margarine, cereals and
pulses, coffee, tea, materials which may be constituted or reconstituted as beverages,
edible oils vanaspati, ghee, butter oil, milk powder, non-soapy detergents (powder),
Rice (powdered), flour, atta, rawa, and suji, salt, soaps (laundry soap, non-soapy
detergent cakes/bars, toilet soap including all kinds of bath soap, cakes), aerated soft
drinks, non-alcoholic beverages, mineral water and drinking water, cement in bags,
paint varnish etc. [paint (other than paste paint or solid paint) varnish, varnish stains,

enamels, Paste paint and solid paint, Base paint].

Apart from these 19 commodities all other commodities may be packed in any
quantity as decided by the manufacturer/packer/importer. Further, under the said
schedule it is also allowed for smaller quantities to pack in any quantity below
a certain value. Also under sub-rule (3) of rule 5 of the said rules value based
packages from ¥ 1.00 to ¥ 10.00 are allowed irrespective of the quantity prescribed

in the second schedule.
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Further, under the Legal Metrology (Packaged Commodities) Rules, 2011 there
is no provisions to give extra or free contents in terms of percentage of the content
of the package. The penalty provisions are also made under section 36 of the Legal
Metrology Act, 2009 for the violations of the provisions of Act and Rules. The
enforcement of the Legal Metrology Act, 2009 and Rules made thereunder is done
by the Legal Metrology Department of States/UTs.

Status of food processing industry in Maharashtra

407. SHRI AJAY SANCHETI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the present status of Food Processing Industry in Maharashtra;

(b) whether the existing Food Processing Units have the capacity to process

fruits and vegetables available in the State; and

(c) if not, the details of specific steps taken to increase the processing capacity

by establishing more food processing units in the State?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) The status of Food Processing

Industries in Maharashtra as per Annual Survey of Industries 2012-13 is as follows:

Parameters Mabharashtra % to All India
No. of registered Food Processing Industries 3077 8.28
Fixed Capital (X in crore) 27577.08 17.36
Employment (Persons) 217124 12.85
Gross Value Added (R in crore) 10633.98 13.17

(b) No, Sir. As per a recent study by NABARD submitted to Government of
Maharashtra, less than 1.2 per cent of fruits and vegetables are processed. Out of
the total yield, 60 per cent vegetables and 70 per cent fruits are consumed fresh.
The report further states that despite being the leading State in the Agro Industry,
Mabharashtra, with 1 lakh metric ton processing capacity, falls well below the required

capacity by International Standards.

(c) Government has approved setting-up of 4 Mega Food Parks in Maharashtra
out of which 2 are functional. It is expected that 25-30 Food Processing units
would be set-up in functional Mega Food Parks. Government has also assisted 27
Cold Chain Projects in Maharashtra out of which 17 have been completed and

others are in advanced stage of completion. Government has further assisted setting-
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up of 545 units and released I 7772.8 lakhs as grant-in-aid since April, 2012 till
date. Government has also set-up a corpus of I 2000.00 crores with NABARD for
providing concessional credit to Mega Food Park, Designated Food Parks and units

to be set-up therein.
Steps taken to reduce post harvest food losses

408. SHRI A.U.SINGH DEO: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of food wastage and post-harvest losses of farm produce incurred
across the country due to lack of integrated logistics and cold-chains during last

three years;

(b) whether Government has taken or proposes to take measures to reduce food

losses, if so, the details thereof, if not, the reasons therefor;

(c) whether Government has established modern supply chains for perishable

food items, if so, the details thereof, if not, the reasons therefor; and

(d) whether Government provides incentives to entrepreneurs and investors for
development of cold-chain infrastructure components, if so, the details thereof, if not,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Sir, the Government has got a
study done on “Assessment of Quantitative Harvest and Post-Harvest Losses of
Major Crops and Commodities in India” by ICAR-Central Institute of Post-Harvest
Engineering and Technology (CIPHET), Ludhiana. The study was commissioned in
2012 and the final report submitted on 31.03.2015. The study has estimated that
annual value of harvest and post-harvest losses of major agricultural produces at
national level was of the order of X 92,651 crore calculated using production data of
2012-13 at 2014 wholesale prices. The percentage of post-harvest losses as assessed

by the study is as under:

Crops Cumulative wastage (%)
Cereals 4.65-5.99

Pulses 6.36-8.41

Oil Seeds 3.08-9.96

Fruits and Vegetables 4.58-15.88

Milk 0.92

Fisheries (Inland) 5.23
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Crops Cumulative wastage (%)
Fisheries (Marine) 10.52
Meat 2.71
Poultry 6.74

(b) to (d) It has been the endeavor of the Government to promote food processing
industry in the country to reduce wastage of agricultural produce and minimize post-
harvest losses. With the above in view, the Ministry of Food Processing Industries
(MoFPI) is implementing various Central Sector Schemes, namely (i) Scheme for
Development of Infrastructure for Food Processing having components of Mega Food
Parks, Integrated Cold Chain, Value Addition and Preservation Infrastructure and
Modernization of Abattoirs and (ii) Scheme for Quality Assurance, Codex Standards,

Research and Development and Other Promotional Activities.

In order to arrest post harvest losses of horticulture and non-horticulture produce
and to provide integrated cold chain and preservation infrastructure facilities from
the farm gate to the consumer or from the production site to the market, MoFPI
is implementing the Central Sector Scheme of Cold Chain, Value Addition and
Preservation Infrastructure since 2008-09. The scheme is primarily private sector
driven wherein financial assistance @ 50% of the total cost of plant and machinery
and technical civil works in general areas and 75% for NE region and difficult
areas (North Eastern States, Sikkim, Jammu and Kashmir, Himachal Pradesh and
Uttarakhand) subject to a maximum grant-in-aid of X 10 Crore per project is provided
for setting up the cold chain infrastructure in the country. Integrated cold chain and
preservation infrastructure can be set up by individuals, groups of entrepreneurs,
cooperative societies, Self Help Groups (SHGs), Farmer Producer Organizations (FPOs),
NGOs, Central/State PSUs, etc. Ministry has approved 135 Cold Chain projects in
the country to reduce the cold chain gap.

In addition, Department of Agriculture, Cooperation and Farmers Welfare, Ministry
of Agriculture and Farmers Welfare and Agricultural and Processed Food Products
Export Development Authority (APEDA) under Department of Commerce, Ministry
of Commerce and Industries are also providing assistance for setting up cold storages

under their respective schemes.

Various other incentives provided by the Government to promote creation of

cold chain infrastructure are given in the Statement.
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Statement-1

Details of various other incentives provided by the Government

to the cold chain sector

e Services of pre-conditioning, pre-cooling, ripening, waxing, retail packing,
labeling of fruits and vegetables have been exempted from Service Tax in
Budget 2015-16.

e Loans to food and agro-based processing units and Cold Chain have been
classified under Agriculture activities for Priority Sector Lending (PSL) as
per the revised RBI Guidelines issued on 23/04/2015.

e Under Section 35-AD of the Income Tax Act 1961, deduction to the extent
of 150% is allowed for expenditure incurred on investment for (i) setting
up and operating a cold chain facility; and (ii) setting up and operating
warehousing facility for storage of agricultural produce.

e Government has extended Project Imports benefits to cold storage, cold room
(including for farm level pre-cooling) or industrial projects for preservation,
storage or processing of agricultural, apiary, horticultural, dairy, poultry,
aquatic and marine produce and meat. Consequently, all goods related to
Food Processing, imported as part of the project, irrespective of their tariff
classification, would be entitled to uniform assessment at concessional basic
customs duty of 5%.

e Refrigeration machineries and parts used for installation of cold storage,
cold room or refrigerated vehicle, for the preservation, storage, transport or
processing of agricultural, apiary, horticultural, dairy, poultry, aquatic and
marine produce and meat under Tariff Head: Chapter 84 are exempted from

Excise Duty.

e Construction, erection, commissioning or installation of original works
pertaining to post-harvest storage infrastructure for agricultural produce

including cold storages for such purposes are exempted from Service tax.

e (Capital investment in the creation of modern storage capacity has been made
eligible for Viability Gap Funding scheme of the Finance Ministry. Cold chain

and post-harvest storage has been recognized as an infrastructure sub-sector.
Vacancies in judicial posts

409. SHRI MOHD. ALI KHAN: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the vacancies in judicial posts, as on date;



226 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the steps being taken to fill up all the vacant posts in a time-frame particularly
those of Scheduled Castes and Scheduled Tribes; and

(c) the other steps being taken to dispose of the pending cases expeditiously?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) to (c) As per information available, there exist 464 vacancies against a sanctioned
strength of 1056 in the higher judiciary as on 19.02.2016 and 4998 vacancies against
a sanctioned strength of 20358 in the subordinate judiciary as on 30.06.2015.

Appointments of Judges of the Supreme Court and the High Courts are made
underArticles 124, 217 and 224 of the Constitution, which do not provide for
reservation for any caste or class of persons. The Government has, however, been
requesting the Chief Justices of the High Courts from time to time that while sending
proposals for appointment of judges, suitable candidates belonging to the Scheduled
Castes, the Scheduled Tribes, Other Backward Classes, Minorities and Women be

taken into consideration.

Recruitment, appointment, promotion etc. of judicial officers in the district and
subordinate courts in the country falls within the purview of the State Governments.
As per information received from State Governments and High Courts, most of the
States have provisions for reservation of posts in State Judicial Services for eligible
candidates belonging to SC/ST category. The recruitment against all vacancies in the
District/Subordinate Courts is monitored by the Hon’ble Supreme Court in C.A. No.
1867 of 2006 (Arising out of SLP(C) No0.22523 of 2005)-in the matter of Malik
Mazhar Sultan and Anr. Vs U.P. Public Service Commission and Ors.

Disposal of cases pending in the Courts is within the domain of judiciary.
Government has set up a National Mission for Justice Delivery and Legal Reforms
with the twin objectives of increasing access by reducing delays and arrears
in the system and enhancing accountability through structural changes and by
setting performance standards and capacities. The Mission has been pursuing a
co-ordinated approach for phased liquidation of arrears and pendency in judicial
administration which, inter-alia, involves better infrastructure for courts including
computerization, increase in manpower strength of judiciary, suggesting policy
and legislative measures in the areas prone to excessive litigation, recommending
re-engineering of court procedure for quick disposal of cases and emphasis on

human resource development.

Chief Justices’ Conference, 2015 held on 3rd and 4th April, 2015 resolved that
each High Court shall establish Arrears Committee and prepare an action plan to

clear backlog of cases pending for more than five years.
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Funds for Legal Aid Schemes

410. SHRI MD. NADIMUL HAQUE: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether it is a fact that National Legal services Authority (NALSA) provides
funds to all State Legal Aid Authorities for implementation of the legal aid schemes,

if so, the details thereof; and

(b) the details of funds allocated and sanctioned by NALSA to different State
Legal Aid Authorities during the last three years, State-wise?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): (a) and (b) Yes, Madam. The National Legal Services Authority (NALSA)
provides funds to the State Legal Services Authorities during each financial year for
implementation of various legal aid schemes/programmes framed under the Legal
Services Authorities Act, 1987.

Details showing State-wise details of funds provided by NALSA to different State
Legal Services Authorities and Supreme Court Legal Services Committee during the
last three financial years viz. 2013-14, 2014-15 and 2015-16 is given in the Statement.

Statement

State-wise details of the funds provided by NALSA to different State Legal
Services Authorities during the last three financial years i.e. 2013-14,
2014-15 and 2015-16

® in lakh)

Sl.  Name of the State Authority Financial Years

No. 2013-14 2014-15 2015-16
1 2 3 4 5

1. Andhra Pradesh 300 215 300
2. Arunachal Pradesh 122 97 83.89
3. Assam 122 97 200
4. Bihar 300 215 50
5. Chhattisgarh 222 163 200
6. Goa 147 113 50
7.  Gujarat 257 187 250
8. Haryana 277 855.68 50
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1 2 3 4 5
9. Himachal Pradesh 172 130 800
10. Jammu and Kashmir 172 130 200
11.  Jharkhand 142 110 200
12. Karnataka 247 180 250
13. Kerala 272 347 150
14. Madhya Pradesh 182 137 100
15. Maharashtra 172 130 200
16.  Manipur 172 130 50
17. Meghalaya 122 97 50
18.  Mizoram 147 113 75
19. Nagaland 172 130 100
20. Odisha 222 163 200
21. Punjab 172 130 300
22. Rajasthan 182 137 200
23.  Sikkim 122 97 75
24. Tamil Nadu 182 137 240
25. Telangana - 215 150
26. Tripura 122 97 100
27. Uttar Pradesh 152 115 100
28. Uttarakhand 147 113 100
29. West Bengal 147 113 250
30. Andaman and Nicobar Islands 30 35 50
31. U.T. Chandigarh 122 97 50
32. Dadra and Nagar Haveli 30 35 50
33. Daman and Diu 30 35 50
34. Delhi 172 130 331
35. Lakshadweep 30 35 50
36. U.T. Puducherry 97 80 50
37.  Supreme Court Legal Services Committee 200 135 250

GRrAND ToTAL 5878 5475.68 5954.89
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Irregularities in Judicial Services Examination

411. SHRI MD. NADIMUL HAQUE: Will the Minister of LAW AND JUSTICEbe

pleased to state:

(a) whether it is a fact that irregularities have been reported in the Judicial

Services Examinations held across various States;
(b) if so, the details thereof and the reasons therefor;
(c) the details of such irregularities, State-wise and year-wise; and

(d) the steps taken by the Ministry to check such irregularities in the Judicial

Services Examinations?

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
(a) to (d) Government had received grievances/complaints from the general public
about irregularities in the Delhi Judicial Services Examination, 2014. Some instances
of irregularities in the Judicial Services Examination in Odisha and Punjab and
Haryana had also been reported. Since High Courts of the States are the concerned
authorities to look into the matter, these grievances are forwarded to respective High

Court for action, as appropriate. No data in this regard is maintained.

Under Article 235 of the Constitution of India, the administrative control over
the members of district and subordinate judiciary in the States vests with the
concerned High Court. Further, in exercise of powers conferred under proviso to
Article 309 read with Articles 233 and 234 of the Constitution, the respective State
Government frames the Rules and Regulations in consultation with the High Court.
Accordingly, the issues of recruitment, appointment, etc. of judicial officers in the
district/subordinate courts are decided by the respective State Government under the

Rules and Regulations.
Fast Track Courts

412. SHRIMATI JAYA BACHCHAN: Will the Minister of LAW AND JUSTICE

be pleased to state:
(a) the details of Fast Track Courts functioning in the country;

(b) the details of the number of cases disposed of and the number of cases

pending in these courts, State/Union Territory-wise;

(c) the total funds allocated and spent for setting up of these Courts during

each of the last three years and the current year; and



230 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) whether Government proposes to increase the number of Fast Track Courts

in the country and if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (c) Setting up of subordinate courts including Fast Track Courts (FTCs) is
the responsibility of the State Governments. However, the Central Government had
funded the setting up of Fast Track Courts in the year 2000 through the 11th
Finance Commission award and the funding continued upto 31.3.2011. A statement
indicating the number of FTCs approved for 11th Finance Commission funding in the
year 2000, functioning as on 31.03.2005, 31.03.2011 and as per the latest available
reports is given in the Statement-I (See below). As per the information available,
a Statement indicating the number of cases transferred, disposed of and pending in
FTCs is given in the Statement-II (See below). A Statement indicating the State/
UT-wise grant released by the Government for Fast Track Courts is given in the
Statement-III. Central funding for these FTCs has been discontinued with effect from
Ist April, 2011.

(d) The 14th Finance Commission has endorsed the proposal to strengthen the
judicial system in States which includes, inter-alia, establishing 1800 FTCs for a
period of five years for cases of heinous crimes; cases involving senior citizens,
women, children, disabled and litigants affected with HIV/AIDS and other terminal
ailments; and civil disputes involving land acquisition and property/rent disputes
pending for more than five years at a cost of ¥ 4144 crore. The 14th Finance
Commission has urged State Governments to use the additional fiscal space provided

by the Commission in the tax devolution to meet such requirements.
Statement-1

Number of Fast Track Courts approved for Eleventh Finance Commission
funding in 2000, functional as on 31.3.2005, 31.3.2011 and

as on the date mentioned

Sl. Name of the Approved  No. of No. of No. of As on
No. State no. of FTCs FTCs FTCs

FTCs as functional functional functioning

in 2000 as on as on

31.03.2005 31.3.2011

1 2 3 4 5 6 7
1.  Andhra Pradesh 86 86 108 72 April, 14
2. Arunachal Pradesh 5 3 3 0 March, 14

3.  Assam 20 20 20 0 July, 15
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1 2 3 4 5 6 7

4. Bihar 183 150 179 0 July, 15
5. Chhattisgarh 31 31 25 21 July, 15
6. Goa 5 5 5 3 July, 15
7.  Gujarat 166 166 61 61 Feb., 11
8. Haryana 36 16 6 6 Dec., 10
9. Himachal Pradesh 9 9 9 0 June, 14
10. Jammu and Kashmir 12 - - 5 June, 14
11. Jharkhand 89 89 39 11 March, 14
12. Karnataka 93 93 87 0 July, 15
13. Kerala 37 31 38 0 July, 15
14. Madhya Pradesh 85 66 84 0 July, 15
15. Maharashtra 187 187 51 80 July, 15
16. Manipur 3 2 2 2 July, 15
17. Meghalaya 3 3 3 0 July, 15
18. Mizoram 3 3 3 3 March, 11
19. Nagaland 3 2 2 2 Oct., 12
20. Odisha 72 41 35 0 July, 15
21. Punjab 29 18 15 20 March, 14
22. Rajasthan 83 83 83 0 July, 15
23. Sikkim 3 - - 1 July, 15
24, Tamil Nadu 49 49 49 32 June, 14
25. Tripura 3 3 3 0 July, 15
26. Uttar Pradesh 242 242 153 80 Feb., 15
27. Uttarakhand 45 45 20 0 July, 15
28. West Bengal 152 119 109 64 April, 15
29. Delhi - - - 10 May, 15

TotaL 1734 1562 1192 473
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Statement-I11

Number of cases transferred to Fast Track Courts (FTCs), disposed by
FTCs and pending in FTCs

Sl. Name of the State Number No. of cases  No. of As on
No. of cases disposed cases

transferred to  off since  pending in

FTCs since inception by FTCs

inception FTCs
1 2 3 4 5 6
1. Andhra Pradesh 265545 248457 17088 April, 14
2. Arunachal Pradesh 4162 1660 2502 March, 11
3. Assam 84098 72240 11858 Oct., 12
4. Bihar 239278 159105 80173 March, 11
5. Chhattisgarh 94670 76575 18095 March. 11
6. Goa 10185 8590 1595 Feb., 14
7.  Gujarat 537636 434296 103340  Feb., 11
8. Haryana 38359 33590 4769 Dec., 10
9. Himachal Pradesh 54651 47480 7171 Dec., 12
10. Jammu and Kashmir NA NA NA
11. Jharkhand 110027 87789 22238 March, 11
12. Karnataka 218402 184067 34335 Aug., 10
13. Kerala 135839 116843 18996 Aug., 13
14. Madhya Pradesh 360602 317363 43239 Dec., 10
15. Maharashtra 423518 381619 41899 Feb., 11
16. Manipur 3512 3287 225 Oct., 12
17. Meghalaya 1288 973 315 Oct., 12
18. Mizoram 1868 1635 233 March, 11
19. Nagaland 845 786 59 Oct., 12
20. Odisha 73093 67700 5393 March., 12
21. Punjab 58570 46347 12223 Dec., 10
22. Rajasthan 149447 123024 26423 March, 11
23. Sikkim NA NA NA
24. Tamil Nadu 411957 371336 40621 Aug., 10
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1 2 3 4 5 6
25. Tripura 5812 5591 221 March, 11
26. Uttar Pradesh 464775 411658 53117 March, 11
27. Uttarakhand 112726 103208 9518 June, 12
28. West Bengal 202944 173299 29652 April, 15
29. Delhi NA NA 2028 May, 15
NA : Not Available

Statement-1TT

Central Grants released to States for Fast Track Courts

® in lakh)
SI.No.  Name of the State Grant released
1. Andhra Pradesh 4864.50
2. Arunachal Pradesh 143.89
3. Assam 1133.30
4. Bihar 9326.70
5. Chhattisgarh 1675.90
6. Goa 262.70
7. Gujarat 7574.98
8. Haryana 807.90
9. Himachal Pradesh 334.56
10. Jammu and Kashmir 300.60
11. Jharkhand 3943.67
12. Karnataka 4938.80
13. Kerala 1757.65
14. Madhya Pradesh 4067.20
15. Mabharashtra 8801.60
16. Manipur 150.80
17. Meghalaya 181.20
18. Mizoram 184.48
19. Nagaland 124.28
20. Odisha 2978.60
21. Punjab 1205.30
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SI.No.  Name of the State Grant released
22. Rajasthan 5116.69
23. Sikkim 29.70
24. Tamil Nadu 2641.60
25. Tripura 108.36
26. Uttar Pradesh 13596.61
27. Uttarakhand 3168.62
28. West Bengal 7590.40

ToraL 87010.60

Designating Advocates as Senior Advocates

413. SHRI AMBETH RAJAN: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the details of Advocates who were designated as Senior Advocates by the
Supreme Court as per Section 16(2) of the Advocates Act, 1961, category-wise; and

(b) the details of Advocates who were designated as Senior Advocates by all
the High Courts across the country as per Section 16(2) of the Advocates Act, 1961,
State-wise and category-wise?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) and (b) Information is being collected and will be laid on the Table of the House.

Action plan to clear pendency of court cases

414. SHRI BAISHNAB PARIDA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether the number of cases pending in various courts in the country have
been going up unabatedly;

(b) the current number of pending cases in various courts of the country; and

(c) whether Government has worked out some action plan to dispense justice

to the aggrieved parties expeditiously, if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA
GOWDA): (a) to (c) Data on pendency of cases is maintained by Supreme Court
and High Courts. As per the information made available by the Supreme Court of
India, pendency in the Supreme Court of India has declined from 66,692 cases at
the end of the year 2012 to 59,468 cases as on 19.02.2016.
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As per the information made available by the High Courts, the pendency in
High Courts has declined from 44.34 lakh cases at the end to the year 2012 to
41.53 lakh cases at the end of 2014. Pendency in District and Subordinate Courts
has declined from 2.68 crore cases at the end of year 2012 to 2.64 crore cases at
the end of 2014.

Disposal of cases pending in courts is within the domain of judiciary. Government
has set up a National Mission for Justice Delivery and Legal Reforms with the
twin objectives of increasing access by reducing delays and arrears in the system
and enhancing accountability through structural changes and by setting performance
standards and capacities. The Mission has been pursuing a co-ordinated approach
for phased liquidation of arrears and pendency in judicial administration which,
inter-alia, involves better infrastructure for courts including computerization,
increase in manpower strength of judiciary, suggesting policy and legislative
measures in the areas prone to excessive litigation, recommending re-engineering
of court procedure for quick disposal of cases and emphasis on human resource

development.
Promoting the use of Hindi in court proceedings

t415. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of LAW AND JUSTICE be pleased:

(a) whether the Ministry proposes to take steps for relaxing article 348 that
hinders filing of petition and its hearing in Hindi in Supreme Court so that petitions

may be filed in Hindi without any hesitation; and

(b) if so, whether Government would take steps to appoint people qualified
to work in Hindi and for other necessary action, along with the factual position
thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) No, Madam. The 18th Law Commission of India (LCI) in its 216th Report on
“Non-Feasibility of Introduction of Hindi as Compulsory Language in the Supreme
Court of India” (2008) has, inter-alia, recommended that the higher judiciary should
not be subjected to any kind of even persuasive change in the present societal context.

The Government has accepted the stand of the Commission.

(b) Does not arise.

T Original notice of the question was received in Hindi.
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Pending cases vis-a-vis vacant posts of Judges

t416. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that there is a shortage of Judges on a large scale in

the country due to which imparting of justice is delayed,
(b) the details of pending cases in various courts at present;

(c) the suggestions of Law Commission regarding appointment of Judges and

the steps taken in this regard; and

(d) whether there is a decline in disposal of pending cases due to shortage of
Judges, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (d) The sanctioned and working strength of Judges/Judicial Officers in the
High Courts and District and Subordinate Courts at the end of 2013, 2014 and 2015

are given below:

Court/Year 2013 2014 2015

Sanctioned Working Sanctioned Working Sanctioned Working
Strength ~ Strength  Strength  Strength Strength Strength

High Courts 906 639 984 639 1044 601

District/Subordinate 19,518 15,115 20,214 15,634 20,502 16,070
Courts

As per information made available by Supreme Court of India, 59,468 cases
were pending in the Supreme Court of India as on 19.02.2016. As per information
made available by High Courts, 41.53 lakh cases were pending in High Courts and

2.64 crore cases were pending in District and Subordinate Courts as on 31.12.2014.

The Supreme Court, in the case of Imtiyaz Ahmed versus State of Uttar Pradesh
and Others, inter-alia, asked the Law Commission of India to evolve a method for
scientific assessment of the number of additional courts to clear the backlog of
cases. The Law Commission in its 245th Report recommended ‘Rate of Disposal
Method’ for calculating adequate judge strength for District and Subordinate Courts.
The Supreme Court has directed the State Governments and High Courts to file their

response in the matter in the above case.

T Original notice of the question was received in Hindi.
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Number of cases disposed off in Supreme Court, High Courts and District/
Subordinate Courts during 2012, 2013 and 2014 are given below:

Court/Year Number of cases disposed

2012 2013 2014
Supreme Court 68,744 77,085 92,722
High Courts 17,86,170 17,72,917 17,34,542
District/Subordinate 1,81,97,153 1,87,83,546 1,90,19,658
Courts

Disposal of pending court cases

417. SHRI A. U. SINGH DEO: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the number of cases pending before the Subordinate Courts and High Courts

across the country for the past three years;

(b) whether there is a substantial number of judicial vacancies, if so, the details

thereof for the last three years;

(¢) whether Government plans to introduce a time-bound programme to clear

pending cases; and

(d) if so, the details thereof along with the time-line for implementation of the

same and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (d) Data on pendency of cases is maintained by the High Courts and the
Supreme Court. As per the information available, details of cases pending in High
Courts and District/Subordinate Courts at the end of 2012, 2013 and 2014 are given

below:

Court/Year Number of cases pending

2012 2013 2014
High Courts 44,34,191 44,62,705 41,53,957
District/Subordinate 2,68,89,203 2,68,38,861 2,64,88,405
Courts

As per the information available, details of vacancies position of Judges in High
Courts and Judicial Officers in District and Subordinate Courts at the end of 2013,
2014 and 2015 are given below:
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Court/Year Number of vacant posts of Judges/Judicial Officers
2013 2014 2015

High Courts 267 345 443

District/Subordinate Courts 4403 4580 4432

Disposal of cases pending in courts is within the domain of judiciary. Government
has set up a National Mission for Justice Delivery and Legal Reforms with the
twin objectives of increasing access by reducing delays and arrears in the system
and enhancing accountability through structural changes and by setting performance
standards and capacities. The Mission has been pursuing a co-ordinated approach for
phased liquidation of arrears and pendency in judicial administration which, inter-
alia, involves better infrastructure for courts including computerization, increase in
manpower strength of judiciary, suggesting policy and legislative measures in the
areas prone to excessive litigation, recommending re-engineering of court procedure

for quick disposal of cases and emphasis on human resource development.
Online voting by defence and para-military personnel

418. SHRI ANUBHAV MOHANTY: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether online voting through PIN by the defence and para-military personnel
would be considered as they are invariable on duty at remote areas during all kind

of elections;

(b) if so, by when the Ministry would consider implementing such measures;

and

(c) if not, how the Ministry proposes to resolve the issue in order to ensure
that the defence and para-military personnel are able to exercise their right of adult

franchise?

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):
(a) to (c) A proposal is under consideration of the Government to introduce e-postal
ballot system for Armed Forces Personnel and overseas electors which envisages
transmission of blank postal ballot paper electronically and thereafter return of the
same by the registered post. At present, a Committee of Ministers is examining this
matter. Since this issue involves in-depth deliberation with various stake-holders, no

specific time frame can be indicated.
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Effect of Pancheshwar dam on Tanakpur-Bageshwar railway line

t419. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Pancheshwar dam being constructed in Champawat district of
Uttarakhand is likely to affect the Tanakpur Ghat-Bageshwar railway line badly;

(b) if so, whether the Ministry has received directions to suspend further action
on this railway line; and

(c) if so, the level from which these directions have been received?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Survey for Tanakpur Ghat-Bageshwar railway line via Pancheshwar was
carried out in the year 2010-11.

(b) and (c) As per available records, no intimation regarding interference of the
dam project with railway alignment, has been received.

Limiting the number of online bookings per user ID
420. SHRI C. M. RAMESH: Will the Minister of RAILWAY'S be pleased to state:

(a) whether it is a fact that Railways are limiting online booking of tickets
from the existing 10 to 6 on one user ID, if so, the reasons therefor;

(b) whether such restrictions would not impact frequent travellers; and
(c) if so, how the Ministry is contemplating to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (c¢) The monthly limit of booking of tickets through
Indian Railway Catering and Tourism Corporation Ltd. (IRCTC) website by an
individual user has now been revised to 6 tickets in a month instead of 10 tickets
in a month. This has been done as an additional measure to curb possible unfair
practice of cornering rail tickets as it has come to notice that most of the individual
users book 6 tickets online per month. However, passengers can purchase reserved
tickets from Computerized Passenger Reservation Centres without any limit.

Special team to attend to suburban railway accident victims
421. SHRI ANIL DESAI: Will the Minister of RAILWAYS be pleased to state:

(a) whether the Mumbai High Court has suggested Railways to have a special
team to attend to suburban railway accident victims and provide them with medical

assistance;

T Original notice of the question was received in Hindi.
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(b) if so, the response of Railways thereto; and

(c) the steps Railways are taking to set up the special dedicated team instead
of the Station Master?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) to (c¢) Yes, Sir. Hon’ble High Court at Mumbai had
directed Railways to consider the establishment of Emergency Medical Centres at
each of the stations where more than 100 accidents have taken place in the year
2012. Accordingly Indian Railways has setup Emergency Medical Centres at 04
suburban stations.

Railway stations being run by local people

422. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that many railway stations in the country are being run
by local people instead of railway employees, if so, the details thercof along with

the number of such stations;

(b) whether it is a beneficial for Government to let local people run the stations,
if so, the details thereof, if not, the reasons for Government not running the stations

itself; and

(c) whether Government has a permanent policy in this regard, if so, the details

thereof, if not, whether Government intends to formulate such a policy?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) No, Sir. Operations on all stations on Indian Railways
are controlled through railway employees. However, based on annual passenger
earnings, some of the stations defined as halt stations, are generally manned by halt
agents appointed by the Railways from local people on contract basis for issuing

tickets on commission basis.

(b) and (c) As regards halt stations, which are stations with limited stoppages
of trains and quantum of traffic, sourcing halt agents from local area for selling
the tickets or operating minimal services at such stations, is relatively more
economical than deployment of regular railway employees. Therefore, Ministry
of Railways as a matter of policy is deploying halt agents on contract basis at

such stations.
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MoU between Government of Odisha and Railways

423. SHRI BHUPINDER SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Government of Odisha is the first to sign an MoU
with Railways on 4 November, 2015, the planned programme details and the detailed

terms and conditions of the MoU;
(b) whether any other State has also followed Odisha in this respect;
(c) whether it is a time-bound programme;

(d) whether the Lanjigarh-Junagarh line will be extended to Jeypore and Khariar
road to Nabarangpur, Kesinga to Bhawanipatna line be taken up, if so, by when;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Government of Karnataka was the first State
to set up Joint Venture (JV) Company with Ministry of Railways (MoR) for taking
up Railway projects in their State. Later, Memorandum of Understanding (MoU) for
setting up JV Companies by Maharashtra, Odisha, Andhra Pradesh, Kerala, Chhattisgarh
and Telangana have also been signed. Salient features of the MoU between MoR

and State Government of Odisha are as below:

(i) A JV Company having 49% equity of MoR and 51% equity of Government
of Odisha to be set up.

(i)  JV Company to undertake project development, financing and implementation

of identified railway projects.
(i) The JV to have corporate headquarter at Bhubaneswar.

(iv) The land acquisition to be done by Governemt of Odisha and project
implementation by concerned Zonal Railway or any other agency as decided
by the project specific Special Purpose Vehicle (SPV) in consultation with
MoR.

(v)  Operations and maintenance of the project to be done by Indian Railways,

cost of which to be chargeable to the project SPV.

(vi) Project SPVs to arrange financial support and resources from various
stakeholders of the projects, and if feasible, in the form of debt from

banks/multi-lateral agencies/financial Institutions as debt funding.
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(c) All the other State Governments have been requested to conclude the signing

of MoUs in a time bound manner.

(d) and (e) Lanjigarh to Junagarh line is already commissioned. Survey for new line
from Junagarh-Jeypore-Malkangiri-Bhadrachalam (390 km.) has been taken up which
covers Junagarh-Jeypore. Survey for a new line from Kantabanji-Rajkhariar-Ampani-
Navarangpur-Jeypore (220 km.) has also been taken up. Kesinga and Bhawanipatna

are already connected by a rail line via Lanjigarh.
Slow pace of works under North-Eastern Railway

424. SHRI GULAM RASOOL BALYAWI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that work progresses at a slow pace under North-Eastern

Railway;

(b) whether it is also a fact that this zone has been neglected and is not on

priority of the Railway Board; and

(c) if so, the steps being taken to make this zone a vibrant one and to complete

the pending works and projects expeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) No, Sir.

(c) Does not arise.

Sonnagar-Dankuni section of Eastern
Dedicated Freight Corridor

425. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether the Ministry is aware that despite passage of several years, the
Sonnagar-Dankuni section of the Eastern Dedicated Freight Corridor (EDFC) has not
been completed, leading to the incompletion of the EDFC and severely hampering

growth prospects in West Bengal;

(b) the State-wise details of progress of EDFC, including Sonnagar-Dankuni

section, along with issues faced and the expected deadline for its completion; and

(c) the details of funding pattern for EDFC project, including loan component

received from World Bank and expenditure incurred till date, year-wise, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Implementation of the Sonnagar-Dankuni section of
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Eastern Dedicated Freight Corridor (EDFC) project has been delayed due to a
number of factors including delay in land acquisition and alignment finalisation in
Sonnagar-Gomoh section. However, it does not affect the commissioning or operation

of section of EDFC from Sonnagar to Ludhiana.

(b) The project is not monitored State-wise, but Section-wise. The status is as

under:

S1.  Section Status
No.

1. Ludhiana-Khurja (402 km.) Target date of commissioning—-December, 2019.
2. Khurja-Dadri (43 km.) Target date of commissioning—June, 2019.

3. Khurja-Sonnagar (469 km.) Target date of commissioning for different

sections are:

(i)  Khurja-Bhaupur—March, 2018

(i1) Bhaupur-Mughalsarai—-December, 2018
(iii)) Mughalsarai-Durgawati—-December, 2017
(iv) Durgawati-Sasaram—June, 2016

(v)  Sasaram-Sonnagar—December, 2018

4. Sonnagar-Dankuni (538 km.) This section is identified for implementation
through Public Private Partnership (PPP) route
in two phases—Dankuni-Gomoh and Gomoh-
Sonnagar. Bids for the works are expected to be
invited in December, 2016 based on the progress
achieved in land acquisition. The expected period
of completion is 5 (five) years from the date

of appointment of concessionaire.

(¢) EDFC is funded through a combination of Gross Budgetary Support (GBS),
debt from World Bank and Public Private Partnership (PPP). The commitment of
World Bank loan is for US $ 2725 Million (X 16812 crore). As on 31.01.2016,
% 921.49 crore have been received as loan from World Bank. State-wise expenditure

details are not maintained.

Year-wise expenditure on Eastern Dedicated Freight Corridor project till 31.12.2015

is given as under:
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Year Amount Year Amount
® in crore) ® in crore)

2006-07 0.35 2011-12 1618.87

2007-08 3.49 2012-13 1287.35

2008-09 82.40 2013-14 721.90

2009-10 130.63 2014-15 1103.47

2010-11 237.27 2015-16 1532.26

(up to Dec., 2015)

TotaL 6717.99

Cost sharing of railway projects by Government of Maharashtra
426. SHRI AJAY SANCHETI: Will the Minister of RAILWAY'S be pleased to state:

(a) whether Government of Maharashtra has agreed to share financial burden
of certain railway projects in the State, if so, project-wise details of such projects;

and

(b) whether Railways have decided to complete these on priority basis, if so,

the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) Three New Line projects falling partly or fully
in the State of Maharashtra, viz. Ahmednagar-Beed-Parli-Vaijnath (250 km.), Wardha-
Nanded via Yavatmal-Pusood (270 km.) and Wadsa-Gadchiroli (50 km.) have been
taken up on cost sharing basis with the Government of Maharashtra. In addition,
Nagpur-Nagbhir Gauge Conversion project (106 km.) and Karad-Chiplun New Line
project (112 km.) have also been included in the Budget in 2013-14 and 2015-16
respectively on cost sharing basis with the Government of Maharashtra subject to

requisite approvals.

The projects where State Governments have agreed to share the cost are given
due importance keeping in view the stage of progress of various projects, the overall
availability of funds, capacity enhancement works etc. However, completion of projects
including those with cost sharing by State Governments depends on a number of
other factors viz. land acquisition, forestry clearances, law and order conditions etc.
in addition to availability of funds. Many of these factors are beyond the control

of Railways.
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Semi high-speed train services in South India

427. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has decided to introduce semi high-speed train services

between various cities in the country, if so, the details thereof; and

(b) whether any routes are being considered in Southern India covering cities
of Hyderabad, Visakhapatnam, Vijayawada, Chennai, Bengaluru, Coimbatore etc., the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) It has been decided to introduce passenger train services
at 160 kmph on New Delhi-Agra Section.

(b) The routes in Southern India identified for study of feasibility for upgrading
speeds to 160 kmph are Nagpur—Secunderabad, Chennai—Hyderabad and Mysore—

Bengaluru—Chennai.
Safety audit to prevent accidents

428. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether safety audits at all levels are being conducted in Railways with a

view to prevent rising number of accidents, if so, the details thereof;

(b) whether any road-map and comprehensive safety plan is prepared to improve

supervision, inspection, monitoring and periodical review of safety measures;
(c) if so, the details thereof and the funds needed for the purpose; and

(d) whether cheaper technology methods to ensure safety are being explored,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir. Two types of Safety Audits are being conducted

by Railways regularly, viz.:

(1) Bi-monthly safety audit by the individual Zonal Railway of its own divisions;

and

(i) An inter-railway safety audit/inspection conducted twice a year in blocks
of January to June and July to December by a multi-disciplinary team of

Railway officers.
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(b) and (c) Review of Safety measures in connection with train operations
is an ongoing process. The Safety Organisation has been structured as a 3-tier
organisation i.e. Ministry of Railways, Zonal Railways and Divisional level. All
Railways’ assets have a codified periodic schedule of inspections and safety checks
to be done by different level of Railway officials-starting from supervisors to the
highest level of officers. There is periodic review and supervision through safety
seminars, meetings, inspections and audits at each level on all aspects of train
operation. The outcome is analysed by the Railway Board and instructions as and

when necessary are given.

The necessary cost of the various safety plans and periodic review is part and

parcel of Railway activity.

(d) The research wing of Ministry viz. RDSO continuously explores/strives for
development/adoption of newer, better and cheaper technology as is appropriate to

Railways needs.
Misuse of senior citizen concession and quota

429. SHRI AVINASH PANDE: Will the Minister of RAILWAYS be pleased to

state:

(a) the steps taken by the Ministry to prevent the misuse of senior citizen

‘concession’ as well as senior citizen ‘quota’;

(b) whether any changes have been introduced in the current policy of railway

travel concessions recently;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) With a view to reduce misuse of both senior citizen
concession as well as senior citizen quota by false declaration of age, a provision
has been made that if any such passenger without being a senior citizen is found
travelling in the train he/she will be treated as travelling without ticket and charged
accordingly. Similarly, the passenger found misusing senior citizen concession alone

will be required to pay difference of fare and penalty.
(b) No, Sir.

(c) and (d) Do not arise.
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Paperless unreserved and platform tickets

430. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Railways have launched facilities for booking of
paperless unreserved tickets as well as platform tickets to cut down queues at station

counters; and

(b) whether it is also a fact that Railways are considering to launch more IT

enabled passenger services, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) and (b) With a view to cut down queues at counters
at Railway stations and to facilitate convenient booking of tickets by passengers,
Indian Railways have introduced the facility of paperless unreserved tickets through
mobile phone over suburban sections of Central, Western, Southern, Northern (New
Delhi-Palwal section), Eastern and South Central Railways. Further, a pilot project
of booking of platform tickets through mobile phones has also been introduced on

some stations of these Zonal Railways.

Leveraging new technologies to facilitate passengers is a continuous and ongoing

process.
Pending railway projects in Bihar

t431. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that several railway projects in Bihar have been pending

for a long time, if so, the details thereof;

(b) the reasons for broad gauge line from Sakri Station vie Nirmali via Kosi
Mabhasetu to Bhaptiyahi, inaugurated by the former Prime Minister Shri Atal Bihari

Vajpayee, has still been lying incomplete for several years;

(c) whether requisite funds have not been allocated or Government is ignoring

it; and

(d) by when train services will be made operational on Kosi Mahasetu, the

details thereof including time-limit therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) At present Railways have taken up 49 major projects

T Original notice of the question was received in Hindi.
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comprising 34 New Lines, nine Doublings and six Gauge Conversions falling fully/
partly in Bihar at an anticipated cost of ¥ 50701 crore. An expenditure of I 11531
crore has been incurred till March’ 2015. Railways have a huge throwforward and
limited resource availability for completion of new line projects. Hence a focussed

approach has been adopted for completing these projects by prioritising.

(b) to (d) The Sakri-Laukaha Bazar-Nirmali and Saharsa-Forbesganj (206km)
Gauge Conversion project was included in the year 2003-04 at an anticipated cost
of ¥ 356 crore. As per the agreement with Ministry of Defence (MoD), this project
was to be funded by MoD and accordingly the project has been progressing as per
the funds released by them. Now to fast track this project, Ministry of Railways

have decided to fund it through its own sources.

Construction of bridge over Kosi is already completed. However, it can be
commissioned for railway traffic only after completion of Sakri-Nirmali and Saharsa-
Forbesganj Gauge Conversion project. No time frame has been fixed for commissioning

of train services on this section.
Train service from Samastipur to New Delhi

+432. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Samastipur is a divisional office under Hazipur
zone in Bihar but even being a major junction of Northern India, it has not been

provided with a superfast train for New Delhi, if so, the details thereof; and

(b) whether Government has formulated a plan to run a new train from Samastipur
to New Delhi, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) Yes, Sir. Samastipur is a division under East Central
Railway zone having its head-quarters at Hajipur. At present, Samastipur is connected
to Delhi by 13 pairs of Express trains including the services like Rajdhani Express
and Garib Rath Express.

(b) At present, there is no proposal to run a new train from Samastipur to New
Delhi. However, introduction of train services is an ongoing process on Indian Railways

keeping in view traffic demand, operational feasibility, availability of resources etc.

T Original notice of the question was received in Hindi.
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Norms for expiry of railway coaches
433. SHRI K. K. RAGESH: Will the Minister of RAILWAYS be pleased to state:

(a) whether any norms exist regarding expiry of railway coaches used in long

distance trains; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOIJ SINHA): (a) Yes, Sir. However, passenger coaches are withdrawn
from service after completion of their permitted service life irrespective of their use

in different types of trains.

(b) Coaches are condemned on age-cum-condition basis after attaining their codal
life which is generally 25 years for conventional type Integral Coach Factory (ICF)
design coaches, 30 years for Stainless Steel Bodied coaches and 35 years for Linke

Hofmann Busch (LHB) design coaches.
Refreshment and toilet breaks for locomotive drivers

434. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Government has received any demand from locomotive drivers for

refreshment and toilet breaks;
(b) whether their demands have not been accepted by Railway Board;

(c) whether Indian Railway Loco Running Men’s Organization has now approached

the National Human Rights Commission (NHRC) on the issue;
(d) whether NHRC has given any observation in the matter;

(e) whether Metro drivers get a break of 40 minutes after every three hours’

duty; and

(f) if so, whether the locomotive drivers could be brought at par with the Metro

drivers in this respect?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (¢) Yes, Sir.

(d) On the instructions of the National Human Rights Commission (NHRC), a

Committee comprising of Director level officers was formed to look into the grievances
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of Locomotive Drivers. The Committee had deliberated that in case of freight and
passenger trains, breaks are already inbuilt as there are a number of halts, which
allows the crew to take refreshments as also “call of nature”. The Committee’s
deliberation was accepted by Railway Board and the same was conveyed to the
NHRC also.

(¢) No, Sir. The working of crew in Metro Railway, Kolkata is as per the
crew links prepared according to Hours of Employment Rules, 2005 which has
the provision for split duty with break of 30 minutes or more between two spells
of duty as per the operational requirements. These Rules, however, do not provide

breaks of 40 minutes after 3 hours duty for all trips.

(f) Loco Pilots and Motormen of Kolkata Metro are governed by same Hours

of Employment Rules.
Setting up of new medical college at Ahmedabad

435. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways plan to set up a new medical college at Ahmedabad as

announced by the then Minister of Railways in her Budget speech in 2009;

(b) if so, by when the new medical college, attached to the existing railway

hospital, is likely to be set up;

(c) the number of undergraduate students proposed to be admitted in the initial

stage; and

(d) whether the proposed medical college would give admissions as per admission
rules of the State Government or as per the new policy under consideration of

Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI MANOJ SINHA): (a) to (d) The then Hon’ble Minister of Railways during
her Budget speech 2009-10 had announced that Medical colleges were planned
to be established attached to existing railway hospitals through Public Private
Partnership (PPP), to give higher education facilities to new generation of railway
children at 18 locations including Ahmedabad. As per Medical Council of India
rules, Public Private Partnership (PPP) with Government (Railway) hospital is not
permitted. This Ministry have, therefore, dropped the proposal of setting up of
Railway Medical Colleges.
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Representation for new railway projects

436. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Ministry has received representation from Member of Parliament
for gauge conversion, new and doubling of railway lines including doubling of railway

line between Ahmedabad and Ajmer;
(b) if so, the details thereof; and

(¢) by when the work is likely to start along with the probable time-frame for

completion of each project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOIJ
SINHA): (a) to (c) Requests from public representatives including Hon’ble MPs for new
lines, gauge conversion and doubling, both formal as well as informal, are received
by Railways at various levels i.e. Railway Board, Zonal Railways and Divisional
Headquarters, etc. As receipt of such requests/suggestions is a continuous and dynamic

process, centralized compendium of such requests is not maintained.

As regards doubling Ahmedabad-Ajmer Railway line, the same has been
sanctioned in phases. Out of these, doubling in Keshavganj-Swaroopganj (27 Km)
section has been commissioned and works in all the remaining sections taken up.
However, completion of projects depends on several factors like land acquisition,
various statutory, shifting of services, construction of ROBs/RUBs, etc. in addition to
availability of funds. As many of these factors are beyond the control of Railways,

no time frame has been fixed for their completion.
Proposed railway projects in Gujarat

437. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether State Government of Gujarat has proposed railway projects for new
railway lines, doubling of tracks, gauge conversion, new trains and extension of

railway stations etc. for completion in a stipulated time;

(b) whether these proposals have been forwarded to the Ministry for consideration;

and

(c) the present status of the railway projects undertaken/to be undertaken in

Gujarat?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Requests for new lines, gauge conversion and doubling, both
formal as well as informal, are received by Railways at various levels i.e. Railway
Board, Zonal Railways and Divisional Headquarters, etc. As receipt of such requests/
suggestions is a continuous and dynamic process, centralized compendium of such
requests is not maintained. However, such demands from State Government public

representatives, etc. form an important basis for sanction of surveys and new projects.

Two new lines, eight gauge conversion and nine doubling projects covering a
length of 363 km., 1467 km and 984 km and costing I 3766 crore, ¥ 6510 crore
and I 6477 crore respectively falling fully/partly in the State of Gujarat have been
sanctioned. On these projects, an expenditure of I 3688 crore has been incurred upto
March, 2015, with an outlay of ¥ 3078 crore for the year 2015-16.

Completion of these projects are dependent upon many factors such as land
acquisition, statutory clearances like forestry and wild life clearances, shifting of
services, cutting of trees, construction of road over bridges and road under bridges by
road maintaining agencies, apart from availability of adequate funds. Since many of
these factors are beyond the control of Ministry of Railways, timelines for completion
of all the projects are not feasible to be fixed.

Deployment of modern/luxury coaches in important trains

438. SHRI D. KUPENDRA REDDY: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Railways have got the first model rake of luxury
‘Make in India’ coaches recently, if so, the details thereof;

(b) whether such new modern/luxury coaches would be deployed in the existing

important trains under various zonal railways in the country;

(c) if so, the details of trains on which these new modern coaches would be
provided; and

(d) by when these trains will get such new coaches?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) First model rake was despatched recently by Carriage Rehabilitation
Workshop (CRWS), Bhopal and the same have been inducted into Mahamana Express
running between New Delhi & Varanasi. Additional amenities and pleasing colour
scheme has been provided for a more delightful experience by the passengers of
Air-conditioned as well as non Air-conditioned classes.
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(b) to (d) Zone-wise deployment of new coaches/refurbished coaches is generally
done both for new trains as well as for existing trains depending on operational

feasibility, maintenance practices and passenger demand.

Refurbished/model rake coaches are inducted into trains as and when these
are despatched from nominated Workshops/Production Units, which in turn depends
upon availability of requisite material and despatch priorities of various other types

of coaches.
Problems of women employees

439. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that 92 women employees of IRCTC lost their job for

going to toilet to attend the call of nature, if so, the details thereof; and

(b) whether it is also a fact that some officers had dictated the women employees

not to attend the call of nature, if so, the action Government has taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir. These 92 personnel (35 males and 57 females) were
not the employees of Indian Railway Catering and Tourism Corporation (IRCTC)
but were engaged at the call centre of Internet Ticketing Centre through manpower
service provider M/s JMD Consultants. At that point of time, the operation of call
centre was being managed by IRCTC. The call centre activities have since been
handed over to a third party and IRCTC is not managing the call centre. These

personnel were, therefore, withdrawn by the concerned manpower service provider.
Maintenance and improvement of toilets in trains

t440. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be pleased

to state:
(a) whether it is a fact that toilets in all types of trains remain in a filthy state;

(b) whether it is also a fact that toilets of even Rajdhani Express also remain

in a filthy state; and

(c) if so, the steps being taken by Government for maintenance and improvement

of toilets in trains, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir.

T Original notice of the question was received in Hindi.
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(c) Does not arise. However, coach toilets of all type of trains including Rajdhani
Express are being maintained during their prescribed maintenance schedule of coaches
in coaching depots. Besides, Schemes viz. On Board Housekeeping Services (OBHS),
Clean Train Stations (CTS) and Mechanised Coach Cleaning in coaching depots have

also been launched for ensuring cleanliness in trains including toilets.
Unmanned level crossings

t441. SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that there are 12582 unmanned level crossings in the

country at present;

(b) the number of unmanned level crossings proposed to be closed by Government

in the financial year 2016-17 and 2017-18, respectively; and

(c) the number of unmanned level crossings proposed to be closed would be

replaced by bridges?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOIJ
SINHA): (a) There are 10,440 unmanned level crossings in the country as on 01.04.2015.

(b) and (c) It is the endeavor of Ministry of Railways to eliminate all unmanned

level crossings, in a phased manner, by either of the following:

e Closure - Closing unmanned level crossings having NIL/negligible Train
Vehicle Unit (TVU).

e Merger - Merger of unmanned level crossing to nearby manned/unmanned
level crossing or subway/Road Under Bridge (RUB)/Road Over Bridge

(ROB) by construction of diversion road.
e Provision of Subways/RUBs.

e Manning - Phased manning of unmanned level crossings which cannot be

eliminated by above means.

2,867 unmanned level crossings have been identified for their elimination by

construction of Subways/RUBs.

Funds for elimination of level crossings come from Central Road Fund (CRF)
as a percentage of cess collected on Petrol and Diesel by Ministry of Finance. The
Average Annual Allocation to Railways from Central Road Fund is approximately
% 1,100 crore against throwforward of ¥ 31,700 crore. In view of this, no target
has been fixed for 2016-17 and 2017-18.

T Original notice of the question was received in Hindi.
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Working expenses of Railways

442. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that working expenses of Railways are going up year

after year;
(b) if so, the rate of increase thereof; and
(c) the percentage of such expenses in Railways’ earnings?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir.

(b) The rate of increase of working expenses for the last three years is as under:

Year Amount (X in crore) % age increase

over previous year

2012-2013 111744.21 13.11%
2013-2014 130885.03 17.13%
2014-2015 143331.11 9.51%

(c) The percentage of working expenses to total gross earnings (i.e. operating

ratio) for the last three years is as under:

Year % age
2012-2013 90.19%
2013-2014 93.60%
2014-2015 91.25%

Decline in traffic and earnings of Railways

443. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the traffic and earnings of Railways are declining continuously

every year;
(b) if so, the figures in this regard for the last three years; and
(c) the reasons for such decline?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) There is no decline in freight traffic or earnings. As for passenger



256 Written Answers to [RAJYA SABHA] Unstarred Questions

traffic, the number of passengers has decreased, but earnings have increased. The figures

for the last three years are given below:-

Year Earnings (X in crore) Passengers (Million)
2012-2013 31323 8421
2013-2014 36532 8397
2014-2015 42190 8224

(¢) The decline in passenger traffic can be attributed to various factors including
the changed norms/regulations in the issue of concessional tickets particularly in the
case of Izzat MSTs, improvement in road infrastructure offering better and faster
connectivity leading to increase in the number of personal and commercial vehicles,
diversion of passenger traffic to metro rail projects in cities, impact of natural disasters

like floods and heavy monsoons, closure of certain sections etc.
Arrangements for Simhastha Kumbh Mela

t444. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be
pleased to state the details of various special arrangements made for trains and
extension of passenger facilities in addition to the existing railway services available

under Western Railway, in view of the forthcoming Simhastha Kumbh Mela at Ujjain?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): To cater to the expected influx of pilgrims during Simhastha Kumbh Mela
at Ujjain, Indian Railways has planned to run special trains including DEMU/MEMU,
augmentation of load of existing trains and, also, providing of temporary stoppage

on Mail/Express trains to the extent justified and feasible.

In view of the importance and based upon the anticipated volume and pattern
of rail traffic during the forthcoming Kumbh Mela in 2016, the following passenger
amenities at Ujjain Railway Station and adjoining satellite stations such as Nagda,
Vikramnagar, Shipra Bridge, Fatehabad, Naikheri, Chintaman Ganesh, Pingleshwar,

Indore, Ratlam, Pawasa, Mohanpura etc. have been sanctioned at various stations.

The details of works completed/works taken up at Ujjain and adjoining stations
viz. Vikramnagar, Pawasa, Mohanpura, Nagda, Indore, Ratlam, Naikheri, Pingleshwar
etc. are as under:

1. Ujjain Railway Station
(1) The following works have been completed:

e Improvement to shelter at Platform No.2/3, 4/5 & 6/7

T Original notice of the question was received in Hindi.
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Raising of platform Nos.1, 2/3 & 4/5

Extension of platform shelter at Platform No.l, 4/5 & 8

Improvement to circulating area

Development of sitting space with shed at Nagda end on platform No.1
Additional Foot Over Bridge (FOB) at Bhopal end

Extension of existing FOB at Nagda end

Additional entry and development of circulating area at Neel Ganga

Colony side

The following works have been taken up:
Provision of out to out FOB

Augmentation of drinking water arrangements

Provision of Multiline train arrival/departure display board

2. Vikram Nagar Railway Station

The following works have been completed:

Augmentation of drinking water arrangements and toilet facilities

Improvement to circulating area

3. Works for Provision of temporary halt stations at Pawasa and Mohanpura

have been taken up.

The following works have been completed at Pawasa:

Development of rail level platform

Provision of toilet facility

Work of provision of drinking water facility at Pawasa has been taken up.

The following works have been completed at Mohanpura:

Development of rail level platform

Provision of drinking water and toilet facilities

4. Nagda Railway Station

The following works have been taken up:

Replacement of interconnecting FOB at Kota end
Provision of Multiline train arrival/departure display board
Raising of platform No.4/5 from medium level to high level

Extension of covered shed on Platform No.4/5.
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5. Indore Railway Station
The following work has been taken up:

e Provision of Multiline train arrival/departure display board
6. Ratlam Railway Station

(i) The following work has been taken up:

e Extension of FOB

e Augmentation of drinking water facility

In addition, provision of additional facilities namely drinking water taps and
toilets has been completed at Naikheri and Pingleshwar stations.

Vacant posts related to safety

445. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a large number of safety related posts are lying

vacant;
(b) if so, the region-wise details thereof; and
(c) by when Railways plan to fill up the vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The total number of vacancies in safety category posts in
Group’C’ and erstwhile Group’D’ in Zonal Railways as on 01.04.2015 (Provisional)

is as under:-
Railway Vacancy
Central 10570
East Coast 7138
East Central 10529
Eastern 9980
North Central 7228
North Eastern 4049
Northeast Frontier 3511
Northern 13633
North Western 4976
South Central 9702

South East Central 5473
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Railway Vacancy
South Eastern 9755
Southern 4337
South Western 2773
West Central 7129
Western 13418
TotaL 124201

The Region-wise details are not maintained.

(c) Filling up of vacancies is a continuous process through various modes of
intake. There is always a time lag between occurrence of vacancies and processing
the same for filling up, which involves notification of vacancies, holding examinations,

finalization of select panels and issue of appointment letters.

Introduction of double decker trains in
Andhra Pradesh and Telangana

446. DR. K.V.>. RAMACHANDRA RAO: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is considering introduction of double decker trains on
Vijaywada-Guntur-Narasaraopet and Vijaywada-Rajahmundry-Vizag sections in Andhra
Pradesh and Hyderabad-Warangal and Ramagundam-Kazipet-Warangal sections in

Telangana; and
(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) At present, there is no proposal for introduction of Double Decker
trains on Vijaywada-Guntur-Narasaraopet and Vijaywada-Rajamundry-Vizag sections in
Andhra Pradesh and Hyderabad-Warangal and Ramagundam-Kazipet-Warangal sections
in Telangana due to operational and resource constraints. However, introduction of
new trains including Double Decker trains is an ongoing process over Indian Railways

subject to traffic justification, operational feasibility, availability of resources, etc.
Executive lounges at railway stations
447. SHRI SALIM ANSARI: Will the Minister of RAILWAYS be pleased to state:

(a) whether Northern Railway has set up executive lounges at New Delhi
Railway station, providing value added services to passengers, if so, the complete

details thereof; and
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(b) whether Government has any plans to set up similar lounges at capital cities

of Mumbai and Ahmedabad, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) An Executive Lounge with value added services at a charge, has been
set up at New Delhi railway station through Indian Railway Catering and Tourism
Corporation (IRCTC). Services offered are wifi, soft beverages, meals, recliners,
Newspaper and magazines, train information display and announcement, TV, wash and

change, toilets and urinal, computer with internet and printing/scanning facilities etc.

(b) IRCTC has been entrusted the work of setting up Executive Lounges at
48 other locations, including Mumbai Central, Lokmanya Tilak Terminus, Bandra

Terminus and Ahmedabad railway stations.
Multiple security agencies for security to Railways

448. DR. CHANDAN MITRA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government is aware that involvement of multiple security agencies
like GRP, RPF, State police, etc. in providing security to Railways causes a lot of

discomfort to passengers;

(b) if so, the details thereof along with the reasons for involvement of multiple

security agencies for the purpose; and

(c) the steps taken by Government to ensure seamless policing and security to

Railways network by giving adequate and absolute powers to RPF?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Cases of crime on Railways are reported to, registered and
investigated by the Government Railway Police (GRP), a separate wing of State Police
responsible for prevention and detection of crime and maintenance of law and order
over Railways. Besides sharing 50% cost on GRP, Railways, through the Railway
Protection Force (RPF), are also supplementing efforts of States for strengthening
of security in station premises and trains. In addition, concerned District Police is
responsible for security of railway tracks, bridges and tunnels. As a result of the
presently prevailing three tier security system of RPF, GRP and District Police
over Indian Railways, issues concerning coordination among these agencies may
sometime occur, which may cause discomfort to passengers, especially with regard

to registration of cases.
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(c) To ensure effective and seamless passenger security over Indian Railways, a
proposal for amendment in the RPF Act, 1957 has been moved by the Ministry of
Railways with the concurrence and approval of the Ministries of Law and Justice and
Home Affairs to empower RPF to register and investigate passenger related criminal
offences in passenger area. Comments of States have been solicited on the proposed
amendments in the RPF Act. Comments have so far been received from 25 States.
However, the Ministry of Home Affairs has recently conveyed certain observations

on the above proposal. Matter is under consideration in the Ministry of Railways.
Semi high-speed train services

449. SHRIMATI AMBIKA SONI: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government has decided to introduce semi high-speed train services

between various cities in the country, if so, the details thereof; and

(b) whether any routes are being considered in the Delhi-Kalka and Delhi-
Amritsar sectors, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) It has been decided to introduce Semi—High Speed train services on
160 kmph on New Delhi—Agra Corridor.

(b) An agreement has been signed with French Railways (SNCF) on 50:50
percent cost sharing basis to carry out feasibility study for upgrading speeds to 200
kmph on Delhi-Chandigarh Section of the Delhi—Kalka Sector.

Wi-Fi facility at railway stations

+450. SHRI NARESH AGRAWAL: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Government had promised to provide Wi-Fi facility

at several important railway stations in the country;

(b) if so, names of the stations where this facility has been made available and

by when this facility will be made available at remaining railway stations; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. Initially, the Wi-Fi services have been proposed to be

provided at 400 railway stations covering almost all ‘A1’ and ‘A’ category stations,

T Original notice of the question was received in Hindi.
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after which the facility is proposed to be provided at remaining ‘A’ and ‘B’ category

stations.

Presently, Wi-Fi facility is available at 12 railway stations viz. Bengaluru, New
Delhi, Chennai, CST Mumbai, Mumbai Central, Ahmedabad, Agra Cantt., Secunderabad,

Varanasi, Howrah, Madgaon and Ghazipur.

Wi-Fi facility is proposed to be provided at 709 major railway stations, in Al,
A and B category. The number-wise break up of the 709 stations ie. Al-75, A-332
and B-302.

(c) Does not arise.

Food/refreshment served on premium trains

451. SHRIMATI WANSUK SYIEM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether considering the widespread complaints received over the quality
of food served on-board, Railways are considering delinking the cost of the food/
refreshment served on-board premium trains like Rajdhani, Shatabdi etc. thereby

making travel by them cheaper;

(b) whether passengers on these premium trains will now have the option to

carry their own food or to order the same from pantry; and

(c) whether Railways propose to engage IRCTC to run pantry services aboard

premium trains, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No instructions have been issued regarding delinking the cost of
the food/refreshment served on board of premium trains like Rajdhani, Shatabdi etc.
However, in order to widen the range of food options available to passengers and to
mitigate passenger’s complaint in regard to catering services, E-catering service has
been introduced, through Indian Railway Catering and Tourism Corporation (IRCTC)
in trains without pantry car or Train Side Vending as well as on 45 designated
stations from where passengers of originating/passing trains can avail of this facility.
IRCTC has tied up with renowned, reputed and established brands in the field of
catering services so that the passengers can order good quality and hygienic food

of their choice on payment basis.

(c) A Committee has been set up to examine the entire gamut of issues relating

to catering services on Indian Railways.
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Hoisting national flag on train engines

452. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Government had announced during Budget Session
for hoisting/installation of Indian national flag Tricolor on the train engines running
in the country, if so, the details thereof;

(b) whether Government has issued instructions to authorities for hoisting/

installation of the Tricolor on the train engines;
(¢) how many train engines have Tricolor hoisted/installed on them so far; and
(d) the time-frame to hoist/install the Tricolor on all train engines?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) As per provisions of the Flag Code of India, when the President
travels by special train within the country, the National Flag should be flown from
the driver's cab on the side facing the platform of the station from where the train
departs. The Flag should be flown only when the special train is stationary or when
coming into the station where it is going to halt. No instructions have been issued
for hoisting/installation of the Tricolor on train engines.

(¢) and (d) Do not arise.
Freight train operator schemes
453. DR. V. MAITREYAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways have unveiled a policy to implement Dedicated Freight
Corridor Scheme (DFCS) and Special Freight Train Operator Scheme (SFTO);

(b) if so, details thereof and the performance details under them since their

inception;

(c) the list of container train operators given license to operate under these
schemes and their performance in container traffic;

(d) whether Governments’ innovative Automobile Freight Train Operator Scheme,
to increase Railways’ market share in transportation of automobile, has attracted

adequate investments from private players; and

(e) if so, the details thereof and investments made by automobile companies
under this scheme since introduction?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Presently two Dedicated Freight Corridors (DFC), one on the
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Western route (Jawaharlal Nehru Port to Dadri) and another on the Eastern route
(Ludhiana to Dankuni), have been taken up for implementation.

To increase rail share of the non-traditional commodities like molasses, fly ash,
edible oil, caustic soda, chemical, petrochemicals, alumina and bulk cement, Special
Freight Train Operator (SFTO) Scheme was launched in the year 2010 and amended
in the years 2013 and 2014.

M/s. Fourcee Infrastructure Equipment Private Limited and M/s. Jindal Steel and
Power Limited have been registered under SFTO Scheme. Three rakes have been
inducted by M/s. Jindal Steel Power Limited.

Container Train Operators cannot operate under SFTO Scheme. However, 17

container train operators including CONCOR have been licensed for container operation.

Container rail traffic has grown at an average rate of 12.7% per annum from
2007-2008 to 2014-2015.

(d) and (e) Two firms viz. M/s Maruti Suzuki India Ltd. and M/s. APL Logistics
Vascor Automotive Pvt. Ltd. have registered under the Automobile Freight Train
Operator (AFTO) Scheme and have been given approval for procurement of six
rakes each of Automobile carrier wagons (BCACBM) involving an investment of
% 80 crores approximately. So far, three rakes procured by M/s Maruti Suzuki India
Ltd. and five rakes by M/s. APL Logistics Vascor Automotive Pvt. Ltd. have been
put up to use on Indian Railways system.

Projects under PPP mode in Andhra Pradesh
454. SHRI C.M. RAMESH: Will the Minister of RAILWAYS be pleased to state:

(a) the details of each of the project taken up under PPP mode in Andhra
Pradesh during last five years and the current year;

(b) the status of each of the project; and

(c) by when all the projects are likely to be completed and what would be the

formula for revenue sharing?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) In Andhra Pradesh, only Obulavaripalle- Krishnapatnam New line project
has been taken up under Joint Venture model during last five years.

(b) and (c) Phase-I of the project (Venkatchalam- Krishnapatnam) was completed
in June, 2009. Target for completion of Phase-II of the project (Obulavaripalle-
Venkatachalam) is December 2018. The Joint Venture Company gets apportioned

revenue of freight on distance basis.
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Concession in railway fare

+455. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS
be pleased to state:

(a) the category-wise details of the persons provided concession in railway fare,

so far;

(b) the details of the amount received by Railways after withdrawing the

concession to railway passengers in different categories;

(c) whether Railways propose to restore the concession to railway passengers

under special/odd conditions in future; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOIJ
SINHA): (a) Indian Railways extend travel concessions in various classes of travel to
more than 50 categories of travellers, such as patients, students, senior citizens, certain
categories of disabled persons, doctors, artists, sports-persons, Press-correspondents,
Kisans and others. The element of concession ranges from 10% to 100%. The details

are given in the Statement (See below).

(b) to (d) At present, there is no proposal to withdraw all concessions being

given to various categories of passengers.
Statement

Details of major concessions granted to different categories of persons on

Indian Railways along with class and element of concession

SL.No. Category of Persons Percentage of concession™

I. Disabled Passengers

1. Orthopaedically Handicapped/ e 75% in second, sleeper, First,
Paraplegic persons who cannot travel AC-3 tier, AC Chair Car.
without escort—for any purpose. e 50% in First AC and AC-2 tier.

25% in AC-3 tier and AC Chair

Car of Rajdhani/Shatabdi trains.
e 50% in Monthly season tickets
3. Blind persons travelling alone or and Quarterly season tickets.

with an escort-for any purpose e One escort is also eligible for

same element of concession.

2. Mentally retarded persons who cannot
travel without escort-for any purpose

T Original notice of the question was received in Hindi.
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SI.No. Category of Persons

Percentage of concession*

4.

Deaf and Dumb persons (both
afflictions together in the same person)
travelling alone or with an escort-for
any purpose.

II. Patients

5.

10.

11.

12.

13.

Cancer patients travelling alone or
with an escort for treatment/periodic
check-up.

Thalassemia patients travelling alone
or with escort for treatment/periodic
check-up

Heart patients travelling alone or with
an escort for heart surgery

Kidney patients travelling alone or
with an escort for kidney transplant
Operation/Dialysis

Haemophilia Patients—severe and
moderate form of disease-travelling
alone or with an escort for treatment/
periodical check up.

T.B./Lupas Valgaris patients travelling
alone or with an escort for treatment/
periodical check-up

Non-infectious Leprosy patients-for
treatment/periodical check-up.

AIDS patients-for treatment/check-up
at nominated ART Centres.

Ostomy patients-travelling for any
purpose.

50% in 2nd, SL and 1st Class
50% in Monthly season tickets
and Quarterly season tickets.
One escort is also eligible for
same element of concession

75% in second, First class and
AC Chair Car.

100% in Sleeper and AC-3tier.
50% in First AC and AC-2tier.
One
element

escort eligible for same
of concession (except
in sleeper and AC-3 tier where

escort gets 75%)

75% in second, Sleeper, First
class, AC-3 tier and AC Chair
Car.

50% in First AC and AC-2 tier.
One escort is also eligible for
same element of concession.

75% in second, Sleeper, First class,
AC-3 tier and AC Chair Car.
One escort is also eligible for
same element of concession.

75% in second, Sleeper and First
class.

One escort is also eligible for
same element of concession

75% in second, Sleeper and First
class.

One escort is also eligible for
same element of concession

50% in Second Class.

50% in Monthly season tickets
and Quarterly season tickets.
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SL.No. Category of Persons

Percentage of concession*

14.

15.

Sickle cell Anaemia-for treatment/
periodical check-up

Aplastic Anaemia-for treatment/
periodical check-up.

III. Senior Citizens

16.

Men-60 years and above. Women-58
years and above. travelling for any

purpose.

IV. Awardees

17.

18.

19.

20.

Recipients of age 60 years and above,

of:-

(i) President’s Police Medal for
Distinguished Service,

(ii) Indian Police Award for Meritorious
service.
- travelling for any purpose

Shram Awardees-Industrial Workers
awarded the Prime Minister’s Shram
Award for Productivity and Innovation-
travelling for any purpose.

National Awardee Teachers—honoured
with National Award by the President
of India for exemplary service in the
field of education-travelling for any
purpose.

Either of parents accompanying the
Child Recipients of National Bravery
Award-travelling for any purpose.

V. War Widows

21.
22.

War Widows-travelling for any purpose.

Widows of L.PK.F. Personnel killed
in action in Sri Lanka - travelling
for any purpose.

e One escort is also eligible for
same element of concession.

e 50% In Sleeper, AC Chair Car,
AC 3-tier and AC 2-tier classes.

e 50% In Sleeper, AC Chair Car,
AC 3-tier and AC 2-tier classes.

40% in all classes

50% in all classes

Also in Rajdhani/Shatabdi/ Duronto
trains.

50% for men
60% for women

e In all classes and also in Rajdhani/
Shatabdi/Jan Shatabdi trains.

75% in Second and Sleeper classes.

50% in Second and Sleeper classes.

50% in Second and Sleeper classes

75% in Second and Sleeper classes

75% in Second and Sleeper classes
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SL.No. Category of Persons

Percentage of concession*

23.

24.

25.

Widows of Policemen and Paramilitary
personnel killed in action against
Terrorists and Extremists-travelling for
any purpose.

Widows of defence personnel killed in
action against terrorists and extremists-
travelling for any purpose.

Widows of Martyrs of Operation Vijay
in Kargil in 1999—travelling for any
purpose.

VI. Students

26.

27.

28.

29.

30.

31.

Students going to hometown and
educational tours
-General Category—

-SC/ST Category-

-Girls upto Graduation

Boys upto 12th standard

(including students of Madrasa)
between home and school

Students of Government schools in
rural areas-for study tour-once a year.

Entrance exam-Girls of Government
schools in rural areas—for national
level for medical, engineering, etc.
entrance exam.

Concession to students appearing in
main written examination conducted
by UPSC and Central Staff Selection
Commissions.

Foreign students studying in India-
travelling to attend camps/seminars
organised by Government of India
and also visit to places of historical
and other importance during vacations.

Research scholars upto the age of 35
years-for journeys in connection with
research work.

75% in Second and Sleeper classes

75% in Second and Sleeper classes

75% in Second and Sleeper classes

50% in Second and Sleeper classes.
50% in Monthly season tickets and
Quarterly season tickets.
75% in Second and Sleeper classes.
75% in Monthly season tickets and
Quarterly season tickets.

Free second class Monthly season
tickets

75% in second class

75% in second class

50% in second class

50% in Second and Sleeper classes

50% in Second and Sleeper classes
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SL.No. Category of Persons

Percentage of concession*

32.

33.

Students and non-students participating
in Work Camps

Cadets and Marine Engineers apprentices
undergoing Navigational/Engineering
training for Mercantile Marine-for
travel between home and training ship.

VII. Youths

34.

35.

36.

Youths attending National Integration
Camps of:-

(a) National Youth Project

(b) Manav Uththan Sewa Samiti

Unemployed youths:—

(i) to attend interview for job Statutory
Bodies, Municipal Corporation,
Government
University or Public Sector Body.

(i) to attend interviews for jobs in

Under-taking,

Central and State Government.

Bharat Scouts and Guides-for scouting
duty.

VIII. Kisans

37.

38.

39.

40.

Kisans and Industrial Labourers-
for visit to agricultural/industrial
exhibitions.

Kisans travelling by Government
sponsored Special trains

Kisans and Milk Producers-visit to
National level Institutes for learning/
Training

Delegates for attending Annual
Conferences of:

(i) Bharat Krishak Samaj and
(i1) Sarvodaya Samaj, Wardha.

IX. Artists and Sportspersons

41.

Artistes-for performance.

25% in Second and Sleeper classes

50% in Second and Sleeper classes

50% in Second and Sleeper classes
40% in Second and Sleeper classes

50% in Second and Sleeper classes

100% in second class
50% in Sleeper class

50% in Second and Sleeper classes

25% in Second and Sleeper classes

33% in Second and Sleeper classes

50% in Second and Sleeper classes

50% in Second and Sleeper classes

75% in Second and Sleeper Class.
50% in First, AC Chair Car, AC-
3tier and AC-2tier.
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SL.No. Category of Persons

Percentage of concession*

42. Film technicians-travelling for film

43.

44,

45.

production related work.

Sportsmen participating in:
(1) All India and State tournaments
(i) National tournaments

Persons taking part in Mountaineering
Expeditions organised by IMF

Press Correspondents accredited
to Headquarters of Central and
State Governments/Union Territories/
Districts-for press work.
Spouse/ompanion/dependent children
(upto 18 yrs)

X. Medical Professionals

46.

47.

Doctors—Allopathic-travelling for any
purpose.

Nurses and Midwives-for leave and
duty.

e 50% in Rajdhani/Shatabdi/Jan
Shatabdi AC Chair Car, AC-3tier
and AC-2tier.

75% in Sleeper class.

50% in First, AC Chair car, AC-
3tier and AC-2tier.

e In Rajdhani/Shatabdi/Jan Shatabdi
also.

75% in Second and Sleeper Class
50% in First class

75% in Second, Sleeper and First
class.

® 50% in First class

75% in Second and Sleeper Class
50% in First class

50% in all classes of Mail/Express/
Rajdhani/Shatabdi/Jan Shatabdi trains.
50% concession twice every financial

year.

10% in all classes and also in Rajdhani/
Shatabdi/Jan Shatabdi trains.

® 25% in Second and Sleeper Class

XI. Others (Conference, Camps, Tours etc)

48.

49.

50.

51.

Delegates for attending Annual
Conferences of certain All India
bodies of social/cultural/educational
importance.

Bharat Sewa Dal, Bangalore—for
attending camps/meetings/rallies/
trekking programmes.

Volunteers of Service Civil International
- for social service.

Teachers of Primary, Secondary e
and Higher Secondary Schools-for

educational tours.

e 25% in Second and Sleeper Class

e 25% in Second and Sleeper Class

e 25% in Second and Sleeper Class

25% in Second and Sleeper Class
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SI.No. Category of Persons Percentage of concession*

52. Members of St. John Ambulance e 25% in Second and Sleeper Class
Brigade and Relief Welfare Ambulance

Corps, Calcutta-for ambulance camps/
competitions.

XII. Izzat MST

53. Izzat MST to persons with monthly I 25/-
income not exceeding ¥ 1500/-,
working in unorganised sectors — for
journeys upto maximum 150 Kms.

*All the concessions are applicable in Basic Mail/Express fares, unless otherwise stated.
Expenditure on salaries, allowances etc. of employees of Railways
t456. SHRI HARIVANSH: Will the Minister of RAILWAYS be pleased to state:
(a) the total number of employees in Railways;

(b) the total expenditure incurred on salaries, allowances and other facilities for

these employees;
(c) the total expenditure incurred on pensions; and

(d) the amount left for development of Railways after incurring all above

expenses?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) As on 01.04.2015, the total number of regular employees in all Groups
is 1326584 (provisional) on Indian Railways.

(b) The total expenditure incurred on salaries and allowances on Railways
in the year 2014-15 is ¥ 67209.54 crore.

(c¢) The total expenditure incurred on pension to the employees of Railways
in the year 2014-15 is ¥ 28642.08 crore.

(d) Appropriation to Railway funds for development of Railways is done from
Railway surplus, which is the sum left from total receipts of the Railways after
meeting total revenue expenditure including appropriation to Pension Fund and
Depreciation Reserve Fund and payment of Dividend to General Revenues. The
surplus generated by Indian Railways during 2014-15 is ¥ 7664.94 crore, which
has been appropriated to Development Fund (X 1374.94 crore), Capital Fund
(X 6233.36 crore) and Debt Service Fund (X 56.64 crore).

T Original notice of the question was received in Hindi.
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High speed rail corporation

457. SHRI AMBETH RAJAN: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Government has formed High Speed Rail Corporation
of India Limited;

(b) if so, the objectives for which it has been formed; and
(c) the details of the projects, if any, undertaken by this Corporation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Yes, Sir. Rail Vikas Nigam Limited (RVNL) a Public Sector
Undertaking (PSU) of Ministry of Railways had formed a subsidiary named High
Speed Rail Corporation of India Limited in 2013, inter alia, to undertake feasibility
studies pertaining to High Speed corridors. It has awarded feasibility studies for
(i) Delhi-Mumbai, (ii) Mumbai-Chennai, (iii) Delhi-Kolkata, (iv) Delhi-Chennai
(v) Mumbai-Kolkata, (vi) Mumbai-Ahmedabad corridors and pre-feasibility study for
Delhi-Chandigarh-Amritsar High Speed Rail Corridor.

Ministry of Railways have now formed National High Speed Rail Corporation
Limited (NHSRC) in February, 2016 to implement Mumbai-Ahmedabad High Speed

Rail Corridor with Japanese financial and technical assistance.
Status of new railway projects in Karnataka

458. SHRI B. K. HARIPRASAD: Will the Minister of RAILWAYS be pleased

to state:

(a) the present status of action taken on the survey report for new railway line

projects in Karnataka;
(b) the estimated cost of the projects;
(c) the time-frame set for completion of the said projects; and

(d) the steps taken/being taken by Railways to expedite the work on the said

projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) During last five years (from 2011-12 to 2015-16), total 19
number of surveys have been completed for new railway line projects falling partly
or fully in Karnataka, out of which following new line projects have been included

in Railway Budget:-
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Project Year of  Estimated cost Status

inclusion (X in crore)
Chickballapur-  2013-14 368 Project included in Budget subject
Gowribidanur to requisite approvals. However, it
(44 Km) could not be taken forward due to

its unremunerative nature and huge
throwforward of ongoing projects.

Gadag-Wadi 2013-14 2617 Final location survey completed

(252 Km) and land acquisition papers for 161
Km stretch submitted to the State
Government. So far, no land has been
handed over to Railways.

(c) Completion of projects depends on a number of factors such as acquisition
of land, forestry and wildlife clearances, shifting of various services, construction
of Road Over Bridges/Road Under Bridges by road maintenance departments, apart
from availability of adequate funds. Since many of these factors are beyond the
control of the Ministry of Railways, therefore, it is not feasible to give time lines
for completion of all the projects.

(d) Various measures taken to expedite completion of projects include substantial
increase in allocation of funds, prioritisation of projects, delegation of powers at
field level, inviting the State Governments to participate with Railways for resource
mobilisation for projects, nomination of nodal officers for improved co-ordination

with the State Governments etc.
Broad gauge connectivity to Amreli in Gujarat

459. SHRI MANSUKH L. MANDAVIYA: Will the Minister of RAILWAYS be
pleased to state:

(a) the updated status of action taken by Railways to provide broad gauge

connectivity to Amreli in Gujarat; and

(b) whether Railways intend to convert Bilimora-Waghai narrow gauge railway
line in Gujarat into broad gauge railway line?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOJ SINHA): (a) and (b) Surveys for gauge conversion of Khijadiya-Amreli-
Visavadar-Junagarh (146 km) and Bilimora-Waghai with extension upto Manmad (254
km) have been completed. As per survey reports, the cost have been assessed as
% 597.70 crore and X 3538.02 crore with negative rate of return of 1.51% and 2.27%
respectively. These projects could not be taken forward due to their unremunerative
nature and huge throwforward of ongoing projects.
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Green toilets in trains and at stations

460. SHRI BAISHNAB PARIDA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is proposed to build green toilets in the running trains and on
the stations/railway premises in the country, if so, the details thereof; and

(b) whether this process has since been initiated on the Indian railway system,
if so, the details with progress of the project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir. Indian Railways are installing green toilets namely bio-toilets
in passenger coaches.

However, at present, there is no proposal to install Green - toilets at the Railway

stations/premises.

(b) Yes, Sir. The process has been initiated on Indian Railways. Bio-toilets,
based on the indigenously developed design/technology in association with Defence
Research and Development Organisation (DRDO) are being proliferated by Indian
Railways. Till date, more than 29,000 bio-toilets have been installed in passenger
coaches of Indian Railways.

Discontinuance of passenger trains

t461. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Government is considering to discontinue passenger

trains;

(b) if so, whether Government is contemplating to provide some other mode to
passengers travelling in these passenger trains; and

(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) and (c) Do not arise.
New railway lines in North Purvanchal
t462. SHRI TARUN VIJAY: Will the Minister of RAILWAYS be pleased to state:

(a) the places in north Purvanchal where new railway lines are being laid; and

T Original notice of the question was received in Hindi.
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(b) by when these lines will become fully functional and the work on the same

will be completed, State-wise and Zone-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Projects are not sanctioned State-wise, area-wise or region-wise. However,
there are 12 new line ongoing projects covering a length of 1594 Km falling partly/
fully in the state of Uttar Pradesh. The details of these projects are as under:

S1.No. Project Name Length in Km.
1. Anandnagar-Ghughli via Maharajganj 50
2. Chittauni-Tumkhuhi Road 59
3. Deoband (Muzzafar Nagar)-Roorkee 27
4. Etawah-Mainpuri 55
5. Faizabad-Lalganj via Akbarganj, Maharajganj and Raibareilly 116
6. Hathua-Bhatni 80
7. Kapilvastu-Basti via Bansi 91
8. Lalitpur- Satna, Rewa-Singrauli and Mahoba-Khajuraho 541
9. Mau-Ghazipur-Tarighat 51
10.  Unchhar-Amethi 66
11.  Agra-Etawah via Fatechabad and Bah 110
12.  Guna-Etawah via Shivpur-Gwalior-Bhind 348

Out of these, 2 new line projects i.e. Agra-Etawah (110 Km.) and Guna-Etawah

(348.25 Km) have been completed and commissioned.

(b) Completion of the projects is dependent upon many factors such as land
acquisition, statutory clearances like forestry and wild life clearances, shifting of
services, cutting of trees, construction of road over bridges and road under bridges by
road maintaining agencies, apart from availability of adequate funds. Since many of
these factors are beyond the control of Ministry of Railways, timelines for completion

of all the projects are not feasible to be fixed.
Transportation of coal in open goods wagons

463. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that coal is invariable transported in open goods wagons

to all parts of the country;
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(b) whether any loss of coal has been reported during transit or transportation
due to utilizing open goods wagons;

(c) the quantum of loss of coal reported for being transported in open goods
wagons for the past three years;

(d) the steps taken to check such losses; and
(¢) how is the loss compensated?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOJ SINHA): (a) Coal is predominantly transported in BOXN and BOBR type
of open wagons.

(b) to (e) Details regarding loss of coal due to transit/transportation in open
wagons are not maintained by the Zonal Railways. Coal is booked under “Owner’s
risk rate”, and as per section 97 of the Railways Act 1989, Zonal Railways have
no liability for any transit loss in open wagons unless it is due to negligence or

misconduct on its part or on the part of any of its servants.

No compensation has been paid on Indian Railways in the last 3 years on
account of transit losses due to transportation of coal in open wagons.

Revenue forgone on account of concessions
464. SHRI A. K. SELVARAJ: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways’ revenue forgone on account of concessions
to children for 2014-15 stands at I 569 crore, if so, the details thereof;

(b) whether it is also a fact that Railways’ revenue forgone on account of
concessions to disabled persons also stands at above amount during the year under

reference; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOJ SINHA): (a) As per revised provisions, if a berth/seat is sought for a child
between the age of 5 and 12 years, full fare will be charged, however, if no berth/
seat is required, the child can travel on payment of half fare. Since no berth/seat
is booked in case of unreserved class, this provision is not applicable in case of
unreserved passengers. Revenue foregone on account of child fare for both reserved
and unreserved classes for the year 2014-15 is approximately ¥ 688 crores. Out of
8.31 crore child passengers who availed this facility during financial year 2014-15,

6.20 crores passengers were unreserved to whom this provision is not applicable.

(b) and (c) No, Sir. Revenue foregone due to Child fare is maintained separately.
Railways provide concessions to more than 50 categories of passengers. The revenue
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foregone due to concession being given to various categories of passengers during
2014-15 is approximately I 1423 crores including approximately ¥ 105 crores for
certain categories of disabled persons.

Concession for children in train fare
465. SHRI A. K. SELVARAJ: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways have decided to collect full adult fare for children aged
between 5 and 12, who want a berth or seat in reserved classes;

(b) whether parents, who used to travel paying half the adult fare for accompanying
children in reserved class, would have to pay full adult fare from April 1, 2016;

(c) whether 50 per cent concession for children between 5 and 12 years in
unreserved class of journey will continue; and

(d) whether this is part of the efforts to cut down on subsidies to augment

revenues and minimize revenue loss on account of child travel?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. In case of children of age 5 years and under 12 years
of age for whom full berth/seat in reserved class is sought at the time of reservation,
full adult fare for such child is charged. However, if berth is not sought for children
of this age group at the time of reservation, then half of adult fare is charged. This
has been implemented for journey commencing from 21.04.2016 onwards.

(c) Yes, Sir.

(d) Child fare has been rationalised in view of the following:-

(i) This will add 20 million additional berths in a year for passengers

without any additional input.

(i) Upto 20 million additional passengers, including senior citizen and
women, could travel by train on confirmed berths every year which is
equivalent to about 20,000 additional trains in a year/54 additional trains

in a day.
(iii) Optimum utilisation of available accommodation.
(iv) Generating additional revenue for the Railways.

Improving amenities for patients and differently-abled passengers

466. SHRI K. N. BALAGOPAL: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government is planning to improve passenger amenities in Railways,
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especially for the differently-abled, patients etc., as the availability of wheel chairs and

stretchers are limited and are in bad condition even at important railway stations; and
(b) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Improvement/augmentation of amenities at stations, including
those for differently abled and patient passengers is a continuous process. In order
to provide better accessibility to differently abled and patient passengers, short term
facilities as detailed below have been planned at all stations, beginning with ‘A-1’,

‘A’ & ‘B’ category stations:
e Standard ramp for barrier free entry.
e Earmarking at least two parking lots.
e Non-slippery walk-way from parking lot to building.
e Signages of appropriate visibility.
e At least one toilet (on the ground floor).
e At least one drinking water tap suitable for use by differently-abled persons.
e ‘May I help you’ Booth

In addition, long term facilities, as detailed below, have been planned at ‘A-1’,

‘A’ and ‘B’ category stations:
e Provision of facility for inter-platform transfer.
e Engraving on edges of platform.

Further, as per the existing guidelines, ‘A-1" category stations qualify for provision
of escalators/elevators while ‘A’ category, ‘C’ category and stations of tourist importance
qualify for provision of escalators under desirable amenities. 277 escalators and 112

lifts have been provided at various stations till November, 2015.

Instructions also exist for provision of Wheel Chairs at stations. This facility is
provided, duly escorted by porters (on payment) as per present practice. Moreover,
Zonal Railways have been authorized to introduce ‘Battery Operated Vehicles’ at
major railway stations for disabled, old aged and sick passengers on first come first
served basis through sponsorship from individuals, NGOs, trusts, charitable institutions,
corporates and PSUs/corporate houses under their Corporate Social Responsibility

with no charge to passenger or to the Railway.
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Improving condition of second class and sleeper class coaches

t467. SHRI MEGHRAJ JAIN: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware that except in case of some special trains, the

condition of second class and sleeper class coaches is very poor in all other trains;

(b) whether Government has any plan to improve the condition of passenger

train coaches, especially the second class and the sleeper class coaches;

(c) if so, by when improvement/upgradation of these coaches is likely to take

place; and
(d) the steps taken by Railways for this work and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. Coaches are generally being maintained as per prescribed
standards and only fit coaches are inducted into train service.

(b) and (c) Yes, Sir. Improvement/upgradation in the condition of the coaches,

including Second class and Sleeper class coaches, is a continual process.

(d) Improvement/upgradation of coaches for benefit of the passengers is being
done either through refurbishing as done in case of Mahamana Express coaches
with additional amenities and pleasing colour scheme or through gradual replacement
of conventional Integral Coach Factory Design (ICF) coaches with safer and more

comfortable Linke Hofmann Busch (LHB) coaches in Mail and Express trains.
Cancellation charges for confirmed railway tickets

t468. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) the amount being deducted by Railways for cancellation of confirmed railway
tickets of various classes at present and the amount received by Railways by such

cancellations during the last three years;

(b) the previous charges for cancellation of confirmed railway tickets, the details

thereof; and

(c) whether extra coaches are proposed to be added or any other option is being

considered to provide seats to passengers holding waitlisted tickets?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Revised and pre-revised cancellation charges for confirmed
tickets are as under:-

SI.No. Pre-revised Revised w.e.f. 12.11.2015

(1) 48 hours before the scheduled departure 48 hours before the scheduled departure

of the train, minimum cancellation of the train, minimum cancellation

charge was levied as under:- charge is levied as under:-

IstAC/executive class: I 120 Ist AC/executive class: ¥ 240
2AC/1st class: X 100 2AC/1st class: < 200
3AC/ACC: % 90 3AC/ACC: % 180
Second sleeper class: X 60 Second sleeper class: X 120
Second class: T 30 Second class: T 60

(i) Between 48 hours and 6 hours before Between 48 hours and 12 hours before
the scheduled departure of the train the scheduled departure of the train
cancellation charge was 25% of the cancellation charge is 25% of the
fare subject to minimum charge as fare subject to minimum charge as
per (i) above. per (i) above.

(i) Between 6 hours before the scheduled Between 12 hours and 4 hours before
departure of the train and upto 2 hours the scheduled departure of the train
after the actual departure of the train, cancellation charge is 50% subject
cancellation charge was 50% subject to minimum charge as per (i) above.

to minimum charge as per (i) above.

(iv) No refund after the above time limit No refund after the above time limit

was permissible. is permissible.

Cancellation charges are accounted under the head “Miscellaneous Coaching
Receipts” and are not captured separately. Miscellaneous coaching receipts for the

last three years are as under:-

Year Misc. Coaching Receipts (X in crores)
2012-2013 635.32
2013-2014 928.70
2014-2015 989.58

(¢) The waiting list on trains is monitored on regular basis and wherever required,
extra coaches are attached in the existing trains, composition of more popular trains

is enhanced, special trains are run etc. subject to operational feasibility.
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Augmentation of trains with coaches is a continuous process based on operational
feasibility, availability of coaches and passenger demand. During periods of festival/
holidays, such special trains are run and temporary augmentation of coaches in trains

is done to clear the surge in passenger demand.
Measures to tackle morning fog

469. SHRI LAL SINH VADODIA:
SHRI A.K. SELVARAJ:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways have geared up to tackle early morning
fog to ensure smooth running of trains, if so, the details thereof and if not, the

reasons therefor; and

(b) whether it is also a fact that security measures like mapping signals on
the GPS installed in engines and planting detonators along the tracks to make the
loco-pilots aware of the approaching signals have also been put in place, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Yes, Sir. Guidelines are already in place instructing Zonal

Railways to take action during foggy season to deal with train operations as under:-

(i) To provide safeguard in train operation in Automatic Block System during

foggy weather by restricting the number of trains to two between two stations.
(i) Reduce the speed of train.

(iii) Deputing additional staff to alert the Loco Pilot through placement of

detonators before the First Stop signal.
(iv) Improving the visibility of signals.

(v) Loco Pilot to take precautions, be vigilant and alert and to observe Special

Rules and instructions regarding speed limits under foggy conditions.

Technological options are being pursued by Indian Railways for prevention of
accidents during conditions of poor visibility by installing notably Fog Safe Device,
which is a Global Positioning System (GPS) based device installed to assist the Loco
Pilot during poor visibility condition. Currently, a total of 1381 Fog Safe Devices
are under trial on Northern, North Eastern and North Western Railways in fog prone
areas. In addition, Train Collision Avoidance System (TCAS), Train Protection and

Warning System (TPWS) are also under various stages of trial.



282 Written Answers to [RAJYA SABHA] Unstarred Questions

Strengthening of railway bridges

470. SHRIMATI RAJANI PATIL:
SHRI RAMDAS ATHAWALE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways have evolved any parameters for reconstruction/strengthening

of railway bridges in the country if so, the details thereof;

(b) the funds allocated/earmarked for the said purpose in the current financial

year, Zone-wise including the tribal areas of the country;

(c) whether any inspections are carried out by Railways in this regard and if

so, the details thereof; and
(d) the steps taken/being taken by Railways for strengthening of railway bridges?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Repair/strengthening/reconstruction of bridges is undertaken based
on their physical condition as ascertained during various inspections. There is a well
established system of inspection of railway bridges on Indian Railways. All the
bridges are inspected twice a year-once before the onset of monsoon and once after
the monsoon. In addition, depending upon the condition of bridges, certain bridges
are inspected more frequently. Repair/strengthening/reconstruction of the bridge is
planned if the condition of the bridge so warrants. The work is taken up through
Works Programme and in urgent cases, through out-of-turn sanction. If the corrective/
remedial measures are expected to take a long time due to the complexity of the site
situation, etc., suitable safety measures like imposing speed restriction and keeping
such bridge under close watch, are taken till the bridge is repaired/strengthened/
reconstructed. During last five years, 4338 bridges have been repaired/strengthened/

reconstructed on Indian Railways.

The funds allocated for repairing/strengthening/reconstruction of bridges during
current financial year 2015-16 are X 491.39 crores. Allocation of funds is done zone-
wise and not area-wise or region-wise, break up of which for the current financial

year is as under:

Zonal Central Eastern East East Northern North  North Northeast

Railways Central Coast Central Eastern Frontier

Fund allocated 13.4 8559 754 2153 34.07 1513 2025 18.87

(} in crores)
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Zonal North Southern South  South  South  South Western West
Railways Western Central Eastern East Western Central
Central

Fund allocated 20.09 47.38 25.77 1731 1137 282 27.76 29.27
®® in crores)

Increase in number of coaches of sleeper class trains

t471. SHRI PRABHAT JHA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that owing to high volume of passengers a large number
of passengers have to travel inconveniently in the sleeper class with wait-listed tickets

in many railway zones, if so, the details thereof; and

(b) whether it is being proposed to increase the coaches of sleeper class in the
trains of those railway zones, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The overall average occupancy of sleeper class in all reserved trains
operated by Indian Railways is more than 100%. There is unsatisfied demand on
some routes which is reflected in the waiting lists of popular trains. The demand for
reserved accommodation exceeds availability during peak periods such as festivals,
summer holidays, winter holidays, etc.

(b) Augmentation of trains of various class of coaches including Sleeper coaches
is a continuous process based on operational feasibility, availability of coaches and
passenger demand. During periods of festival/holiday, such special trains are run and
temporary augmentation of coaches in trains done to clear the surge of passenger
demand.

Accidents at unmanned level crossings

472. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that accidents at unmanned level crossings have increased

in the last one year;
(b) if so, the details thereof, Zone-wise; and
(c) the remedial measures being adopted by Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir. There were 50 unmanned level crossing (UMLC)
accidents in 2014-15 and in the current year from Ist April, 2015 to 31st January,

T Original notice of the question was received in Hindi.
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2016, UMLC accidents decreased from 42 to 26 in comparison to the corresponding

period of the previous year. Zone-wise number of Unmanned Level Crossing Accidents

are as under:-

Zonal Railway 2014-15 2014-15 2015-16
(up to 31.01.2015) (up to 31.01,2016)
Central 0 0 0
East Coast 2 1 0
East Central 5 4 0
Eastern 0 0 0
North Central 1 1 1
North Eastern 6 3 5
Northeast Frontier 0 0 1
Northern 9 7 9
North Western 8 8 7
South Central 2 2 0
South East Central 1 1 0
South Eastern 2 2 1
Southern 2 2 0
South Western 5 5 1
West Central 1 1 0
Western 6 5 1
TotaL 50 42 26

(c) Various measures taken by Indian Railways to prevent accidents at level

crossings are as under:

Progressive elimination of unmanned level crossings by (i) closing unmanned
crossings having NIL/negligible Train Vehicle Units (TVUs), (ii) merger of
unmanned level crossing with nearby unmanned/manned gates or Road Under
Bridge or Road Over Bridge or Subway by construction of diversion road,
(iii) provision of Subways/Road Under Bridges and (iv) phased manning of
unmanned level crossings which cannot be eliminated by the above means

based on the volume of rail road traffic (TVU), visibility conditions, etc.

Provision of basic infrastructure at unmanned level crossings, including
appropriate visibility, width, gradient, level surface on either side from centre
of the nearest track, whistle boards, road warning boards, surface of the

approach road and speed breakers/rumble strips as per laid down standards.

Social awareness campaigns to educate road users with the use of various
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print and electronic media for observance of safe practices prescribed in
Motor Vehicle Act and Indian Railways Act and joint ambush checks along
with civil police to counter misadventure in front of approaching trains.

e SMS Campaigns to create awareness amongst road users.

e Zonal railways have also been advised to deploy Gate Mitra/Gate Counselors
to counsel the road vehicle users for observance of safe practice while
negotiating UMLCs. Till date about 3000 Gate Mitra/Counselors have been
deployed on Indian Railways.

Railway line between Ujjain and Fatehabad

t473. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) when was the meter gauge railway line established between Ujjain and
Fatehabad (Western Railway) and the period when the railway line was uprooted

and railway service discontinued, the reasons therefor; and

(b) the details of narrow gauge and meter gauge railway lines being operated

at present in the country along with their distance of operation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Ujjain-Fatehabad meter gauge railway line was commissioned in the year
1876 and consequent to broad gauge conversion of Ratlam-Fatehabad-Indore section,
the train services on Ujjain- Fatehabad metre gauge section have been discontinued
from 24.02.2014 as it is not technically feasible to run trains on this isolated metre

gauge section.

(b) As on 01.04.2015, Indian Railways have 4907 Route Km of Meter Gauge
(MG) and 2297 Route Km of Narrow Gauge (NG) lines. Out of these, 3208 Km
of MG and 1153 Km of NG have been sanctioned for gauge conversion.

Zero accident mission

474. SHRIMATI AMBIKA SONI: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Railways have launched a zero-accident mission envisaging renewal
of railway tracks, more railway bridges, better signalling and rolling out accident-
proof coaches and engines, if so, the details thereof; and

(b) the details of investment planned during next five years towards this mission

along with the source of funding?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Safety is accorded the highest priority by Indian Railways and
all possible steps are undertaken on a continual basis to prevent accidents and to
enhance safety. These include timely replacement of over-aged assets, adoption of
suitable technologies for upgradation and maintenance of track, rolling stock, signalling
and interlocking systems, safety drives, greater emphasis on training of officials and
inspections at regular intervals to monitor and educate staff for observance of safe
practices. Safety devices/systems being used to prevent accidents include Electrical/
Electronic Interlocking with centralised operation of points and signals, Multiple Aspect
Colour Light Signalling with LED Signals, Complete Track Circuiting of the station,
Block Proving by Axle Counters, Interlocking of Level Crossing Gates, Vigilance Control
Device (VCD), usage of 60kg rails and Pre-stressed Concrete Sleepers, long rail panels,
better welding technology, progressive use of Linke Hofmann Busch (LHB) Coaches,
Centre Buffer Couplers with Integral Coach Factory (ICF) Coaches, etc. Unmanned
level crossings are progressively eliminated by (i) closing unmanned crossings having
NIL/negligible Train Vehicle Units (TVUs), (ii) merger of unmanned level crossing with
nearby unmanned/manned gates or Road Under Bridge or Road Over Bridge or Subway
by construction of diversion road, (iii) provision of Subways/Road Under Bridges and
(iv) phased manning of unmanned level crossings which cannot be eliminated by the
above means based on the volume of rail road traffic (TVU), visibility conditions,
etc. Resources required for improving Safety will be provided as and when required.

Shortage of raw jute
475. SHRI VIVEK GUPTA: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is aware that severe shortage of raw jute is affecting the
production and supply of finished jute from mills in West Bengal, if so, the details thereof;

(b) the steps taken by Government to resolve the issue;

(c) the steps taken by Government to discourage import of jute to protect jute

growers and mill workers; and

(d) the details of revenue earned through jute industry and funds allocated and
spent on the jute industry during the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) As per the estimates of all stakeholders of the Jute Advisory
Board (JAB), the estimated crop size for 2015-16 jute year was 80 lakh bales. However
the production of raw jute has been affected due to decline in the area of cultivation
and by the early onset of rains and later due to the floods, which affected the jute
growing areas in South Bengal and Assam.

(b) The following steps have been taken by the Government to resolve the raw
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jute crisis, through its Office of Jute Commissioner, Kolkata:

(i) It has been made mandatory for all raw jute traders to register their

units.
(i) All jute mills have been directed to submit raw jute stock position.

(ii1) Orders have been issued under clause 5(A)(1) (iii) of the Jute and Jute
Textiles Control (Amendment) Order, 2005; directing all traders or dealers
or agencies that not to stock more than 1,700 quintals of raw jute on
own account and/or on account of third parties. This was later reduced
to 500 quintals w.ef. 9th February, 2016.

(iv) Jute mills have also been directed not to hold more than two months’

consumption requirement of raw jute.

(v) The officials of Enforcement Branch of Government of West Bengal have
been empowered under Section 7 of the Jute and Jute Textiles Control
Order, 2000 to inspect, search and seize raw jute beyond the specified
limit.

The Government, through the Department of Agriculture, Cooperation and Farmers
Welfare, is also implementing jute development programme under the National Food
Security Mission-Commercial Crops (NFSM-CC) for enhancing the production and
productivity w.e.f. 2014-15 in 9 States including West Bengal.

(¢) The Government, has made it mandatory for the entire chain from importers
and traders to the level before the end-users, to register with the Office of Jute
Commissioner, and furnish monthly reports on the imported goods. The raw jute
imported from Bangladesh is used for manufacturing of Jute Diversified Products, a
large share of which is exported. The Government of Bangladesh has however banned

the export of raw jute we.f. November, 2015.

(d) A cess of 1% on all jute manufactures is collected by the Central Excise and
deposited in the consolidated fund of India under Jute Manufactures Cess Act 1983. The
cess collection figure for the last three years and fund allocated to National Jute Board
(NJB) under the Act for the purpose of development and promotion of jute are as follows:

Cess Fund Allocation and Utilisation Details
(In X lakhs)

Year Grants released to and utilized by NJB
2012-13 3551.00
2013-14 3551.00
2014-15 4510.00

2015-16 (up to Nov’l5) 2800.00
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NJB does not make any State-wise allocation of funds and its activities are not

State specific.
Proposal to extend MGNREGA to weavers
476. SHRI C. M. RAMESH: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that the Ministry has sent a proposal to the Ministry
of Rural Development to extend MGNREGA to weavers also, if so, the details of
the proposal;

(b) whether any response from the Ministry of Rural Development has been
received in this regard, if so, the details thereof; and

(c) the reasons for approaching the Ministry of Rural Development again, after
it had rejected the earlier proposal?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Yes, Sir. In order to enhance
the wage earning of the handloom weavers and to impart them retraining on their
traditional weaving activities, Ministry of Rural Development was requested to cover
handloom activity as one of the permissible activities under MGNREGA. There have
been Inter Ministerial correspondence on this proposal. According to present view,
weavers are skilled workers whereas MGNREGA is for unskilled workers. Moreover
weavers normally sell their produce whereas MGNREGA is primarily aimed to give
employment and to create permanent assets. “MGNREGA is demand-driven right-based
wage employment programme which envisages provision of a guaranteed 100 days
of wage employment to the rural households who are willing to do unskilled manual
work. Weaving activity is a self-employment and skilled activity. Thus, handloom
weaving activity will not come within the purview of MGNREGA 2005”.

Promotion of traditional textiles of tribal people
477. SHRI TARUN VIJAY: Will the Minister of TEXTILES be please to state:

(a) the plan to help and encourage traditional textiles of tribal people alongwith
the details of its implementation in various States and the number of beneficiaries
thereof;

(b) whether such traditional textiles are exported also; and

(c) if so, the details and the volume of such trade with specific information on

how such profit is transferred to tribal weavers?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) The Government of India has been
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implementing following schemes during the 12th Plan to help and encourage traditional
textiles of tribal weavers, development of handloom sector and welfare of weavers
throughout the country:—

1. National Handloom Development Programme

2. Handloom Weavers’ Comprehensive Welfare Scheme
3. Yarn Supply Scheme.
4

Comprehensive Handloom Cluster Development Scheme

As per Handloom Census (2009-10), there are 43.31 lakh persons engaged in
weaving and allied activities in the handloom sector. To encourage all traditional
textiles including tribal people various exhibitions such as National Handloom Expos,
Special Handloom Expos, District Level Events, Buyer-Seller-Meet and Fashion shows
etc. under the marketing assistance component of National Handloom Development
Programme (NHDP) are being organized. Funds are being released to Nodal Agency
identified by the State Governments for preparing conditions, which are conducive
to marketing of handloom products. The agency is expected to use this amount
towards activities that would attract the consumers in order to gear up overall sales
of handloom goods.

(b) No export data is available for traditional textiles since the existing data
is made available on HS Code-wise and these products do not have a separate HS

Code in international market.
(c) Does not arise.
Funds to improve conditions of weavers

t478. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of TEXTILES be pleased to state:

(a) the funds made available by the Ministry for improving the financial condition
of weavers in the country during the last three years, State-wise; and

(b) the details of steps taken to impart training to the weavers and make them
skilled?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) The Government of India has been
implementing following schemes during the Twelfth Plan for development of handloom

sector and welfare of weavers throughout the country:—

T Original notice of the question was received in Hindi.
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1. National Handloom Development Programme

2. Handloom Weavers’ Comprehensive Welfare Scheme

3. Yarn Supply Scheme

4. Comprehensive Handloom Cluster Development Scheme

For improving the financial condition of weavers in the country, the Ministry

has made available funds as given below:—

® in crore)

Year Amount allocated
2012-13 3253.00
2013-14 608.00
2014-15 597.00

In the case of Handloom Weavers’ Comprehensive Welfare Scheme and Yarn
Supply Scheme, State-wise releases are not available as the funds are released to
implementing agencies. The State-wise releases of funds under other schemes is given

in the Statement (See below).

(b) Through 28 Weavers Service Centers, Government of India playing a vital role
in imparting training to the weavers to upgrade their skill and increase productivity
in the handloom sector. For the purpose, various short terms stipendiary and
non-stipendiary training courses in the field of weaving, designing and dyeing, printing
are provided in the centers concerned. Under the National Handloom Development
Programme, financial assistance is being provided for skill up-gradation for the
cluster in a Block for imparting training in technical and managerial areas. Training
provided to the handloom weavers is for upgrading their skills in weaving, dyeing/
printing and design development area so as to enable them to produce a diversified

range of products in keeping with the latest market trends.
Statement

The State-wise detail of funds released during the last three years
(2012-13, 2013-14 and 2014-15)

® in crore)

SI. Name of States 2012-13 2013-14 2014-15
No. Fund released Fund released Fund released
1 2 3 4 5

1. Andhra Pradesh 9.81 5.55 1.51
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1 2 3 4 5

2. Arunachal Pradesh 1.25 1.32 0.35
3. Assam 15.31 20.07 4.96
4. Bihar 0.43 0.04 0.24
5. Chhattisgarh 2.25 1.78 0.51
6. Delhi 0.26 0.00 0.04
7. Goa 0.00 0.00 0.00
8. Gujarat 1.36 0.50 0.53
9. Haryana 0.05 0.10 0.31
10. Himachal Pradesh 2.20 0.55 0.18
11. J&K 1.44 0.56 1.53
12.  Jharkhand 0.05 0.82 2.52
13. Karnataka 1.77 2.69 1.66
14. Kerala 2.34 1.64 0.19
15. Madhya Pradesh 4.75 0.85 0.83
16. Mabharashtra 2.65 2.20 1.68
17. Manipur 5.09 10.80 2.41
18. Meghalaya 0.92 1.16 0.37
19. Mizoram 0.72 0.30 0.28
20. Nagaland 6.40 3.89 2.65
21. Odisha 7.51 2.94 0.66
22. Puducherry 0.00 0.00 0.00
23. Punjab 0.00 0.00 0.00
24. Rajasthan 0.60 0.85 0.57
25.  Sikkim 0.69 0.72 0.60
26. Tamil Nadu 32.86 32.64 10.17
27. Telangana 0.00 0.00 0.84
28. Tripura 4.89 2.63 3.47
29. Uttar Pradesh 18.73 13.50 28.16
30. Uttarakhand 0.90 0.57 0.71
31. West Bengal 4.68 4.68 5.77




292 Written Answers to [RAJYA SABHA] Unstarred Questions

Promoting chikan fabric industry

+479. SHRI MOTILAL VORA: Will the Minister of TEXTILES be pleased to

state:

(a) whether Government is aware that the dearth of skilled artisans is adversely
affecting Lucknow's Chikankari industry;

(b) whether the Chikan fabrics made with the help of machines by China are
30 per cent cheaper than Indian fabrics;

(c) whether Government is also aware that only 5 per cent of the total handcrafted
Chikan fabric produced in the country is being exported,

(d) if so, the steps being taken by Government to save Lucknow’s Chikan fabric
industry; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Yes, Sir. Government is aware.
Asector specific analysis has been done by Associated Chambers of Commerce and

Industry of India (Assocham).

(d) and (e) Government of India has declared Lucknow as Mega Cluster for Chikan
Crafts with an objective to create modern infrastructure and integrate the production
chain enabling improvement in quality production and to compete in global market.

A brief of the activities initiated by office of the Development Commissioner
(Handicrafts), Ministry of Textiles, Government of India for the development and

promotion of Chikankari craft of Lucknow are as detailed below:

Hob’ble Minister of Finance in budget speech 2014-15 announced Lucknow,
Uttar Pradesh as one of the new Mega Cluster besides Bareilly and Kutch (Bhuj).
The basic objective are to assist the stakeholders in availing the facilities set up with
modern infrastructure at block levels, latest technology, design innovations, adequate
training and Human Resource Development (HRD) and appropriate market linkages.

Various activities have been initiated for the development and promotion of the
Chikankari craft of Lucknow:—
e Baseclinesurvey cum diagnostic study has been conducted for 25000 artisans.

e Setting up of Common Facility and Common Service Centres.

T Original notice of the question was received in Hindi.
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e Soft Interventions i.e. Skill training, marketing and Design and Product

Development.
e Direct Assistance to Artisans.

e A budget of ¥ 28.50 crores has been allocated to Lucknow Mega Cluster

for initiating the activities.

MR. CHAIRMAN: I am afraid the question hour is over.

PAPERS LAID ON TABLE — Contd.

Economic Survey, 2015-16 (Volumes-I and II)

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I lay on the Table, a copy (in English and Hindi) of the Economic
Survey, 2015-16 (Volumes-I and II). [Placed in Library. See No. L.T. 4103/16/16]

MR. CHAIRMAN: The House is adjourned till 2.30 p.m.

The House then adjourned for lunch at one minute past one of the clock.

The House reassembled after lunch at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILL
The Election Laws (Amendment) Bill, 2016
MR. DEPUTY CHAIRMAN: Hon. Members, ...(Interruptions)...
st IR fE (SR U3 W), Usel Rws 8l ... (aum). ..
sit &. A @t (7r): W, 93 98T o'l €7 ... (cau)...

MR. DEPUTY CHAIRMAN: No, no. Listen. ...(Interruptions)... Mr. Veer Singh,
please. In the morning meeting, it was decided that the Bill will be taken up first.

sft IR Rie: o=, 7§30 w7 i on ¥ €, ugd R M1 @fgul ... (caum)...
ISP BRI HAT H T H3l IR WS B GATem A NS HAl
(31 J&R @ Fehdl): IR, morning H 3NFRT TIRHT AR AUb AHT I8 T

BT AT f ' S d¥rereer arem f9el, 'The Election Laws (Amendment) Bill, 2016
2, 39 f9a @1 without discussion TRT fHdT ST ...(AAEH)... SAF 918 ARG St
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J JAT R HEEE A J Ol [Ty Sy 8, S9al Rwls gH-rg |3 S ot
So, I request you to first take up the Election Laws (Amendment) Bill, and, pass

it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, please listen. ...(Interruptions)... In
the morning, in the presence of hon. Chairman, leaders had agreed that firstly, the
Bill would be taken up on a consensus and passed without discussion. Because of
that, I am taking up the Bill. Shri D. V. Sadananda Gowda to move the motion
for consideration of the Bill.

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):

Sir, I move:

"That the Bill further to amend the Representation of the People
Act, 1950 and the Delimitation Act, 2002, as passed by Lok Sabha,
be taken into consideration."

MR. DEPUTY CHAIRMAN: As there is a consensus that we will pass this Bill

without discussion, I am taking it up. ...(Interruptions)...
The question was put and the motion was adopted.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill. ...(Interruptions)...

Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister, Shri D. V. Sadananda Gowda, to
move that the Bill be passed.

SHRI D.V. SADANANDA GOWDA: Sir, I move:
"That the Bill be passed."
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The Bill is passed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, hon. Minister, Shrimati Smriti Irani, first,

you have to... ... (Interruptions)...
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SHRI TAPAN KUMAR SEN (West Bengal): What is this, Sir? ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): What is this going on, Sir? ...(Interruptions)...

sft RS IER (ST TR W, T 9 T HA U B A2 L (FAHH). .

What is this, Sir? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That was the consensus arrived at. ...(Interruptions)...

But it is passed. You sit down. ...(Interruptions)...
SHRI D. RAJA: What is this, Sir? ...(Interruptions)...

SHRI NEERAJ SHEKHAR: Why, Sir? ...(Interruptions)... 9%, & o fear I®
g 3R I fa o w) fean? L (amaum)...

MR. DEPUTY CHAIRMAN: If ten Members want to take the House for a
ride, how can it continue? ...(Interruptions)... You cannot take the House to ransom.
...(Interruptions)... It is the decision taken in the presence of hon. Chairman and it was
decided that since it was a consensus Bill, it was an urgent Bill, it will be passed

at 2.30 p.m. ...(Interruptions)... It was decided by your leaders. ...(Interruptions)...
SHRI K. C. TYAGI: In this way? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: But not in this way, Sir. ...(Interruptions)... Sir,
we are not against the contents of the Bill. ...(/nterruptions)... Every consensus has
to be implemented subject to the House being in order. ...(Interruptions)... Can you
question this statement? ...(Interruptions)... Subject to the House being in order, every

consensus can go through.
MR. DEPUTY CHAIRMAN: I accept that. That means... ... (Interruptions)...

SHRI TAPAN KUMAR SEN: But can you say that the House is in order?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, since you have put that question, out of
245 Members, if 240 agree and 5 do not want it, will everything be blocked?

...(Interruptions)...
SHRI TAPAN KUMAR SEN: I am raising the issue of propriety? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What democracy is that? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is not five people, Sir. ...(Interruptions)... We
are questioning the passage of this Bill in din. We are not questioning the contents
of the Bill. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: After we have arrived at the consensus, nobody
should block it. You should say that. Why don't you say that? ...(Interruptions)...
Why do you close your eyes to that?

SHRI TAPAN KUMAR SEN: We are not questioning the content of the Bill.
But the manner in which it has been done ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar Sen, I am telling you there is a
limit to everything. ...(Interruptions)... Everybody knows this Bill is very important,
especially in West Bengal. I know that the Bill for agreement between India and
Bangladesh was brought to this House when the previous Government was there. At
that time, it could not be passed. Now, that Bill ...(Interruptions)... Listen. Sit down,
I am speaking. ...(Interruptions)... That Bill was passed with consensus. Everybody
agreed. ..(Interruptions).. In the morning, it was agreed that it would be passed
without discussion. ..(/nterruptions).. Then what should I do?

SHRI D. RAJA: Sir, the only thing is the House should be in order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Is it my fault? ..(Interruptions)..
SHRI TAPAN KUMAR SEN: It should not be done in din. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What din? Five people are shouting slogans.

...(Interruptions)...

sft &, f. @l W, 39 g & fou o weafa o L (@aum)...

SHRI TAPAN KUMAR SEN: That is the issue; not the content of the Bill.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; that way, the House will not function.
...(Interruptions)... Five people shouting slogans, whether it is Congress or this side
or that side, and stifling the voice of 240 Members, is it democracy? I am not in

agreement with that. ...(Interruptions)...

sft & W @l W, T 76 91§, ...(@aue)... 9R1 889 9% 91 7, dfh
Td & Rge® B ...(c@agm)...

MR. DEPUTY CHAIRMAN: This is a decision taken in the morning.
st & ot @l
MR. DEPUTY CHAIRMAN: If people like you do not obey, what do I do?

SHRI K. C. TYAGL: 1 am not like that. § S9! & a1 AFC g ...(ELH)...
H 39 fdd & 91 g ok § ¥ =rear g P I8 oiik sreel gl & 9R1 e s3a! Ui
BTN T Pl AIDT § FA1? ...(FIUH)... 39 [ & Rgelh S 2172 ... (HIIH). ..

* Expunged as ordered by the Chair.
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sft SuwHMfT: § T HH2 ... (agH). ..

sft &. <. |l w39 9d @ LL.(@aue)...
o STFUMRY: T R FIAT 82 ... (AU, ..
SHRI D. RAJA: We all support this Bill.

MR. DEPUTY CHAIRMAN: Anyway, the Bill is passed. You can disapprove
me. That is the only way.

st &. W, @N: 99 99T IS B, MUBT, AIRAT ATE B, AT DI I8 JATTATT
far o1 6 &9 39 a1 31 9 SR .. (FaeT). ..

MR. DEPUTY CHAIRMAN: Put a Resolution that we disapprove the action of
the Deputy Chairman! That is the only way. Bill is passed.

That is over. ...(Interruptions)... No, no. ...(Interruptions)... Bill is passed.
That is over. ...(Interruptions)... No, no. ...(Interruptions)... Bill is passed.
SHRI MUKHTAR ABBAS NAQVI: Sir, please call the hon. Minister.
it Suwumfy: 3@ O 9 8 T B L (cau). ..

3t YR I Adhdl: & 9 9 8 W L (FaEH). .

MR. DEPUTY CHAIRMAN: Smriti Iraniji, let me ...(Interruptions)... There, 1
want to tell ...(Interruptions)... &, A @ S, 9feul ...(FaYm )...

st &. ). @mf: W), § qar 9eq 9 W) g8 [T a1 9l g 6 . (@@u). ..
MR. DEPUTY CHAIRMAN: You can criticize me. I will listen to that.

st . <. rh: I8 9 B g8t 9% te o urdt, Uh ot AR s9 9 & Raams
T8 8, Afpa* iR R sramal 7 {a o foan 2, S99 39 Qe &) ..(@aum)...

3t SuwaTaf: g B |@ifed A b g g9 gwe § T8l oan, § &y v
..(TIHT)....

sft &. . @R TR, MY &Y do7 & oy Biey, 89 9o & folt IR &1 s9
e & Raas oI5 T2 A1l T Told ARG T &l T ...(agm). ..

it Suwumfy: 6 €, 3@ H w1 dH2 ...(FaHM)...
sit &. @t @l R 989 & 8iex R 91 Sxd 27 ... (FaU™). ..
it Suwufe: 81 T, 319 ey 9f3y) ... (amauT ). ..

SHRI K. C. TYAGI: *

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: That is expunged. ..(Interruptions).. Now, Smritiji,

first you ...(Interruptions)... Smritiji, I can give you time ...(Interruptions)...
SHRI K. C. TYAGI: Sir, we want to pass it with one voice. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is over.
SHRI K. C. TYAGI: No, Sir; this is not over. ...(Interruptions)... 1 oppose this.

MR. DEPUTY CHAIRMAN: You oppose this; no problem. That is over.

...(Interruptions)... Sit down; sit down. ...(Interruptions)...
SHRI SITARAM YECHURY (West Bengal): Sir, you had assured me ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is what I am saying.

SHRI SITARAM YECHURY (West Bengal): Sir, you had assured me

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know. ...(Interruptions)... 1 know certain things were
read here against you. So, you have a right to explain. I know. ...(Interruptions)...
Sit down. ...(Interruptions)... Let her start.

SHRI SITARAM YECHURY: But where is the time?

MR. DEPUTY CHAIRMAN: I am hearing. ...(Interruptions)... Before 1 say
anything, you are asking questions. You take your seat.

SHRI SITARAM YECHURY: You assured me time. Don’t say suddenly 'Private
Members' Bill'.

MR. DEPUTY CHAIRMAN: See, even otherwise, it is your right; I know.

SHRI SITARAM YECHURY: No Private Members' Bill can be taken up.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am coming to that. Sit down. ...(Interruptions)...
You please take your seat. I will come to you. Now, let me ...(Interruptions)... 1
take note of ...(Interruptions)...

il TS IMBAA (FERTKY): TR, ATID] BT I BT YRT PR Bl ...(ALH)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Ask him to sit down.
What is this? ...(Interruptions)... 1 take note of ...(Interruptions)...

3l IFET IS AR, H YA YB V&l gl ...(FAYH)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 39 @R &7
PR IR T2 ...(HAUM)... 3T SThI 987 & Y By

3l IFE BT TR, IMMIB! BSH IA P G ATBR B ...(FGM)... B4
3TIRT RT IS FRA B ... (FALT). ..
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MR. DEPUTY CHAIRMAN: See, I take note of ...(Interruptions)... Hon. Members,
I take note of all what has been expressed here. ...(Interruptions)... 1 take note of
that. ...(Interruptions)... However, the Bill is already passed. Now, what remains is
the reply by the hon. Minister. ...(Interruptions)... 1 want to request the Minister,
first you respond to Kumari Mayawati’s demand. First you respond to that if you
are responding or if the Leader of the House is responding, whoever is responding,
I have no problem. If the Leader of the House is responding, that is also, for
example, okay or better. Now, let me. ...(Interruptions)... No. 1 am coming. Why
are you not allowing me to say it? Now, listen. So, first, Minister has to respond to
that because that is the commitment here. After that, if you need time to continue

your reply,. ...(Interruptions)...
SHRI SITARAM YECHURY: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; listen. Let me.. ...(Interruptions)... Why are you
not allowing me? ...(Interruptions)... You are such a senior Member. ...(Interruptions)...
I told you already. Why are you asking again and again? You are such a senior
Member. So, after that, if the Minister wants, a little more time can be given.
But the only thing is, being Private Members’ Day, we can maximum go up to
3.00 p.m., not beyond that. That is what was the understanding in the morning.
Therefore, Minister may give a reply to Kumari Mayawatiji, and then five minutes

or, if you want.....(Interruptions)...

SHRI SITARAM YECHURY: Why does she not give a reply to me also?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am telling you; I am coming to that.

...(Interruptions)...

SHRI SITARAM YECHURY: No; where are you coming to? ...(Interruptions)...
I am saying why does she not give the reply to me also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Explanation is after the reply. I know it.

...(Interruptions)...
SHRI SITARAM YECHURY: She has taken my name nine times. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)...
SHRI SITARAM YECHURY: Nine times she has taken my name. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: I know that. Mr. Yechury, why do you not sit

down? ...(Interruptions)... Mr. Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you have already put the ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Yechury. ...(Interruptions)... Listen to me.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you have already put the Damocles sword.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI SITARAM YECHURY: You said, at 3 o’ clock Private Members’ Bill.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; I am telling you. Let me come to that.
Yechuryji, I myself said — please, you are a senior Member — your name was taken
and something was read against you. So, you have a right to explain. I myself said
that. I said Minister may take five minutes. After that, we will have enough time up
to 3.00 p.m. After Minister is over, then is the time for explaining or we can take
ten more minutes. The House can decide. But after Minister speaks, you will reply,

you will give explanation. How can you do that before inbetween? ...(Interruptions)...

SHRI SITARAM YECHURY: No, no. Let her answer mine also. ...(Interruptions)...

If she wants to answer what | say ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: That you already spoke. Now, what remains is

your explanation on what you said. You already spoke. ...(Interruptions)...
SHRI SITARAM YECHURY: But I am going to ask questions. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After her, you say. That is the procedure.

...(Interruptions)...
SHRI SITARAM YECHURY: You assure me.
MR. DEPUTY CHAIRMAN: I told you already.
SHRI SITARAM YECHURY: In front of the House?
MR. DEPUTY CHAIRMAN: Why do you not trust your Deputy Chairman?

Therefore, I would say maximum up to 3.00 p.m. or 3.15 p.m., if the House
agrees. Smritiji, now you can take the time as you assured and then five more
minutes. That you can do. After that, you can give explanation. And by 3.15 p.m.

we will take up Private Members’ Bill.
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SHORT DURATION DISCUSSION

Situation Arising in Central Institutions of Higher Education with
Specific reference to Jawaharlal Nehru University

and University of Hyderabad

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Thank you, Sir. This is in response to Adarniya Mayawatiji’s
statement in the House and that of her Party with regard to the incident in Hyderabad
Central University. In the expressions made, there was one concern that this child
was devoid of his fellowship. In a response to that expression by Mayawatiji’s Party,
I would like to here, for the record, state that close to ¥ 3,19,029/- were given
and the last fellowship was given to this child on the 20th of November, 2015 of
% 54,000/-. There was some money pendency which is true, which was reflected
in his last note. But that arose from some paperwork that the deceased was yet
to file and I will only say this, that this impression created that he was devoid of
any fellowship or money is an incorrect impression. ...(Interruptions)... Sir, I would
here read, as I had said in my response to Mayawatiji, as you have told me to
respond to her singularly, that a Proctorial Board on the 10th of August, 2015, where
decisions were taken, did have a representative of the SC/ST community and also

a woman representative.

Secondly, the Executive Council on the 27th of November, 2015, which made the
decision of not allowing certain students to stay in the hostel also had and specially,
co-opted a member of the SC community, who additionally was also the dean of
students welfare. Hence, the indication that nobody from the SC community was
co-opted in any of the processes within the University system is also an incorrect
charge. I would here also state that ...(Interruptions)... 1 will also state, I think, that
child is deceased. Hence, the charges against him, it is best if we seek to honour
his memory and I do not read out the FIR against him in detail. That is my humble
submission, Sir. I will also say this that the Executive Council which had a Member

of the SC community ...(Interruptions)...

it ATt (SR g<RD): AR SUHTafT S

SHRIMATI SMRITI ZUBIN IRANI: I have not finished, Sir. ARTac Sfl, # =1
B Fi? The Executive Council, which had the Member of the SC Community, also
took cognisance of the fact that the decision of theirs is also subject to the verdict in
a case filed regarding the incident which took place between certain students in the
case filed W.P. No0.28073 of 2015 and the case registered in Gachibowli Police Station
vide FIR No0.296/2015 under sections 448, 341, 506 and 323 of the Indian Penal Code.
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I would also like to say here, Sir, that the Ministry post this incident sent two
officers to enquire into the incident, hear from the academic community and the
students, including the students who were the friends of Rohit. They took statement
of everybody. Close to 70 people were interviewed. Photographs and submissions
were taken from everybody in the university. The officers who went there, I am
today compelled to even say that the officer leading the delegation is from the

minority community and had another officer to assist from the backward community.

I would also like to state that once that report was submitted to the Ministry of
Human Resource Development, before I publicly released the details of the Judicial
Commission to the people at large, I specifically spoke online, an open line to
Rohit’s mother. Her only plea to me was that a judicial enquiry be made into the
child’s death. I assured her that justice will be done because a Judicial Commission

is being appointed.

I would also like to state here that the Judge who has thus been appointed, Sir,
served in the Allahabad High Court till the year 2010, I believe, and you can correct
me if I am wrong. Whatever administrative history I remember of the State of Uttar
Pradesh, Behenji herself was Chief Minister there while the Judge, who has been
appointed in the one-man Judicial Commission, served. I am sure that this is the
only response that I can give to Mayawatiji. Since this is a Judge, who has served
diligently in Uttar Pradesh, I am sure she will have absolutely no challenge to the

fact that this Judge is capable, within his capacities, to deliver justice.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Is this

one-man Commission? ...(Interruptions).... Okay.

Goft ArTERh: A STFHII S, 24 BRI DI A IR A G IS LA
o am o &5t AR Igel gadRer H TG F oA H PR B AR A 59 Gl
BT TTa1d ST} a1 SIe & it AfZT DY Tl & A § $8 WRGR gRT Tfod
T T =1 S SMANT H Ueb &feld Aaw I X@1 & AT 78] @l 8l AaR, g9
e & 91U I§ BB Usdl © b WX 59 JdTdl B Sa1d J-d IAeE b 920 9
JE T feam 71 ...(@aue)... 3T W 919 &9 A gAY, T8 984 important AT
g1 BTifp ST H9 24 BRA B AT Ao H AR BT AHAT SSTAT AT, 9T o
91 U1 oW Re1 o7 & Ife g8l S AT H U i feld dewy I Xl BIdl
I 13, I IR-IR 59 FaTd Bl Y& P S e I 8l AT qGT &b A
X1 IRy o, «fea S o7 v w81 fhar wan safe 39 Ad § dwars U ©
BT Sa1d Tl T8l fear § wife 39 A § aafdear I8 ® fb =i R S
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AN BT o AT 8, IH Tab Wl Sfefd Wevy 78l g O 3ol AaT-igd =gl
) 3TN PHAR WUFATA DI fEI&rAT § Ig S AN g1, T8 4l 3R BT FHTS
BT ¥, 98 R 89 ©F aregerar § 497 o1, 98 ff IR BRe FAS BT Bl 39 91d
B 99d faAd 2 BRa B A9 FQE b FFA10d gRT SR f6ar 131, g57a1
e BT Toic gl S G 3 § AFY GaT P AWM G @] g 3R 3HD! Th
BT H AEH 9IR B W < R g SR 3 AN Bl A H gD Bl < W& gl

AR, = 32 39 UPR ¥ © b bald ARPR, Sid AR AffH, 1952
(1952 BT 60) B IRT 3 §RI Y& ATRTAT BT TINT B §Y gaxiEre [qeafderey 3§
geTSI Sl 1 Fehaci TR, IHAT DI Jg B BRI g1, DI S BRI &b folg =TI
) 3TN PHR WUFAIS HaT g DI ehLdT § SIra AN B Fgfasy el 2

(i) S deal iR gRFRIRET @ St wxa1 S gevEe favafdenery # va oy
g™ & Ihadll AR, IAT B & P SR 99 © IR T4 b, I Dl
81, & oy StReifi@ ffad s

(i) foeafaene & vEl & fou faeme Riera AR awen &1 gafdare

BRAT IR IR Gt goira <10

(iii) SMART ST ST B 3R BT WRBR B 319+ RUIS iR RiwRer st
Fgfe & I 49 & HidR IRgd S 59 TBR 9 S SN H Udh W
gferd e =&l v@r T B

S gAD! IR DI R S7 B AFRIGAT 84 g IR A BRI JSATT 9 gfordl
BT GGl I dTell 81 ToR I gl S A1 &, I8i § I8 A Fer arsdl g B S
YE g HHRM g1 AT T 2, I8 98 important TG 81 ..(FHT B H... W,
IE ART 8 e, Rrad fofg o 991 999 fan g1 Sl I8 Sfifg dHer qamn A
T[T B, 98 Section 3 of the Commission of Inquiry Act, 1952 % dEd 99T T4 B
¥ 9gd B important I A Fad & AMA I BN gl 39 BHIRM H SABEG
8IS BIc & UP A1 STl DI R HR a1 17 &, Sl 9N MR &
feame 1 ergfad wfa & T8 g

AR 4Tt &1 I8 W $e1 & b o9 Yaed 3 $ e (2) H I8 Uad &...

MR. DEPUTY CHAIRMAN: There is a time-constraint. Tgdc W%~ fdol &I ot
T B L..(aaET). ..

Goft AT W), A9 A S 919 81 ¥R, 39 AR A1 G Ao

sft Suufer: Urgde T e WY o1 g1 3 <1 fiee § W BRUl .. (@aT). .
Gl AT W, &1 He €, I8 9gd important AT 8

it IuquTafa: 987 S, Rears & @ 73 S &1 Rl 81 T 81 ... (Fag™). ..
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it ARTERH: PR BHRM H b I SIS ... (FGUM)... WIS, AT 3T AT
1T T @A Tl RPR FHIYE § TP I SIGT IS g1 el 8, d Y IRBR
RAfed & T § HHIYE BT g9 GHT Th I SI1GT ey 9471 Ihdl o) iR 3
Al 91 Fhell B, offhd WRBR AT dF T §9 9o H 39 gl |iY 8¢ ©l 59d
gTd! gfera faRIE} AFRISHAT 81 9% ok 3Mel Bl

SUHHIRT HEIGYd, $9$ Al 39 Hae ¥, § I8 W1 Bl 8] § (& Ja=H 3
(1) BHE 3% SRR Uae, 1952 &1, e d8d HHIRE g fear T g, 3
T8 TN A W T © [ HHRE PR B BT AR oI H FBIRG B
¥ UBd $% WHR B T I B I qreaar € 5 98 d9e F IH deAl H
T YT HHIYE 99 & foIU STy I9 I BRI iR I9h 915 & iy SqdT
"ITole AMSTHRIM" SIRT BN IR §9 A H 65 dI TSR Py Wl IId Fafod
HHIIE B g9 & foIv I & feft ff a9 § &1 8§ iR s o= & Y
IFqPHT "ol A e 2 ®BRad, 2016 B WRT & f&ar 1 &, S6fs 39
Ty wqe A1 T8l g 8 ol

WA RIRT 3 g9RT UIeT @1 39 WdY § I8 PEA1 8 b VAT B Bl WBR GRI
S g U Ardl-g4sll | & ded e w2l

MR. DEPUTY CHAIRMAN: Now please conclude.

Goft ATt Syt i, g w9 91 @ A ATl gg | & agd fean
T B

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I also have a clarification.
MR. DEPUTY CHAIRMAN: Now please conclude.

Gl ARt @i, 3 A ard gA iyl weed, s 6 s aeex I8
FHYE A% SFarIR] IR-BI =9I 81 WY 3R R $HleE gr1 & 18 RUid
3dY T IR-BILHI PR B &1 Y| HEIGH, I8 W $g bl ARDR bl aferd faRIed
qERIGAT T RId B A% G R SGT 81 39 b A1 & IR ulel B 39 aR H
g I W Hel & b I8 IR-BIf AU Pad AR B IMHET P HH DI
SO g ST B JAT $9h Y& Il B g e &1 i ad A fbar g, 7
5 Jfzd Ja1 JFEANGS § U I8 3 Sferd BE B ¥ ™ & fay fear
B U1 sy fham T ® i 39 UHROT & ARG ST AN IRUATH b hex
AP qAN I I T, N $g B WPR Aex-3qex o S-9F 4 g9 H
8% o1 SHP A TexEe JFAMGST § TET AT ARSI U IS BE HIST B
HTSAETE IAMT ... DI GS)... TR, AT ATST A1 JA a1 o

MR. DEPUTY CHAIRMAN: I have to go to Private Members' Business.

...(Interruptions)... 1 have to allow Mr. Yechury and then Private Members' Business.
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it ATt be WRAR g b ARTATH WS ...(FAYUM)... Bl 9gd IS
FIRTET R AN 7, 1% 9167 |RE & 9/ 9 A A g7 @ U RIfa § Fg
WHR gRT ol Wt AWet 7 ... (Fagm)...

MR. DEPUTY CHAIRMAN: Now, please conclude.

Goft ARITEcht: a7 AR AESHR DI Bel dldl BT SEIBRUT ol $Ib Y A Al
SEECGIE]

MR. DEPUTY CHAIRMAN: Behenji, please conclude. ...(Interruptions)... Behenji,

please conclude.
goft AR QY 3/ $2 g+ 48 PR <A1 d1eyl
MR. DEPUTY CHAIRMAN: Behenji, please cooperate.

it ATt wiet 5 e

MR. DEPUTY CHAIRMAN: You understand my situation.

Joft ARt W), 3@ H A9 47 e drell gl 9D Al Jfed b AEe H
FEfa w3 gRT 97 dEl 5 S0 & MR W L.(Hau)...

MR. DEPUTY CHAIRMAN: I have to take up Private Members' Bills. Because

it is your issue, I have allowed. But you are taking too much time.

Goft ArmEcht: A SgFHIair Sff, § bad 5 e BT 99y <7 & forg Redwe
P ! Gl ...(TIYH). ..

MR. DEPUTY CHAIRMAN: You sit down. Don't create problems. Let me try
to solve. You don't create problems. I am trying my best. Then, why do you create

problems?

Goft T 599G Serdl W 73 Bl T B A H 5 Fed H 3R dld
Jur § W IE b fh ST B MR R ...(=aum)... HW g TE B 7, afe
9 R H AR g6 I Pel 8 b P ¥ H WRIBR sferd], Afeaiial g o= fios
T H AN b AT ATAET & 916 F AB M ddb I & MR TR & AW H g
B WR R Sl 3 9 (AR Bl &7 8, 39 910 dl At &9 § G 941 Sff Bl
S19 g8 919 9eq § $HEAl aiey o . (aEe). ..

MR. DEPUTY CHAIRMAN: Kumariji, please cooperate. You made your point.
3T 980 a1 gl & AR T BIRIST 872

Goit ATEH: I g8 TR A<l BN WX, oISl AT WY IR IR

* Expunged as ordered by the Chair.
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3.00 p.m.
SHRI SITARAM YECHURY (West Bengal): Sir, I want to speak.

MR. DEPUTY CHAIRMAN: I have promised you. Why are you, again and

again, repeating? ...(Interruptions)...

it wrEEcht: e W g FER @3 9 AR Bl AHE™T IR ST 3T HIT
H, v e § 4301 off & R d He1 @mEdl g, 9gd el ad del disdl gl $9b
[ B ATYAR WEfd w3 7 AR DY TR WX S ITUT WINUT H Py R S7A
Hgahd feErft 8, @ SHGHI* B & IO T2 AU AT H Afzd F BIC A8
BT DIy IRBRI AIGY < <1 AT oY, 7 I8 SATeT 3w sl s fow Saa! 4

facell PR & JHAT 9 BRIAE FR T 2

MR. DEPUTY CHAIRMAN:* word is expunged. ...(Interruptions)... That is

expunged.

Goft wmamech: SR 59 9wy § I8l § gg Wt de agd 6 afe SR wew A
FART U] @1 WRBR B, a1 R g WReR AT @ |7 & 791 s & &
IP BIC 9¢ Pl G db IRBRT b ¥ SR ¢ <l 39 3R W AR BT &g
T B SRT Bl ...(FAYUF)... T, Th fAe| 39 AMe # AgHail iR a8t & gferd
T & IR H T 99 ¥ ol SISl Bl T8 gl ... (QAHH)... 99 T B I8
gl ST §9 99 drdi Bl &I H @B gHART UIST 87 [Ifgd Thvol HHel H Aeferd
T2 b a9 9 [Aepd W WEAd el B, S 39 94y § 3B 24 TRaA]] DI I
W wer o & aft 9w qRaar S9F a9 & dge T8 g2 ol R 98 o RR
HIEHL TP TN H TG S . (FAUH)... *

MR. DEPUTY CHAIRMAN : Now Shri Sitaram Yechury. df3q, dfq, wile
ArgrEc St 9feyl L. (cagm)...

it wracht: Al ART W & AR WL (EgH).
it Suwufe: ArmEc S, Syl L (@ag™)... 8 T L (aE). .

st wifar Sffem SR R, o S frard T, HR 99U & driddist &
IR H ..(FGEF)...

gt ArTEcH: W), &1 AT L (EU)... HERR el 8 L (EU)... J9T 43
S Bl Al AOER IR 3T ARBR Bl g&qMl A qarl & (Y ...(@EU)... AT
BT 24 BREY &1 WX 9 faUer & I TSR & T FdeR s 38T el I8 T,
e fog ...(aam)...

it Sgguafy: g St 8

* Expunged as ordered by the Chair.
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it ARmERh: oY e, gl # M Bl SR Bl ... (@A) § Al sl
g 3R S B T A HA BT 24 R B W U g e P I AR b
gfd W IR B WM BT T8l 8T ©§, s g =1 Sft 7 951 4 & ddl |
JMMHR ATHT WY AR off &R R ...(@aem™)... 379 I &8 & A1 &dl al o1 g7d]
A% Wt R, ofes Uit et L caem). .

MR. DEPUTY CHAIRMAN: Kumari Mayawati, that is enough. ...(Interruptions)...
How can you do like this? This is too much. ...(Interruptions)...

st | Spfas st wmarach St L caam)...

it ArTEt: cfe U el & L (@EY)... Wids § AR GES (G,
Y el .. (aaE). .

#e R Sffes SIE: § B8 W@ g SR I LL(FEUM)...
it wrmEcht: sfoal & ...(cagm)...

MR. DEPUTY CHAIRMAN: Kumari Mayawati, that is enough. Please.
...(Interruptions)... No, no. That is enough now. ...(Interruptions)... Kumari Mayawati,
please. ...(Interruptions)... This cannot be allowed. ...(Interruptions)...

goft ARl R FEE B (A,
st S Spfem w_Et: W)L (aaum)...

MR. DEPUTY CHAIRMAN: That is enough. ...(Interruptions)... No, no. That is all.
...(Interruptions)... That is enough. ...(Interruptions)... Now, please. ...(Interruptions)...

Gl ARITEd: W AR W AT P AT DR P HMd H AR U] BT Aal
PEl & & 50 AMC BT 37 A Tl BRI P IO, 3 SLGTY b A1 & aArell
Tal & AT B of o T IE IAHh AT gHhg o o T ()., SHY
G R O T Hg B WHR ...(FaYH)... Sford ORI . (@aem)...

MR. DEPUTY CHAIRMAN: No more ..(Interruptions)... Now, please stop.
...(Interruptions)... Kumari Mayawati, please stop. ...(Interruptions)...

gt ArTERh: W), 1 el gl gferd R AaMRiedr A ToR STl 1 Sad
& 78 9fcw dar S 7 SN T g T ARIRR ¥ sfeN @ dR-wRIsar, R
IRIfOT wemell W U Ty SR &1 SSER0 o) ... (JFagm)...

MR. DEPUTY CHAIRMAN: If Members behave like this, what do I do?
...(Interruptions)... She has spoken for 30 minutes. ...(Inferruptions)...

Goft AraTEctt: @y R Sferdi g SfeaTRidl &1 399 fhar 71 &, I agd IHATD
2 olR f=os A § sl die-wRIsd] U T Shie™ & Harad, fEgait @t
URIOIG HATAT &b FaATldd g1 |4 g ARYRGR' B 3 ¥ ...(FGHM)...
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MR. DEPUTY CHAIRMAN: This is holding the House to ransom. ...(Interruptions)...

G AR Bl <2 b Sl 9 SNSRIl BT (A AT 1T 81 gHRT I
U Hs Al REred T8 BN H g a1 R S P A1 b bl g [P fFg AP
o1 e foras arel @l o1 ...(aeT). ..

MR. DEPUTY CHAIRMAN: Okay. Please. That is all. ...(Interruptions)...
Okay. Nothing will go on record. ...(Interruptions)... R®is # F&l S &1 8, 99l
This is not going on record. ...(Interruptions)... ATATE S, MY afegl ...(T9YT ).
...(Interruptions)... It is not going on record. ...(Interruptions)... Shri Yechury.
...(Interruptions)... Please; 1 have called Mr. Yechury. ...(Interruptions)... & TI|
...(—FYU)... No, please. ...(Interruptions)...

it At

MR. DEPUTY CHAIRMAN: Mr. Yechury to speak, for explanation on personal
things, on what has been stated against him. Please, Mr. Yechury. ...(Interruptions)...
MY ISV ...(TaY)... G 39 |G AN 1 FUC AR ...(FLH)... AT S
...(ALT). ..

SHRI SITARAM YECHURY: Sir, I am talking about personal as well as some

other wrong facts that have been ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may speak. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, let me talk about personal things first.

MR. DEPUTY CHAIRMAN: Altogether, you may take five minutes.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I do not want to be personal at all. If the
hon. Minister wants to be personal, it is her business; it is not mine. And I don't
stoop to that level. I am asking you this, as you are the Deputy Chairman, sitting
on the Chair. Today, on Facebook, on Twitter, there are various accounts that could
be there. In my name, there are six accounts on Facebook. Can 1 read them out and
present them here without any authentication? Can I say that is the evidence? I am
asking you; can you give a ruling or do you want to consult your staff? Do you
wish to do that and then give a ruling? But you must give a ruling on this. This is
important; otherwise such canards and such obscene level of arguments will remain.
Second, the question is that what Rohith Vemula is supposed to have written to me
on his facebook post — why I am saying this is not personal — is that from that

post the Minister has read out. There is a date where Rohith Vemula was part of

*Not recorded.
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a public meeting in the University of Hyderabad. That was a large public meeting
where this issue was openly discussed, where the question of ‘Lal Salaam’ or ‘Jai
Bhim’ was an issue that was discussed and where, I had said it is ‘Lal Salaam’,
‘Jai Bhim’ and ‘Inquilab Zindabad’. That is what we are working for. That argument
was on with Rohit Vemula. I would have argued because my tradition is, ‘let a
hundred flowers bloom, let a thousand thoughts contend.” My tradition is not creating
circumstances that will leave that child to commit suicide. That is what you have
done. You had pushed the child to commit murder. ...(Interruptions)... It was virtually
a murder. You had done that and you give this as the evidence. And, Sir, what is
this great evidence and points scoring? About Rohit, there are so many things here;
there is a letter that is written one month before he committed suicide authenticated
by the University where he says, ‘Give us some rope and give us poison so that
we can commit suicide.” I am asking you, Sir, in this one month did anybody
from the authorities talk to the Dalit students, talk to Rohith Vemula? Is that how
they are now justifying the administration? With regard to JNU, they said that the
security guards have given the evidence that the slogans were shouted. There was
one security guard appointed by the university and that is taken as evidence. There
is a committee that was formed, the Proctorial Committee by the JNU that settled
that issue. After that it was reopened again by the Ministry. And, then, the rest of
it follows, what we have all described yesterday. So, all is based on untruths. I am
sorry to say. They are all based on untruths, department of manufactured things.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do not comment.

SHRI SITARAM YECHURY : Just now, the hon. Minister has said that there
was a Dalit in that Inquiry Committee in the Hyderabad University. Yes, there was

a Dalit Professor who is the Dean of Students’ Welfare. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, don’t make such comments.

SHRI SITARAM YECHURY: As the Dean of Students’ Welfare there, he gave
his dissenting note and he quit that committee. Therefore, don’t hold the Dalit
teacher to be responsible for that action that is being recommended. These are all
distortions of facts and I must beseech to you that without any of these facts being
established, nothing should go on the record of this Parliament. Nothing should go
on the record of this Parliament, otherwise give us that adequate amount of time.
Are you permitting any quotes from cyber space to be treated as evidence? Are you
permitting such untruths to be said and gotten away with because there is no time
for discussion? Are you going to permit this sort of a thing? And, Sir, what about

Mahishasura? You come from a State called Kerala. You observe a festival called
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[Shri Sitaram Yechury]

Onam. Do you know what Onam stands for? Malayalees think that Onam is the
day when Mahabali comes back to life, to spend one day with the Malayalees and
all the Malayalees, out of sheer joy, celebrate Onam. And, who is Mahabali in the
other tradition of the same Hinduism? He was the king of the Asuras, the Rakshasas.
In order to kill him, Vishnu comes in the Vamana Avatara and he says, ‘I want
three feet of land.” One Vishnu, in his full form, comes and occupies heaven; one
occupies the earth. Then he says, ‘where do I put my third feet?” And he puts his
feet on Mahabali’s head and he pushes him to Patal Loka. Onam, the same day is
being celebrated because Mahabali is being killed by Vishnu. The same day you
also have wonderful feast and food. The same day you celebrate in Kerala because
Mahabali comes back to life. These traditions are there with us. That is Indian
diversity. Now who is a good Hindu? Malayalees go to the Ayyappa Temple. Who
is a good Hindu? Will they give certificates to tell who is a good Hindu? Why is
all this being brought up here creating mayhem in the country? Why in this august
House of Parliament, you bring in all these stories of Mahishasura, Durga, etc.? Let
me remind them that Shri Atal Bihari Vajpayee, former Prime Minister, after the
Bangladesh war, called Shrimati Indira Gandhi, Maa Durga in this very House. In
this very House, Shrimati Indira Gandhi refused to accept the title saying that there
are many Bahujans, many Dalits who worship Mahishasura, so I will not accept
this title of Maa Durga. There is a record in this House. You get them out. Why
are you bringing in all that here? Whose pamphlet are you quoting? What are you

authenticating?

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF INFORMATI ON AND BROADCASTING (SHRI ARUN
JAITLEY): Sitaramji, please get the record. Since you are speaking only on record,
please get the record of this debate. A lot of what you are saying ...(Interruptions)...
Every word that the Minister has spoken, she has it authenticated by the Registrar
of University what were the kinds of pamphlets which were circulated. She is not
coming out with fiction. You are. Therefore, you have said something about Atalji

and Indiraji. Find a record of the House and please bring it out.

SHRI SITARAM YECHURY: Sir, all these pamphlets were examined by a
Committee in JNU, a Proctorial Committee in JNU. They settled this issue and after

that it was reopened. ...(Interruptions)...
sft ams Tl (Rwae ween): R, &9 oft 9ol L (auT). .

SHRI ARUN JAITLEY: The pamphlet is here. ...(Interruptions)...
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SHRI SITARAM YECHURY: That is also on record here.

SHRI ARUN JAITLEY: The Registrar ...(Interruptions)... that this pamphlet was
distributed. ...(Interruptions)...

SHRI SITARAM YECHURY: That is also on record here. Please examine that.
I am also saying. That is also on record here. ...(Interruptions)... The Proctorial

Committee ...(Interruptions)...
SHRIMATI SMRITI ZUBIN IRANI: So, you are saying that ...(Inferruptions)...

SHRI SITARAM YECHURY: Sir, the Proctorial Committee has examined it.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, is he justifying ...(Interruptions)...
Denigrating the name of Maa Durga ...(Interruptions)... Is that what Sitaramji is trying
to say? Is he now giving respectability ...(Interruptions)... for denigrating the name
of Maa Durga? ...(Interruptions)... 98l gTdi BT T BTl §2 T 99 forar € sme?
..(AYT)... T H Al g & Wl DI AT BT @A (AT U2 ...(TILH)....
AR A SN, AU T QW H A G DI A e ... (FEEH)....

MR. DEPUTY CHAIRMAN: All of you, please take your seats. ...(Interruptions)...
All of you, please take your seats. ...(Interruptions)... Mr. Yechury, please conclude.
...(Interruptions)... Please sit down. ...(Interruptions)... Mr. Yechury, please conclude.
...(Interruptions)... After that, the Leader of the House...(Interruptions)... Please sit
down. Let him conclude. ...(Interruptions)... Let him conclude. ...(Interruptions)...
Yechuryji may please conclude. ...(Interruptions)... All of you, please sit down.
...(Interruptions)... 1t is 3.15 p.m. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, can the authentication of newly appointed Vice-
Chancellors, Registrars, be accepted as authentication of Members of Parliament and
Ministers under oath of this Constitution? Will you accept that as authentication here,
if somebody has authenticated to the Minister? I am saying without the authentication
here. Under the Constitution under which they have taken oath as Ministers, will
they present anything here on the basis of that authentication? And on what basis

are you ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I was asked time and again to

authenticate ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, this is a very serious ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, yesterday, I was charged to prove
whether what I was saying was right or wrong. ...(Interruptions)... Yesterday, the

debate was not allowed ...(Interruptions)... 1 kept on begging ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)... There is
constraint of time. ...(Interruptions)... Please sit down. ...(Interruptions)... Smritiji,
please sit down. ...(Interruptions)... Let him complete. Smritiji, please sit down. Let
him complete. ...(Interruptions)... Let him finish. ...(Interruptions)... Please sit down.
...(Interruptions)... What is this? I can't hear all of you ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, she has quoted Macbeth to say fair is foul
and foul is fair, and she is making all sound fair without any authentication. Now,
who gave that authentication? ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Okay, ...(Interruptions)... Yechuriji, ...(Interruptions)...
I will go through the records. ...(Interruptions)... Now listen. ...(Interruptions)... Let
me say. ...(Interruptions)... 1 will decide it. ...(Interruptions)... Mr. Tapan Sen, it is not
going on record. ...(Interruptions)... Your leader is speaking. ...(Interruptions)... What is
this? ...(Interruptions)... No, no. ...(Interruptions)... 1 will go through. ...(Interruptions)...
Now, please ...(Interruptions)... Mr. Tapan, sit down. ...(Interruptions)... Minister,
please, ...(Interruptions)... Sit down, Minister. ...(Interruptions)... Please take your
seat. ...(Interruptions)... 1 will go through the record. ...(Interruptions)... Minister,
please ...(Interruptions)... Please don’t do this. ...(Interruptions)... 1 will go through
the records and see if the document which she has quoted authenticated, and subject
to rules, if the authentication is valid or not, I will come back to the House. So
now, you conclude, please. ...(Inferruptions)...

SHRI SITARAM YECHURY: Yes, Sir. Let me say. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you conclude please. ...(Interruptions)... It is
already 3.15 pm. ...(Interruptions)... 1 have already said. ...(Interruptions)... 1 already
said, at 3.15 p.m. we have to switch over to Private Members' Bills. ...(Interruptions)...

SHRI SITARAM YECHURY: Yes, Sir. But the point is ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, you conclude. ...(Interruptions)...

SHRI SITARAM YECHURY: Let me conclude. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, I am making the point. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You conclude. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we don’t quote all these things as evidence
without verification.

MR. DEPUTY CHAIRMAN: That you have already said. ...(Interruptions)... 1
will go through. ...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, the final point I want to make is, and I am
beseeching, through you, to the Government, please do not pass off unauthenticated,

unverified statements of this nature as evidence and try to argue your case.

MR. DEPUTY CHAIRMAN: I will go through and come back to you.

...(Interruptions)...

SHRI SITARAM YECHURY: Not come back to me, but you will have to take

action. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will take action . ...(Interruptions)... Yes, |
will do that. ...(Interruptions)...

SHRI SITARAM YECHURY: Yes, you take action.

SHRIMATI SMRITI ZUBIN IRANI: If the document is proved to be right, then
what action will be taken? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, sit down. ...(Interruptions)... Can we switch

over to Private Members' Business? ...(Interruptions)...

SHRI ARUN JAITLEY: I think the core of the debate was some anti-India
slogans. As a final point, Mr. Yechury can condemn them also. We will be very

grateful. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I have also said ...(Interruptions)... Sir, hon.
Leader of the House asked me a question. I am going to answer him. I have answered

it already. We have condemned all these anti-India acts, but prove them. Prove them.

MR. DEPUTY CHAIRMAN: Yechuriji, please conclude. ...(Interruptions)... Now

you cooperate. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, kindly make the record of my speech available
to the Leader of the House and please underline those lines where I have condemned

this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have already condemned it. I know...

...(Interruptions)...

SHRI SITARAM YECHURY: No, no. I have also said one thing. I cannot accept

a situation, Sir, when Nathuram Godse will be a national hero and ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; you have said all this. ...(Interruptions)...

SHRI SITARAM YECHURY: Of course, you said it. ...(Interruptions)... of course,

you all said it. ...(Interruptions)...



314 Private [RAJYA SABHA] Members' Bills

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, 1 take Private
Members' Business. ...(Interruptions)... Now listen ...(Interruptions)... Now please.
...(Interruptions)... Sit down ...(Interruptions)... Now, we take up Private Members'
Business...(Interruptions)... We have already taken 48 minutes. ...(Interruptions)... Please
listen. ...(Interruptions)... Now, sit down. ...(Interruptions)... We have already taken
48 minutes of the Private Members' time. ...(Inferruptions)... Therefore, we start the
Private Members' Business now and after 5.00 p.m., 48 minutes will be added to
the Private Members' Bills so that the Private Members' Business will be over at
5.48 p.m. only. Now, we take up Private Members' Business. Bills for introduction.
...(Interruptions)... 1 have already said Private Members' Business. Now, it cannot

be. ...(Interruptions)...
SHRI ANAND SHARMA: I have a clarification to seek from you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I have announced. ...(Interruptions)... Now

it cannot be. ...(Interruptions)...

SHRI ANAND SHARMA: I have a clarification to seek from you, from the
Chair. ...(Interruptions)... You said that we would have Private Members' Business
up to 5.48 p.m. After that, that is all.

MR. DEPUTY CHAIRMAN: After that, we will adjourn. What else should we do?

SHRI ANAND SHARMA: That is the clarification which I wanted so that the

Government does not bring through the backdoors any business.

MR. DEPUTY CHAIRMAN: After that, the House will be adjourned, whether
I am in the Chair or any Vice-Chairman is in the Chair. Now, Private Members'

Legislative Business.

PRIVATE MEMBERS' BILLS
The Code of Criminal Procedure (Amendment) Bill, 2015

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a
Bill further to amend the Code of Criminal Procedure, 1973.

The question was put and the motion was adopted.
SHRI HUSAIN DALWAI: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Mansukh L. Mandaviya. Not present.

He has two more Bills in his name. Now, Shri Rajkumar Dhoot.
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The Distressed Widows and Single Women (Protection,
Rehabilitation and Welfare) Bill, 2016

SHRI RAJKUMAR DHOOT (Maharashtra): Sir, I move for leave to introduce a
Bill to provide for the protective measures with need based rehabilitation and welfare
to be undertaken by the Government for the distressed, infirm, neglected, abandoned
and disowned widows and single women by providing financial assistance, pension,
medical care, housing and other facilities through a Welfare Board to such widows

and single women and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRI RAJKUMAR DHOOT: Sir, I introduce the Bill.
The Special Financial Assistance to the State of Maharashtra Bill, 2016

SHRI RAJKUMAR DHOOT (Maharashtra): Sir, I move for leave to introduce
a Bill to provide for special financial assistance to the State of Maharashtra for
containing growing desertification in Marathwada, Madhya Maharashtra and Vidarbha
regions caused by consistent deficit rainfall and drought conditions by way of
traditional water conservation through lakes, ponds, wells, rainwater harvesting and
afforestation involving villagers and their Panchayats and for the implementation of
development works such as housing, drinking water, roads, sanitation, creation of grain
and fodder Banks, skill development and welfare schemes for the women, children,
senior citizens and poor people living in these regions of the State and for matters

connected therewith and incidental thereto.
The question was put and the motion was adopted.
SHRI RAJKUMAR DHOOT: Sir, I introduce the Bill.

The Promotion of Cycling and Provision of Compulsory Dedicated
Cycle Corridor along Major Roads and Highways Bill, 2016

SHRI RAJKUMAR DHOOT (Maharashtra): Sir, I move for leave to introduce
a Bill to provide for the promotion of cycling by way of giving incentives to the
employees by employers including Government, providing subsidy on purchase of
bicycles to the general public and for the provision of compulsory dedicated cycle
corridor along major public roads and highways in the country and for matters

connected therewith or incidental thereto.
The question was put and the motion was adopted.

SHRI RAJKUMAR DHOOT: Sir, I introduce the Bill.
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The Constitution (Amendment) Bill, 2016
(Amendment of Articles 343 and 348)

SHRI VIVEK GUPTA (West Bengal): Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI VIVEK GUPTA: Sir, I introduce the Bill.

The Constitution (Amendment) Bill, 2016 (Amendment of
Articles 246, 248, 254 and Seventh Schedule)

SHRI VIVEK GUPTA (West Bengal): Sir, I move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI VIVEK GUPTA: Sir, I introduce the Bill.
The Companies (Amendment) Bill, 2016

SHRI AVINASH PANDE (MAHARASHTRA): Sir, move for leave to introduce
a Bill further to amend the Companies Act, 2013.

The question was put and the motion was adopted.
SHRI AVINASH PANDE: Sir, I introduce the Bill.
MR. DEPUTY CHAIRMAN: Now, Dr. T. Subbarami Reddy. Not present.

Now, we take up further consideration of the motion moved by Shri Vishambhar
Prasad Nishad on the 24th April, 2015.

The Constitution (Scheduled Castes) order (Amendment) Bill, 2014
st e gwre fAwTe (SR Uew): WEIRy, Rifdh S9H ... (HaU)...
MR. DEPUTY CHAIRMAN: Nishadji, I suppose, you have already spoken.

3l femR yRie fwTe: Jeiey, 24 ¥ b1 o9 H9 g8 9d ua fHar o,
SHH BB AWK 9 =4l 81 gl AT H9 garr o1 & ..(ags)...

it SupwTafc: T8, oM A a1 YW 9 37 a9 33 o L ca). ..

TS B HAGT F I HAl AR AN B dFe § I w3
Gl &R I Add): @R, I O A bl .. (FAU)... T PR T
...(TGHT). ..
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it fremR yaie fAwte: wgeR, § S 919 B BE IET ().

# TR FER qHA!: W, I A b &l ...(FAM)... e & [ BT 2l
..(THT)....

St fremR gvre fAwTe: 7R, § te e 3 2RI | 3T Uh Uigde 9Ny
et amar g1 g STt 91 YW BT IR AFR B ... (AL, .

3l IR A AHal: 98 dl AT I b &l ...(FAI)... I, I Il b ol
..(FAU)... ¥ AU I I b &l ...(FFIH)... b AT FRET 21 ...(agm). .

Put it for vote.

it femR we fwre: AraR, H9 dgTie dRie ¥ Ul I8 e wRd o
2l o P 3T g8l qX < W IC ATRIAT gall, Il R ST 9ISt B TSR
A AT 91 <1 3R I9SP foy qR HdeTefierar SfeR @) &l A S gHRT ARl
SR B Sl €, d IR Yo H Jggfad i § ugel 9 €, <febd 3! yHI00
T3 SIRY e fhar o ET 81 Sl dRE 9 es! Sufd # 9 6w 67 W AR S
2 Sl 9% IS # & IHP! ST ST &1 Aicfhae SIRI fdar smar g1 i o=t
g, SUB! TR B P B URA TSR BN gAY 89 Ulsde H=R ] o 8
3R B TR B & Sud! JaaHfd 9 9 fHar Sy, I8 89 SRy R 9red Bl
... (TALT)...

MR. DEPUTY CHAIRMAN: Listen, the last day you completed your speech
and we were asking you whether you will withdraw the Bill. You were insisting
that you will not withdraw it. That was the position. So, there will not be a speech

again. The simple question is: Are you withdrawing the Bill or not?

2 faemR gae fAue: T8 W, 89 g8 MU aRA1 9red € {6 IR sHs!
T HRIY AT AN HIIY| B AAG DI AN A 21 ... (FGEF)....

MR. DEPUTY CHAIRMAN: Are you not withdrawing?
SHRI VISHAMBHAR PRASAD NISHAD: No, I am not withdrawing.

MR. DEPUTY CHAIRMAN: So, if you are not withdrawing, then, I will put
it to vote. That is the only way.

A fermr gare fue: § 99 @) ET §, Aaa @l Hi BRal g1 g9 gdl o
T ...(FLH). ..

MR. DEPUTY CHAIRMAN: What is the Minister saying? Can you give him

an assurance?
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3t g Sfctt WH (SR U<3): H e arsdl g
Pl Ule (e tOA e ol bl f

MR. DEPUTY CHAIRMAN: Nobody can speak, but if you have a question,

you can put.
SHRI JAVED ALI KHAN: Why nobody can speak?

MR. DEPUTY CHAIRMAN: It is because the discussion is over. ...(Interruptions)...
That is a different thing. That is not the issue. ...(Interruptions)... You see the
procedure. Listen to me. You should also know the rules. Here is a Bill for which
discussion is over and the person concerned has replied also. The mover of the Bill
has replied also. After that, there is no scope for anybody to speak. If in a Short
Duration Discussion somebody speaks, there is no specific rule for Short Duration

Discussion.
SHRI JAVED ALI KHAN: Then, you directly put it to vote.

MR. DEPUTY CHAIRMAN: I will do that. I want to know whether the Minister

can give him an assurance and on the basis of that he can withdraw. Can you do that?
SHRI NEERAJ SHEKHAR (Uttar Pradesh): No, no; we don't want any assurance.

MR. DEPUTY CHAIRMAN: Okay; then, that is not needed. So, I am putting
it to vote. I shall now put the motion for consideration of the Bill to vote. The

Question is:

"That the Bill further to amend the Constitution (Scheduled Castes)

Order, 1950, be taken into consideration".

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, we want division. We need

division.
MR. DEPUTY CHAIRMAN: I have already said that it is negatived.
SHRI KIRANMAY NANDA: We want division.

MR. DEPUTY CHAIRMAN: Okay. Let us go in for division. ...(Interruptions)...
Let the lobbies be cleared. We shall have division.

The House divided.

T Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Ayes : 05
NOES — 26

Abstain : 1

Ayes : 5

Shri Javed Ali Khan

Shri Kiranmay Nanda

Chaudhary Munvvar Saleem

Shri Neeraj Shekhar

Shri Vishambhar Prasad Nishad

Noes : 26

Shri Rangasayee Ramakrishna
Shri Tarun Vijay

Shri Ajay Sancheti

Shri Amar Shankar Sable
Shri Anil Madhav Dave
Shri Avinash Rai Khanna
Shri Bhupender Yadav
Shrimati Bimla Kashyap Sood
Shri Dilipbhai Pandya

Shri Jagat Prakash Nadda
Shri Lal Sinh Vadodia
Shri Meghraj Jain

Shri Mukhtar Abbas Naqvi
Shri Nazir Ahmed Laway
Shri Piyush Goyal

Shri Prabhat Jha

Shri Rajkumar Dhoot

Shri Ram Narain Dudi
Shri Ramdas Athawale

Dr. Satyanarayan Jatiya

Mahant Shambhuprasadji Tundiya
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Shri Shamsher Singh Manhas
Shri Shankarbhai N. Vegad
Shrimati Smriti Zubin Irani
Shri Thaawar Chand Gehlot
Shri V.P. Singh Badnore
Abstain : 1
Dr. K. Keshava Rao
The motion was negatived.

MR. DEPUTY CHAIRMAN: We will now take up the next Bill—The Exploited,
Indebted and Poverty Stricken Farmers (Protection, Prevention of Suicide and Welfare)
Bill, 2014--to be moved by Shri Rajkumar Dhoot. You may move the Bill for

consideration. ...(Interruptions)...

3 IGPAR g (HBRTS): IR, 1 U d1d Pel gl ...(FagH)...

MR. DEPUTY CHAIRMAN: Please wait for a moment. ...(Interruptions)...
Mr. Dhoot, there is a technical problem. The technical problem is, for every Bill,
the recommendation of the Rashtrapatiji has to be there. The Secretariat is saying

that the recommendation is still to come.

3l ASPAR A IR, [P HBMEH U Sl 7 JJeoe 117 & A= fq!
fawrier 81 #oft 2, ofd: § ¥ Ry &l g & g9 X foh fadws a1 faar
PR P ol Hg B fIIT WY 3R 59 W) g9l SHR PR & SYl §9 TPR A
BT g1 I 59 SR AT I A8ISd &1 WRIFIH Fiaarerd bl U
Hepal 8l A, § 3o fQgyd bl w=l g yRgd HRaT g

MR. DEPUTY CHAIRMAN: Your point is this may be deferred till it comes.
I will go through the rules. If the rule allows, I can do that. But I have to see the

rules. We never expected such a situation. If the rules permit, it will be done. Okay?
SHRI RAJKUMAR DHOOT: Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Mr. K. K. Ragesh, the Self-Financing
Professional Educational Institutions (Control and Regulation) Bill, 2015. One minute.
Mr. Ragesh, I am sorry. I gave you the hope and in one minute I have to disappoint
you because for your Bill also President's recommendation has not come. They have
said that this is subject to receiving President's recommendation. So, if rule permits,

we will keep it alive.



Private [26 February, 2016] Members' Bills 321

SHRI C. P. NARAYANAN (Kerala): Sir, it is not his fault that his Bill is listed
for today.

MR. DEPUTY CHAIRMAN: I have to examine. I am nobody to comment on
that point of whose fault it is. So I am helpless. Shri C.P. Narayanan, I told you,

if the rule permits...(Interruptions)...
SHRI K. K. RAGESH (Kerala): Sir, what will happen to this Bill now?
MR. DEPUTY CHAIRMAN: I said, 'if the rule permits, it will be alive'.

The Pathological Laboratories and Clinics
(Regulation and Control) Bill, 2010

3t faora STarERare TSt (FBRIS): #eied § uwd axdl § & faefa-fags
yATTeel R fFafrel @l fHe W mite<or 3§ dofiexor sifard wxe dor
By [APiI-fsm warTenen sear fadfte Qe & oy qHevel a1 JFal 3
fafed & fafeee iR FRIF0 fBy S don aoisad iR S8 gufie fawal
B IUGY BT Tl fagge W) faar fear sl

qEET SUQHNT JEIGY, H WaY Usel AU gdre odl § [P S g3l 59
Hed H U b WRY ¥ AT A=< Aoyl ol Agud B U™ BRA BT HIDI
ﬁl?ﬂ%l?ﬁ?ﬁ‘e@ﬁ?frare occasions%ﬁ%ﬂ—s[ﬁﬁﬁr?}wwww?ﬁ,
WfpT B9 § HH 89 ISRV <9 & AUl Al IR 37 WRHR $ M1 SHID
T FHd &, XA WLl Whd & AR FAT Sl F 3MUT PR Gl &l A 3] Sff
gl g 3R g3t fwa € f6 9 39 vy wR A 3R |&T &I 3f7arsl $I SR ajolig
< 3R TRIRET A

[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair]

§ AIfer R & SF IR B R® A AT Tl §—

"$B IR T MY & X Al T g
R4 A1 T8l §, JG-U-de) 9 &H

AT {6 g9 S B JASIR T B Gh
PV @R d HF IR Y, o eR | "

AR SUHTAfT 78IS, pathological TARTEIATY, TR Admell § A9 31fe®
Aol Il QT P &1 Allopathic System ¥ Bl W TR & IT & ITAR AR
TgaM & g U8 goW Sl Bkl Bl ISl o9 H wWRey wawrit & Ry & %
1%1'(’ IR S regular BT b 1%1‘{ TI™ Councils &1 W f&6 Medical Council of India,
Hrﬂﬁ?{ wq ?Fﬂ:ﬁ anfe & Y Council, Dental Council 3R Nursing Council 3Tf& &=t
§‘S§ HSCIBSHED forg SEEY legislations 3R regulations urferamie ¥ 9N N %, afe
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(s fasra STarevera Tsi]

Pathological FANTEITAT & IR ¥ TAT I ddlfeic] & R F Il b $o el gorl
g b 9 HA e T2y 3R SH@) darford! Bl BN TR iR S Gufeld dee
grel AN BIF & TAT D! FNABHIT T Bl AMSY §Hb IN H Blg W G
DA el g1 2, O ¥ < H U GHE wU ¥ AF A1 S 9hl 9% B $e
U=l ¥ 39 99y W ol o fewntiey SIRY &y Y €, AfhT 9 Guidelines &1 &
& U el 8l el Bl

AR IUFATART AEIGd, URIA [980% &1 Ie¥d Pathological TRIRTRITATRAT IR
FeAlfepl 1 fpdl Ffrd ATRET 7 IRVTEIM AMERI FR &6 TAT DIs Pathological
TRIRTEITET J1d] deflfih Wia™ & T AUSS] IR AFDI &1 YR dRp SHRT
[l 3R dglel fhy S & ddg § Ul &1 Jaw d & |9y 7 gl fsd a1
TIHT I Indian health care industry ® HH H BB Elﬂﬁﬂﬁ §_s(’ 2l India Brand Equity
Foundation & 3THT & JAJAR g Adex 17 BIFal & [BAE A 9ed §U |1 2020 IP
280 fIfeTd STk &1 &1 ST Private health care @1 &7 health care # 72 Wil
2l fUsel I SDI 4 diagnostic market H 20 HIFal B &R ¥ g s =1 ¥ 2012
| B qY 2020 TH IE Alhe AT 32 faferad STk &1 81 SIQl| <9 §OaHT
1 Y9 diagnostic laboratories %, R H ¥ 70 TR pathological labs gl ENl EERSIES
diagnostic centers BT RATIAT H 19T THH corporate AT organized sectors P AN
g{ %, AIfh=T ST 92 URVE oled unauthorized sector § &1 S ol organized sector
I g healthcare system P HIETH W establish 81 I® %, I oIsT BT accreditation
Bl 8T &, oifdhd ST oIsd unauthorized sector & 3TSGX HTH HY Y2 &, UH 92 TRUC
o frel ff TRE W regulate TTET fBY ST IF 1 T SMREGT Yol & AR R
1 ®IFal oled WHO accredited &l 3FR 8H BN I & W@y &I RURT &1 3@ oI
Y el YT HE@YUl € 3R BR WISl P 3fEX laboratories P TG MEH [T Bl

%% F The Clinical Establishment Act' 2011 # U febar o Foed ofsq e wegol
healthcare @1 regulagte HR @I a1 @I ofl, i TS Ui A1 BH & FTave 59
ge P o T8l fhaT AT 8l e & Y voluntary BIF P HRUT $Hb UTGETI Bl
3l T S | oI T8l a1 T ¥ 39 Ude & d8d AR healthcare facilities 1
IRTER HRAMT o1 qUT IE @1 AT f6 $HP 3T minimum standards of facilities
3R e € AT el 3ASD A1 Bl 8 establishment U JgT e aTell Ffaemy, S
treatment TAT e T[T & IR H TAT 9P VS & IR H BRI ST, <Afhd 3D
P aRAT e8] & R 3nft I T 7 IRUATA 3197 TSI 3 AR Bl SIFBNI < W@ &
R T & EﬁEﬁE A AP diagnostic centers 3R pathological labs Cg T%IK' ?Eﬂ? dd ﬁﬁq
T ¥, DI BIg ST 81 Bl 30 aRE A WIS Bl I ST & 8l 8% pathological
lab & 3SR test BT Yob ITAIT-3eNT Tl SHH AT variation BIaT & b IR =afad
B FHST H B T8 3T fF fhd o9 H test HIAT Y| $HD SIIREA FHD! reliability
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fa &, 98 W 71 Ta1 BIa1l IERV $ AR W MRI BT Yeb 1,000 HIY I DY
6,000 WYY dF Bl 59 IR ofsd & standard 3R practices H HIHI IFdR B

T UHY pathological labs 3R diagnostic centers, 'Shops and Establishment Act'
¥ I wfdd fhy o <@ ¥ Y e R W@ReT & & H 9gd Agayul
RIeT 37T BRIl &, R W ARPR $7¢ AR HMI MR establishment BT Sioft 3
B sﬂﬁ? %II’ T E?ﬁ’s‘ standard & 3R T & ﬁé norms &l ERESRE S pathological
labs 3fIR diagnostic centers el I8 &, S9! RN g Wi Tl

A Weod iR faar @t 91d I8 ¥ fF diagnostic centers 3R pathological
labs @1 shops 3R 31T AT establishment @1 dRE gl fHar o1 &1 Bl St a1
Kl g ERILNITCIS ] unqualified professional proxy signatories g § 91 3_“17}{ sub-
standard equipments g & e auie 9 Zb_a(' qdN TTeld ﬁﬁlﬂ I Eﬁ HE RS
H TS A & AR 4% 1,500 practicing MD Pathologists &1 &I I8 &1 &H
Bl § 3R H STQT B SIKH §1 ARTYR S d$ ¥ER H 15 & JAMUN practicing
pathologists &, 1 MD Bl J&s 3R 310 Bl BISHR P <% H b 850 F MU
practicing pathologists MD g o e ﬁ‘l@ grar g fo ‘Zﬁ TUH qualified pathologists
B fpail I B T A & T ERTERT pathologists @1 AT 10,000 I
SuTeT ® S f6 g Rl R - TaRR proxy signature &R &, ST {6 IR-BILAT
Bl e BoldeE A ddHR A giare, IR afe S ¢ UEd & U RN
g, 3R J7d S W correct T&I ol AT UgdT a1 Rolecd & TTed BN &I GHEAY
B Bl T A9 o A odx RUIE f$ferasl @ # highest standard @1
SIeRd Bl 81 3R Pathologist qualified T8l 8, a1 Retee Wt &4 Sie w121 &1 A,
IE A 99 I B

TAR FHEAR-TAT H IR TR BU & IR U A4S &1 57 8iar g f et
RUIE Pathological labs TTed & &I &1 Hells, Jrs H o VAT &1 fpwr gon, forad
T8 B TP labs 7 BT B TAT HiV+report & 1 < H $S labs TH &, I
TAd RUEH & Y notorious &1 ABRTSE & STelTid H ¥ $B HeH Bl a8 (Ha1 T
o7l ST P YFHUCH BT AT § fF R AR Bl TRABIR H T bW s
PRAT B, A WHR DI a9 U8 Clinical Establishment Act ®I @F] ST BT H
AR @3 Sft A ST =edr § 6 9 @ uy ge uie |rel 81 Y, offde 9w &
R A S gV 39 fAgyd b1 ar] 9l T8l fhar Ta1? 39S 4o ardd H $I-dl
Eb‘%‘rﬂ‘i? g industry T pressure 2?7 T a9 © f I & clinical establishments
ISP YT BT UTerd hR- H Y 82 S &l aoig I <9 b HIS ANl Bl
Al PRIS BYA B AT &7 I8 & 3R A & WY IFD| g8 $ @Y Raefars &
BT Bl 9Rd & diagnostic laboratories AR fagen & GRS TN § BB 3R 1 3}
faeRya < | JarTeeret &1 registration ATdRIdH HACK registration 3R certification
F PIs TINRITST Y& T8l 8 Fhdl gl Foid S <97 7 WY 90 BRIE! § SURT I8

industry well organized 2l
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BT & 991 H <@ AT & fF 9 F UINTRARl &l AT BIh! dof & a7 31T
Pl ARG § 9B AT AGl | Bl $9h UobRUl BT His UGUE el § 3R 7 &
SU6 IR H WRY HATAY o Pls AT R[5 8, TG gdq1 I p b wga aqn
JTAT-3TeT U< & A7 el & fhd=l TANTNAN BH B V8! &l 393! o I Ble-
BIC TRl AR M-Il § T FIFRNAN A S, i {6 & wfed building 3
9 BIB) el motor garage ff, Pel el ﬁ, Al BBl BIC-BIC HAII AT @Wtr%?ﬁ H
?g?*ﬁ gl ERl TINTEISTISN & = ﬁs" trained technician BTl %, - Eﬁ‘é’ Tldex BIAT ©
IR 9 & ¥ UPR & SYDBIV B B, [T M e Hral dhl

3 TRANTRTTEAST ¥ blood sample SHET R &1 TRIBT 986 WARATH BIdT &l <@T
g M1 & fd Ud RIRST & 6 @l &1 blood ferar omam & sk I8 RiRkst 1 gftd
BT B, 39F WA § G ARGl Bl Wgd R Al R BIAT 81 39D SHSRI F
@ Sidex Bl Bl & 3R TATHRAT IR, S f6 39 blood sample &I ol &,
D! By R T8 8RBl

SUHHIRIE Hglqd, Udh dIN IXDNRR Bl PV \ldd U8l Good Laboratory Practices
@ norms SR QT Bl T HEYUl AN Pl d& HRIAT ATl A FANTRIEATY
vaccines 9Tl off| P URHIq 97 H vaccines I BIHT HHI T Tlg off g &9 W
SN ¥ vaccines AT US! offl I8 AT WS W Py IR I3T ATl 9 IRBR Good
Laboratory Practices & norms TR 39+ YITTIITATS §g HRal Abhdl &, d 9 Holl
3R unhealthy conditions ¥ Tl dTefl YRITTITSAIST BT &Rl T AT ST Y81 8?2 8HR
Tgl Bl pharma industry foeg ot 99 El@ pharma industry g1 8H oM o Switzerland
¥ Pl fb M9 31U IBT 3T pathology labs T WG T8l ®R U7 I8 B2 B9 o
% oIy I8 98d & I B 919 7 [ JHR @R ISRl H e8! 3R qualitative
pathology labs AT B BT ﬁ‘s‘ uraend el gl "7 S, I8 TR T & WRY
H I o 3T Tl

STAYTEL IS, < & P AN § <@ T 8 b I87 R I TIARTAMA] Sl
T RGN S| DI ATS H RGN ATl & MH-UT & Wil & 8 ARBRY
SlFeN T AT TIT foRgdY S TINTNAT H S & foTU recommend &Yd & T
TANTRIATS & AN 9 SI9eR Bl HHRM <d &l I8 98d g1 Vhe 7, Nad &s
IR HERTE, SR U<, [MER &R WEr 3§ 4 QA1 9 Yemhis 8 g&T 2, dfhd sdd
Frg[e W 37 "fear iR Wil ganTEenslt B T a1 d9 fhar o w81 § ok T 8 W
Sigexi & Raah fFdl YhR &1 By HRAS §s ol

<9 A Y T #ARYT, $Y qT IRE-ARE & injections W GHIRAT BN &< Bl
ﬁ‘?ﬂ fRIfT & evidence-based treatment &1 IR& STRd BT 81 I8! evidence T ol
I RIS B AE! SieHe T8l fAd U g1 s9dT 9e Sarel RreR M-Sl & ant
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B4 &, Wifdh S= Id1 el 8lar & fh S fhd IR 9 tests BRI 81T © T I AT
Boll STdex] AT 39 )8 &I TINTRas & Rrer g8 2l

TR Bl TUd National Accreditation Board for Testing Calibration Laboratories
(NABL) & T & TRAT &, ST labs BT YSiighel B+ BT B BRell 5l T8T WX registration
¥} TRE ¥ voluntary Bl SHDI T8 H BIg I registration HIAT I T8l AHSICT B
I P B H AT b @G Pathological labs ®TH B I8 &, <lfeT accreditation
& g A% 400 TRANTRIIETRIT =1 31l b UTs [T 81 59 Ha¥ H R gEx oul
Bl @l NI a1 ggf f99T accreditation & Hﬁ‘s‘ i laboratory sl el PY Fhdl AR
T 8 g8l W 98 I Gl gl VAl BRA Tl IR AR AN B A1A-A1 B! FOll
BT WY raeT AT T 8, o N 99 W g & 91 Radars g W@l § 9k U™
Bl g foeamr € f w0 #Eieg ol d9fed € &R oY 39 3R ofawy &g <

STFYTEL ISy, AR Jg Ig dWRI R o<t 919 I Aifa =81 & fob a9
FI'&T’T?H?IW diagnostic centres IT clinic IERIREE proper structure, o= ufdrfera <
forsf=r & srearegdy IR § 9 2 €1 99 a1 I8 ® {6 981 § S JaeTeTetTy
AT diagnostic centres &, d AN TRIPI A consumers Bl URTM B @ &l HHT Al
ﬁé Sldex T consultant Eﬁ‘s‘ pathology, radiology, X-ray, MRI TIRE BT X forar
2, Tl 98 UTC Bl labs BT 9 1 T a1 § 3R HEAl & [ MY $H lab H MY AR
¥ consultant I ﬁff%fl'{'l g9 consultants/doctors Bl 40 T TP 60 Bl Th HHIE
forerar 81 H9 g1 € 5 WS & S SATHT A HHI Siaed 39 I A HAT T T 3IR
STH! s Ufded A IR HHITE ¥ BRI gl $V UH S BN o, D! STod
21 Bl &, oifhd BHITE & U STdex oI prescribe BY o &l S tests dI sink
testﬂﬁﬁ%lE:fé??ﬂﬁpathologyWFﬂWWﬁ%Gﬂ?awmﬁﬁgﬁm
WA B B a1 I1ar 7 IR A<Sl B I § faar S g 8iR SS9 d sieR |}
U HHTE of oIdT &1 FOS 39 A9 Aol A 3T BT 81 SHBT Bls SRR
T8l Bt § 3R a8 @) Il o1 RIeR a9 Sfar 2

TUdh 3R issue ST EREISE F qR-IR IST SITdT VaT %, dg unauthorised diagonistic
labs BT Bl JATST YR < ¥ FSfpdl BT AU AR R @1 8, e forg for
T R 7, 91 {6 39 aRE @ yanrenanRt # fey o7 w8 ¥ gRamn, dome
3R IR Ue o6l W Al I @ReT Bl HAyd GiauTd 81 ugdl &, I8 W mobile
ultrasound machines Ygd g & G81 Sldex folT GRIET0 &1 & IR R APl 8, ol
abortion BT I &l $HP IN H U H BT W 991 &, A ST R A el 8
el 8 3R 7 & Wil ¥ HRATS 81 W& 2l AR ARG A S A SRY & B g4
B b T8d BH A P Bl diagnostic labs TR Al HRATg BT S Fbdl &, a1 a0
H 9 BT BT AS(Bdl B WA H AMAR ghg Bidl 59| AT STFHTIE HBIGY,
39 [IUue & 9egH WRAR I AR H9I [ AIBR Pathological TIRTRITSATSAT
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(s fasra STarevera Tsi]

P R H Sedl ¥ Sleal W norms Y AT S8 AN BRI ARPR UH T8 30T
Nation Rural Health Mission Tl Y&l gl 39 A & AT ¥ <L & AW efF)
H JANTEIEA IS B 71 8T 81 Beive, 98 g AR & YRAT H sickle-cell
ST SRSt € qAT tribal &FT H qHM dRE &I IR Helt €, e STER 98
TARTRATS & Q97 /a2l H9 bil § 3rR1™ fhar 8 fb Uab Authority d9Ts ST
TAT $HP d8d < H WM B9 daTell AR TANTRITERl B register fHaT MY e
Boll 3R unhealthy conditions H T dTell TANTRITARI IR W& BRATS Bl SU| I
S P WRY W I U gl R < BT WReY SIh BN, Al SADT AI=y AT S
BRI AT #3T ST 7 pregnant AlZelTell &I JfAem & oIy w1l Heq IS &l H
3IeN Rl § b 3y AR T &1 q9H o, 39 Y01 ®U A B Bl ®Y <l
TAT T P @RGP SN NIHERY MU ot 8, SHDI TG

The question was proposed.

SHRI SHANTARAM NAIK (Goa): Sir, I stand here to support the Bill introduced
by my friend and colleague, Shri Vijay Darda. I have no objection to any of the
provisions of the Bill except to the fact that he wants that the Headquarters of this
lab should be in Nagpur. My contention is, why in Nagpur alone? Why not in any
other State? Why in Nagpur alone?

SHRI VIJAY JAWAHARLAL DARDA: Sir, I already said about Goa. I said
about Punjab.

SHRI SHANTARAM NAIK: You said that it should be in Nagpur.

SHRI VIJAY JAWAHARLAL DARDA: No, no, I said 'in Goa'. I said about

Punjab, I said about Bihar. 1 think, when I was in Nagpur, you were in Goa.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): It is all right.
Whether it is Goa or Nagpur, it is all right.

SHRI SHANTARAM NAIK: The question is, today, doctors normally do not
prescribe medicine even for common cold unless they send a patient to laboratories
for various tests. This is the reality. Sometimes, they may give one or two tablets
for immediate relief but most of the time even when common cold occurs, doctors
refer patients to laboratories of their choice. Now, the point is whether there is any
way by which you can prevent such unscrupulous act on behalf of doctors. See,
this is a very questionable thing. It is not that easy to ask a doctor not to refer.
Then, he will say, 'who is going to take risk?'. There will be all these questions.

Therefore, counselling is required. In medical conferences that are being held from
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4.00 p.m.

time-to-time, counselling is required and advice is required. In earlier times, people,
just by looking into the pulse, used to determine what type of disease you had and,
therefore, this aspect has to be considered, although I would not say that doctors
should not insist on medical tests in every case. This is now all the more required
in view of diseases like Dengue and others because in these cases a patient comes
with fever and fever is something which may be caused by various types of viruses.
So, no medical practitioner would like to take risk with his patient who has come
with fever or temperature. Therefore, it is possible that in areas where people are
affected by Dengue doctors may be taking extra precautions. There may be rare cases
where doctors are aware that a particular State or a district has a high incidence of
Dengue fever. I can understand that, but it does not happen in all cases. I would
like to know whether the Government, the Ministry of Health, carries out timely
inspections and raids on pathological labs. Vijay Dardaji referred to the fact that
there are thousands of labs without proper facilities and located in dingy places all
over the country. I want to know whether you have got any figures to show where
the State Governments or the Central Government have conducted raids on such
labs, for the safety of the patients who come there for a blood test. This is very
essential. You need to do it on a war footing. Maybe, you would have to take the
help of the State Governments in this respect. You have to do it because unless
they are aware that raids are going to take place, they will not set up their labs in
a clean and proper surrounding. Again, even if the Ministry of Health or the State
Governments had done it, there is no doubt that there would have been hundreds of
cases of criminal negligence and other such offences. Will you please tell us how
many cases of negligence and malpractices have been registered against pathologists,
who were found to have been carrying out tests without following the norms or
illegally, or where labs have not been registered? This is very important. And if there
are no such figures, or the figures are very low, then it is a very serious matter and

this aspect needs to be considered very seriously by you.

Secondly, in many district headquarters in various States, samples are sent by air,
or other means of transport, to bigger cities for getting them tested and later, they
are received by the main doctor. In such cases, the time-lag is very important. If the
time-lag is big, what is the guarantee that the sample has been tested on time? So,
we must have some method to ensure that samples are sent properly and tested on
time, so that there are no malpractices or incorrect figures as far as the result of tests
are concerned. Nowadays, they follow a good practice; in important labs, they convey
the results of the tests through Internet or online. That gives you immediate results,

but there is no way of knowing whether it has been tested on time or not. Here is
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an appeal to you, and you have done it in the past I suppose,; Whenever deadly
diseases, of the kind that occur during famine, take place, the unscrupulous owners
of lab charge a very high fee. In such a scenario, I feel that you have stepped in
at an appropriate time. There is an absolute need to see to it that the rates charged
for tests are properly monitored and patients are not irresponsibly charged a heavy
fee by the lab owners. This should be a continuous process. In poor families, when
such things happen, the patients die even before any test is carried out. Now the
question is that there is an authority which Dardaji has recommended. I think there
is a need to have a legislation of this type with proper notification by which this
regulatory body should be established with proper offices in every State, possibly
in some important districts, in the country. You can also subsidize these labs in
the beginning because people may not be coming forward for the purpose. I would
suggest that cleanliness of these labs should be the first priority. We have got enough
labs in the country. Even if those labs are maintained properly with cleanliness and
requirement of registration is obtained from them, to start with, we will have a
proper mechanism and machinery for the purpose. Thereafter, you can think of a
legislation and further action. If proper steps are taken, this thing can be achieved.
With these words, I once again congratulate my friend, Mr. Dardaji, for introducing
this legislation. It was the sheer luck of Mr. Darda that two other Bills could not
be taken up and this Bill of Dardaji was taken up by the House. Thank you.

SHRI BHUPINDER SINGH (Odisha): Thank you, Vice-Chairman, Sir. As you
know that in a welfare State it is the duty of the Government to see that every
life is important. Human life is very much important and every individual is the
property of the State till he passes away. It is very timely and I must thank and
congratulate my colleague, Dardaji, that he has brought this Bill to this House.
It is a Private Member's Bill, but history has its record that till 1972 Private
Member's Bill, either in this House or in the Lok Sabha, had been accepted by the
Government unanimously and the whole House unanimously adopted that. Now the
time has changed, but the House remains the same and the Members are elected
in the same way. Members coming to the House, both here and in the Lok Sabha,
are very educated Members. I feel honoured the other day, as a Member, when we
had passed one Private Member's Bill of Mr. Siva in the last Session. ¥¥, ST BER
AR @R HA Sff 8, a1 BIRMT ® 3R fed 4 ¥ 9red € fb 9w d w@rey
@I qd1 9 AR B HY SIP dRe A Ugdl I8f g W 91d T, M W S T, 'H
SN G o 72 B, § I8 R {5l AR F SW HIS M IR a1 Tal HIAT
9Tl 3R 7 I8l BIg difcifedd a1 BT BT el © I8 WReT 4§ Relcs Jel & 3iR
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4fr wReg & Relcs 2, Ao I8 U AMd dae 81 377 Sl dRT SlaeR T,
H 379 9 T B9 & Hegd 9 AT SR Ae b R 99 AR B Ud
<91 3, I&T HF9 Bl TE SITGT T Fadt 81 8 F HH 9 o1 W) dlede B g,
St SRFAIRE® ded @ial & A1 Yidifvied ded @Elel §, Ugell ar1d ol ol d&
g g8 At gar T8 Felt € % ST 9 fHan emeiigRgse §2 MR, gWs, fagd,
SRS AR G Wed I d1d A BIfSy, el & arx Bl Sl fegrarss ol 7efi
2, RIe 339 &1 &1 91 & 918 R=ygera gF1 @2y, a8 =& gon 21 931 fawamw
2 T 31 S @t ToR # 1 g8 Smar BN, i Al A% <o B gsds H
9HT T AT A1l S8l b ql TSR 8, Sl Clinical Establishment Act &, 3H®
T8d WRd TSR I YA TaHe B 596 HUR II&T hold T8l 81 8H a18d ©
o qﬁ?ﬂ T b II9 WEF?[ AR VB s?ﬁ? ﬁvl’(’ Udh regulatory authority El—“l'l—st
SIY, ST 39 991 & 31<X Sl real estate &, ST Ib SIDT Bls U A-919 981 8,
S AT €, 981 PR &1 STPBT bl B dlell bls T8l 81 R Government of India
& U, W & U S GRd 8 dihd § I1 Te1? BH A BH 39 W $
e oot 3R T%l—é’ P 31 AT o ﬁ’gﬁ R €, pathological centres P HIR
Government of India T Eﬁ,’jﬂ 8l NN Q@@ pathological centres ?gﬁ N %, ISEED
I BIS Afcfhae T 2l frd T8E 9 ik S=H b tah gaM @iy 7@ < 7
o 3UeT e g8f W fordT SIQI 3R IqDI gA-l S8 Wol feam S, Sigf 4 a8
X BIHR MU {9 ultrasound machine &1 I AT SSTS &, Hifep NTiH I8
et 7@ v 2, fasra Sft 9 1 98 a7 Bl 2 3R 3y Wt 94 & & ...(agm)...

IuauTes (31 UG AR IR): UH Gdbes| TAN U S fole B, ISP D
3TMIHT THY @ B AT 8, offhT b Y 3FR oMU $© Jed <1 ar1ed &1, af &
e # qoic @ised H U+ geia § SR

ot qfie Rre: § I8 9w & 9 9 $9 A Sieal 81 96 I8 AR a9
ST =TT 3R $9d HUR Government of India T Bgldl BIFT ATST| 3TSThel G
¥ pathology % S Y instruments IT chemicals fore™ < g g’, SRR ISR
I3 S blood test BR o & 3R IBT W | Al & IR Fhel B AT & AT
BT ol %, ITH 5% TT 10% BT fSHYG a1 A7aT e 8l Government of India &b 9T
s_d_*ﬁ authority dr® B fF ' AN S 3 dRa %, blood pressure COR:NIE] gt
DI S RE L, T 5 B DI gl B F HH AR Bl g1 AT AIGH BT AT
fr fea-fog st &1 ENE manufacturing T afefhdpe e gl T A B A
BT authentic &

8] db ultrasound T @'? pathological centres dT HdTc %‘, S8 I TP renewal
& ganm &, W1 e & 6 o9 ¥ $H 899 Bl AR R U Bl THDBI SN
3aed B A1RYI T Hed & SW $V ok W@l S A1RY, ITdT scot-free T
BIST ST 918V, Rife I8 fh<l B 8% BT ATl &1 Pathological tests & 3MER
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TR B AEH gAY CXSH HRAM 2l A ARG 3R BT T biopsy test HRAMIT T,
MU <1 BN fF &S R 98 wrongly diagnose BIHR 3T SITAT ® & SMudl HeR
Bl 98 gfdd omer A1 a8 W W B ST g1 PR S ¥ foft & g R Bl
g, O 98 <84 9 998 1 ool I@ Igaar € SR 98t Sex SS9 udl dodr ¥
this report is totally wrong and he is not a patient of cancer. ...(4HY Bl Eié‘])... Q?ﬂ
ST geHdd ge Y8l 8, S9! Y hold fhar S Jhdr 82 § SHiie do fo d9it
ST 39 SR & <31 3N [Iorg S 98 uigde w99 [9d oY 81 SRR T d_%
A P Y AR I [ J8T 919 gal AT, IAD! Wl SHARC B, IHD W AThR
P IGele B, FTHd T8d $9 A $H FW DIy U HRAE! 81 A, TIdIG|

R 3R IRAR FTT HA (3 S gFHTE AEN): FEIQd, I A o
i off A Pathological Laboratrories and Clinics (Regulation and Control) Bill, 2010 Eal
BISH & M YW &l 89 WR 98 6! ddi gs ol UIRM -6 Sft 7 41 ==l
Eﬁ,”{fﬁ?‘\’\‘:ﬂﬁf?ﬂﬂﬂfaﬂlﬂﬂfﬁﬁwaﬁwmaﬁa—s’%laboratoriesaﬁ
ST testing facilities 3R laboratories W FEfeId S9¢ IR R S9h IR vl &
gR H e oS TS 7, H SFe! A B SIS w9 § iR S99 A 3 WReR
HagTeld TRIb § IXF I8! B 3R YRR © 9UT S S8 5399l IoMU T, they are
relevant issues, which need to be addressed. H Ue a1 &I # ST @T&d g f& 2010
H 919 39 9o @I =i ot 7 W &, N sifeolacd &1 ofdx =i e a9mam o1, 39
TUdh ar 3‘37@%_0[ or @ﬁ, ST laboratories Ea E@ﬁ?{ PN b IR laboratories @1 working
3R testing facilities & IR H ATUGS d9 b, SABI standardization Bl, SHH! AfHT
Bl, SUPT T 81 3R Shidedell 89 laboratories @1 dfhiT I ANMEI B Heh,
YE IHBT I5T AT GART AT {6 I Sl diagnostics # FIT LSS W &, DI SHBI
diagnosis B, HIF IFdT RUIE <M, 39F IR H 2010 § 99 § Ut Ry off 519
596 IR H $v Al <Id Us ®EC H T81 A1l I I8 Ifeoide I G| 9 I
IET A1 A FHI FRBR 7 2010 ¥, S 2011 H G Hb AT AR IGH O Ha-4
BT IGT 7, S HAA Pl address [HAT S S WRBR BT Act B, it says, "Unless
the context otherwise requires, ‘authority’ means the District Registration Authority set
up under section 10" So, registration @I HRAFTE! & IR H HET AT Bl “Certificate’
means certificate of registration issued under section 30. T I &I |t I §‘5‘
3R Wi @ Al a1 g3l SR ¥ad #edqul fdwy AT “Clinical Establishment’
ORI IR MU pathological establishments and laboratories @1 91 dI, ISP IR

H 8l 71, “Clinical Establishment’ means "a hospital, maternity home, nursing home,

dispensary, clinic, sanatorium or an institution by whatever name called that offers
services, facilities requiring diagnosis, treatment or care for illness, injury, deformity,
abnormality or pregnancy in any recognized system of medicine established and

administered or maintained by any person or body of persons, whether incorporated
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or not." So, they also defined the ‘clinical establishment’, and, secondly, it says, "a
place established as an independent entity or part of an establishment referred to
in sub-clause (i) in connection with the diagnosis or treatment of diseases where
pathological, bacteriological, genetic, radiological, chemical, biological investigations or
other diagnostic or investigative services with the aid of laboratory or other medical
equipment, are usually carried on, established and administered or maintained by
any person or body of persons, whether incorporated or not." JTHI, 3MY= S YT
P 3ifeoiaed H W@ T, Clinical Establishment Act, 2010 ¥ IH®I ATHATT Y for
T It has become an Act.ﬁmiﬁ?ﬁg,awaﬁw%wﬁwﬂﬂﬁ%
BT b Y 3 oI & I AP A AT HBT b TGP govern B & g &1
f%eH 82 There will be a National Council. The National Council shall compile
and publish the national registry of clinical establishments within two years from
the date of commencement of this Act, develop the minimum standards and period
review. So, develop the minimum standards and period review 8l, 39 919 Bl Bl
TN 39 A & oY IR Wed & % 9 Rae )| frafaa vae a1, feaftaa
TFe 999 & 91§ 39D! 10 Wed 1 an fhan giaa <Reds # faeeh a1 8ls &)
9Tl G SHBT AT {1l Ugell a1 A1 I8 © P S U Hw, S YS! T,
ST 3AYH HEA DI a1 &, SAD! AXPR Yde & ®Y H black and white § Tl B ol

iﬂﬁ Bl That is now in force and it has come in ten States.

T 91 I8 § 16 o s U §, el e WY @ JU1 = A
Jewal 7 W g7l SaH Tdh %, National Council for Clinical Establishments at the
Central level, sTI'd'ﬁ @Trﬁ'@l'@? AIfex Bl 81 S d¥Id I State Council of Clinical
Establishments are headed by the State Health Secretary 3R Jg ST&I-ST&l oY B3N
g, 981 W Bl T8l dN] el g3l &, g8l el gl AU+ Hel b g8 ANYR &, Ma1 &,
PG ?f, M A B IR H ‘hel, dg 899 S District Registration Authority, chaired
by District Magistrate g, D! %%TFC’ gl I & B AT Bl You need not have
any head office. W A ofdel IR 9D information At Bl State Secretary S¥dI
IR PR € @R IFER\CC*C odel | S registration frerar 1 Each district has
a District Registration Authority. So, this is not required. Udh dd Ig qarr o a8
%el T % 89 raid FX| 8 Wod ofdd U raid el B Ahd =l Health is a State
Subject. We can assist them; we can ask them to do. The implementation part is
with the States and the States have to do it. 3Mdd% AfeHed & foIy gad! B fan
ST A&l & 3R B enforce fHAT ST FHAT 8, 39 W 89 IR R I6d & & how
we can make it more effective. SHP ST &1 Bl Fehdl ©, FlP I8 concern dgd
genuine 8?7 DI BRE B STORA Bl S a¥lh A INRRSIF b IR H section 14 of
Chapter IV & IardT 741 & &% A gd® e 8rml qarfafse & ar # @)
minimum standard for clinical establishment ¥ %CFW 81 I Clinical Establishments

Act & d8d Hax BIdT &1 SHH! derdrse W fearar war Bl
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ElsusicasiisEll

H U & ad bear G b saNl B g fh SAET 9 SIET Wl gqal
adopt BY| Bl W WRY AT BT IoF B el 7, S8 41§ 39 fOwg & v+

dTed él Adopt T STBT HIAT SR 3R forceful enforcement ST BT gl | fully

share the sentiments of my friends, and this is a very important concern. Methodology
RIT & Wadhdll &, so that we see to it that the States go for it. ?%Eﬂ gd! adopt
TN, TG I & AR <&

§ gg fdes ST =g & b AR Clinical Establishments Act 99 THRIT &,
S 3Md! AR Aot 8, R &1 fawd, standardisation &1 fawar, #ifeRa &1
W, authority ®1 faWa, ¥ AR $GH ®exR BRI &l Sl S a1 o1, p forg
&Tﬁﬁ‘dﬁﬁiﬁg,WWWW%WWimpIementationEﬁfqﬁm%ﬁ
9 Bl 10 SH T SHHI implement fHAT &, AT cReds # Aol &1 Breax
Ha gFD! implement BT g1 faeelt ardil & W § Radwe o= @1 § 6 s9@!1 o
STeRI-H-Sleal A B H 396 [y 999 RaRe H67 3R 59& ot 99 aradid
W HHI F AT I 9 Hded HH 3R 396 fofv a9 Iradid W e §
AT Ge ¥ e e 6 e gg vae 99 ga1 8, Sl S6! 6l B, B!
ARPHR 1 YR PR f&AT 8, AT $HB! 3R Y d19% ofil, Al 36T 2|

it yfier Rig: 939 TRAT W, M9 9 2 6 <9 @ Rafa &0 2, safere
¥ #3 off & fded s 6 S8t ) 99-fefasa gifieed € a1 <dld oflda ©)
STEl Y BiIced €, d8l TN UHSIRUAUY & ded a1 fhdl 3 Whig & dgd &d
A PH AcqASS Bl GIAeT I HRaATsyl

Syaurey (3 g8 AWR WE): TSf Sff, Y R eRAT AEd 82 Are you

withdrawing the Bill?

sft oo SarERee st I w3 S, oMU Tkl B dd WRT HHTE
foram 3R ¥ 2010 # H9 ST “The Pathological Laboratories and Clinical (Regulation and
Control) Bill" introduce 3T &1, DT BIHI 8& T DI MY I fordn &, For gD
qegy d 39 11? I P 3SY Good Laboratories Practices & AT o] PX ﬁ(’ B

AMUb gaded H UPh a1 WX L H IS 3MMs 2 &b MU+ S Al a1 &1 8,
b ST SHB! Fel o ¥ sfiede J8] ®) I8 &l H SMYB! WM H-= & oy
1 AR 1 IR A b AU I8 T8l BT BT g, <ichT AT g A b 3THT
1 ART, fHAT BT W TS BT Wb B, 989 Bl qdhl § A1 A Bl Al gl AT T8
g I & fd AR SR e fdhaq wewql €1 amd <Ry f& S National
Accreditation Board for Testing Calibrations Laboratories (NABL) 2, 99 WRd WIHR
q U fHar g3 81 9N < H I U A YA eSSl I RE €,
ﬁﬁﬁﬁ%ﬁlﬂdooﬁfaccreditation%WWW%IE@@WWW%
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5 g foaa TR €1 3 eR, RagoRee a1 3MRET 7 — AR < 99 2020
qd g g1 H SeBAR H B9 Bls Al [QAfee STelR il &= arer <=1 g+
ST BT Bl WR SO Udh & SREARS 2l G 3MMUd! sincerity W H& § 3R H I8
ST g b oy fha wIeeid €, fog I8 vy 9ga ™R T iR W o &
WReT &b WY ST gal 8, SRy § ot famagd® v & fFded #=er arg
§ I8 ST g P I8 We gevide 2, AR 31 dex & we W $v 78] R Ul ol
319 39 <fgY b facell 5 g9 arfl T oy &1 fhar &1 T &g 9T &1 MY WY
H FT-R 8 IET B I 9 SEl W) OET @ ® iR 39w afeadl o S oaR
@ BIAN S X1 81 W AqA Up &1 78 a2 b 39 $ur d-p I F Al
R 59d T SR < 3R ST resist HRANUI Hoil SNATOMT Sided, S g
ATsfhe W W oid & SR G- § gad &, <l § g &, I7b oY A& DIy
B9 IIRTI 3T JeTE=1 Sft ¥ B2, Bfede Ahedl ¥ B2y, 2o byl ¥ B2y
R T HeleR I eV b S9h U g | G 9ol 81 89R T H I8+ dTell
St aafed 7, 9 f ggr-forar 81 B, S9F aR H oMY W A4 €, Riifeh g 99
o foneft 7 foslt g 9 S €1 oMy <Rav f5 g8t ot Efuced @ R 'ed g,
g5 H¥b IGd ¢, dlid Ugde sSlded Bl Bruel ol 3R W o S SHaR 8!
g, ST B infected injection @R, &TS fBTA®R, sink test & ATH TR UT eTéredy
H91 X2 €, A1 I8 89 99 & U v TRk fawy 81 g31 o o) g7 favary g o e
s9e! (fead ®U & HUN H S-S MU b 3R a1 el a1l SHHT Had
S T8l 8, Wb R 1 519 91 HidT el & a1 H 377U AR U [F1aed BT
e & SR “URT” Ueh AUl institution B, <ifhd g8l 3 d® MR dre
Tl 911 1 U8l U S o1, 519 AR 9e WX Fgfad & forg gt g & arrded
AT U 3R A WX H ql-eTs Al WA 9994 9, oifh TS 89 d81 IR S9dl %
THIC BR TE B H MMUP W H FH F HH Ig I o 9Iedl g (S ugd I8 Ib
giar o7 f6 gaR uge 493 SMRET 3R STois § B9 & o b 37 I8l IR 3y
IR B HINTTI ST BAR <9 H BToid I8 & b d AT S competition H & &1 A8l
T $hddl I YA HRd O I BT ST A7 U aR fhR & oy 3§ 99 e+ §
5 FTaT T 9 3R IW SR BN I HY S WReY WAg ¢ faRIy w9 | M+
B ITt BIC 3R 3MYg 3MTH BT MR & <

AEIGY, 39 e &1 faegl =1 9 Ugd § "M WRey Ud uRAR dedro
A St 9 g (e iR @R aredl g 6 9 q9r I8 TR © QR b e
Y S & WY AR B Y BIbE JAdl AR BI%hG H S© 59 Adaed [au
BT S THRAT § A BT 999 & foIg a2

Heed, H 3 fadysd @l eyl $xar g

The Bill was, by leave, withdrawn.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): The next Bill is
the Andhra Pradesh Reorganisation (Amendment) Bill, 2015. Dr. K. V. P. Ramachandra
Rao.

DR. K.V.. RAMACHANDRA RAO: Thank you very much, Sir.

it THIHTE TH. AT (F[OIRI): AT SUGHIEE FEI6d, F&9 H quorum T8l Bl

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Have your seat.

If quorum is there, then your Bill will be taken up.

Hon. Members, since there is no quorum, the House stands adjourned till 1.30

p.m. on Monday, the 29th February, 2016.

The House then adjourned at forty minutes past
four of the clock till thirty minutes past one of the clock on
Monday, the 29th February, 2016.



The Promotion of Cycling and Provision of Compulsory Dedicated Cycle
Corridor along Major Roads and Highways Bill, 2016 — Introduced
(page 315)

The Constitution (Amendment) Bill, 2016 (Amendment of Articles 343
and 348) — Introduced (page 316)

The Constitution (Amendment) Bill, 2016 (Amendment of Articles 246,
248, 254 and Seventh Schedule) — Introduced (page 316)

The Companies (Amendment) Bill, 2016 — Introduced (page 316)

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2014 —
Negatived (pages 316-321)

The Pathological Laboratories and Clinics (Regulation and Control) Bill,
2010 — Withdrown (pages 321-334)
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